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LOK SABHA DEBATES

LOK SABHA

Fridéy, July 12, 1996/Asadha 21, 1918 (Saka)
(The Lok Sabha met at
Eleven of the Clock)

[Mr. Speakern in the Chair)

ORAL ANSWERS TO QUESTIONS
[English]
Length of National Highways in the Country

+
*41. SHRI GIRDHAR! LAL BHARGAVA .

DR. SATYANARAYAN JATIA .

Will the Minister of SURFACE TRANSPORT be
pleased to state :

(a) the length ot National Highways constructed
in the country and the expenditure incurred thereon
during the last three years:

(b) whether the National Highways in Rajasthan,
Madhya Pradesh, Tamil Nadu and Bihar are far low
as compared to the other States,

(c) it so, the reasons therefor, and

(d) the details of steps taken to construct more
Nationai Highways in these States?

THE MINISTER OF SURFACE TRANSPORT
(SHRIT.G. VENKATRAMAN) (a) During the last three
years, a length of only 240 kms. has been added to
the Natienal Highway network by declanng State
-ighways as Nationa! Highways. in January, 1996
As the road was an existing State Highway no
expenditure has been Incurred since its declaration
as National Highways

{b) No, Sir
{¢) and (d) Do not anse

SHR! RAMENDRA KUMAR - Sui, | am drawing
the attention of the Chair to the answer Please read
the Question ang the answer

MR.SPEAKER . It is the right of the Member who
has asked the Question

SHRI RAMENDRA KUMAR - Mr. Speaker
Sir. (Interruptions)"

MR. SPEAKER This will not go on record.

{Translation)

SHRI GIRDHAR! LAL BHARGAVA . Mr Speakar.
Sir, | am totally unsatistied with the replv of the hon
Minister. The total length of National Highways in
Rajasthan is more than other states The Rajasthan

* No! Recorded.

Government is allocated half the amount requested
by it for their maintainence, whereas more money is
aliocated to smaller states. In 1994-95, the State
Government had sought Rs. 47.26 crores. Against
this you gave only Rs. 22 crores. With this amount,

_ we cannot maintain the Nationa! Highways, and not

a single paise can be spent on ten new projects
which have been approved by the Indian Governmant
I want to know from the hon. Minister. whether the
total length of National Highway, passing through
Rajasthan is higher as compared to other States?
My second gquestion is, whether it is a fact that the
allocated amount includes the cost of construction of
four fane Jaipur-Delhi Highway?

SHRI TG. VENKATRAMAN : Sir, the Jearned
Member has asked about the length and all that. In
Rajasthan. the length is 2931 kilometers; in Madhya
Pradesh, it is 2946 kilometers; in Tamil Nadu, it is
1896 kilometers: and in Bihar, it is 2237 kilometers.
Therefore, there is no guestion of comparison among
the States. With regard to the non-workability of the
programmes sanctioned, the Finance Department has
given a very low budget and, therefore, we could not
work them out.

[Transliation]

SHR! GIRDHARI LAL BHARGAVA : Mr. Speaker.
Sir, the hon. Minister has not given a reply to my
guestion. | am asking about Rajasthan of the total
amount sought by the Rajasthan Governmaent for the
maintenance of the National Highways. not even half
is given by the Centre. While travelling from Delhi to
Jalpur, as soon as one enters Rajasthan, the vehicles
start making noise. This gives a bad name to the
Rajasthan Government. Hence. my request is that
the amount sought by the Rajasthan Government,
should be given in toto by the Centre. This s not
being done. Therefore, you should reprimand them.
However. | am going to praise you in my State Mr.
Speaker. Sir, help me.

[English]

MR SPEAKER : Do you have specific information
about Rajasthan?

SHRI TG. VENKATRAMAN : it is not a question
of our spending The Government require some
amount. The Finance Department ts awarding some
amount. Whatever amount is acceded 1o by the
Finance Department only we are expending
Therefore, we will ask for some more funds as the
learned Member says.

[Translation)

SHRI GIRDHAR! LAL BHARGAVA Mr. Speaker.
Sir, my second question is whether the Rajasthan
Government has sent a proposal to the Centre tfor
declaring five routes in the state as National
Highways? The time by which it is likely to be
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approved. Another thing is that buses and trucks
involed in accidents, are seen overturned on the
National Highways. We have been hearing for the
last so many years that after every twenty Kilometres
a traffic police post, an ambulance and a crane for
towing away the vehicles involved in accidents would
be provided to prevent traffic congestion. What
arrangements are you going to make regarding this?
Along with this telephone facility like PCO should
also be provided. This is a good suggestion. If you
accept this suggestion, then this short term
Government would be praised sky high. Else, the
Government would go, you wouid not be able to do
this and | will also keep on cufsing you.

[English]

SHRI T.G. VENKATRAMAN : Sir, the hon. Member
may put a separate question. He is putting questions
on a different plane | want a separate question to
be put in this regard...(Interruptions)

[Translation]

SHR! GIRDHARI LAL BHARGAVA ' Mr. Speaker,
Sir, this is no reply. Hon Minister, mine was a good
guesticn regarding pohcy matter ..(Interruptions) No
sums are being allocated 10 us whereas small states
are bemng given funds.

DR. SATYANARAYAN JATIA : Mr Speaker, Sir,
the Centre is not bothered about roads. And the
Centre give absdutely no attention on their
maintenance. Due to this, each year Rs. 800 crore
is spent on the roads, including their maintenance.
This has tc be borne by the country. This burden is
refiected in the form of price rise. You are yet to
construct any new road. You have said that an
announcement was made regarding construction of
240 Km cf roads. But no new road construction work
was taken up The State Governments have to look
after the road maintenance. And when they seek
tunds. you do not give. Under such circumstances,
it the Centre do nct provide funds for the
maintenance of roads, then this problem will not be
solved. Theretore. Sir, | want to know through you,
whether Government have given Rs. 30 crore, as
socught by the Madhya Pradesh Government for
maintenance of roads? If not, then what will happen
to the roads? Have you formulated any
comprehensive palicy in this regard?

[English)

SHRI TG VENKATRAMAN Sir, as a
compfehensive &rswer 1o the questions raised by
my triend | think | can anlighten him by the answers
| am going tc give him

Keeping in view the crying need for the
development of the National Mighways in the country,
the overall deticiencies including the funds needed
for augmenting the infrastructural facilities, the
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immediate requirement for National Highways has
worked out to or amounted to Rs. 7,730 crore. But
the Planning Commission has drastically pruned
down the requirement and a meagre amount of Rs.
2,260 crore was allotted, and enhanced to Rs. 3,100
crore only to take care of the inflation in the meantime
- and was earmarked for the development of the
National Highways. The allocation made by the
Planning Commission is hardly sufficient to take care
of the requirement of the ongoing works on the
existing National Highways.

Now | will read out the allotment per year. In
1992-93 funds to the tune of Rs. 677 crore were
demanded but only Rs. 433 crore was the allocation.
In 1993-94 Rs. 655 crore was demanded but Rs.
565 crore was the allocation, in 1994-95 Rs, 1120
crore was the demand and Rs. 633 crore was
allocated and in 1995-96 Rs. 1358 crore was
demanded but only Rs. 1138 crore was allotted
...(Intarruptions)

DR SATYANARAYAN JATIA
concerned about it?

SHRI T.G. VENKATRAMAN Please hear
me...(Interruptions) We have been asking tor the
necessary amount. But the allotment is meagre. |
cannot help il...(Interruptions)

MR. SPEAKER : Please listen to the Minister

How are we

(Interruptions)

MR SPEAKER ' Please listen to him You want
an answer and you are not allowing him to answer.
What is this?

SHRI TG VENKATRAMAN  Sir | have already
read out the year-wise details because we require
certain amount bu! the amount allotted is only
meagte | will ask for more amount That is ail | can
do

MR. SPEAKER He is going to ask for more
funds. What can the Minister do? The Mimister of
Finance 1s smiing approvingly.

(Interruptions)

DR.T. SUBBARAMI REDDY : Sir, as we ali know,
Andhra Pradesh is one of the largest States in the
country which i1s dreaming to achieve more prosperity
through industrialisation, and for achieving industrial
progress we need the best road system. But,
unfortunately, the road position is very bad. In fact,
in 1992, our State Government had sent a proposal
tor taking up 4,800 kilometres of National Highways,
but till now only 3062 kms. have been
approved .(Interruptions)

SHRI RAMENDRA KUMAR : Sir, the Member
concasned is asking a Supplementary gquestion in
relation to Andhra Pradesh. The name of Andhra
Pradesh does not appear in the main question. So,
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he should not be allowed to ask a Supplementary in
relation to Andhra Prades State.

[Translation)

SHRI SHATRUGHAN PRASAD SINGH : Mr.
Speaker, Sir, nothing has been given to Bihar for the
last several year.

[English]
DR. T. SUBBARAMI REDDY : Sir, | want to know
about State Highways converted into National

Highways on the basis o! the yardsticks specified on
the basis of the size of the State. .(/nterruptions)

MR. SPEAKER ' The question relates specitically
to Rajasthan, Madhya Pradesh. Tamil Nadu and
Bihar. If the hon. Minister has the information, | have
no objection.

{Interruptions)

MR SPEAKER The question is not on Andhra
Pradesh

(Interruptions)

SHRI SHARAD PAWAR " The first question relates
to the length of Natonal Highways in the country
So. 1t s relating to the country

DR 7 SUBBARAMI HREDDY 8y, the guestion
relates to the length of National Highways in the
country (Interruptions)

MR SPEAKER It the hon Minister has the
information | have no objection

{Interruptions)

MR SPEAKER There should be order in the
House

{Translation]

SHRIMAT! JAYAWANT! NAVIN CHANDRA MEHTA.
Mr Speaker, Sir. look here also

MR SPEAKER | will defig ook

{interruptions!

[English]

MR SPEAKER | will come to you Why are you
in a hurry hike this? You are wasting the time of the
House #f you want to ask Supplementarigs. you kep
quiet | will not allow anybody standing like this The
criterion of allowing Supplementaries 1s 1o raise
hands and | notice it !f you £tand up, you will not get
it

DR. T SUBBARAMI! REDDY S, | would request
the hon Minister of Finance to give top priofity In
allocating tunds for constructing National Highways
all over the country {f we want 1o remove poverty,
then we have to achieve massive industrialisation
Unless we have the best transport system through

ASADHA 21, 1918 (Saka)

Oral Answers 6

express roads, we cannot dream this achievement
...{Interruptions)

MR. SPEAKER : What 1s your question? You are
only suggesting.

(Interruptions)

DR. T. SUBBARAM! REDDY : Sir. | understand
that the hon. Minister is not getting sufficient funds
tfrom the Finance Ministry to give the matching grants
even for getting loans from A.D.B. and also World
Bank .{Interruptions)

MR. SPEAKER : If you understand. then why
have you to ask gquestions? Please ask a question
now.

{Interruptions)

DR T. SUBBARAM! REDDY . Theretore, | would
ke to know from the hon Minister what steps he s
taking. The hon Minister is saying that money is not
avallable. We have got a very dynamic Finance
Minister who can always manage to give the
matching tunds for the construction of the National
Highways (n the country. (Interruptions)

MR SPEAKER . You nave asked your guestion
Enough 1s enough

{Intertuptions)

SKR! TG VENKATRAMAN . The guestion does
not pertain to Andhra Pradesh.

MR SPEAKER - If you have information. you can
proivde him Othersie you can give him the
information tater on

SHRITG VENKATRAMAN As the main quastion
relates to only three States, | have gathersd answer
cnly for that. | want a notice for this question.

MR SPEAKER ' Please supply him the answer
SHRI TG, VENKATRAMAN Yes, Sir

[Transiation]

SHRI NAWAL KISHORE RAl - Mr Speaker, Sir,
nothing has been said in reply 1o the question which
also referred 1o Bihar Brhar is the most backward
state and the roads have not been repaired by
making special atliocation for their maintenance
Bihar has been tgnored As tfar as part (a) of my
question is concerned. i want to say that hon
Minister should reply as to whether Bihar has
recommended 5-7 roads tor giving the status of
National Highway during the last Five Year Pian, and
Patna. Muzaftarpur, Scnvarsha and Bhitamore roads
as the third number. Whether you are to take
immed:ate decision on these proposais and whether
those roads wili be declared as National Highway?
With ragard to part {b) of my question | want to know
as to whether you want to ge! all the National
Highways of Bihar reconstructed by making agditiona!
allocation. | want your directive in regard to Bihar
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being ignored. Hon. Minister should admit that Bihar
is being neglected.

[English]

SHRI T.G. VENKATRAMAN : Sir, there is no
guestion of neglect by the Government. Bihar has
got 2,237 kilometres of National Highways
...(Interruptions) The tunds for development of
National Highways have progressively reduced trom
1.6 per cent of the total in the First Plan to 0.6 per
cent in the Eighth Plan. Therefore, every year it is
being reduced. in the circumstances. there is
financia! crisis. | will plead for Bihar also.

[Translation]

SHRI NAWAL KISHORE RA! : Mr. Speaker. Sir,
the Bihar Government has sent some proposals for
roads to the Central Government. No reply has been
sent by hon. Minister in this regard. | want your
protection. Hon. Minister should spell out as to
whether new Highways are going to be constructed.

[English]
MR. SPEAKER : The Minister will look into it.
SHRI T.G. VENKATRAMAN : Yes Sir,

SHRI PRAMOD MAHAJAN : Sir, the basic problem
with the National Highways is the resource crunch.
The demand trom different States is high and the
money supplied to the Ministry of Surtace Transport
is too low. | would like to remind one sentence of
John. F. Kennedy and then | will ask a very brief
guestion. Once he said : ‘America has good roads
not because it is rnich; it is rich because 1 has good
roads’.

This is the most neglected Ministry | would iike
to draw your attention to a unanimous Resolution
passed by this Parliament on May 13. 1888 On May
13, 1988 our Parliament passed a unanimous
Resclution earmarking a cess on sale of petrol and
diese! at five per cent to the Central Road Fund. In
the last six years we have seen five Governments
and none of these Governments honoured this
Resciution (Interruptions)

SHRI PM SAYEED : That includes yours also

SHRI PRAMOD MAHAJAN . Mine was only for
13 days...(Interruptions)

SHRI PM SAYEED : You look decisions in lunch
time (Interruptions)

SHRI PRAMOD MAHAJAN We took one decision
In tunch time and you always remind me every day
* [Translation]

I did 1t empty stomach whereas you have done
it with your beily tull.

[English]

Sir, it is the contempt of the Indian Parliament
that this Lok Sabha has passed a unanimous
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Resolution eight years back asking tive per cent on
the sale of petrol and diese! to the Surtace Transport
Ministry and it is not given. Unless we give this
amount, all States may quarrel here; but no
Government or no Minister will be able to give even
500 kilometres per year as National Highway.

So, | am requesting the Finance Minister and the
entire Government. He cannot say : 'l am Surface
Transport Minister and | have nothing to do with the
Finance Minister’.

SHRI T.G. VENKATRAMAN : | am pleading with
them.

SHRI PRAMOD MAHAJAN : Sir, as a Government
| am asking them to know as to when are they going
to implement this Resolution of Parliament giving
adequate funds to the Central Road- Fund
...(Interruptions)

MR. SPEAKER : Piease listen. This 1s a very
very important question.

SHRI T.G. VENKATRAMAN . Sir, | quite agree
with the suggestion made by my learned friend on
the other side. | have also been pleading for that,
but | am not getting a positive answer. | will make
the Finance Minister agree to that . (Interruptions)

MR. SPEAKER : Piease listen to me

SHRI PRAMOD MAHAJAN : Sir, this is a very
important Resolution passed by Parliament. If such
is the reply, then. all the questions raised would
become irrelevant You only say that you cannot help
it. but somebody has to help out the situation

MR, SPEAKER . | think, Mr. Pramod Mahajan
has raised a vefy very important issue. | also
remember the passing of this Resolution
unanmimously on the floor of this House which has
been referred to by the hon Member | would also
like 10 know what has happened to that Resolution
The Government should come out stating why action
could not be taken on 1 What are they going to do
with the Resolution? Then, | will aliow hall-an-hour
discussion on this question because it is vety
important.

SHRI NIRMAL KANTI CHATTERJEE . You have
to ask all the former Finance Ministers to get the
answer.

Revival of Sick PSUs
>

‘42  SHRi BASU DEB ACHARIA
SHRI SOUMYA RANJAN -

Wil the Minister of FINANCE be pleased ta
state .

{a) the details o! the sick Public Sector
Undenakings declared sick as on date, location-wise,

{b}) whether the Government have started the
process for revival of these units;
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(c) if so, the detalls thereof and the steps taken
so far in regard thereto,

(d) whether any memorandum from some MPs
have also been received in this regard; and

(e) it so, the details thereof and action taken
thereon?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) . (a)
to (e). A Statement is laid on the Table of the House

STATEMENT

(a) The Board for Industrial and Financial
Reconstruction (BIFR) has reported that as on
30.06.1996, 60 sick Central Public Sector
Undertakings (CPSUs) were registered with it The
status of these CPSUs is given in Annexure-l The
location of these CPSUs State-wise is shown In
Annexure-ll

(b) and (c). The action In regard to individual
CPSU is to be taken by the respective CPSU In
consultation with the Admimstrative Ministry
roncerned. The Government have constituted a Group
of Ministers (GOM) which is serviced by the Cabinet
Secretariat for tinalising the stand of the Government
before the BIFR on revival packages.

(d) No memorandum has been received from
Members of Parliament in record to consolidated
revival packages for the sick CPSUs covered by the
BIFR.

(e) Does not arise
ANNEXURE-!

Status of sick Central Public Sector Undertakings
(CPSUs) registered with BIFR as on 30 06 1896

Central Public
Sector
Undertakings

1 References registered 60
2. Dismissed as non-maintainable “3
3. Revival Schemes sanctioned 13
4  Winding up recommended to the 6
concerned High Courts
5 Draft Revival Schemes circulated 11
6.  Winding up notice 1ssued 6
7. Under inquiry 13
¢ Schemes failed and reopened 1
8. Cases remanded by Appsliate 1
Authority tor Industrial and Financial
Reconstruction (AAIFR)
10.  Stay ordered by Courts 5
1. Declared No Longer Sick 1

ASADHA 21, 1918 (Saka)
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ANNEXURE-li

State-wise details of sick Central Public Sector
Undertakings (CPSUs) registered with BIFR as on
. 30.06 1996

State No. of Central Public
Sector Undertakings

Andhra Pradesh
Assam

Bihar

Gujarat
Haryana
Karnataka
Madhya Pradesh
Maharashtra
National Capntal Terntory of Delhi
Nagaland

Onssa
Rajasthan

Tamil Nadu
Uttar Pradesh
West Bengal

O g N T T 7 T Py S )

A

n
(=]

Total 60

SHRI BASU DEB ACHARIA * Out of 60 cases
registered with the Board for Industrial and Financiai
Reconstruction, only in 13 cases, BIFR has
sanctioned the revival scheme Qut of these 13 cases,
there are @ number ot cases where the BIFR has
approved the revival scheme. and In spite ot that,
the Group of Ministers, which is to finally approve
the revival package to sick public sector
undertakings. has rejected it Moreover the financial
institutions have also failed to comply with the
directives of BIFR.

May | know from the Finance Minister whether a
mechanism would be evelved so that the revival
packages approved by the Board of Industrial and
Financial Reconstruction are implemented without
any delay?

| would also like to know in cases of companies.
like MAMC, Cycle Corporation of India, Nationa!
Textile Corporation, Raroll Burn, BPMEL etc. whare
show cause nolices of winding up have been sarved
by BIFR because ot reluctance on the part of the
Government to act as promoter, whether the
Government would assure that case to case review
will be done again in consultation with the trade
unions and the concerned State Governments to
finalise the means for revival of these companies.

SHR! P. CHIDAMBARAM . Sir, of 60 cases of
Central Public Sector Undenakings where reference
has been registered by BIFR, it i1s true that revival
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schemes have been approved and sanctioned in 13
cases. But there are other cases among these 60
which have progressed to another stage under BIFR
Act that is SICA.

1 would not agree with the hon. Member, with
great respect, when he says that we have not taken
decisions about capital restructuring. In fact, | have
with me a list of 27 companies for which the
Government, through the Group of Ministers, has
approved the capital restructuring proposals.

These 27 proposals involve a write off to the
extent of Rs. 5,809.94 crore, conversion of debt into
equity of Rs. 6,662.19 crore and cash infusion of Rs.
2,895.95 crore. Therefore, there are 27 capital
restructuring proposals which have been approved
by the Government and it is for the administrative
Ministry concerned to take steps to carry through the
capital restructuring.

Sir, my learned friend, hon. Member has referred
to one or two companies by name. Now | can go
through the list to find out whether the two names
that he mentioned are among the 27 and furnish him
the information, but | would urge him to adress a
separate question to the administrative Ministry
concerned to see the progress of the capital
restructuring proposals. We have approved 27 capital
restructuring proposals.

SHR! BASU DEB ACHARIA : Sir, another problem
which is faced by the workers and the employees of
the sick public sector undertakings which have been
referred to the B.I.F.R. Is that they are not being paid
their post-retirement benefits. Since some
undertakings have been referred to the B.l.F.R., the
workers and the employees have to walt for two to
four years to get their statutory post-retirement dues
like Provident Fund and Gratuity. | would like to know
from the hon. Finance Minister whether he would
assure the House that the statutory post-retirement
dues liek Provident Fund and Gratuity would be
released to the workers and the employeses
immediately and also allocate special funds for this
ptqpose. if necessary.

SHRI P. CHIDAMBARAM : Sir, | am aware that in
one or two companies, or may be more, the post
retirement benefits of the workers have not been
given. This is because the companies are sick. This
Is because they have not contributed to the Provident
Fund when they should have contributed. in fact, the
hon. Member Shri Nirmal Kanti Chatterjee just
brought to my notice the case of one such company.
| sympathize with the plight of the workers and i
shall try to find ways and means through the
administrative Ministry through which at least the
post-retirement bensefits will be given to the workers.
We are, today, giving Non-Plan support for paying
current wages to the workers In some companles
which are sick and | am not in a position to say now
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whether this Non-Plan support includes-the post-
retirement benefits, But | shall verify the matter and
| shall do my best to see that these workers, whose
life is extremely difficult, will be taken care of, at
least to some extent. ) :

SHRI SOUMYA RANJAN : Mr. Speaker, Sir, the
hon. Minister's reply, on the face of it, looks very
impressive. Out of 60 cases of sick units, he has
already sanctioned 13 cases where revival packages
have been cleared and the Minister just now informed
the House that 14 more cases are in the plpeline
which makes a total of 27. It is a good strike rate.
But at the same time, one ‘has to know the age of
each case as on 30th June, 1996. Shri Acharia's
concern and the Minister's sympathy is well taken.
But if each case takes four to five years to materialise,
it is as good as not taking it at ail. | would like to
know what is the age of each of these 13 cases that
the Government has sanctioned for revival. How long
has it taken for the BIFR to come to a conclusion
that these units should be revived? It is equally
alarming to know that winding up of 12 units have
been recommended. When they are taking pride in
reviving 13 units, they should also equally take the
blame for not being able to revive these 12 units.
What will happen to those workers who work in the
companies which are being wound up when we are
not able to pay even the current provident fund dues
and other things? After making recommendation for
winding up, nobody thinks about them and they forget
them. So, age of each case needs to be known.

SHRI P. CHIDAMBARAM : Sir, | can give the
break up of the 60 cases. Three references were
dismissed as non-maintainable; revival schemes
were sanctioned in 13 cases; winding up
recommended to the concerned High Courts in six
cases; draft revival schemes circulated in 11 cases;
winding up notices issued In six cases; engquiry in
progress in 13 cases; schemes failed and reopened
in one case; one case has been remanded by AAIFR
Is lying with BIFR; stay orders issued by Courts In
five cases; and one case has been declared no longer
sick.

Sir, it will be difficult for me to give date-wise
pendency of each of these cases. | would have to
collect the Information on that.

Sir, as regards what shall we do about delay, my
position and this Government's posittion is that we
are not happy with the way the BIFR is structured
today. That is why the UF Government's Common
Minimum Programme declares that we’ witl introduce
a new Bill on Industrial sickriess and we will review
and restructure the BIFR. But in .defence of BIFR |
am duty bound to repost to this House that they have
brought to my notice that the total number.of hearings.

has progsessively increased from 200 in 1987 1o

887 in 4991. In the year 1985, the total number of
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hearings held was 1552. The average time taken for
disposal of cases, according to the BIFR, has come
down. The gross disposal of cases as on 30th June,
1996 was 1413, | share the hon. Member's concern
about the delay in disposal of cases and | hope that
the new Bill that we will introduce will address these
concerns substantially.

[Translation]

VAIDYA DAU DAYAL JOSH! . Mr. Speaker, Sir.
several sick industries have been merged into profit
making industries. The Kota based Instrumentation
Limited which was among the safe industries upto
five years, unfortunately has falien into the category
of sick industries | want to know whether the
Government propose to merge this industry with profit
making Palaghat industries so that it could be
revived. It so, whether it is true that the Chief Minister
of the state has made some remarks from this point
of view that the Instrumentation Limited should be
merged with Palaghat Industry whereby both
industries could run properly Hon Minister Sir
please give all details 1in this regard

[English]

SHRI P CHIDAMBARAM  Sit | kope | have
undersiood the question as there 1s a ot of ncise on
this microphone Is the hon Member referring to
Mrs Instrumentation Limited in Rarasthan® That s
being engquired by the BIFR according 1o the repcrts
that | have recerved I/nlerrushons:

{Translation)

VAIDYA DAU DAYAL JOSHI | want to know
whether the Government propose 10 merge the
Insttumentation Limited which s a sich mdustry with
the Palaghat Industnes

lEnglish]

SHRI P CHIDAMBARAM  Sir according 1o the
imformation available this company-instrumentation
Limtted - was declared sick and (DBl was appointed
as the operaling agency

In August 1584 the operaling agency was
direcled to lock for a new management They were
given three months tme to hirm up their stand The
operating agency was appointed to analyse the
proposal and o examine the takeover by someons
| do not know whether the proposal 15 {01 merger
with BHEL [t is really the tndustry Ministry which will
be able to address this question But | shall tind out
the stage of this enquity today and turnish the
answer to the hon Membe!

SHR! BIJOY HANDIQUE Mt Speaker Sir inthe
Common Mimimum Programme tnhe United Frant
Government detines the tecipe f1or reviving sich
public sector undertakings and combating the
sickness in the public seclor of dealing with
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chronically sick units. It says, ‘sick or potentially sick
public sector companies will be rehabilitated through
a menu of options that may include handing over the
management to professional groups or workers’
cooperatives'. In the statement of the hon. Minister,
there is no mention of this menu of options. May |
know from the hon Minister whether he will apply
his own menu of options to revive these sick publc
sector units or let this menu of options reman a
pious wish or a mere rhetoric?

SHR!I P CHIDAMBARAM : | am glad, Sir. there is
support for 2 menu of options. The Common Minimum
Programme refers to two options among the menu of
options Now, which option would be the best option
for a particular industry would have to be decided by
the BIFR and the PSU concerned as well as the
Administrative Ministry. They will have to take a view
| strongly endorse and | know that this Government
strongly endorses the approach where we will
have to examine the menu of options and not get
bogged down with one option or the other We
will examine the menu of options and which
opluion  (Interruptions)

SHRI B!IJOY HANDIQUE
menu ¢f ortions

SHR! P CH'DAMBARANM  That ts not correct
Orty two among the menu of options have been
mentioned in the Commen Minimum Programme

»
SHRI BIIOY HANDIQUE It was menticned In
your statement

SHRI P CHIDAMBARAM | know that: | wrote it
so | should know about it Cnly two options among
the menu of options have been mentioned

interrugticnst Kindly listen toc my answer. A menuy
ot options means a range of options. a number of
opticns can be censidered We had picked out two
options and said hand 1t cver to the protessiona!
groups or workers' cooperatives’ in crder to highlight
that these two options mus! be examined in every
case whete revival 1s being considered

You have given the

[Transiation]

SHRI RAJIV PRATAP RUDY Mr Speaker. Sir.
there 1s a Pubhc undertaking under the Textile
Ministry. this 1s Kanpur Sugar Works It is running
five Sugar Mills. which are located in Bihar and UF
They come under the Textile Ministry They have been
issued winding up notices These Mills owe more
than Rs 100 crote to these farmers The Unitegd Front
Govt s a Government of farmers Those public
undeftahings which come under the Textile Ministry
ithe Mahora Sugar Mill which comes under the
Chhapra Parltamentary Constituency. have been
served winding up notice Employees of the sugar
mili will be attected by it. but what will happen to the
outstanding amount ot Rs 100 ctore of farmers?
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[English]
SHRI P. CHIDAMBARAM : Chhapra is in which
State?

SHR! RAJIV PRATAP RUDY : Chhapra is not a
State, it is a constituency in Bihar.

There are about 10 sugar units under the Ministry
of Textiles, Government of India. Now, they are under
closer proposals. | am asking the Government and
the Minister, what is the proposa! for rehabilitating
these units. It is not simply concerning the factories;
it is concerning the sugar industries and the cash
money of the cane growers. This is a very important
issue concerning the entire State of Uttar Pradesh
and Bihar.

MR. SPEAKER : ! think you have made your
point. Mr. Minister, do yo have any information on
textiles?

SHR! P. CHIDAMBARAM : | have a number of
textile mills which are among the 60 belonging to
various States.

SHR! RAJIV PRATAP RUDY : | am asking about
sugar undertakings under the Mimstry of Textiles.

SHRI P. CHIDAMBARAM : The hon. Speaker is
asking about textiles.

SHRI RAJIV PRATAP RUDY : No. no.

MR SPEAKER : Let the hon. Minister reply about
sugar mills

SHRI P CHIDAMBARAM The microphone has
heavy static. It 1s extremely difficult to foliow the
transiation when you put in the question.

SHRI RAJIV PRATAP RUDY -
English.

SHR! P. CHIDAMBARAM : if you aliow me to
answer the question, that will be helpful to me. The
hon. Speaker said that the question is on textiles
So, | started with textiles. Now | understand your
guestion Under Bihar, of these 60, | have go! only
seven These are Heavy Engineering Corporation
Fertiiser Corporation. Project Development India
Ltd.. Bharat Refractories, India Firebricks and
insufaticn. Mica Trading Corporation and Bharat
Coking Cocal The Coempany which the hon Member
appears to have 1n mind does not figure in my list of
60 M you will kingly give the name, | will find out
and furnish the infcrmation.

SHRI RAJIV PRATAP RUDY
position .

SHRI P CHIDAMBARAM : | do not have it in my
fist

| can put it in

{ chalienge the

SHRIMATI KRISHNA BOSE | want to put a
guestion 1o the hon Minister Even alter an agreement
has been reached between the promoters, the
Central Government and others why does it lake 8o
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long to open the factory gate? For example, in my
Constituency, there is a Metal Box Company which
| visited. Everything has been done there. But | am
told that it might take about eight months before the
gate can be opsned. Can this be accepted? You can
advance this a little bit. '

MR. SPEAKER : The hon. Minister has already
answered your question before you have put it

SHRI P. CHIDAMBARAM : Are you referring to
West Bengal?...(Interruptions) This question refers
to Central Government public sector undertakings.
Metal Box is a private company. It does not tigure in
my reply here...(Interruptions)

SHRI PRADIP BHATTACHARYA : BIFR is a white
elephant. Non-technical people are there. Dismissal
of this Organisation is essential. | request the hon.
Speaker to allow a special discussion on this matter.

MR. SPEAKER : | agree to another Half-an-hour
Discussion con this matter.

{Translation]

MR. SPEAKER ' | have allowed Half-an-Hour
discussion You can ask all this in that Please sit
down now.

{Interruptions)

[English)

MR SPEAKER
Discussion on this

- We will have Half-an-Hour

[Transiation]

SHRI BANWARI LAL PUROHIT Mr Speaker, Sir,
my request i1s that the hon. Minister should give
information regarding total sick units and not the
sick units of Public Undertaking only

[English]

MR SPEAKER Halt-an-Hour Discussion will be
there on sickness in industry

(Interruptions)

[Translation)

SHRI THAWAR CHAND GEHLOT - Mr Speaker,
Sir, you gave me indication to speak but you have
not given me permission

MR. SPEAKER 1| do not remember as toc whom
| gave permission | do not recollect whether | had
given you any such indication

{Interruptions)
MR SPEAKER . You will get the opportunity in
Halt-an-Hour Discussion.
{English]

SHRI PR. DASMUNSI . Mr Speaker Sir,
yesterday you allowed about thirty-tive minutes for
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the question relating to Prasar Bharati. This question
is linked with the bread of millions of workes. Many
MPs have come from such constituencies where
these units are there. They are not getting any
opportunity to put forth their viewpoint. It i1s very
svunfortunate.

MR. SPEAKER : Because we spent thirty-five
minutes yesterday on Prasar Bharati, | did not think
of an Half-an-Hour discussion. | realise the
importance of this question. | had been the Labour
Minister myself. | know how the workers ara suffering
in this coountry. | had been the Labour Minister for
nine years. Nobody need tell me what is the
condition of the working class in this country today
That is why | have said that there will be an Half-an-
Hour discussion on this question. You will all get the
opportunity to speak

SHRI PRADIP BHATTACHARYA Sir. will you be
kind enough 1o increase the time

MR SPEAKER ' No. Sit down, please

Financing of Private Sector Banks

‘43 SHRI AMAR PAL SINGH Will the Minister
of FINANCE be pleased to state

(a) whether the Governmen! have received any
proposal from the Private Sector Banks to finance
the wellare schemes.

(b) if so, the details thereof and
{c) the reaction of the Gevernment thereon?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRiI P CHIDAMBARAM, (a
to (c1 A Statament s jaid on the Table of the House

STATEMENT

{a) o (c) Wellate schemes of Private Sector
Banks are not financed by the Government (ts for
Frivate Sector Banks to finance their welfare
schemes out of their own resources

[Translation]

SHRI AMAR FAL SINGH Mr Speaker Sir | want
10 know frem hon Minister as 1o how much prof
was earned by the Frivate Sector Banks n
comparison 1o the Nationalised Banks? Second, how
much of the total loan given by Private Sectots Banks
goes nto primary sector like agriculture Flease give
comparative figuros in companson o the nationalised
banks

[English}

SHRI P CHIDAMBARAM With tespect. | submt
thal | will be very happy lo answer you! question
and give the information But this supplementary 15
not within the ambit of this question This quastion s
aboul Private Sector Banks financing their welfare
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schemes. We have said that we do not finance their
welfare schemes and they have to finance their
schemas with their own resources...(/nterruptions)

SHRI NIRMAL KANT! CHATTERJEE : The
direction of the question is not welfare schemes
concerning their employees. But the governmen! of
India has got various welfare schemes
. {Interruptions)

MR. SPEAKER . | will aliow your supplementary
later

{Transiation]

SHRI AMAR PAL SINGH : Mr Speaker, | want to
know that hike the Public Sector Banks which
invariably give some percent of their loan to
agriculture sector, whether the Government would
i1ssue guidelines to the Private Sector to make it
obligatory for them to make available loans to the
agnculture sector.

[Erglish)

SHRI P CHIDAMBARAM The Private Sector
Banks are also involved in implementing a large
number of Government schemes | will give the
tigures on each of these schemes. Firstly on the
Prime Mimister's Rozgar Yojana, the Private Sector
Banks have teceived - | am giving the figure as on
3131984 which tigures are available - 2584
applications Total number ot applications sanctioned
was 862 The amount sanctioned was Rs. 498.35
lakh The total loans disbursed amount to Rs. 207.94
lakh Then, about the Prime Mmister's Yojana for
Unemployed Youth (PMRY) for the year 1994-95 the
Frivate Sector Banks received 20.705 applications
Trie applications sanctioned were 8398 The amount
sanctioned was Rs. 1585 lakh The amoun! disbursed
is about §7 per cent of that

On PMRY as on 31 3 26 the Private Sector Banks
received 14887 applcations Applications sanctioned
were 6796 The amount sanctioned was Rs 3819
takh. The amount disbursed was Rs 2024 lakh
These ate the programmes which the Private Sector
Banks are participating in And if the hon Members
want to know about any other particular programme.
I will answer that

DR MURLI MANOHAR JOSHI Wculd you alsc
give us the information as 1o how many of the foreign
private secter banks are nvolved In implementing
this scheme?

[Translation]

SHRI AMAR PAL SINGH My next supplementary
s still left (interruptions)

MR. SPEAKER ' You have asked third
supplementary
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SHRI AMAR PAL SINGH : The third has not been
done. He has said that he does not reply to the first
question. He did not give reply to the second
question. | had asked what guidelines you have
issued for agricultural sector? He has not replied to
this...(Interruptions)

MR. SPEAKER : Okay. now you ask.

SHRI AMAR PAL SINGH : | want to know whether
you would issue guidelines to the private banks to
make it obligatory for them to give some percentage
of their loans to agricultural sector just as it is
compulsory for public sector Banks?

[English]

SHRI P. CHIDAMBARAM ' All the guidelines of
the RBI apply 1o the private sector banks aiso.

DR MURL! MANOHAR JOSHI ' There is a very
small question...(/nterrupkons)

MR. SPEAKER : Dr Joshi. | will allow you to
frame the question In a better way.

SHRI NIRMAL KANTI CHATTERJEE . | want to
ask what Dr Joshi was asking. My guestion is, there
are these stipulations.. (/nterrugtionsi | think, | have
to seek his permission now..(Interruptions)

[Translation]

SHRI AMAR PAL SINGH . Mr. Speaker. Sir, India
is a country of villages Private sector banks have
earned higher income as per the.figures available.
Whether Finance Minister would gwe guidelnes fo
each and every bank to adopt at least one village
every year and make it an ideal village

[English]

SHR! NIRMAL KANT! CHATTERJEE ' Do ycu
permit these sort of questicns?

MR SPEAKER ' Do you have the information?

SHRIP. CHIDAMBARAM As | said. private sector
banks are alsc governed by the same guidelnes as
the publiic sector banks. Forty per cent of the net
bank credit hias to be given to the priority sector Out
of'this 40 per cent. 18 per cent has to be g|v'en 10
agriculture There 1s a separate set of ten per cent
for weaker sections which 1s ten per cent of the net
tanking crednt. The same guidelines apply to Indian
private sector banks

[Transiation]

SHRI AMAR PAL SINGH Mr Speaker Sir | have
seccnd suppiementary aiso  (Interruptions)

MR SPEAKER No
[English]

it Is not like that Ycu cannot go on asking
questions like this What is this? Please &1t down
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SHRI NIRMAL KANT! CHATTERJEE : | will not
ask about the guidelines. The guidelines are that
forty per cant is for priority sector and there is another
small bit ot one per cent with the difterential rate of
interest to the loanees. What | want to know is not
the guidelines. | want a comparison among the three
sectors - foreign banks functiching in India, private
sector banks functioning in India apart from the
foreign banks and the public sector banks. All these
have been failing to fulfil the guidelines over the last
four or five years under the benign dispensation of
the tormer Government. Has the situation started
changing? How do they compare - the private sector
40 per cent, foreign banks 40 per cent and public
sector 40 per cent? And in theanswer that is given,
with the differential of four per cent rate of interest,
where do they stand?

SHRI P CHIDAMBARAM - Foreign banks are not
governed by these guidelines Foreign banks have
separale guidelines . (/nterruptions)

SHRI HARIN PATHAK What 1s the dilference
between foreign banks and Indian banks?
. {Interruptions!

MR SPEAKER Dr Joshi. you are getting your
chance immediately after that

DR. MURLI MANOHAR JOSHI ! am asking the
same question

MR SPEAKER Let him answer to 8hri
Cihatterjee now You can ask the same question later
on There is no provision for a joint question What
can | do?

SHRI P CHIDAMBARAM That will be a good
day when the CPM and the BJP can joint hands

OR MURLI MANOHAR JOSHI
may join. then you will not be there

SHRI P CHIDAMBARAM Foreign banks are not
governed by those guidehnes. Foreign banks are
required 1o lend 32 per cen! to the pniority seclor
and not 40 per cent Of thus 32 per cent, there is a
subset of 10 per cent to the export sectors and 10
per cent for SSI sector The remaining 12 per cent 1s
virtually tree as long as it falls within the priority
sectoer There is no separate subset for agnculture
for the foreign banks It i1s the public sector banks
and the Indian private sector banks which are
obliged 1o have a separate subset of 18 per cent to
agricuiture 1n their priority sector lending There are
ditferent guideiines

One day they:

Now. the hon Member s asking me to do an
elaborate exercise about comparing the lending
proporions Frankly, Sir, | do not have any figures of
toreign banks because this question does not relate
to toreign banks So, ! would not be able to do tha!

For the pubhc sector banks, against the 40 per
cent lending they have achieved in March, 1996
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37.75 per cent - all the public sectors taken together.
Some banks have performed better than 40 per cent,
some have performed not as good as 40 per cent.
But that is why we say that when you have failed to
;}erform regarding priority sector you will have to
glve it to NABARD not exceeding 1.5 per cent of
your net bank credit. That 1.5 per cent is transferred
by the public sector banks to NABARD and NABARD
lends It for various programmes. Sir, for foreign
banks, | do not have the figures. If a separate
question is put - Mr. Joshi - { will be very happy to
furnish the information about foreign banks,

DR. MURLI MANOHAR JOSHI . Sir. the hon,
Minister has said that foreign banks have a different
guideline and they are not under any compulsion to
give loan for the agriculture section or even to the
weaker sections Now. he has only given them some
guidelines that 10 per cent of therr loan should go
to the export sector. But what about this 22 per cent?
Why ate these foreign banks not being given a
quidehne to help the poorer sections. the weaker

ssections and the agnicultural sections? What is the

reason for this? Why have they been spared for t?
You know, they are collecting money from the Indian
population. The deposits are from us It s the Indian
money Why are they not being asked to discharge
their duties towards weaker sections and creale a
market also? They are interested in having a market
also So, why should they be not aliowed or net
forced to help the Indian market to grow? Why s
there a diferent guideline?

SHR! P CHIDAMBARAM Sir | am sure, Dr Joshi
rnows the answer and Mr Chatterjee has already
4 .jgested the answer Foreign banks are not
£19agmng In mass banking I tris countty Foreign
banks have a very few branches mostly located in
urban areas and cater mostly to export trade and
foreign trade That 1s a different questicn Dr Josh:,
it 1t is desirable to have then contorm to separate
guidelines, that 1s a different question We wil!
examine tha! whether 11 1s desirable to ask them to
conform to certain guidelines But the answer 1s
something very well known Foreign banks are urban-
based with limited branches and they do not do
mass banking and that is perhaps why these
guidelines are separate for foreign banks But | will
certalmly examine Dr Joshi's suggestion that, is 1t
desirable to ask them to do so That | will
examine (Interruptions’

4 SHRI SURESH PRABHU  Sir | would like to
know on three counts

Firstly. how many private sectot banks had no!
reached the target which was prescnbed, that is, 40
per cent of the priorities? {f they have not reached
the target, what was the penalty that was imposed
on them?
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Secondly, the foreign banks, if they have not
reached the target, could keep the money with SIDBI.
It the same facility is likely to be given to other
sectors, why the foreign banks are aliowed to keep
the money with SIDBI and not give money to the
smali-scale sector, which is supposed to be catered
t0?

Thirdly, the Narasimhan Committee
recommended abolition of priority sector. What is the
Government's view on that?

SHR! P CHIDAMBARAM : Sir, | will be happy to
answer my friend’'s question. But this supplementary
travels far beyond the scope of this guestion Please
lock at the Question This is about the financing
weltare scheme of private sector banks.

SHRI SURESH PRABHU . | am talking 'priority
sector’

SHR! P CHIDAMBARAM . Just a moment. Abcut
financing the welfare schemes of private sector
banks. | have taken the suggestions of Mr. Chatterjee
i a good spirtt and | have tried to give as much
information as | have here But it you are asking me
now whether each bank has achieved a priority sector
target. | will hiave 1o ccliect the information This
gquestion does not relate to priontly sector.

SHRI SURESH PRABHU - But what i1s the penalty
or not reaching the target? . (/nterruptions;

Transiation]

SHRI DATTA MEGHE Figures which have been
given by you in regard to the welfare scheme and
Pant Pradhan Rozgar Yojana and unemployed
scheme of the Union Government are very less
Theusands of people who go to get forms do not get
the same

Whether the new Government is going to launch
Fant Fradhan Rczgar scheme and whether you are
going to give nstructions 1o Banks whereby more
and more unemployed youths could ge! loans?
Thousand of people give applications for loan but
only five tc ten people get loan Some Banks do not
accept more applications Theretore. whether
hon ble Minister would give ptiority to the
employment schemes for unemployed youths.

SHRI BANWARI LAL PUHOH(T
Government had done?

SHRI DATTA MEGHE That i1s what | am telling

SHRI P CHIDAMBARAM - It 1s true that private
sector banks, both the old private sector banks ang
the new private sector banks have not reached the
target which has been tixed under priorty lending.
in fact, the old banks, as a percentage of NBC, fant
only 32 87 as against 40 and agnicultural advances
are only 6 17 as against a sub-set of 18 The naw
banks percentage to NBC I1s 26 18 for priority sector

What your
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lending and agricultural advances - only 2.20. They
are also required to transfer 1.5 per cent of their
NBC to NABARD. The private sector banks - both old
and new - are falling behind target. But we will look
into the matter to see how to make them achieve the
target.

WRITTEN ANSWERS TO QUESTIONS
[English)
Disinvestment in PSUs

‘44 SHRI BHUPINDER SINGH HOODA : Will
the Minister of INDUSTRY be pleased to state :

(a) whether the Government propose to set up a
Commission to tock in the affairs relating to
disinvestment ot capital of Public Sector
Undertakings,

(b) if so. the details thereo! and the names of the
PSUs whose shares are likely to be disinvested,

(c) whether the Government alsc propose to
increase the investment limit for small scale industry:
and

(d) if so. the details thereof?

THE MINISTER OF INDUSTRY (SHRI MURASOL!
MARAN) : (a) and (b). Setting up ot a Commission
to advise the Government about disinvestment of
PSU shares 1s under active consideration of the
Government. The details are being worked out

(c; angd (d). A proposal 1o raise the investment
limit for Small Scale Industry 1s under consideration
of the Government,

Fiscal Deficit

‘45  SHRI RADHA MOHAN SINGH
DR RAMESH CHAND TOMAR .

Will the Minister of FINANCE be pleased to
state

(a) whether the fiscal deticit has been increasing
every year,

(b) it so. the details thereo! dunng each of the
last three years. and

fc) the steps taken or proposed 1o be taken to
minimise the deficit?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P CHIDAMBARAM) (a)
and (b). The position regarding the fiscal deficit
which is defined as the total net borrowing
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requirement of the Government from all sources, Is
given below for three years from 1593-94 :

Fiscal Deficlt

Rs. crores  As % of GDP+
1993-94 60,257 7.5
1994-85 57,704 6.1
1995-96 (Revised 64,010 5.9

Estimates)

(¢) Government would endeavour to control the
fiscal deficit by increasing receipts and restricting
expenditure.

Relaxation in Lending Norms

'46. SHR! PINAKI MISRA : Will the Minister of
FINANCE be pleased to state :

(a) whether with a view to obviating the cash-
crunch in the market!, the tinancial institutions (Fls)
have requested the Government for relaxation in
lending norms,

(b) if so, the details thereof; and
(c) the reaction of the Government thereon?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) (a)
No. Sir. The lending norms are decided By the
Financial institutions on their own without referepce
to Government,

{b) and (c) Do not anse.

Payment of Wages to Workers

*47  SHRIMATI GEETA MUKHERJEE Wil the
Minister of INDUSTRY be pleased to state

{a) whether complaints ot delaying or detaulting
the payment of wages to the workers of certain Public
Sector Units has been received:

{b) if so. the names of such units and the details
of the detaulted/delayed payments of wages; and

(c) what action is proposed to be taken against
the authorities of such units?

THE MINISTER OF INDSTRY {SHRI MURASOL!
MARAN) {(a) to (c). Some delays have taken place
in timely payment of wages o the workers ol some
PSUs As and when such instances are brough! to
the notice of the Govl, urgen! remedial measures
are suggested 1o the public sector units by the
administrative Mimistry concerned Some public
sector units under Department of Heavy industry
which defaulted in imely paymen! of wages are
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Instrumentation Ltd., Jessop & Company Lid.,
Reyrolle Burn Ltd., Heavy Engineering Croporation,
Mining and Allied Machinery Corporation, Weighbird
India Ltd., Praga Tools Ltd.

.[Translation]

Competitiveness Between Nationalised
Banks and Foreign Banks

‘48, SHR} RAM KRIPAL YADAV
Minister of FINANCE be pleased to state

(a) whether the Government propose o issue
directives to the nationalised banks to compete with
the private and foreign banking institutions at par
with their rules, regulations and term and conditions,

Will the

(b) it so, the details thereof,

(c) whether the Govarnment have received any
memorandum from the major bankers and trade
unions in this regard; and

(d} if so, the details thereo! and the reaction of
the Government thereon?

THE MINISTER OF FINANCE AND MINISTER CF
COMPANY AFFAIRS (SHRI P CHIDAMBARAM) (a)
No. Sir.

(b) Does not arise

(c) Whils suggestions relating to ditferent aspects
of the working of Public Sector Banks Private Sector
Banks and Foreign Banks have been r eceived from
differsnt sources from time to time, it appears that no
memorandum In this regard from Bankers and trade
unions appears 1o have been received in the recent

4 ast

{d) Does not anse
[Enghish}
+Fitth Pay Commission

'43 DR MURL!I MANOHAR JOSHI
SHRI KODIKUNNIL SURESH

Wil the Minister ol FINANCE be pleased to
state

(a) whather the Fifth Pay Commission has since
submitted s intenm report to Government,

(b) 1 so deails thereo! and 1t not, the reasons
therefor,

¢ {c) the date by which the Pay Commisston 1s
likely to submn its final report; and

(d) the reason for delay in granting interim Reliet
to the Union Government employees in view ol the
unexpected delays In the submission of the repor
by the Pay Commission?
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THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHR! P. CHIDAMBARAM) : (a)
and (b). The Fifth Pay Commission suo-motu
submitted its First Interim Repor! in October. 1994
recommending Interim Relief to the Central
Government Pensioners/tamily pensioners @ Rs. 50
per month. In their Second Interim Report submitted
in May, 1995, the Commission recommended (1)
interim Reliet @ 10% of basic pay subject to
minimum of Rs. 100 per month 1o Central Government
employees, (1i) Interim Relief @ 10% of basic pension
subject to minimum of Rs. 50 per month to Central
Government pensioners/tamily pensioners, (i)
Dearness Allowance linked to the average All India
Consumer Price Index 1201 66 be treated as
dearness pay for the purpose of gratuity and ceiling
on gratuity be enhanced from Rs 1 lakh to Rs. 2.50
lakhs These recommendations were accepted by the
Government and necessary ordars for implemantation
were 1ssued on fdth July, 1895

(¢} and (d) The Commission was set up on 8th
April, 1994 Based on the terms of reference. the
Commission s required 1o submit its Report as soon
as feasible It s expected that the final Report of the
Commission will be available by the end ot
Septemuer 18996

Foreign investment

*50 SHRIMATI JAYAWANTI NAVINCHANDRA
MEHTA  Will the Minister of INDUSTRY be pleased
to state

{a) whether the Government have made any Plan
to bring in foreign investment to the tune of 10 mithon
dollars every year,

{b1if so the specific areas where the investment
1s fikely to be encouraged. and

{c) the likely share in the field of basic
infrastructure and develooment?

THE MINISTER OF INDUSTRY {SHRI MURASOLI
MARAN) (a)to (¢) Although there 1s no formal plan
to bring «n any specitied amount of foreign
investment, the Government policy on foreign
investment is being constantly reviewed to make it
more dynamic with the objective of increasing toreign
direct investment into the country. particularly. in the
priority/core sectors including intrastructure

Losses in DTC

‘54  SHRI VIJAY GOEL - Will the Minister of
SURFACE TRANSPORT be pleased to state °

(a) the total losses suffered by DTC so tfar,

(b} whether any proposal 1s under consideration
of the Government to improve is profitability,
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{c) whether the Union Government propose to
transfer DTC to the Delhi Government; and

(d) it so, the details thereof?

THE MINISTER OF SURFACE TRANSPORT
(SHRI T. G. VENKATRAMAN) : (a) The total loss
suffered by DTC as on 31.3.1996 is as under :

(Rs. in crores) (Provisional)

Working loss Net Loss
(excluding (including interest
interest & & depreciation)

depreciation)

Rs. 670.50 Rs. 2060.55

(b) and (¢} Yes. Sir.

(d) A decision on the transfer and modalities
thereof is yet to be taken

[Transiation]
Investment of Multinational Companies

'52.  KUMAR!I UMA BHARATI : Will the Minister
of FINANCE be pleased to state .

{a) whether the Government is preparing any list
of such consumer gocds of less prionity in which
investment of multinational compantes would be
discouraged

(e) 1f so. the detaus therecf. and

{c) the time by which a final decision 1s likely to
be taken in this regarg?

THE MINISTER OF FINANCE AND MINISTER OF
. COMPANY AFFAIRS (SHRi P CHIDAMBARAM) . (a)
to ¢y The Commen Minimum Programme of the
Government seeks to discourage entry of
MJltinationals into low pricrity areas through suitable
fiscal and other measures. However. a list of low
priority areas has not ye! been decided upon.

[Enghsh]
Shares of Reliance-Industries

'53  SHRIRLP VERMA Wil the Minister of
FINANCE be pieased 1o refer 1o the reply given to
Unstarred Guestion No 2%B% on December 15 1945
regarding Shares of Relance Industries and state

ia; whether Secuntes and Exchange Board cf
fndia /SEBl) has since completed the inspection of
Rehance Consultancy Services Ltd (RCS) regarding
1ssue of duplicate shares

{bj ¥ s6 the cutcome thereot ana the achion
taken thereon. and

{c) it notl. the reasors for the delay?
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THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a)
Yes, Sir.

(b) The Inspection reports of SEB! contain, inter
alia, the following main findings :

(iy A total number of 4.89 lakh duplicate
shares were issued by Reliance
Consultancy Setvices Ltd. (RCS) duting
the period April 1990 to October, 19895;

(i) Some duplicate share certificates had been
issued while the origina! share certilicates
were in existence, which fact was very
much in the knowledge of RCS

(ili) RCS by not transferring and delivering the
shares lodged by some investors before
Aprit 1, 1994, within two months has
violated provisions of section 113 of
Companies Act, 1856;

(iv) RCS while acting as Registrars to the
lssue and Share Transfer Agents to
Reliance industries Limited (RIL) had
violated the SEB! (Registrars to an Issue
and Share Transfer Agents) Regulations

Based upon an examination of the findings in
the Inspection Reports, the Registrar of Companies
(RCC). Mumtai. in the Department ot Company
Affairs (DCA), has on 7th June, 1995/6 issued show
cause notices to RIL. RCS and its other officers in
default for contraventions of Sections 84 (2} B4 (3),
84 (4) and 113 of the Companies Act, 1956 After
considering the reples to the show cause notices,
DCA has asked ROC, Mumbai on 5th July, 1996 to
take action 1o file prosacution in an appropriate Court
against RIL, and all the ofticers in default including
RCS tor contraventions ¢t Sections 84 (2), 84 (5), B4
t4jand 113 (1) of the Companies Act, 1956 in regard
10 the matter relatng to 1ssue of duplicate shares

The Enquiry Otticer, who was appointed by SEB!
under SEBI (Registrars to an issue and Share Transler
Agents) Regulations, 1993, for enquinng Into the
alleged lapses of RCS has since compieted the
enquiry Depending upon the findings of the Enquiry
Officer, SEBI would take necessary actiocn In the
matter

{¢) Question does. no! arise
[Translation]
Rural Banks
‘54  SHRI VIRENDRA KUMAR SINGH Wil

the Minister of FINANCE be pleased 1o state :

(a) whether the number of branches of rural
banks are higher than the branches of other banks
th the country,
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(b) whether the Government propose to merge
these banks for improving their functioning;

(c) whether rural banks are incurring losses in
\he absence of such a merger;

(d) it so, the details thereof, and

(e) whether the pay-scales revised in 1995 are
not being given to the employees of rural banks?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) (a)
No, Sir.

{b) In the past, various alternatives including
merger were considered for revamping the Regioral
Rural Banks (RRBs), and a decision has been taken
to revitalise them on a "stand alone” basis

(c) and (d). No, Sir While most of the RRBs are
incurring losses. the losses are mainlv attnbutable
to high establishment costs low margins, low
business volumes relative to branch network and
poor recoveries

-

(e) Does not arise since no pay revision has
been effected in the RRBs In 1895.86

[English]

Duty Evasion by Manutfacturers of
Polyester Staple Fibre

*55  SHRI SANAT KUMAR MANDAL Wil the
Minister of FINANCE be pleased to stale

(a) whether the anli-evasion Directorate of the
Central Board o! Excise and Customs (CBEC) has
" hated investigatiors 1o recover aver Rs 1000 crore

Central Excise duty allegedly evaded by
manulacturers cf polyester staple hibre (PSF) and
s users

(b}t w0, the techmgue followed i s .ch polyester
staple fibre duty evasicn,

(c) the outcome of the inveshigations made and

(d) the measures taken to prevent such evasion
ot Central excise duty by these polyester stapie fibre
manufacturers and its users”

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P CHIDAMBARAM) 1a)
to (d) The Ditectorate General of Anti Evasion of the
Central Board of Excise & Customs have nitiated
mvesthgations on receipt of information against some
manutacturers ot Polyester Staple Fibres and

¥ inners of yarn The invest:gations conducted so
'ar have revealed, pnma ftacie evasion of Central
Excise duty of the order of Rs 15 crores

Investigations conducted show that the said
manulacturers were clearing sub-standard quahty of
fibre or tow as ‘waste’. altracting lower rate of Central
Excise Duty Some users of sirh tbras/tow had
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claimed that the yarn manutfactured by them was not
excisable as it contained more than 50% ‘wasta’ In
combination with viscose.

Based on investigations conducted so far a show
cause notice demanding central excise duty of
Rs.24 79 lakhs has been issued to one of the fibre
manufacturers. {nvestigations in respect of others are
In progress.

In order to prevent such evasion, steps were
taken 1n the Budget of 1995-96 1o amend the duty
structure of 'waste’ of PSF and all other man-made
tibres by placing them under a common sub-hiead. A
minimum excise duty of Rs.10/- per kg. was also
prescribed for all such 'wastes' A further change
was made to the eftect that the expression 'staple
fibre shall include 'waste’ of synthetic staple fibre of
flament and waste of artificial stapie fibre or filament,
so that yarn manufactured even by use of waste
fibres pays duty

Tram System in Delhi

‘56  SHRI HARIN PATHAK : Will the Minister
of SURFACE TRANEPORT be pleased to state

{a: whether the Government! have taken any
decigion for provision of High Speed Tram System n
the Natonal Capital Terrtory of Delhi,

ibi 4f so. the details thereo! and the tunds
allocated tor the purpose. angd

{¢) the time by which t s likely to be
implemented?

THE MINISTER OF SURFACE TRANSPCRT
(SHRI' T G VENKATRAMAN) © (a) The proposal tor
the introduction of High Speed Tram System in the
National Capital Terntory of Delhi on Buidd. Operate
Transter (BCT) basis 18 under consideration of the
Government

(b1 and ¢) Do not arnse
[Translation;
Income Tax Payers

*67  SHRI ANANTH KUMAR Wil the Minister
of FINANCE be pleased 10 state

{a) the total number of income-tax payers guring
the year 1994-95,
(b} whether the number of income tax payers

have ncreased dunng 1895-96 over 1the
corresponding year 1994-8%,

(¢) whether any action has been taken 1o simplity
the income tax process so tha! revenue earned from
income can be increased, and

(d) it so. the details thereot?
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THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a)
The Number of income assesses as on 31.3.85 was
1.03 crores.

{b) Yes, Sir.

{c) and (d). The simplification of Income-tax law
and procedure Is a continuous process. However, in
the recent paft following major steps were taken to
simplify the income tax process so that the revenue
*earned from income Is increased :

(1) A Presumptive Tax Scheme in respect of
persons carrying on retails trade in goods,
operating or hiring of taxis or other motor
vehicles or engaged In any vocation has
been introduced with effect from
Assessment Year 1993-94.

(2) Special provisions for computing the ,

income In the case of persons engaged in
civil construction or plying goods,
carriages have been Introduced providing
for an estimated method of assessment of
income.

(3) A new assessment procedure for search
and seizure cases has been Introduced
so as to bring the event of search to its
logical conclusion within one year from
the end of the month in which warrant
relating to the search [s. g@xecuted.

(4) The law governing taxation of firms has
been rationalised and the distinction
between registered and unregistered firms
has been removed.

The tax deduction at source provisiens
have been widened to include TDS on fees
for professional and technical services,
income in respect of units and rent. Further
existing TDS provisions have been
extended to cover persons engaged in
advertising, broadcasting, telecasting,
catering, etc.

(8) An authority” for advance rulings has been
constituted to give ruling on a question of
law or fact In relation to a transaction
undertaken or proposed to be undertaken
by a Non-Resident.

(7) A simplitied form filing return of income as
introduced in the case of specified
categories consldllng ot small Income
groups.

(8) As a measure to encourage voluntary
disclosure of income Instructions have

(5

~

been issued that in cases where more than .

30% Increase in Income Is shown over the
returned income of preceding year,
the case should" not be taken up for
scrutiny.

(9) Computerisation ' process has been
inittated and seripus efforts are being
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made to issue Permanent Account Number
and Tax Deducation Number thmunh this
process,

Committees were constituted to examine
provisions relating t» charitable, trusts,"
exemptions capital gains, etc. The reports
submitted by these Committees are under
consideration.

(10)

Bad Debt Accounts

*58. SHRI PAWAN DIWAN : Will the Minlster of
FINANCE be pleased to state :

{a) whether the Reserve Bank of india has issued
any directions to banks some time back regarding
bad debt accounts and agreement related proposals;

(b) if so, the details thereof;

(¢} whether any bank has violated the above
directions; and

(d) if so, the detalils thereof and the action taken
or proposed to be taken in regard thereto?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a)
and (b). Yes, Sir. Reserve Bank of India (RB!) Issued
guidelines, in July, 1995. In terms of these guidelines,
RB! has advised commercial banks to ensure
recovery of dues to the maximum extent, make a
distinction between wilful and non-wiiful defauiters,
evaluate the realisability of the security, take into
account the benefits that will accrue on recycling of
tunds locked up, fix accountabllity where staff lapses
are noticed, etc. RBI| also urged banks' top
thanagement to ensure that there should not be any
significant deviations from the general principles of
compromisas/write offs and that write-off decisions
should be judicious and In the best Interest of the
bank.

(c) and {(d). RBI has reported that during the
course of annual financial inspection of public sector
banks with reference to their position as on 31-3-
1894 and 31-3-1985, a scrutiny of top tzn compromise
settiements/write-offs and compromise settlements/
write-ofts Involving a sacritice of Rs.1 crore and
above respactively was conducted by HRBl's
inspecting officers. The scrutiny reports did not
Indicate any malafide intention on the part of statf/
executives of the banks. The compromise settlements/
write-offs approved by banks were also generally in
conformity with RBl's guidelines as also policy/
procedure laid down by the respective banks.
However, certain doflclenclcs, stich as, -hon-
examination of staff accountabliity lapoct non-

-compilation. of -up-fo-date credit reports on the net-

worth of borrowers/guarantors, not obtaining of fatest
Independent vaiue of securities avahabls, inndequate

_follow-up for recovery .as per the terms. of

Ly
TR
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compromise settlements etc., were observed in some
cases. The deticiencies observed are brought to the
notice of the respective banks by RBI for comphiance/
.rectiﬁcation.

Foreign Debt

*59. SHRI NAWAL KISHORE RA! :
PROF PREM SINGH CHANDUMAJURA -

Will the Minister of FINANCE be pleased to
state

(a) whether the burden of debt has been
constantly increasing on the Government for the last
few years;

(b) i so. the total amount thereot during the year
1891-82 and the estimated amount of such deb! by
the end of the year 1895.96;

(c) the year-wise amount of toreign debt out cf
it duning the above penod,

(d) the year-wise amount of interest paid by the
Government on internal and externai deb! dunrg the
above perod separately, and
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{e) the concretee measures taken by the
Government to remain out trom the debt trap?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHR! P. CHIDAMBARAM,) : (a)
10 (d). Year-wise amount of domestic and external
debt of the Government and interest paid on
domestic and external debt during 1991.-92 to
1895-86 is given at the enclosed statement. Both
the domestic and external debt of the Government
have shown increases over the years. in regard
to external debt, it may be noted that a farge part
ot the debt 1s on consessional terms To that extent.
the burden of external debt of Government is
moderated

(e) The pohicies of the Government aim at
reducing fiscal deficit by restricting expenditure.
motilising ravenues thrcugh sound tax policies and
increasing the efficiency of public sector enterprises.
In regard to external debt, measures are being taken
tc mobilise non-debt creating capttal inflows.
Measures are also being taken toc :improve
productivity and cempetitiveness of domestic industry
and to maintain a realistic exchange rate in crder to
ensure sustained and strong growth ot exports

STATEMENT

Central Goverrmert Deb!t

1In Rupees Crores;

Year Comestic

Total Debt

External Debt@ ‘nvest Paid on

Debt At book A year- Ext debt Ext debt Domestic External Tetal
vaiue end at Book a! year- debt debt det!

exchange value end

4 rate exchange

rate
1491.62 317414 36848 108677 384362 42709 23892 2704 265986
1882-93 350355 42266  12097¢8 401624  4B(334 27546 3528 31075
1993-94 430323 47345 127708 477668 558121 33017 3724 36741
1984-95 487383 £0628 142514 538311 622887 40023 4226 440489
16965.96 552744 K22666 148387 808410 701131 47101 4868 52000

(RE)

' Comprises “internal debt’ and cthar labibhaes’
¢ on government account

[English]

Development of Ports

1

'60 SHRI K P SINGH DEQ  Will the Mimister
of SURFACE TRANSPQRT be pleased to stale

{a) the main features of tha development of Forts
carned out duning the last throe years,

{b) the funds allocated’/utitsed n this regard
during the Eighth Five Year Plan and

() the details ot modernisation facitties of Ports
and updated technology achieved so far?

THE MINISTER OF SURFACE TRANSPORT
{SHRITG VENKATRAMAN) (a) During the last three
years. a number of projects reiating to construction
of multi-purpose/general cargo berths, coal jetties
and deepening of channel have been commissioned
raising the total cargo handing capacity of the Major
Ports trom 171 million tonnes 1o 177 million tonnes
in addition. two virtual jethies for handing POL
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products have also been put up by the oil companies
at Kandla. During .last three years 26 new schemes
costing about Rs.2086 crores have been sanctioned
for providing port facilities at Major Ports. These
facilities. when commissioned during 9th Plan
period. will yield an additional capacity of around 40
million tonnes.

(b) During 8th Five-Year Plan, an outlay of
Rs.3216 crores has been provided for development
in Port Sector, As against this, around Rs. 1368
crores have already been utilised so faf.

(¢) The modernisation of port facilities includes
the modern container terminals developed at
Jawaharlal Nehru Port Madras, Cochin and Calcutta
Ports, modern btulk handling facilihes for handling
tertilizers provided at Jawaharlal Nehru Port, modern
oil handling facilities developed at New Mangalore
and Mumbal Ports, replacement of old submarine
pipelines undertaken at Mumbal. new oil jetties taken
up for construction at Kandia and Visakhapatnam,
state of the art mechanised coal handling facilities
under implementation at Paradip a brand new Major
Port for handling mechanised coal handiing tacilities
under implementation at Ennore near Madras,
modern general cargo berths completed at Paradip
and Visakhapatanam and new cargo handling cranes
with current technolegy being provided at the ports
of Madras and Kandia. Further i(ntroduction of
modern vessei traffic management system (VTMS) is
In progress at the ports of Mumbar and Calcutlta,
Modern facilitations system are alsc being
increasingly introduced 1n Major Ports Efforts are
already on towards ntroducticn of electronic data
interchange (ED!) in the Sort Sector

Economic Reforms

37 SHRIRAMCHANDRA VEERAFFA Willthe
Mirister of FINANCE te [leased o slate

{a; whether the India Deveiopment Forum has
recenty caulticned india agains' siowing down
eccnomiz reforms

‘e, 83 the details thereol

e, the reasticn cf the Union Government thereto,
and

‘dj the steps taker by the Government in this
regard”

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS 1SHR! P CHIDAMBARAM, (a)
and ib, Parucicants of the Ingia Development Forum
meeting held in Jurie 1825 indicated therr strong
appreciaticn for the progress made by India with its
reform programme bu! also noted the unfinished
reform agenda tha! lies aread

(c) and ¢ Suggestors made by different
groups and ind'viduals are kept in view by the
Government whue formulating approprnate economic
policies.
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[Translation]
Bridges over National Highways

308. SHRIMAHESH KUMAR M. KANODIA : Will'
the Minister of SURFACE TRANSPORT be pleased
to state :

(a) the name of bridges built over the National
High-ways, State-wise, during the last two years;

(b) whether the Government have given high
priority for completion of incomplete bridge projects
in various States during the Eighth Plan; and

(c) if so, the achievements made in this regard
during the said period, State-wise and project-wise?

THE MINISTER OF SURFACE TRANSPORT
(SHRI T.G. VENKATRAMAN) : (a) State-wise details
are enclosed in statement-}.

{b) Yes, Sir.
(c) State-wise details are enclosed in Statement-

STATEMENT-|
S No State No of bridge
works completed

1 Andhra Pradesh 2
2 Arunachal Pradesh 0
3. Assam 11
4 Bihar 0
5 Delhi 0
6 Goa 0
7 Gujarat 16
8  Haryana 0
9 Himachal Pradesh 0
10 J&K 0
11 Karnataka 0
12 Kerala 0
13 Madhya Pradesh 0
14  Maharashtra 11
15 Manipur 0
16. Meghalaya 1
17 Nagaland 0
18  Onssa 1
19  Punjab 1
20 Rajasthan 7
21.  Tamil Nadu 8
22 Uttar Pradesh 2
23  Waest Bengal 2

Total 62
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STATEMENT-II
S. State Bridge  Bridge Bridge
No. works works works
ongoing ongoing comple-
as on as on ted
1492 30885 dunng
82-96
1. Andhra Pradesh 10 0 10
2. Arunachal Pradesh 5 0 5
3. Assam N 16 15
4, Bihar 24 21 3
5. Delhi 1 0 1
6. Goa 5 5 0
7 Gujarat 23 8 15
8 Haryana 1 1
9. Himachal Pradesh 28 14 12
10, J &K 0 . 0 0
11 Karnataka 13 11 2
12. Kerala 8 5 4
13.  Madhya Pradesh 42 15 27
14  Maharashtra 45 5 40
15, Manipur 3 3 0
16  Meghalaya Q 2 7
17 Nagaland 1 0 1
18 Onssa 14 7 7
19 Punjab 6 ! &
20 Rajasthan 15 3 12
i Tamil Nadu 12 4 8
22 Uttar Pradesh 16 11 5
23 West Bengal 20 10 10
Total 3N 142 189
[English]

Privatisation of PSUs.

310 SHRIMAT| VASUNDHARA RAJE Wil the
Minister of INDUSTRY be pleased to state .

(a) whother the Government propose to privatise
some of the public sector units,

{b) U so, the details thereo! State-wise and
(c) It not, the reasons therefor?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN) : (a) to (c) There is no proposal with the
Government to privatise any public sector enterprise
at present. .
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Kanyakumari-Mysore
National Highway

311 SHRI MULLAPPALLY RAMACHANDRAN
Will the Minister of SURFACE TRANSPORT be
pleased to state

(a) whether any proposal for construction of a
National Highway from Kanyakumari to Mysore via
Kerala s under consideraticn of the Union
Government and

b if so. the details therec!?

THE MINISTER OF SURFACE TRANSPORT
(SHRI T.G VENKATRAMAN) (a: No, Sir

by Does not anse

Accidents by Red Line/Blue
line Buses

312 SHRI ANAND RATNA MAURYA * Will the
Mnister of SURFACE TRANSPORT be pleassed to
state

‘ay whether attention of the Government has
been drawn to the news item captioned "Youth died
32 injured as Blue Line bus overturns” appearing in
the Times of India dated June 20. 1996,

‘bt 1s so the detaus thereof and action taken in
the matter.

¢t the numter of persons kitled injured ty
Redhne and Blueline ruses in De'hr during each of
the last three years

(d) the reasons 1dentitieg for such accidents:

() whether the rate of accidents by the above
buses has shown a higher trend as compared tc
DTC buses gduring the above pernod.

(fi if so. the details therso!. and

(g) the steps proposed 1o be taken by the
Government to minimise the accidents by private bus
operators and alsc to ensure tha! these bus
operators do not mistehave with passengers and do
not over-charge for tickets?

THE MINISTER OF SURFATCE TRANSPORT
(SHRI T.G VENKATRAMAN) ia' Yes Su

(b) As per information recewved from Deth: Trattic
Police. on 196 96 at about 1045 pm an accident
involving a Biushne bus tock place at outer Mehrauh
Recad - Andheria Mod in which one person died and
31 injured The driver responsibie for the accident
was arrested and an FiR was registered at Police
Station Mehrauli A show cause notice for suspension:
canceliation ot permit was aiso (ssued by the
Government of NC T of Deihi.
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(c) The details of persons killed/injured by
Redline and blue line buses are as under :

Persons injured

Redline Blueline

Year Persons Killed
Redline Blueline

1093 260 30 830 56
1984 214 15 887 B3
19985 298 14 931 33

(d) The reasons of such accidents are reckless
driving. overspeeding. over crowding etc.

(e) and (f). Comparative figures of accidents
involving Redline. Blueline and DTC buses are as
under .

Year No. of accidents

Rediine Blueline DTC
1893 855 20 371
1694 820 62 242
1885 1029 43 169

(g} The steps being taken/proposed to be taken
are given in the enclosed statement

STATEMENT

Steps being taken’/proposed to be taken (o
minimise rcad accidents, misbehaviour and over-
charging by private buses

1. Refresher courses/proficiency tests have been
made mandatory for all drivers of public service
vehicles,

2 Installation c! speed governors (n public
transport buses

3 Action under Section B6 of MV Act agains!
buses involved 1n accidents and/or viciating
permit congiions

4 Acticrn against operators on complaints of
misbehaviour and over-charging

5. Stnet and ngid enforcement of tratfic rules and
regulations.

€ FRegular special drive against rash and
regligent driving dniving without driving
hcences drunken driving defeclive headiights
cver-speeding over-lcading etc

7 FRegular pretection of viclaters through issues
cf rotices

€ Irtroguctizn of thnkers/signals at accident
prene areas
Mcre Police preserce in acoident prone areas

10. Special morning drives and night mobile
patreliing

11 Famting of bus boxes yeliow boxes.

12 Special rught checking on Highways

13 Special drive against buses HTVs TSR, Taxis,
etc against tratfic violation
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Central Assistance to Darjeeling
Gorkha Hill Council

313. SHRI R.B. RAl : Will the Minister of
FINANCE be pleased to state .

(a) the total amount of Central (Special)’
assistance allocated to the Darjeeling Gorkha Hill
Council and funds released during the last three
years;

(b) whether the funds were released after
receiving proper utilisation certiticates; and

(¢) f not, the reasons therefor?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) . (a)
The Government of India does not allocate Special
Central assistance to the Darjeeling Gorkha Hill
Council directly. Howevar, the allocation and releases
of the funds under Hill Areas Development
Programmes are made to the Government of West
Bengal annually The Hill Areas Development
Programmes in West Bengal are implemented by the
Government of West Bengal Development works
implemented by the activities and the others as non-
transterred activities The Government of West Bengal
releases the funds received trom Government of india
under Hill Areas Development! Frogramme to those
implementing agencres separately Details of
allocation and releases wunder Hill Areas
Development Programme (HADP) during the last
three years are as under

(Rs In crores)

Year Allocation Release

16643-44 20 61 20.61

1984.95 D61 2061
2223

1405.46 22'23

A

This includes Rs 10 31 crores released in 1995-96 as
arrears

Includes Re 1112 crores released n 1996-97 as
arrears

{b) and (c) Release from year 10 year under
HADP are made on thg basis of certificate from the
Government of West Bangal that the amoun!s already
released have been placed at the depos:il of the
implementing agencies

Central Excise on Cigarettes
314  SHRI SOMJIBHAI DAMOR Wil the
Minister of FINANCE be pleased 1o stale

(a) the quantum ot Central Excise Duty collected
from the cigarettes of below 60 mm length after the
downward revision of Excise Duty, and
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(b) the impacts thereof noticed on the growth of
Beedi Industry?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a)
As per the reports received from the Central Excise
commission-erates, the central excise duty collected
liom cigarattes, other than filter cigarettes, of length
no exceeding 60mm, for the period 1994-85 and
14995-96 (upto December) is as given below
(provisional),

1994.95

1895-96
(up to December)

Rs 44 crote
Rs 67 crore

The revenue does not include excise duty
collected on cul tobacco used for the manufacture of
cigarettes.

(b) Excise duty on binis falling under sub-heading
No0.2404 .39 of the Central Excise Tantt continues to
be at Rs 5 per thousand bins {basic+additional
excise duty) since 1993-94 The excise duties (Rs
in crore) reahsed (which 1s an indicater of production
trend) from bins since 15%3-%4 15 as given below

1963-94 207
18R24.95 ;08
1885.06 208 ‘Frovisicnah

[Translation)
Foreign Exchange Reserves

316 PROF RASA SINGH RAWAT
Minister of FINANCE be pleased to state

Wil the

{a) the position of foreign exchange and geld
.serve in the country presently.

{b) whether the Government have assessed the
tforeign and intarna! loan habibty of the country ang
it so, the detalls thereof,

(c) the policy of the Gecvernment for decreasing
the forergn fcan and mobihsation of capital by
promoting nationa! sources; and

(d) the efforts being made by the Government for
making tax-collection more eMective and sirong?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P CHIDAMBARAM) (a!
India's forex reserves compnsing foreign currency
assets, gold and SDRs as on July. 5 1996 are
given below

(US $ Million)
foreign currency assets of the RBI 17 743
Gold holding of the RBI 4.437
SDRs. holding of the Gov! of India 1
Total T RTY
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{b) The internal loan of the Government at the
end of 1995-86 is estimated to be Rs 303359 crore
The external debt ot the country is estimated at Rs
318319 crore a! the end of September 1885

(c) The Government lays considerable emphasis
on mobihising internal resources to meet the
investment requirements of the country The facilitate
higher levels of investment and growth in the
economy il 1s necessary 10 suppiement the domestic
savings with external resources The Governmen!
gives priority to mobiiise non-debt creating fiows by
creating a favourable climate for Foreign Direct
investment

fd; Over the past five years a number of
structura! refocrms covering both direct and indirect
taxes have been undertaken Tax procedures have
been simpified, rates have been iowered and greatet
tuoyancy has been imparted nto the tax structure
These measures have started teanng fruits Alsc
the share cf direct taxes n the total tax collection is
increasing because of these measures.

Fodder Machine

317  SHRI SANTOSH KUMAR GANGWAR - Wil
the Minister ¢f FINANCE be pleased to state

{a} the present condrtion of the fodder machtnes
‘FCMETA| imported scmetime back:

{0y the number of machines working at present
their locations and it not warking. the reasons
therelor,

(c) whether any irregularity 1n this regard has
ccme to hght and

d) it so the delails thereo!?

THE MINISTER OF FINANCE AND MINISTER OF
CCOMPANY AFFAIRS (SHRI P CHIDAMBARAM) (a)
to (d) 50 Fodder Machines and some spares had
been imported tree cf duties, in terms of ad-ho:
examption Order No 103 87 cated 30 3 1887 by
Saneevani Fooder Producticn Pvt Ltd to be donated
to Bharat Krishak Sama;) for gemenstration ang
training putposes it was regu:red that these
machines will not te scid. transterred or qisposed of
for a period of § years

The imponers appeared tc have faiied 10 observe
the conditions stipulated for zuty free ciearance of
the said machines, as perescribed In the exemption
order These were later founa 10 be enther under the
control of M.s Sanjeevani Fooder Production Pyt
Ltd and the!r sister concern M:s Fometa !ndia
Machines Pvt Ltd or s¢ld to Governments of
Rajasthan and Uttar Pradesh

The import of these machines has been
adjudicated by the Commissioner ol Customs
Madras who. vide his Adjudication Order dated
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5.3.93, has asked the importers to pay duty of Rs.
3.37 crores and redemption fine of Rs. 3.80 crores.
He has also imposed personal penalty on the
concerned firms and also on the Directors of both
firms.

Presently, all the machines, including those
assembled from the use of spares. are lying
at Gummidipondi (TN), Madak (AP), Bagru, Bikaner
& Malpura (Rajasthan), Bulandshahar, Chamoli,
Jhansi & Bareilly (UP). These machines are not in
use.

Judicial and Administrative System

318. SHR!I KASHIRAM RANA
SHR! RAM TAHAL CHOUDHARY .

Will the Minister of LAW AND JUSTICE be
pleased to state :

{a) whether there is any proposal to improve the
judicial and administrative system of the country.

(b) f so. the details thereof, and

fc} the steps taken/proposed to be taken by the
Government in this regard?

THE MINISTER OF STATE OF THE DEPARTMENT
OF LEGAL AFFAIRS, LEGISLATIVE DEPARTMENT
AND DEPARTMENT OF JUSTICE (SHRI RAMAKANT
D KHALAP) ' (a) to (c). The improvement of the
Judicial and administrative systems in the Courts s
a continuous process To make an in-depth study of
the problem of arrears and tor improving Judicial
and administrative system in Courts a committee of
three Chief Justices of High Courts (Justice Malimath
Committee) was constituted by the Government In
1682 The Committee has made several
recommendation OR various aspects covering
jurisdictional and procedural modifications, the
imgrovements 0 the judiciary. the setting up of
specialised bodies such as tribunalsicommissions to
deal with specific types of cases. the fixation of
Judges strength and appointment of Judges in High
Ceourts the creation of more posts in the subordinate
judiciary and a number of other general
recommendations felating to mogdernisation of ctfice
ejuipmert in courts and aliocation of more funds 15
the judiciary Trese recommendations were
turwarded nter-atia o all the concerned State
Guvernments and the High Courts for recessary
foliow-up action

Further the problem of arrezrs ot cases 1n Courts
end their expediious dispesal was also considered
in a meetng of the Cruet Ministers andg Chief Justices
held cr 41 Dezember, 1993 under the Chairmanship
of the Prime Mimister Tre Corference recommended
several steps in a ressiution 1t adopted fc1 the speedy
disposa. of cases in the Courts/Tritunals This

JULY 12, 1996

Written Answers 44

resolution has been commended to all the State
Governments/UT Administrations and High Courts/
Tribunals for necessary action. The implementation
of December, 1993 resolution and the
recommendations made by the Working Groups were
reviewed by the Law Ministers at their plenary
meeting held in Calcutta in November, 1995. The
resolutions adopted in these meeting have also been
commended to all the concerned authorities for
necessary follow-up action,

[Engiish]
Domestic Entrepreneurship

319 SHRI RAM TAHAL CHAUDHARY : Will the
Minister of INDUSTRY be pleased to state :

(a) whether the Government are making efforts
to support and promote domestic entrepreneurship.

(b) it so, the detalls thereof; and

(¢) the extent of sucess achieved therefrom so
far?

THE MINISTER OF INDUSTRY (SHRI MURASOL!
MARAN)  (a) to (c) Various measures have been
taken to promote damestic entrepreneurship. Some
of the measures taken by the Government. inter-alia,
include teduction in excise duties, levy of
countervailing duty wherever required. reduction in
corporate tax, etc. So far, 25781 numbér of
investment proposals tn the delicensed sector, with
proposed investment of Rs 504,782/-crores during
the period 18.1981 to 315 96, have been filed.

Rural Credit System
320 DR ARUN KUMAR SARMA  Will the
Minister of FINANCE be pleased to state

(a) whether the Government propose 1o improve
the rural credit system through Regional Rural Banks
throughout the country; and

[b) 1t so the concrete steps being taken in this
tegarg?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHR! P CHIDAMBARAM) (a)
and (b) Regional Rural Banks (RRBsY are an
important component of the rural credit delivery
system The foliowing steps have, therefore. besen
taken 1o strengthen and streamline the functioning
of the RRBs

{iy With a view to widening the range and
scope of their services, the RRBs hav e
been allowed, with effect from 1 1 1984,
o finance non-target groups to the extent
of €0% of their tresh {ending More
discretionary powers have been given 10
them for purchase/discounting of cheques/
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demand drafts. Further, for widening their
range of services, RRBs have been
interalia allowed to issue guarantees on
behalf of their customers, instali lockers,
issua drafts and effect mail transfars

Seventy RRBs with disbursements of less
than Rs. 2 crores during 1892-93 have
been relieved from the service area
obligations and have been allowed to
extend loans throughout the area within
their jurisdiction.

RRBs have, subject to certain conditions,
been allowed to relocate their loss-making
branches to relatively better locations viz.
commercial centres like market areas,
village mandis, block and district
headquarters etc. and tc re-deploy
concerned stal! suitably.

(ii)

(i)

Equity sypport from Government of India
to the extent of Rs 374 crores
(approximately) has been provided to 102
RRBs and a budget provision of Rs 200
crores has been made in 1996-97 for this
purpose

All RRBs have been advised to prepare
bank specific development action pians to
enable them to adopt a systematics
approach tor their turnaround

(iv)

(v)

ASADHA 21, 1918 (Saka)
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a part of their surplus non-SLR tunds
in the credit portiolio of their sponsor

banks through non-risk sharing
participation certificates to be issue by the
latter.

(vii) Prudential accounting norms of income
recognition and asset classitaction have
been applied to RRABs in 1955-86
Provisioning norms would be applied in a

phased manner from 1996-97 onwards.

[Transiation]

Price Index

321 SHRI NITISH KUMAR -,

PROF. PREM SINGH CHANDUMAJRA .
SHR! RAMESH CHENNITHALA
Will the Minister,of FINANCE be pleased to
state :
(a) whether the inflation rate has been under
control in the country during the last few months:

(b) whether the whoiesale price index. consumer
price index and agricultural labourer price index
substantially differ in the country. and

(c) f so. the reasons theretor alonghwith the
details of commodities taken into account for
ascertaining the price index?

S f s )
) fleserve Bank of india (R8]) has provided THE MINISTER OF FINANCE AND MINISTER OF
proti COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a)
investment ot their non-SLR surplus funds Yes Sir
in hsted and other schemes of Unit Trust
of India (UTI), fixed depostts in profit making (b) Yes. Sit
tinancial institutions hke the industrial (cy The difference in the three series of \ndex
Deveiopment Bank of india (IDBI). numbers 1s largely due to the composition of their
Industrial Credit investment Corporation of basket ot commodities and their relative importance
India  (ICICH, Industrial  Finance The WPI reflects weekly movement of wholesale
Corporation of India (IFCl, Small Industnial prices of 447 commodities of ali traded goods. The
Development Bank of India (SIDBN. n CPI (IW) reflects monthly movement in reta)l prices
bonds of nationalised banks and profit of 260 commodities and services whereas the CPI
earning public sector institutions and in (AL} with old base of 1960-61 covers retail prices of
non-convertible debentures of reputed only 60 commodities Commodity composition of each
blue chip companies Besides. the RRBs ot the three index numbers Is enclosed in the
have been permitted by the RBI to deploy statemen!
STATEMENT
Commoaity Groups under various Price Index Serigs
WPl ' cPl
. ' W AL
All commoditias General General
; . - —— - - 3
I Primary articies | Food | Food
(a) Food articles i Pan, supan, tobacco fl. Fuel and light

{(b) Non-food atticles

and toxicants

fc) Minarals
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1

II.  Fuel, Power, light and Lubricants in.
(a) Coal mining IV.
(b) Mineral oils (V)
(c) Electricity

. Manutactured Products V.
{(a) Food products
(b) Beverages, Tobacco and Tobacco products
{(c) Textiles
(d) Wood and Wood products
(e) Paper and paper products
{(f) Leather and leather products
{g) Rubber and Plastic products
{h) Chemical and Chemical products
(i) Non-metallic mineral products
(j) Basic metals, alloys and metal products.
(k) Machinery and machine tools.
(I) Transport equipment and products
{

m) Other miscellaneous manufacturing industries

3
Fuel and Light . Clothing and foot wear.
Housing IV. Miscellaneous and
Clothing, bedding and services,
footwear

Miscellaneous

Electoral Identity Cards

322 JUSTICE GUMAN MAL LODHA .
PROF PREM SINGH CHANDUMAJRA

Will the Minister of LAW AND JUSTICE be
pleased to state

(a) whether a scheme was launched at the
national levei to issue electoral identity cards in order
to check the bogus voung

b) ¥ so the details thereof.

(c) whether the Government have reviewed the
implementation of the said scheme,

{d) it so. the detalls thereo! alonghwith the State-
wise percentage cf volers to whom identity cards
have been Issued,

fe) whether any time limit has been fixed to
complete trie said schemes,

{5 i 80, the details thereot; and

fg; the total amoun! spent on implementation of
the said stheme upto March, 19967

THE MINISTER OF STATE OF THE DEPARTMENT
OF LEGAL AFFAIRS LEGISLATIVE DEPARTMENT

AND DEPARTMENT OF JUSTICE (SHR! RAMAKANT

D. KHALAP, ra;and (b) In August 1933 the Election
Commission ot India directed the Chiet Electoral

Officers of ail States {except the State of Jammu &
Kashmir) to arrange issue of Photo Identity Cards to
all elactors in order to check bogus voting The entire
expenditure on the scheme was to be first met by the
State Governments and later to be shared equally
between the Central Government and the State
Governments.

(c) and (d). The Election Commission which 1s
primarily concerned with the scheme has been
reviewing its implementation on the basis of weekly
progress reports submitted to it by the Chief Electoral
Officers of various States However, towards the end
of February, 1996. the Commission temporarnly
suspended till the completion of general elections,
submission of progress reports with regard to
implementation of the scheme. A statement giving
the State-wise percentage of voters to whom delect-
free Photo Identity Cards were issued titl 23 2. 1986
is enclosed as Statement.

(e) and (f) The Commission had originally fixed
30 11 1994 as the deadline for compietion of the
scheme This deadline was, however, axtended from
time to time and it was last extended upto 31.3 1896.
The tresh deadiine has not yet been fixed by the
Commission

(g) A sum of Rs 423.3 crores has ben released
by the Central Government on the implementation of
the scheme upto March, 19986
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STATEMENT

5.No.Name of State/
Union Territories

Approximate percentage
of electors who have
been supplied with defect
free identity cards

1. Andhra Pradesh Nil
2. Arunachal Pradesh 57%
3. Assam Nil
4 Bihar 12%
5 Goa 51%
6 Gujarat 66%
7 Haryana 79%
8. Himachal Pradesh 56%
9. Jammu & Kashmir -
10  Karnataka 13%
11.  Kerala N
12. Madhya Pradesh 22¢
13 Maharashtra 75¢%
14 Manipur 745,
15  Meghalaya 49°
16 Mizoram Nil
17  Nagaland Nil
18 Onssa B2
19 Punjab 64c.
20  Rajasthan 39°%
21 Sikkim 0%
22 Tamil Nagdu N1l
23 Trpura Nil
24 Uttar Pradesh 15°%
.5 Wes! Bengal £ac,
UNION TERRITORIES

1. Andaman & Nicobar lsiands B3
2 Chandigarh 62%
3 Dadra & Nagar Havell 31°%
4 Daman & D 43%
5 Dethi 1%,
6 Lakshadweep 88°;
7 Pondicherry 84°,

" &Gcheme has not been extended to Jammu & Kashmur
[English]

Submission of B.E.F. Statements

323 SHR! SRIBALLAV PANIGRAH! Wil the

Minister of FINANCE be pleased 10 state

(a) whethet it 1s mandatory on the part of banks
and other authonised forex dealers/agents to submit
Bill of Entry Form statement to REI periodically.

ASADHA 21, 1918 (Saka)
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(b) it so, the details of such B.E.F statements
during the last two years against the remittances of
which goods have not been received within a period
of three months, six months, and one year and the
value thereot in terms of rupees; and

(c) the action taken or proposed to¢ be taken
against the defaulting banks for not submitting the
statements?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) (a)
Yes, Sir.

(b) The information is being collected and shall
be placed on the Table of the House.

(c) RBI takes up the matter with defaulting
importers and (n case evidence of import is not
submitted. the matter is reported to Enforcement
Directorate 1n the case of importer other than public
sector undertakings In the case of PSUs/Government
Departments the issue 1s pursued with Chief
Executive of the concerned PSU/administrative
Ministry concerned

{Translation]
Functioning ot Imported Ships

324 SHRI JAl PRAKASH AGARWAL Wil the
Minister of SURFACE TRANSPORT be pleased to
state

ta' whethet the Governmen! have procured some
foreign ships durning the last three years,

ibi1f so the companies from which these ships
were procured and the total expenditure incurred
thereon

(cy whether these ships are tunctioning
satisfactonly

(d' 1 so. the details thereof and if not. the reasons
therefor,

{e) whether the Government have detected any
irregularities In procurement of these ships. and

{f) it so. the detalls thereot?

THE MINISTER OF SURFACE TRANSPORT
(SHRI TG. VENKATRAMAN] - (a} to (1) According to
the Merchant Shipping Act. 1858, this Ministry 1s
primaniy concerned with sea-going Mercantile Ships
exceeding 15 tons net. The Government of india have
not procured any such ships during the last three
years However the Shipping Corporation of india. a
FPublic Sector Undertaking have acquired 11 such
ships costing US $491 50 million from abroad during
the last three years as per enclosed Statement
These ships are reported to be functioning
satistactlorily
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STATEMENT
Vessels Acquired by the SCI during
the last three years
S.No.Name of the Vessel Seller Price '
(US §& in million}
1593
1. Rabindernath Tagore M/s Daewoo Corporation, Korea 42.00
2. Lal Bahadur Shastri M/s Hyundai Heavy Industries, Korea 40.95
3. indira Gandhi M/s Hyundai Heavy Industries, Korea 40.95
1894
1 B.C. Chaterjee M/s Daewoo Corporation. Korea 42 00
2. Rajiv Gandhi M/s Hyundal Heavy Industries. Korea 40.95
3 Ankleshwar M/s Samsuang Corporation, Korea 65.53
4 Gamdhar M/s Samsuang Corporation, Korea 65.53
1995
1. Maharaja Agrasen , M's Hyundai Heavy industries, Korea 65.53
2. Julelal M/s SDS Shipping. Norway 10 63
3. Gurau Gobind Singh M/s Hyundai Heavy Industries. Korea 6553
4 Basveshwara M/s Sovchari. Switzerland 11 90
Total 491 50
[English] STATEMENT

Sodhani Committee

325. SHRI MANIKRAO HODLYA GAVIT - Wili
the Minister of FINANCE be pleased to state .

(a) whether the Government have approved some
of the recommendations of the Sodhan: Committee
ch Investment from non-resident indians overseas
bodies. corporate bodies and persons of Indian onigin
particularly to bolster portfolio investments. and

(e) it so. the details regarding the new guidelines
followed in this regard?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P CHIDAMBARAM) (aj
and (b). A Working Group se! up by the Reserve
Bank of India (RB!) to look into the various schemes
and incentives available to Non-Resident Indians
(NRIs) submitted its recommendations to RBI in May,
1895 The recommendations inciude revamping of
the existing investment schemes with reference to
their relevance in the liberalised eccnomy and steps
towards simplitfication of agproval procedures.
Government has considered and concurred with a
number of these recommendations which have been
operationalised by RB! as per the Statement
attached.

General Permission to OCBs for sale of shares
acquired under portioho investment schemes.

General Permission for sale ot shares by NRIs/
OCBs acquired on repatriation basis under
ditect investment schemes provided sale 1s
through recognised Stock Exchange

Simplitication of the procedure for grant of final
permission for issue/export of shares 10 NRIs

General permission 1o NRIs for subscription to
the Memorandum and Articless of Association
of Indian companies. (which earliar covered only
companies engaged in industnal activities), has
been extended to all companies irrespactive ot
the activily undertaken by the company;

Easing of formalities for opeinng Non-Resident
Ordinary (NRO) Account

Dispensation of the requirement of prior
permission by RBI for remittance o! sale
proceeds of shares (net of taxes) to ofiset loans
raised abroad on securty of shares of Indian
comapnies.

Permission to Authorised Dealers (ADs) to
extend rupee loans to NRIs tor acquisition of
residential houses in India conforming to the
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terms and conditions followed by Housing
Finance Companies.

8. Permission to Indian Companies to grant

\ housing loans to NR| Sta!f deputed abroad
under the company's Staff Housing Loan
Scheme subject to repayment in foreign
exchange.

9. General permission to Indian Companies for
payment of interest on delayed refund of share
*subscription.

10. Safe custody of securities on behall of NRls/
OCBs permitted to be done by institutional
custodians beside ADs

Four Lane Highway Track in Tamil Nadu

326. SHRI D. VENUGOPAL - Will the Minister
of SURFACE TRANSPORT be pleased to state .

(a) whether there is four lane highway track In
all over the country,

(b) if so, the details thereof,

{c) whether the Governmen! are aware that the'e
is two tane highway track n Tamil Nagu,

{d) if so, whether the Governmen! propose 10
convert it into four lane, and

(e) if so, the details thereof and the time by
which it is likely to be converted?

THE MINISTER OF SURFACE TRANSPORT
(SHRI TG. VENKATRAMAN)
about 2% length of total National Highway network
.0 the country Is tour lane

(b) The detals are enclosed as Statement
(c) Yes, Sir

(d) and (e). investigations for converting two
lanes into four lanes are neces/1"y ~nd as such it
is too early 1o indicate a detinite timeame for such
converston

STATEMENT

Details of four fane National
Highway in the country

Length In km

S No State Four Lane
1 2 3

1 Andhra Pradesh 28

2. Arunachal Pradesh

3. Assam

4. Bihat 15

5. Chandigarh 8

ASADHA 21,

{a) At present cnly’

1918 (Saka) Written Answers 54
1 2 3
6. Delhi 72
7. Goa -
8 Gujarat 196
9 Haryana 77

10 Himachal Pradesh -

11. Jammu & Kashmir -

12.  Karnataka 30

13 Keralz

14 Madhya Pradesh

15 Maharashtra 21

16 Manipur

17 Meghalaya

18 Mizoram

19 Nagaland

20 Orissa 3

21 Pondicherry

22  Punjab 131

23 Rajasthan 19

24 Sikkim .

25  Tamil Nadu 34

26  Trpura

27  Utar Pradesh 30

28  West Bengal 7
Total 67

White Paper on PSUs

327 LR RAMKRISHAN KUSMARIA
SHR! VINAY KATIYA

Wiii the Minister of INDUSTRY be pleased to
state

{a) whether the Government propose to issue a
white paper on status and future of public sector
enterprises.

{b) if so. the details thereof; and
(¢} 1 not. the reasons theretor?

THE MINISTER OF INDUSTRY (SHRI MURASOL!
MARAN) . (a) to (c) There is no proposal to issue a
white paper on the status and future of the public
seclor enterprises at the present

Manufacturing of Asian Cars in India

328 SHRI K.C KONDAIAH Will the Minister
of INDUSTRY be pleased to state

(a) whether leading Jaranese automobile
company 1s planning to manutacture a low cost Asia
Car in India,
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(b) whether the manufacturing of the said car
_shall be in public sector; and

(¢) if so, the terms and conditions laid down for
the purpose?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN) : (a) Government is not aware of any plan
for setting up any unit by a Japanese automoblie
Co. for manutacture of such a car.

(b) and (c). Do not arise.

Demand and Supply of Cement in Assam

329. SHRI KESHAB MAHANTA : Will the
Minister of INDUSTRY be pleased to state :

(a) the consumption and production of cement in
Assam during each of the last three years: and

(b) the steps being taken to bridge the gap
between demand and supply of cement in the State?

THE MINISTER OF INDUSTRY (SHR! MURASOL!
MARAN) = (a) On the basis of statistical reports
published by the Cement Manufacturers Association,
the consumption & production of cement in Assam
during the last three years is as follows :

Year Production Consumption

JULY 12, 1996

(In lakh tonnes) {In lakh tonnes)

1983-94 148 4 95
1984-85 t.54 536
16985.96 156 4 35

Production data of mint cement plants s not
maintained centrally

{b) Cement Industry is decontrolted and
delicensed and entrrepreneurs are free to set up
cement units anywhere subject 1o locational
ciearance Government is providing all intrastructural
support to the industry to maximise cement
production Rail wagons are supphed toc Cement
plants cn a priorty basis for transporting cement to
gelicit areas

{Transiation]
Surcharge Levied on Income-Tax

336 SHRI MUNAWWAR HASSAN Wil the
Minister of F}NANCE be pleased 1o state -

{a) whether surcharge on income tax was
tmposed at the time when the country was facing
natural calamity some years back.

(b) whether this surcharge on inzome tax I1s stiil
continuing,

(c} it so, the justitication theretor
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(d) whether the Government distribute the income
earned on this account among States also,

(e) it so, the percentage thereof; and
{f) it not, the reasons therefor?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a)
Yes, Sir. Surcharge at the rate of 5% of income tax
was imposed to meet the formidable atter-effects of
the drought of 1987-88.

(b) and (c). Surcharge initially imposed at the
rate of 5% as mentioned in the answer to part (a),
was increased from time to time to 12% in the case
of non-corporate assessees and to 15% in case of
companies to mobilise resources. Surcharge in the
case of non-corporate assessees was abolished
through Finance Act, 1994. However, surcharge In
the case of domestic companies continues to be
levied for revenue reasons.

(d) No. Sir. The surcharge is collected tor the
purposes of the Union only and it 1s not distributed
among the States.

(e} In view of the answer to part (d), this does
not arise.

(f) In view of the answer to part (d). this aiso
does not arise

Debt burden

331 SHRI RAMASHRAY PRASAD SINGH Wil
the Minister ¢! FINANCE be pleased ! state

{(a) the per capita debt burden in the country as
on date; and

(b) the amount of Interest to be paid thereon?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) - (a)
The per capita internal and external debt of the
Government works out to Rs 3272 and Rs. 1601
respectively in 19885-96

(b) Total interest payment on internal and
external deb! of Government 15 estimated at Rs
27166 crores in 1995-96 (RE)

{English)
ADB Collaborated Highway Projects

332 DR KRUPASINDHU BHOI Will the
Minister of SURFACE TRANSPORT be pleased o
state -

{a) the details of the highway projects being
implemented in collaboration with the Asian
Development Bank:

(b) the funds obtained from ADB for these
projects,
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(c) the progress of each project as on date;

and

(d) the target period fixed tfor the completion of
yeach of these projects?

ASADHA 21, 1918 (Saka)
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THE MINISTER OF SURFACE TRANSPORT

(SHRI T.G. VENKATRAMAN) : (a} to (d). The details

of the highway projects being implemented with loan

STATEMENT-

Detail of First Road Improvement Projects under ADB Loan Assistance

Loan Amount
Funds obtained from ADB- US $§ 133.2 million (Upto May. 1996) (Rs. in crore)

Loan No 818-Ind
US § 188 00 million

assistance, from Asian Development Bank are given
in the enclosed statements-, {{ and Il

S. State
No. No

N.H Name of Works

Length
in km

Sanc-
tioned
cost

Physical
Progress
in % upto
May, 86

Target date
of completion

NATIONAL HIGHWAY PROJECTS
1. Andhra Pradesh 5

Widening 1o 4 lanes

46 33

from km 358/0 to km
395/876 of Viayawada
section & km 0/0 1o 2/837
of Visakhapatnam
Bhubaneshwar section of
NHS including strength-
ening of existing 2 lane

carriageway

"~

2 Haryana

4 laning of Delhi-

56 53

Mathura section of

NH2 from Ballathgarh

to Haryana-Uttar Pradesh
Border (km 37.30 to km 93 B3)

in Haryana

3. Uttar Pradesh 2

4 laning of Delhi-

54 50

Mathura section ot

NH2 from Haryana-UP
Border to Mathura

(km 983 83 to km 148 33}
in Uttar Pradesh.

83 33

68 91

64 00

80 95

$8 80

58 50

Dec 86

Sep, 1987

Sep. 1997

Sub-Tota!l

157 .36

216.24

STATE ROAD PROJECTS
1. Andhra Pradesh

Improvement of

214 97

Hyderabad-Ramagundam

Road

2  Karnataka

improvement of

Ankola-Hub!i Road

3. Tamil Nadu
Coast Road

Improvement of East

70 00

65 00

63.00

67.27

100 00

62.61

March, 87

Completed

Sep 1897

Sub-Total
Grand Total

513 97
671 83

198 00
414 .24
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STATEMENT-Il
Detail of Second Road Improvement Projects undar ADB Loan Assistance
Loan No. 1041-ind.
Loan Amount : US § 250 million
Funds obtained trom ADB- US $§ 145.2 million (Upto May, 1996)

(Amount in Rs. crores)
S. State N.H Name of Work Length Sanc- Physical  Target date
No No. in km. tioned Progress of completion

cost in % upto

May, 96

NATIONAL HIGHWAY PROJECTS

Karnataka 7 Widening to 4 lanes 25 48.11 73.00 June, 1997

& Strengthening of the
existing pavement of the
Bangalore to Karnataka/
Tamil Nadu border
section (km 8 km 33) of
NH 7

Kerala 47 Widening to 4 lanes 47 93 97
& Strengthening of
existing pavement of
Alwaye to Vytilla &
Aroor-Sherthailai &
Strengthening Vytlla-Aroor
section of NH 47

Rajasthan 8 Widening to 4 lanes 69 93 66
& Strengthening of the
existing pavement of the
Achrol-Ketputh section
{km 162 500 to 231.00]

32.27 Dec, 1998

71 80 June, 1997

Sub Total 141 23574

STATE ROAD PROJECT

1

2

3

4,

Andhra Pradesh - Improvement of 54 00 34 03
: Kakinada-Rajanagram
Road

Onssa - improvement of 164 00 189 30
Rourkela-Sambalpur
Road

Uttar Pradesh - improvement of 182 00 108 67
Varanasi-Shakti nagar
Road

West Bengal - Improvement ¢t 152 00 205 00
Panagarti-Moregram
Road

89 70 Oct, 1996

72 56 June, 1997

31 85 June, 1998

38 06 Dec. 1998

Sub-Total 562 00 537 00
Guand To:al 683 00 772 71
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Detail of Third Road Improvement Project under ADB Loan Assistance

Loan No

Loan Amount . US $ 245 million

1274-Ind.

Funds obtained from ADB- Nil (Upto May, 1996)

(Amount in Rs. crores)

No.

State

N.H Name of the Work

Length
km.

Approved
cost in
Rs. Crores

Remarks

Haryana

Rajasthan

West Bengal

Bihar

Andhra Pradesh

Andhra Pradesh

4 laning ncluding
strengthening of

existing 2 lane pavement
of Gurgaon-Haryana/
Rajasthan Border

(km 36 68 to 107 18)

4 laning including
strengthening of

existing 2 lane pavement
of Haryana/

Rajasthan Border to
Kotputli (km 107.18 to
162 50)

4 laning including
strengthening of existing
2 lane pavement of
Ranigan; to Panagarh
(km 474 to 518)

4 laning including
strengthening of existing
2 lane pavement of
Barwa adda to Barakar
(km 398 75 to 441 44)

Strengthening of

existing two lane carnage-
way on Nandigama to
Vijayawada (km 217

to 265) section including
four laming from

(km 252 to km 265)

Strengthening of

existing two lane carriage-
way of Viyayawada 1o
Eluru (km 34 10 528 & km
69 2 to 75) including 4
laning trom km 3 4 to

13 & a 17.88 km long
bypass for Eluru town

(km 53 80 to 69.20)

70.55

55.38

42

427

48

74 08

177.86

120 64

14335

127.89

67.32

1.Executing Agency
National Highways
Authority of India
(NHAL)

2. NHAI has received
the tenders. These are
being processed for
early finalisation of
contract agreements.

It is too early to indicate
the target dates of
completion.

Total

332.71

772.48
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Maintenance Work of National
Highways on Agency Basis

333. SHRI MOHAN RAWALE : Will the Minister
of SURFACE TRANSPORT be pleased to state :

(a) whether the maintenance work of National
Highways has been entrusted to the State
Governments on agency basis;

(b) if so, the details thereof,

{c) whether the Government of Maharashtra has
made any representations to the Union Government
pointing out that Maharashtra has been getting less
than its fair share of allocations for original works,
maintenance and repairs of National Highways;

(d) if so, the details thereot; and the reaction of
the Union Government thereto,

(e) whether the Union Government propose to
allocate more funds to the State for the purpose; and

(t} if so. the details thereof?

THE MINISTER OF SURFACE TRANSPORT
(SHRI 7. G. VENKATRAMAN) : (a) and {(b). Yes, Sir.
Nine per cent agency charges are paid o the State
Governments for the maintenance work of National
Highways done by them. cn behalf of the Central
Govarnment.

(c) to (). Availability of funds for maintenance
and repair of National Highways is generally of the
order of 50-55% of the requirement. as per the
approved norms. As such, the short-tall has to be
borne by all the State Governments squally. However,
tunds are allocated to the State Governments
generally on pro-rata basis (based on length and
width of the carriageway of National Highways in a
particular State) for normal maintenance.

Robbery in PNB, Gwalior

334. SHR! DADA BABURAO PARANJPE : Will
the Minister of FINANCE be pleased to state -

fa) whether the Government are aware of the 5-
lakh robbery in Funjab National Bank Gwalior on
March 16 1986,

(b) it so whether any enquiry has since been
conducted in the matter, and

{c) it sc the outcome thereo! and the
precautionary mearures taken to avoid such
recurrence in futyre?

THE MINISTER OF FINANCE AND MINISTER OF
COMANY AFFAIRS ISHR!I P CHIDAMBARAM)
(a) to (c). Punjab Nationa! Bank (PNE, has reported
that there was no incident of robbery in PNB
in Gwalior on 16 3.1996 However, an incident of

JULY 12, 1996
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robbery took place at the Chetakpurl Gwalior branch
of PNB on 16.5.1996 in which an amount of Rs. §
lacs was looted by three armed robbers from the
cashier during the course of cash remittance from

branch to currency chest. The cashier and a daily,

wage worker sustained injuries when fired upon by
the miscreants. An FIR has been lodged with the
police. The matter has been taken up by the bank
with state authorities for increasing the police
patrolling in the area. An arrned bank guard has
been provided to the branch. The bank has also
advised its Zonal and Regional Managers to ensure
proper securlty arrangements at the branch.

Delicencing in Industries

335. DR. M.P. JAISWAL
SHRI SURESH KALMAD! :

Will the Minister of INDUSTRY be pleased to
stats

(a) whether the Government propose 1o delicence
various industries reserved for the public sector
undertakings and small scale sector;

{b) if so. the details thereof and the reasons
therefor; and

(c) the names of such industries?

THE MINISTER OF INDUSTRY (SHRI MURASOL!
MARAN) : (a)to (c). At present there are six industries
reserved for Public Sector, and 836 items are
reserved for manufacture in 'Small Scale Sector'.
Review of the reservation/dereservation of industries/
items for Public Sector/Small Scale Sector is a
continuing process.

Electoral Reforms

336. SHRI RUPCHAND PAL
DR. T. SUBBARAM!I REDDY
SHRI HANNAN MOLLAH :

Will the Minister of LAW AND JUSTICE be
pleased to state :

(a) whether the Government are considering any
concrete proposal to make radical changes in
electoral reforms; and

(b) it so, the details thereot?

THE MINISTER OF STATE OF THE DEPARTMENT
OF LEGAL AFFAIRS, LEGISLATIVE DEPARTMENT
AND DEPARTMENT OF JUSTICE ($SHRAI RAMAKANT
D. KHALAP) : (a) and (b) The Government proposes
o discuss shortly various proposals on Electoral
Reforms with leaders of various political parties and
is keen 1o finalise a package on Electoral Reforms
&8 soon as possible.
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Construction ot National Highway No. 16

337. SHRI L. RAMANA : Will the Minister of
SURFACE TRANSPORT be pleased to state :

¢ (a) whether there is any proposal under
consideration of the Union Government for repair of
National Highway No. 16 from Nizamabad to
Jagdalpur;

(b) if so, the details thereot and the funds
allocated for the project; and

(c) the time by which the work is likely to be
started?

THE MINISTER OF SURFACE TRANSPORT
(SHRI T. G. VENKATRAMAN) : (a) to (c). The National
Highway 16 runs through the states ot Andhra
Pradesh, Madhya Pradesh and Maharashtra who
have been allocated Rs. 6 13 crores. Rs 5.58 crores
and Rs. 6.86 crores respectively as maintenance
grants during the current year for National Highways
in these states which includes National Highway 16
#»'s0. The maintenance activities are a continuous
~rocess and being taken up in a phased manner
within the available funds network in the country Is
four lane.

Oil Spill at Haldia Dock

338. SHRI BANWAR! LAL PUROHIT - Will the
Minister of SURFACE TRANSPORT be pleased to
state :

{a) whether there was any oil spill in the river
Hoogly at Haldia dock area during June, 1996,

\ {b) it so. the details thereof,

(c) whether the Union Government have set up
any High Power Committee to probe In this regard.

(d) it so, the details thereof, and

(e) the steps taken by the Government to prevent
occurrence of such accidents In future?

THE MINISTER OF SURFACE TRANSPORT
(SHRI' T G. VENKATRAMAN) . (a) and (b) Yes, Sir
There was spillage of High Speed Diesel from barge
‘Prem Tista" chartered by Indian Oil Corporation at
Barge Jetty No 1 during the early hours of 31 5 1996
Loading of petroleum products at the existing two
barge jetties of Haldia Dock Complex is controlled

and operated by Indian Oil Corporation (Marketing
Division),

A (c) and (d). No, Sir.

(@) Indian Oil Corporation which is controlling
the entire operations at the barge jetty has taken
steps for monitoring the loading operations closely
trom shore to the barge and is also tralning the
Personnel undertaking the barge operations.

ASADHA 21, 1918 (Saka)
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Performance of National Highway
Authority of India

339. SHRI K PRADHANI : Will the Minister ot
SURFACE TRANSPORT be pleased to state :

(a) whether the National Highway Auth: ity of
India (NHALI) is fully operational;

(b) if so, the details of the works performed by
the authority;, and

(c) the details of expenditure incurred by the
Authority during the last three years, project-wise?

THE MINISTER OF SURFACE TRANSPORT
(SHRI T. G. VENKATRAMAN) : (a) NHAI has
functioning since February. 1995 with one Chairman,
three full-time and two par-time members.

(b) The details of works undertaken by National
Highway Authority of India are as follows :

(1) Upgradation of 333 km on NH-8, 2, 9, and
5 in the States of Haryana. Rajasthan.
Bihar, West Bengal and Andhra Pradesh
under Asian Development Bank loan
assistance. NHAI has called and evaluated
the bids appointed supervision consulitants
and set up the Project Implementation Units.

(i1) Short-isting of entrepreneurs for Durg
bypass on NH-6. for BOT, has been done.

(c) No expenditure on any project has been
incurred so far.

[Translation]
Policy for Foreign Investment

340 SHRI DHIRENDRA AGARWAL * Will the
Minister of INDUSTRY be pleased to state .

(a) whether the Gevernment have formulated any
policy regarding foreign investment,

(b) 1If so. the details thereof; and

(c) the time by when the above policy is likely to
come into force?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN) (a) to (c) The Foreign Investment Policy
as enumerated i1s constantly reveiwed to make it
more dynamic with the objective of increasing foreign
direct investment into the country particularly in
priority/core sectors, inciuding infrastructure.

Vacant Posts of Judges in Courts

341 SHRI THAWAR CHAND GEHLOT -
PROF RASA SINGH RAWAT

Will the Minister ot LAW AND JUSTICE be
pleased to state -

(a) the total number of sanctioned posts of
judges in High Courts and Supreme Court of India
as on December 31, 1995, Court-wise:
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{b) the number of vacancies of judges lying
vacant out of the total sanctioned posts as on
December 31, 1885, Court-wise;

(c) the number of vacant posts filled up out of
them upto May, 1996, and

(d) the steps taken or proposed to be taken to fill
up the remaining vacant posts, Coun-wise?

THE MINISTER OF STATE OF THE DEPARTMENT
OF LEGAL AFFAIRS, LEGISLATIVE DEPARTMENT
AND DEPARTMENT OF JUSTICE (SHRI RAMAKANT
D. KHALAP) . (a) to (c). The requisite information is
given in the enclosed Statement.

(d) The process of consultation among the
concerned Constitutional authorities for tilling up the
existing vacancies of Judges in the Supreme Court
and various High Courts is on.

JULY 12, 1996

STATEMENT
S. High Count Sanctioned Appoint-
No Strength Vacancies ments
(As on 31.12.1985) made
during
1.1.96 to
30.5.96
1. Allahabad 71 4 3
2 Andhra 36
Fradesh
3. Bombay £4 13 12
4 Calcutta 48 6
5 Delhi 31 3
6 Gauhati 17 3
7. Gujarat 32 5
8 Himachal 8 1
Pradesh h
8 Jammu & 11 1
Kashmir
10. Karnataka 34
11 Kerala 25 7 9
12 Madhya 31 4
Fradesh
13.  Madras 29 8 5
14, Ornssa 15 7 4
15 Patna 37 5 5
16. Punjab & 37 8 7
Haryana
17  Rajasthan 26 2 8
18.  Sikkim 3
Total 545 82 63
il Supreme Court 26 3 2
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[English]

investment Protection Agreement
with Thailand

342. SHRI VINAY KATIYAR :
SHR|I PANKAJ CHOWDHARY

Will the Minister of FINANCE be pleased to
state :

(a) whether any proposal for signing an
investment protection agreement with Thailand is
under consideration of the Government;

(b) if so, the salient features of the proposal; and

(c) the time by which the final decision is likely
to be taken in this regard?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRi P. CHIDAMBARAM) : (a)
The process of Negotiations on a Bilateral Investment
Promotion and Protection Agreement (BIPA) with the
government of Thailand has been initiated.

(o) Negotiations on BIPA will be based on th”
Indian Model Text which includes, inter alia,
protection ¢f investments of either country in the
other country. Most Favored Nation Treatment in
respect of investments and investors, National
Treatment for investments, settlement of investment
disputes through international arbitration,
compensation in case of expropnation/nationalisation
and facility for repatriation of returns etc.

(c) Signing of this Agreement will depend on
su-cessful conclusion of negotiations with the
Government of Thailand.

[Translation]
Outstanding Income Tax

343 SHR! TARACHAND BHAGORA
SHRI MAHENDRA SINGH BHAT!

Will the Minister of FINANCE be pleased o
state :

(a) the number of income tax payers in the
country against whom an amount of Rs 5 lakh or
mere is outstanding, State-wise;

(b) the period since when the said amount is
outstanding and the total amount involve therein,

(c) the reasons for not recovering the sald
amount; and

(d) the sleps taken by the Government to recove'r
the same?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a)
and (b). The desired information is not available.
However, the following information relating
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to outstanding demand as on 31.12.1995 is given
below !

(1) Age-wise analysis of arrear demand of
Corporation Tax/Income Tax

] (Rs. in crores)
(i) Over one year but i2ss

than 2 years 13069.57
(ii) Over 2 years but less than

5 years 4367 88
(iii) Over § years but less than

10 years 963 81
{(iv) Over 10 years 512.29

(2) Amount-wise analysis o! arrear demand of
Corporation Tax/Income Tax

fRs in crores)
No. Net Arrear

(1) Cases upto 4624447 1641 61

Rs. one lakh
(1i} Over Rs. one

lakh but no!

exceeding

Rs 10 lakh
(iii) Over Rs 10

lakh but not

exceeding

Rs one crore

{iv) Over Rs one crcre

89629 1080 09

8801 1502 83

1372 5943 11

(3) The information regarding dossier cases
of Outstanding Demand exceeding As one
crore is given below

\ No. of cases Qutstanding
Demand
(Rs. in crores)
West Bengal 143 860 59
Maharashtra 493 13527 51
Delhi 167 1024 05
Punjab 14 57 57
Haryana 6 1910
J & K 3 15 60
MP 14 48 38
Gujarat 73 224 98
Rajasthan 15 6870
Kerala 4 6 84
Andhra Pradesh 22 59 92
gwhar 19 7373
nssa 8 30 47
N.E R. 11 24 75
Karnataka 43 227 51
Tamil Nadu 72 246.53
Up 40

180.37
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(c) The following are generally the reasons for
the outstanding demand :-

(i) Demand not falling due

(11 Demand ciaimed to have been paid but
pending verification.

(iii) Demand stayed by Courts, Settlement
Commission, Tribunal and I.T. Authorities

(iv) Demand for which instaiments have been
granted.

(d) Various actions prescribed under the Income-
tax Act, e.g. attachment of movable and immovable
properties of defauletrs, prosecution, imposition of
penalties, detention In priscn. appointment of
receiver for management of defaulter's properties
are taken for recovery of the outstanding demand.
Besides. various steps are taken to effect recovery
of demand including grant of instalments and whare
issues are locked up n appeal, appeliate authorities
are requested tc dispose of the appeals
expeditiously.

In the cases of arrears of tax due from Notified
persons invclved In security scam, as per provisions
of the Special Court Act all properties, both movable
and immovable telonging to the Notified person
stand at'tached simultaneously with the issue of the
Notification Thoretore, in respect of all demands that
have since fallen ntc arrear. the department has
tled applications with the Spectal Court for issue of
directions to the Custodian to release funds against
the tax dues

Development of Industries

344 SHR! PRABHU DAYAL KATHERIA .
SHRI PANKAJ CHOWDHARY .
SHRI SATYA DEO SINGH :

Will the Minister of INDUSTRY be pleased 0
state .

{a) whether the Government have signed any
agreement with the Government of Japan for
development o! small scale and medium scale
industry.

(b) if so, the salient features thereot. and

(c) the time by which the said agreement is hikely
to be implemented?

THE MINISTER OF INDUSTRY (SHR! MURASOL!
MARAN) . {a} No, Sir

(b) and (c). In view of (a) above. does not
arise.
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[English)
Identity Cards to Income-Tax Payers

345. SHRI PANKAJ CHOWDHARY : Will the
Minister of FINANCE be pleased to state :

(a) whether the Union Government propose to
issue new identity cards for the Income-tax payers;

(b} if so, the details thereof; and

(¢) the time by which the finai decision is likely
to be taken in this regard?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a)
to (c). Yes, Sir. As a part of the Comprehensive
computerisation programme of the Income-Tax
Department laminated Permanent Account Number
Cards to all income tax payers are being issued in
the three city regions of Delhi, Mumbai and Madras
initially.

Meeting with Agriculturists

346. DR. 7. SUBBARAM! REDDY : Will the
Minister of FINANCE be pleased to stals :

(a) whether the Finance Minister has recently
met a group of agriculturists and sought their
suggestions on the farm sector;

(b) if so, the details thereof, and

fc) the details of the suggestions accepled and
likely to be implemented?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P CHIDAMBARAM) (a)
Yes Sir

(b) The pre-budget meeting drew attention o a
number of issues such as the need for enhanced
tnvestment, improvement in rural infrastructure,
removal of restrictions on movement of agricultural
products and rationahsation of duties on inputs

(c) The relevant suggestions/deliberations made
in the pre-budget meeting with FM are carefully
considered for the budgetary exercise.

Privatisation of Banks and F.is
347 SHRISDNR WADIYAR : Will the Minister
of FINANCE be pleased to state -

(a) whether the Government propose to privatise
some public sector banks and financial institutions,

(E) it so. the detalls of such banks and hinancial
institutions:

{c) the reasons for taking such a decision, and
(d) the steps taken in that diraction so far?
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THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a)
There is no proposal under consideration of the
Government at present to privatise the public sector
banks and financial institutions viz. industrial
Development Bank of India, Industrial Reconstruction
Bank of India, Export-import Bank of india, National
Housing Bank and National Bank for Agriculture and
Rura! Development.

(b) to (d). Do not arise.

Setting:up of National Rural Bank

348. SHRI MULLAPPALLY RAMACHANDRAN
Will the Minister of FINANCE be pleased to state :

{a) whether the Government have taken any final
decision for setting up of the proposed National Rural
Bank;

(b) i so, the details thereof and the proposed
places where the Bank's branches are to be set up
initially; ang

(c) the steps taken so far towards selting up of
the Bank?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a)
to (c). After considering a number of alternative
models for restructuring Regional Rural Banks (RRBs)
inciuding National Rural Bank, it has been decided
‘o revamp the RRBs by cleansing of their balance
sheets on a ‘Stand alone' basis. Accordingly, In
pursuance of an announcement by the Finance
Minister in his Budget Speech on 28.02.94, 49 of the
196 RRBs were taken up in the course of 18994-85
for comprehensive restructuring including cleansiry
up of their balance sheels and infusion of tre..
capital. EQuity support has been released for another
batch of 53 RRARs in 1995-96 The objective is 10
transform presently weak and ailing RRBs into
financially viable and effective instruments of
decentrahised rural banking.

Widening of NH No. 5

349. SHR! R. SAMBASIVA RAOQ
SHRIMAT! VASUNDHARA RAJE

Will the Minister of SURFACE TRANSPORT be
pleased to state .

(a) whether the Union Government have taken
up any programme of four-laning of Vijayawada-
Madras National Highway No 5 Delhi-Ajmer via
Jaipur and Delhi-Bombay National Highway No. 8 in
view of regular tratfic congestion effecting trade and
commerce movement,

{b) if s0, whether the land acquisition work for
four-laning hds taken place and if so, the progress
in this regard,
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(c) the target fixed for tully widening and make
these operational, and

(d) the funds allocated and utilised during 1995-
96 and the current financial year?

' THE MINISTER OF SURFACE TRANSPORT
(SHRI T.G. VENKATRAMAN) : (a) to (d). Yes, Sir. The
4-laning work is being taken up in a phased manner.
The detailed position is as under :

(1) NH-5 Vijayawada-Madras 434 Kms

(a) Chilakaluripet to Vijayawada-Km 355 to
434 in Andhra Pradesh; land acquisition
completed. Work has yet to be sanctioned.

(2) NH-8 Delhi-Bombay 1514 Kms

(a) Km 0 to 36.63 in Delthi - Completed

{b) Km 36.63 to 1625 in - Land acqui-
Haryana & Rajasthan. sition compl-
eted and work

sanctioned.
{c) Km 1625 to 231.00 in - Work in prog-

Rajasthan. ress targeted
for completion
by March,
1997,

Km 231.0 to Km 248 in - Completed

Rajasthan,

(d) Length of 121.41 Km - Completed
in scattered reaches
in Gujarat.

(e) Length of 64 235 Km - Land acqui-
in scattered reaches in sition comple-
Gujarat. ted. Work in

Progress. Last

’ Section to be
compieted by
December.
1997,

Employment on Compassionate
Grounds in L.1.C., West Bengai

350. SHRI AMAR ROY PRADHAN : Will the
Minister of FINANCE be pleased to state :

(a) the details of employees of Lile Insurance
Corporation of india, Jalpaiguri Division, West Bengal
died during 1994 and 1995, and

(b) the details of the deceased whose
dependants have not been provided with employment
on compassionate grounds together with the reasons
¥ n each case and the time by which they are likely
to get employment?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a)
and (b). The information is being coliected and will
be laid on the Table of the House.
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Foreign Collaboration in Maharashtra

351. SHR! KACHARU BHAU RAUT :
SHR! DATTA MEGHE

Will the Minister of INDUSTRY be pleased to
state the number of industries/enterprises set up/
being set up with foreign ccllaboration in
Maharashtra alongwith the details therecf, location-
wise and project-wise?

THE MINISTER OF INDUSTRY (SHAI MURASOL!
MARAN) : A total no. of 667 proposals involving
foreign direct investment of Rs. 105467.20 million
have been approved to set up industries/enterprises
in the state of Maharashtra during 1.8.91 to 31.5.96.

The details of such proposals viz. name of the
indian company, name and country of foreign
collaborator, equity/investment invoived, item of
manufacture/activity are published by the Indian
investment Centre as a supplement to the Monthly
Newsletter and copies of these are regularly supplied
to the Parbment Library.

Black Money

352 SHRI JAG MCHAN  Will the Minister of
FINANCE be pleased to state .

(a) the estimated black/unaccounted money in
the country as at present;

(b) whether any study on"prevalence of black
morey has recently been conducted by the Planning
Commission or some ndependent academic
institution or research body;

{c) it so. the details thereo!

(d) whether the quantum of black money has
risen steeply atfter liberalisation of economic reforms,

(e) if so. the details thereot. and

() the measures taken or proposed to be taken
to check the current trends?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P CHIDAMBARAM) : (a)
to {¢) No authentic Study has been made recently
and hence it is not possible to estimate black/
unaccounted money in the country at present. As
per the study made by the National Institute of Public
Finance and Policy, Black money was estimated
between Rs.31584 crore to Rs 36786 crore in the
year. 1983-84.

(d) and {e} In the absence of any recent
authentic study, it is not possible to state whether
the quatum of Black Money has risen steeply after
liberalisation/aconomic reforms.

() The Goverment has been taking necessary
legislative, fiscal and administrative measures. as
desmed appropriate, from time to time. to curb the
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generation and growth of black money. Rate of
taxation has been progressively reduced and slabs
of income have been progressively rationalised. At
the same time, Income-tax Act, 1861 contains a
number of provisions aimed at curbing the generation
of black money. These include, inter alia, provisions
regarding compulsory maintenance and audit of
accounts in appropriate cases under section 44AA
and 44AB. restrictions on cash transactions under
sections 40A(3), 269SS and 2697, pre-emptive
purchase of properties under Chapter XXV and
provisions regarding penalties and prosecutions for
punishing tax defaulters. The Act also contains
provisions regarding summons, surveys, searches
and other investigations to detect tax evasion. These
provisions are resorted to in appropriate cases.

Euro Issues

353. SHRI RAM NAIK :
SHRI MANIKRAO HODLYA GAVIT :

Will the Minister of FINANCE be pleased to
state :

(a) whether the Government have recently
announced guidelines for Euroc issues;

(b) 1t so, the details thereo! and its impact on
Indian Corporates and non-banking finance
companies 1n GDR (Global Depository Ratio) market,

{c) whether there is a demand for removal of
restrictions over foreign loans on Euro issues; and

(d) if so, the reaction of the Union Government
therson?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) . (a)
and (b) On the basis of a periodic review and
assessment of the current economic situation, the
Government has announced on 19th June, 1996,
through a Press Note. revised Guidelines for Euro
issues by Indian Companies The Guidelines.
interalia, provide for -

(i) Relaxation in track-record requirement for
Indian Companies raising Euro lssues to
finance investments In Infrastructure
projects,

(iiy remeoval of restrictions on the number of
Euro 1ssues which may be fioated by a
company or Group of companies in a
financial year,

{iij Broadening the areas o! deployment of
Issue proceeds,

(w,; Permiting Banks. Financial Institutions and
Non-Banking Finance companies
(registered with Reserve Bank of India) to
float GDR issues provided that the issue
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proceeds shall not be deployed in stock
markets and rea! estate sector.

The successful tapping of the Globa! GDR market
by tndian companies depends on a host of exogenous
factors including movements in United States interest.
rates, attractiveness of other emerging market
equities, performance of the international caplital
markets, etc.

(c) and (d). Proposals for floating Foreign
Currency Convertible Bonds (FCCBs) by Indian
companies should conform to the enduse norms
prescribed by the Government for External
Commercial Borrowings (ECB) from time to time. A
relaxation has been provided in the Euro issue
Guidelines dated 19th June, 1996 allowing Indian
companies floating FCCB issues to utilise not more
than 25°% ot the issue proceeds for general corporate
restructuring uses including working capital
requirements. Deployment of the balance FCCB issue
proceeds, would continue to be in accordance with
the ECB norms.

Filling up of High Posts in G.1.C.

354. SHRI SOUMYA RANJAN : Will the Minister
of FINANCE be pleased to state :

(ay whether the General Insurance Corporation
of India and its subsidiary company, Oriental
Insurance Company Ltd. have no Chairman-cum-
Managing Directors for the last about one year,

(b} it so the reasons therefor;

{c) whether the Chairman-cum-Managing
Directors of three other subsidiary companies of
General Insurance Corporation are retiring in the
next few months: and

-

(d) if so, the steps taken or proposed to be taken
to filt up such ho.gh ranking posts in anticipation of
therr retirement?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHR! P CHIDAMBARAM) - (a)
and (b). The post of the Chairman, General Insurance
Corporation of india fell vacant on 1st April, 1985
Since no internal candidate from the industry was
found suitable for the post, Government advertised
the post in the National Dailies of the country. The
post of Chairman-cum-Managing Director of the
Oriental Insurance Company Ltd has since been
filled up w.e.t. 5th July, 1996

(c) and (d)} The post of Chairman-cum-Managing
Drrector of United India Insurance Company Ltd. fell
vacant on 1st June, 1996 The post of Chairman-
tum-Managing Director ol New India Assurance Co
Ltd as well as National Insurance Company Ltd. wili
tall vacant on 1st October, 1996. All necessary steps
are being taken by the Government to fill up these
posts. '
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lce-cream Industry {(c) The number of etfsctive income tax assessess
as on 31.3.1995 was 1,02,84,606. Statewise figures
355. SHRIMATI JAYAWANTI NAVINCHANDRA are not maintained by the Income tax authorities.

MEHTA : Will the Minister ot INDUSTRY be pleased

to state - STATEMENT-|
(a) whether many multi-national companies have
signed the pacts with Indian Ice-cream 1. Customs 1894-95 26682.73
manufacturers; duty 1995-96(Prov.) 35500.31
(b) it so, the details thereof; and e. Central 1994-85 37466.55
Excise duty 1995-96 (Prov.) 40784 .81
(c) the reasons for allowing such pacts when ,
manufacturing of Ice-cream is reserved for small Data on collection trom Customs and Central
scale industry? Excise are not maintained State-wise.
THE MINISTER OF INDUSTRY (SHRI MURASOLI 3. Income Tax (including Corporation Tax}

MARAN) @ (a) and (b). M/s. Kwality Frozen Foods

have been granted approval to set up a joint venture States year year®
with M/s. Baskin Robbins International Ltd. USA for (1993-94) (1894-85)
undengklng activities relating to franchising and Andhra Pradesh 564 473 775 59
marketing of Ice-cream produced by independent
small scale units with their technological support Arunachal Pradesh 1.72 2.58
(c) The approval is subject to the condition that Assam 107.00 20278
(i) they shall not manufactg‘re items reserved for ?he Bihar 22353 265 95
small scale sector, and (ii) the outtlow of foreign
exchange on account of dividend payment will be Goa 102.30 106 10
balanced by export earnings. Gujarat 102057 1225 29
Haryana 144 16 178.81
Revenue Earned Through Taxes Himachal Pradesh 28 49 27 45
356. SHRI RAMCHANDRA VEERAPPA Will the Jammu & Kashmir 43 95 51.39
Minister of FINANCE be pleased to state . Karnataka 753 26 923.02
(a) the total revenue earned by the Union
Government through income tax, excise duty, customs Kerala 386.16 397 53
duty and small savings during the last two years, Madhya Pradesh 307 .44 364 .55
Stale-
tate-wise, Maharashtra 7237.37  10558.10
(b) the amount given back fo each State out of Mani 77
the tolal revenue collected, and anipur 6 5.41
{¢) the number of income tax assessees at Maghalaya 11.59 9.23
present, State-wise? Mizoram 0.03 0.08
THE MINISTER OF FINANCE AND MINISTER OF Nagaland 4 80 703
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) .
(a)The total revenue earned through income tax, New Delhi 2357.27 3462.39
excise duly and customs duty and the amount Orissa 109.18 125 49
collected through small savings during the last two P
years are given in the enciosed statement-| unjab 357 51 443.87
(b) The share of income tax, basic excise duties Rajsthan 241 08 277.48
and additional excise duties (in lieu of sales tax) Sikkim 016 0.27
paid to the State Governments during the last two ]
years was as under Tamil Nadu 1273 .51 1580.08
(i) 1994.95 Rs 24842 79 crores Tripura 541 7.15
(i) 1995.96 Rs 28299 47 crores Uttar Pradesh 678.62 882 .42
State wise data are given In the enclosed West Bengal 1575.58 1744 50
statement-i|
Total 17541.37 23625.65

Further, 75% of the net small savings collection
in a State is given as a long term loan to that State.

Intormation for 1985.86 is not available at this stage
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4. National Savings 1 2 3
(Rs. in crores)

"~ 12. Madhya Pradesh 407.65 390.76

Name of State 1994-95 1995-96 13. Maharashtra 1417.48 -633.85
(Preliminary) 14. Manipur 10.56 11.77
1 2 3 15. Maghalaya 18.66 -9.15
1. Andhra Pradesh 926.80  577.28 16. Mizoram 8.1 325
: 17. Nagaland 3.16 2.19
2. Arunachal Pradesh 7.36 419 18 Orissa 335 35 260.35
> Afc'sam 641.09 230.95 19. Punjab 671.70 614.99
4. Bihar 679.48  418.94 20. Rajasthan 680.41 500.36
5. Goa 21.11 9.04 o
. 21. Sikkim 572 6.00
6. Gujarat 857.80  1051.52 22. Tamil Nadu 72446  288.76
7 H.aryana 420.05 326.89 23. Tripura 28.96 28.78
8. Himachal Pradesh  599.60 94.26 24. Uttar Pradesh 2254.89  1803.12
9. Jammu & Kashmir 153.28 145.56 25. West Bengal 1994.04 1870 57
10. Karnataka 1253.32 294 .74
11.‘”Kerala 636.14 272.84 Total 14757 .22 8566.11
STATEMENT-II
Income Tax Basic Excise Duty Additional Excise Duty
1994-85 1995-96 1994-95 1995-96 1994-95 1995-96
1.  Andhra Pradesh 702 59 952 .86 980 79 1408.33 199.97 201.48
2. Arunachal Pradesh 6.25 18.80 12279 103 05 2.79 2.67
3. Assam 225.21 313.38 £21.18 567 88 71.42 63.50
4. Bihar 1062.97 1449 .44 1508 54 1832.15 216.56 203.86
5. Goa 9.42 20.01 71.54 45.06 5.94 5.98
6. Gujarat 389.47 457 98 435 41 526 85 153.75 154 43
7 Haryana 106.48 139 41 150 33 160 09 60.33 60.97
8. Himachal Pradesh 50.93 78 89 265.79 306 12 16 17 15.27
9. Jammu & Kashmir 58.49 122 22 485 34 494 59 24 .19 23.38
10 Karnataka 42183 600.93 561.39 696.09 152 71 147 .65
11. Kerala 319.20 436.44 422 .28 504 .24 96 94 96.28
12. Madhya Pradesh 700.63 934 78 988.18 1073.20 186.53 186.35
13. Maharashtra 701.14 702.27 709.26 794 43 309.48 309.76
14.  Manipur 14 64 3142 160.59 129.34 5.55 5.04
15. Maghalaya 17.80 31.60 121.88 123.27 4.95 4.84
16. Mizoram 6.25 16.50 151.70 105.12 177 205
17. Nagaland 8.22 20.50 184.39 162.50 3.12 3.55
18  Ornssa 370 30 506 15 732.93 692.92 90.77 85.86
19 Punjab 146.03 165.51 186.31 188.34 91.99 87 .92
20  Rajasthan 413.95 623.57 755 64 733 95 122.09 125.70
21.  Sikkim 2.57 17.64 35.57 45 82 1.35 1.37
22. Tamil Nadu . 678.88 753.38 87259 853.87 183 93 198.33
23. Tnpura 25 94 42.32 212.85 178.60 7.24 7.37
24.  Uttar Pradesh 1436.95 2008 .48 2138 14 2743 82 381.63 374.93
25.  West Bengal 682.74 844 .29 902.82 966.37 212.60 206.61

Total 8559 88 11288.32-  13679.14 1543600  2603.77 257515
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[Translation]
Bank Loans to priority Sector

357. SHRIMAHESH KUMAR M. KANODIA : Will
the Minister of FINANCE be pleased to state :

(a) whether the Reserve Bank of India has asked
sach of the banks to achieve the targets fixed tor
priority sector and to take effective measures to
remove the discrepancies;

(b) if so, the details thereot and whether the
Government have conducted any study in this regard.

(¢) if so, the details thereof, and

(d) the details of the priority sectors identified by
RB!?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P CHIDAMBARAM) : (a)
to (c) Targets fixed for lending to the priority sector
by commetcial banks are given below :

(1) Public and private sec¢tor banks

40 per cent of
net bank credn

Total priorty sector
advances

Total agricultural
advances

18 per cent of
net bank crednt

Advances 1o weaker
sections

10 per cent of
net bank credit

(1i) Foreign banks operating in india .-

Tatal priority sector
advances

32 per cent of
net bank credit

Advances to Small
Scale industries

10 per cent of
net bank credit

10 pet cent of
net bank credi

Export credin

The pertormance of banks in lending to priority
sectqr is reviawed periodically through returns
received from them.

{d) The segments included in the priofity sector
are as glven below -

() Agnculture
(ii) Small Scale Industnes

(iil) Small Road and Water
Operators

(iv) Retail Trade
(v) Small Business

Transport

{vl) Protessional and Self-Employed Persons
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(vii) State Sponsored Otrganisations for
Scheduled Castes/Scheduled Tribes.

{viii) Education
(ix) Housing
(x} Consumption Loans.

Expont Credit forms part cf the priority sector
only for Foreign Banks operating in India.

[English]
Loan Application Under P.M.R.Y.

358. SHRI R.L.P. VERMA . Will the Minister of
FINANCE be pleased to reter to the reply given on
March 1, 1996 to the Unstarred question No. 588
regarding loan applications under PM.R.Y. and
state:

(a) whether the information has since been
collected;

(b) if so, the details thereof, and

(c) it not. the reasons for delay and the time by
which the information is likely to be coliected?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a)
Yes, Sir

(b) Government of National Capital Territory
(NCT) of Dethi has reported that private sector banks
are not participating and have not been assigned
any targe! under Prime Minister's Rozgar Yojana
{(PMRY)- tn NCT of Delhi, no application has been
forwarded to any private sector bank. Further. State
Bank of India (SBl).the Convenor of State Leve!
Bankers' Committes (SLBC) for the NCT of Delh
has reported that the Director of industries, NCT of
Delhi has advised that private sector banks have not
been allotted any target under PMRY scheme in NCT
of Delhi. Reserve Bank of India (RB!) has
also confirmed that private sector banks had not
received any application under PMRY in NCT of
Delhi

RB! has reported that the private sector banks in
NCT of Delhi are. however, giving loans for purchase
ot vehicles, commercial or private. and for purchase
of modern gadgats and extending overdraft tacilities
to the small and medium traders, industrialists etc
The details of these private sector banks which
extended the said facilities, alongwith the facilities
so extended during the last three years (as furnished
by RBl), are enciosed as Statement,

(c) Does not arise
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STATEMENT

Loans for purchase of vehicles, commercial or private, purchase of modern gadgets and overdraft facilities
for small and medium traders, industrialists by the private sector banks in Delhi for the last three years

(Amount Rupees in Lakhs)

S.No.Name of the Bank

Loans for purchase of

Overdraft facilities to

Vehicles etc. Modern gadgets small & medium
traders, industrialists
No.  Amount No. Amount No.  Amount
1. The Bank of Madura Ltd. 34 76.35 11 7.13 50 83.67
. Bank ot Rajasthan Ltd. 17 25.06 -

3. The Punjab Cooperative - 31.22 783.31
Bank Ltd.

4. The Vyasya Bank Ltd. - 0.40 - 12515
The Bareilly Cooperative - 62.74 2.50 . 18.94
Bank Ltd.

6. Karur Vysya Bank Ltd. 28 87 .83 € 5.53 11 635.24

7. Bharat Overseas Bank Ltd. 32 476 - - - 13.45

8. Jammu & Kashmir Bank Ltd. 74 138.47 39 3.29 825 1583.82

8. Catholic Syrian Bank Ltd. 22 28.23 - - 15 510.38

10. Federal Bank Ltd. 43 33.06 3 950 295 1167.50

11. The South Indian Bank Lid. 173. 200.64 422 840.20

12  Tamil Nadu Mercantile 5 4 36 25 27.25
Bank Ltd.

$3. The Nendugadi Bank Ltd 2 0.50 6 1.30 5 1.55

14.  The Sangh Bank Ltd 22 23 67 14 6.00 25 32.70

15. UT! Bank Ltd . - 2 178.26

16. Banaras State Bank Ltd 1 140 . 11 .

17.  Karnataka Bank Ltd. 32 4548 143 17 20 .40

18. United Western Bank Ltd. 7 1270 497 31 925.32

19.  Globatl Trust Bank Ltd 1 3.50 2 40.63
20 Lakshmi Vilas Bank Ltd 4 14.35 60 2430.29
21. Bank of Punjab Ltd 9715 2636.17 64 142 .53
22. Nainta! Bank Ltd 15 36 84 - 4 067 282 723 50
23. |CICI Banking Corporation 5 2573.00

Lid

Note - No financing has been done by Centurian Bank Ltd, Indus Ind Bank, Times Bank and H D FC Bank Lid since

their New Delhi branches were inaugurated recently
Data i Provisional

Source Reserve Bank of india, Regional Office. New Dalh

Repair of National Highway
No. 17 in Kerala

385 SHRI MULLAPPALLY RAMACHANDRAN
Will the Minister ¢! SURFACE TRANSPORT be
pleased to state

. ta) whethar the major repair work of Arapuzha
bridge and other bridges on National Highway No
17 in Ketala have commenced. and

{b} if sc. the expenditure hkely t5 be incurred

thereon, and the State Government's participation, if
any in such projects?

THE MINISTER OF SURFACE TRANSPORT
[SHRI TG VENKATRAMAN) ' (a) and (b). Special

repairs to Dharmodam Bridge on NH-17 has been
sanctioned tor Rs 4 83 Lakhs,

For the Arapuzha Bndge on Calicut Bypass on
NH-17. a new bridge 18 required

The State Government of Kerala sre 1o execute
these works
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Drunk Driving in Delhi

360. SHRI ANAND RATNA MAURYA . Will the
Minister of SURFACE TRANSPORT be pleased to
state !

(a) whether attention of the Government has
been drawn to the news item appearing in the Times
of India, dated June 21, 1986 regarding fatal
accidents by a drunk driver of a bus;

(b) If so, the details thereof;

(c) the number of people booked tor drunken
driving in Delhi during the last six months and the
action taken against them;

(d) the number of deaths caused due to drunken
driving during the last one year,

(e) whether the Government propose to make
stringent law in this regard to save innocent
pedestrian in future; and

() if so, the details thereof?

THE MINISTER OF SURFACE TRANSPORT
(SHRI T.G. VENKATRAMAN) : (a) to (f). The
information is being collected and will be laid on the
Table of the House.

Distribution of Mutilated Currency Notes

361. SHR! SOMJIBHAI DAMOR - Will the
Minister of FINANCE be pleased to state :

(a) whether some cases regarding distribution of
mutilated currency notes by the nationalised banks
have been brought to the notice of the Government
during the last three months:

(b) 1t so, the details of banks alongwith their
branches involved therein:

(c) the details of the enguity conducted in this
regard and the outcome thereof, and

(d) the action taken or proposed to be taken
against the persons found responsible?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHR!I P. CHIDAMBARAM) (a)
and (b). Government has received a complaint dated
13.6.96 from an Hon'ble Member of Parliament stating
that a customer of Dena Bank's Connaught Circus
branch had obtained a payment of Rs. 1000/- in
denomination of Rs. 10/- notes. The packet is stated
to have coniained 57 notes In multilated/pasted/
unusable condition. Information has also been
obtained from other nationalised banks Two banks,
i.e., Union Bank of India and Bank of india have
reported receiving complaints in this regard The
details of these are as under :

Union Bank of India -

The Bank had received a complaint against their
Sunder Nagar Branch, New Delhi regarding issuance
of soiled and mutilated currency notes.
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Bank of India :

Three cases have come to the notice of the bank
as pet details below :

(i) Bullion Exchange Branch : On 20.3.96 the
officials of Central Bank of india had called on the
branch with 3 packets of currency notes of 100 rupees
denominations. One of the packets had the slip of
the branch. Each packet contained 15-25
manipulated currency notes. The currency notes were
manipulated by joining plain paper on the left hand
side or at the middle to the genuine portions (pieces)
of currency notes. the note slip of Bullion Exchange
Branch had the account number of the account holder
of the Branch written over the slip and had the stamp
‘machine counted'. All the three packets had about
§/6 staples, two of them were on the middie of the
packet. It was apparent that the note slip bearing the
name of Bullion Exchange Branch was reused on
the packet to indicate that the packet was received
from some customer and prepared by someone else.
The remaining two packets contained the slips of
other banks including a Co-cperative Bank.

(i) Khodadad Circie Branch : On 22.3.86 the
Bank had noticed one packet c¢f hundred rupees
denomination having about 8 staples. a few on the
middle of the packset. This packet was one of the
packets received from the customer who had
deposited Rs 1 lakh in cash. Upon scrutiny, 35
manipulated notes were found with the newspaper
pasted in the middle or on the left hand side of
genuine pteces of currency notes. The packet was
bearing the note slip of State Bank of Mysore. A
complaint has been lodged with the police and the
35 manipulated notes have been handed over to
them. The account holder concerned has stated
having brought the particular cash from Pune.

(i) Nariman Point Branch @ As per the news item
published in Indian Express Mumbai edition dated
20.5.1996. one Shri K.M. Vak:l tound 5 detective notes
in one packet of fifty rupees denomination from the
amount withdrawn from the Nariman Point Branch
on 12.4 96, However. as Shri Vakil had already
opened the packet and brought the detective currency
notes after considerable lapse of time and was not
in a position to produce any documentary evidence
such as note slip, etc. it could not be eslablished
that these defective notes were from the packe!
received by him trom the Bank's Nariman Point
Branch.

(¢} On receipt of the complaint on 13.6.96 of the
Hon'ble Member or Parfiament, Government had
laken up the matter with Dena Bank. The complainant
while approaching the branch for exchange of §7
notes was not able to produce the packet with bank's
ship and on account of that bank took the stand that
the multilated currency notes were not issued by
them. Notwithstanding this. the Bank was advisaed
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and has offered to exchange these notes with usable
notes. The complainant has not so far accepted the
issuable notes in exchange of the mutilated notes.

{(d) According to Reserve Bank of India some
instances of a few note packets containing some
notes made up of papers stuck on the left hand
stiched portion were in circulation had come to their
notice, Reserve Bank of India have issued a press
release on 18.4.86 informing the public to check
currency notes packets received in the daily
transaction even if they bear banks stamp. As per
the advise of Reserve Bank of India, Indian Banks'
Association has aiso issued circular to all member
banks detailing the modus-operandi ot the miscreants
and cautioning the operational staff to exercise care
while accepting the cash. On the basis of complaint
of the Hon'ble Member, Government has also
requested Reserve Bank of India to issue fresh
instructions to all banks 1o lake adequale steps to
prevent the issuing of unusable notes to their
customers.

Bench of BIFR at Calcutta

362. SHRI BASU DEB ACHARIA : Will the
Minister of FINANCE be pleased to state :

(a) whether the Government propose to set up a
Bench of Beard of industrial and Financial
Reconstruction at Calcutta: and

(b) if so. the details thereot?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHR! P. CHIDAMBARAM) : (a)
No such proposal is under consideration of
Government at present

{b) Does not arise

Generation of Employment Opportunity
by NABARD

363. SHR!I PINAK! MISRA : Will the Minister of
FIt:lANCE be pleased to state

{a) whether Naticnal Bank for Agriculture and
Rural Development has a pian to generate massive
employment opportunity by the turn of the century:

{b} if so, the details thereof indicating the lotal
contemplated investment therein; and

, {c) the progress made by the NABARD in that
direction during the last two years, and the amount
of investments made therein so far?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P CHIDAMBARAM, - (a)
to (¢). National Bank tor Agriculture and Rural
Development (NABARD; has reported that # has not
drawn up any specific pian for generation of massive
employmant opportunities However, while NABARD
is not directily involved in generation of employment,
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refinance is provided by it to banks for tinancing
various agricultural and ruratl activities, which
provides gainful empioyment in rural sector.

Schemes sanctioned for refinance by NABARD
pertain to agriculture and allied activities such as
social forestry, aquaculture, seticulture, mushroom
cultivation and various other occupations in
traditional areas like dairy development, sheep
rearing, piggery, goat rearing, etc. NABARD has
reported that it has provided an amount of Rs. 7,813
crores in 1994-95 and Rs. 8,377 crores in 19985-96
as refinance support for production and Investment
credit under various activities.

Closure of Instrumentation Ltd., Kota

364. SHRI GIRDHARI LAL BHARGAVA : Will
the Minister of INDUSTRY be pleased to state :

(a) whether many units of Instrumentation Lid.
particularly in Kota unit are facing financial strain;

{b} if so. the details thereot; and

{c) the measures being taken to remedy the
situation?

THE MINISTER OF INDUSRY (SHRI MURASOLI
MARAN) ' (a) Yes, Su.

(b) The Company is incurring losses as i1t is not
able to face increasing competition. As a result, it 1s
facing working capital constraint and difficulty in
mesating various liabilities.

(¢} The Company is a sick company under
reference to BIFR as per provisions of SICA. Non-
Plan Budgetary support and funds for VRS are being
provided to the Company

Benches of Allahabad High Court

365 SHRI AMAR PAL SINGH
SHRI SANTOSH KUMAR GANGWAR

Wil the Minister of LAW AND JUSTICE be
pieased to state .

(a) whethetr the Government propose to set up
benches of Allahabad High Court at Meerut and
Bareilly 1n accordance with the decision taken by
the Government of Uttar Pradesh,

(b) if 50, the time by which they are likely to be
set, and

(c) it not, the reasons thetefor?

THE MINISTER OF STATE OF THE DEPARTMENT
OF LEGAL AFFAIRS, LEGISLATIVE DEPARTMENT
AND DEPARTMENT OF JUSTICE (SHRI RAMAKANT
D. KHALAP) : (a) to (c). The Jaswant Singh
Commission recommended the establishment of a



89 Written Answers

permanent Bench of the Allahabad High Court at
Agra and two circult Benches thergof at Nainital
and Dehradun. The then Chief Minister of Uttar
Pradesh proposed, In his letter dated 7.11.94, that
recommendations of the Commission be
.mplemented. He inter-alia informed that the Chief
Justice of Allahabad High Court did not agree to
the proposal. The next Chlef Minister stated in her
letter dated 5.9.95 that the issue of establishment
of a High Court Bench was sensitive and a decision
in the matter had to be taken by the Central
Government. The State Government were advised
in December, 1995 that in the absence of a definite
proposal from the State Government and a
consensus amongst the constituents affected by
the decision, it was not possible for tha Central
Government to take a decision in the matter.

[Transiation]
Special Funds for Roads

366. SHRI RADHA MOHAN SINGH -
DR. RAMESH CHAND TOMAR .
SHRI ANANTH KUMAR -
SHRI DEVi BUX SINGH :

Will the Minister of SURFACE TRANSPORT be
pleased to state :

(a) whether the Union Government propose to
set-up special funds for the maintenance and
repairs of roads;

(b) it so, the details thereot?

(¢) whether there is any proposal under
nnsideration of the Government to 1ssue Tax Free
oad Bonds on the lines of Rallway Bonds,

(d) it so, the details thereof and if not the
reasons theretor; and

(e) the other steps being taken 1o make the
National Highway projects financially more
attractlve and cos! effective?

THE MINISTER OF SURFACE TRANSPORT
(SHRI T.G. VENKATRAMAN ) (a) No, Sir.

{b) Does not arise.
(¢) Yes, Sir.

{d) Issue of tax tree bonds amounting about
Rs. 4C crores by National Highways Authority of
India has been recently approved

(e) Certain concessions like tax holiday,
feduction in impont duty on equipments, generating
revenus from way-side amenities and transport
nagars finally have been announced to make the
National Highway projects financially more
altractive and cost effective under Build, Operate
and Transfer (BOT) Scheme
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[English]
Expenditure Policy

367. SHRIMATI GEETA MUKHERJEE :
DR. MURLI MANOHAR JOSHI :
SHRI SRIBALLAV PANIGRAHI :
SHRI KACHARU BHAU RAUT :
SHR! DATTA MEGHE

Will the Minister ot FINANCE be pleased to
state :

{a) whether a comprehensive expenditure policy
has since been announced by the Government,

(b) if so, the salient features thereof,

{c) whether some trade Unions and other
organisations have opposed the austerity measures
proposed to be implemented by the Government; and

(d) if so, the details thereof and reaction of the
Government therato?

THE MINISTER OF FINANCE AND MINISTER OF
CAMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a)to
(d). The Government have issued guidiines on 17.6.96
on expenditure management - fiscal prudence and
austerity, which intend to achieve, through control of
growth of expenditure and enhancement of return on
Government equity in Public Sector Enterprises, an
annual attrition of Rs. 3000 crores in the expenditure
budget of the Central Government. The salient features
of the guidelines include : (i) review and evaluation of
on-going programmes and schemes to determine their
continued relavance: (ii) strict curbing of deviations
from the prescribed budgetary ceilings; (iii) declaration
of a minimum dividend of 20% on equity by Public
Sector enterprises if distributable profits permit or
minimum dividend pay out of 20% of post-tax profits
(30% inrespect of Qil, Petroleum, Chemical and other
infrastructure sectors) . {iv) time and cost over-runs ot
schemes to be strictly avoided; and (v) manpower to
be reduced to the extent possible.

Centain apprehensions were expressed in some
quarters in so far as the guidelines relate to wages
and manpower The Government have since clarified
that :

(i) Therse would be no retrenchment o! any
employee in any Central Government
Ministry, Organisation or Public Sector
Undertaking. The proposed reduction in
manpowe! would be achieved through non-
filing up ot vacancies which arise due to
retirement, death or through manpower
rationalisation measures -

(i) There will be no reduction in the wages of
Government employses because the
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provision for payment of salaries would
be suitably adjusted for inflation in
accordance with the DA formula accepted
by the Govt; and

(iiiy The recommendations of the Vth Pay
Commission when they are accepted by
the Government will be fully provided for.

[Transiation]
Central Assistance to Bihar

368. SHR! RAM KRIPAL YADAV :
SHAl KASH! RAM RANA
SHRI MOHAMMAD ALi ASHRAF FATM! :
SHRI MAHESH KUMAR M. KANODIA

Will the Minister of FINANCE be pieased to
state

(a) the total additional Central financial
assistance sought by various States during the last
three years, State-wise. with special reference to
Bihar and Gujarat;

(b) the details of the funds actually aliocated by
the Union Government during the above period,
State-wise, year-wise and project-wise;

(c) the reasons for not aliocating the tull
assistance sought by the States:

{d) whether the additional assistance sought
during the current financial year has since besen
released.
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(e) If so, the details thereof, State-wise; and
{f) it not, the reasons therefor?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a)
to {{). The annual plans of States are finalised by the
Planning Commission to be tunded by States' own
resources, Centrally allocated resources like market
borrowings, negotiated loans and by Central
assistance. The annual plans are fully funded. The
central plan assistance consists of normal Central
assistance, additional Central assistance for
externally aided projects, Central assistance for
Centrally sponsored schemes transferred to States
and special Central assistance for Area Programmes.
The States are given funds under above items as
per their entitiement/allocation. The States do
approach the Central Government for additional
assistance due to special circumstances. The Central
Governmant, keeping in view {ts resource constraints
and financial implications, provide additional
assistance in very special cases. Based on the
intormation available in the Ministry of Finance, a
Statemant showing details of requests recelved from
the State Governments and the amount provided is
enclosed. We have, however, asked for Information
on this subject from the Governments of Bihar and
Gujarat. Any information received {rom these States
shall be laid on the Table ot the House subsequently.
The requests seeking preponed releases of future
entitlfements, memorandum seeking Central
assistance in the wake of natural calamities and
deferment of repayment obligations/ways and means
advance are not included in above Statement.

STATEMENT

Aduaitional Central Financial Assistance Scugh! by States and Amount Provided by the
Ministry of Finance During 1983-94 to 1986-97 fuplo 08 7.1996)

S. State Amount Purpose Amount provided
No. (Rs in crores} (Rs. in crores)
1 2 3 S 5
A 1893-94
1. Arunachal Pradesh 200.00 For propsr development of roads Nil
2. Haryana 200 00 To Liquidate the outstanding of Nit
NTPC
3. Himacha! Pradesh 27000 For conversion of APA of 268.74 as advance plan
Rs. 270 00 crores into outright assistance
grant or long term soft loan as also
additional Central assistance of
Rs. 200 crores for 1983-84 and
Rs 600 crores during 1994-95.
4. J and ¥
f1; 178.00 Reimbursement of balance claim of

security related expenditure of

Rs 178 00 crotes.




93 Written Answers ASADHA 21, 1918 (Saka) Written Answers 94

(i) 150.72 Arrangemants for advance payment 112.50
for security related expenditure
estimated at As, 15072 crores
during 1993-94.

(iii) - To provide additional tinancial N
assistance to enable to meet the
balance delicit and protect the
1993-94 Plan outlay.

(v) 160 00 Special allotment of Rs 160.00 Nil
crores to meet the expenditure
on the reconstruction ot community
infrastructure and other utiiities
damaged by the militants I1n the State.

5 Kerala 150 00 Medium term loan Nil
6 Manipur 6279 To cover the opening deficit by an 62 79 given as advance plan
assistance either in the form cf assistance

medium term loan or grants

7 Mechn'ay
i 100 Ta provide term loan to cover 4B 87 provided as advance
deticit of 1993-94 so as to avoid plan assistance
overdratt during the vear
i A2 00 To convert ways and means Not agreed to
advance into grant
# Nagaland
1 81 91 For conversion of advance plan 91 91 was provided as advance
assistance into cne time grant. plans assistance which i1s 90%
grant and 10% loan,
(1) 55 07 To clear the pending bills Nil
(1) 26 61 For implementation of 3rd Pay Nil
Commission Report of the State
9 Ornissa
i 6499 &7 For implementatin of action plan Nl
for drought prone area of State for
the penod 1963-94 to 1897-88
{in R0 Q0 Addl Market Borowings 18 00
10 Tupura

n 50 00 To cover gap in tesources for the Nil
year 1=83 44

{1 100 Go For meeling the repayment hiabilty N
0! the years 1983 &4 and 1004.8%
by the State Government

11 Uttar Pradesh

Sal

{) 250 00 Additional Market borrowings to 118 00
clear the overdues of Power
Finance Corporation

(m 24 00 Additional assistance for debt 24 00 was provided as advance
reliet to non-tural weavers assistance agiusted al the ciose
of the year 1693.94
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i 2

B 1994-95
1. Andhra Pradesh

2. Assam
(i)
(i)

3. Himachal Pr.
(n

(in

(iin)

4. Jang K
(i)

{i)

iy

5 Kerala
6. Manipur
(i)

(i)

(lll)

7 Meghalaya

8 Nagaland

(i}

250.00

220.00
300.00

550.00

100.00

268.74

550 00

733 00

18500

100 00

3500

11900

10 00

50 00

152.75

For implementing the balance
component of AP lIrrigation-il
Project.

Additional marke! borrowing

Advance plan assistance for
covering the closing deficit of
1993-84.

Against outstanding loans of

Rs. 1100.00 crores due from
neighbouring States on account of
share ot energy from Bhakara and
Beas Management Beard (BBMB)
system and supply of power to
these States

To give effect to the Supreme
Court's order to enhance wages 10
all the daily wages employees in
Government Sectors in the State

To convert the advance plan
assistance of Rs. 268 74 crores
provided during 1993-94, as
outright grant or a ifong term loan.

Advance Plan Assistance to cover
budgetary deficit

Reschudling ot Rs 733 00 crores
payable during the year 1994.95
without effecting recoveries.

For Security related expenditure

Adaditional market borrowing

To liquidate the outstanding
liabilities

Special package for
economic developmaent
of Manipur

Request! for various schemes
drawn up by the State Government
for combating militancy.

Ways and Means Advance/short
term loan to clear the overdraft

To cover opening deficit, D.A. on
Central Government pattern elc.

Nil

30.00
Nil

Nil

Nil

Nil

Rs 973 00 as special plan

assistance

86 55 released by M H A.

subsequently
50 00

Nil

Nil

Nit

Nil

12.00 as plan-loan and
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(i) 80.00

¢. Orissa 250.00

10. Punjab 310.00

11 Tripura 150 00

12 Uttar Pradesh
(h 5150

(i} 24 00

C 169596
1 Arunachal Pradesh
2 Andhra Pradesh

(1) 636

20 20

(1) 150

(i)

3 Assam
0) 50 00

() 136 00

4 Himachal Pradesh 51600

Advance Plan Assistance/Ways
and Means Advance to tide over
acute financial crisis of the State.

Medium term loan to bridge gap in
resources for funding the State's
Annual Plan 1994-95.

To bridge the gap'in resources for
the Annual Plan 1994-95 and com-
pletion of majot Power Projects.

Request for Rs. 50 crores ot grant,
Rs 100 crores interest tree loan
and 10° additional Central
assistance

For providing 50% of the expend-
iture of the local cost of Anpara
‘B’ Thermal Power Project

Additional Central assistance
against Advance Plan Assistance
given in 1993-84 for debt relief 1o
non-rural weavers.

For construction of Capstal Project

Additional Central Assistance (ACA)
of Rs 636 crores as additional Plan
support for Annual Plan 1885-86

Conversion of Ways and Means
advance of Rs 150 crores into
Term Loan

ACA 1o compensate the State for

revenue losses due to the implemen-

tation ot Prohibition Pohey and also
due to implementation of Rs. 2 per
Kg Rice Subsidy Scheme

One time grant for Bodoland

Autonomous Council

To covert Ways and Means advance
given (im Apnil. 1895 into term loan

To meet State's financial require-
ments on account of closing deficit
of Rs 416 00 crores for 1094-45
and Rs 100 crores on account

of hability due to Supreme Cournt
Judgement on enhancement of
wages of dally-wage employees in
the Government Sectors in the
State

18.00 additional Central
assistance

Nil

Nil

Nil

Nil

Nil

Nil

Nit

Nil

Nit

Nit
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1 2 3 4 5

5. Jand K

(1) 71.00 For meseting the requirement of the 42,34 provided as additional
State Government tor interim relief assistance.
o their employees on Central
pattern.
{ii) 67.00 To provide additional grants to the  Nil
State Government for import of
power.
(iif) 155.21 Reimbursement of balance amount  143.16
out of Rs. 251.21 crores related to
security items.

6. Manipur 18.50 To strengthen State Police Force. information is being collected
and shall be laid on the Table of
the House.

7. Mizoram 11.14 Special grant-in-aid to the extent Nit

of Rs. 11.44 crores which is equal
to the shortfall in budget estimates
of the year 1995-96 as against
the estimates ot Tenth Firance
Commission for share in Central
taxes.

8. Orissa 2100 00 To write off loans Nil

8. Punjab 259.00 To expedile major Power Projects No additional Central assistance

including Ranjit Sagar Dam was given. However, as a result
of the decision of Government
ot India to waive of repayment
of Principal and Interest during
1995-96 on account of Special
Term Loah extended to Puniab
during 1984-85 to 1893
State's resources went up by Rs
291 crores. This increase was
after taking into account non
availability ot Special Ptan Loan
ot Rs. 600 00 crores in 1995-96
10 the State Government
10. Tripura 18.95 To meet gap between the Tenth Nil
Finance Commission (TFC) award
and estimated devolution from ‘e
Government of india for 1995-96
11. Uttar Pradesh
(i) 3100 For waiver of ioans of weavers of Nil
the non-rural areas.
iy 772 .54 for clearing the dues of Uttar Nil

Pradesh State Electricity Board
(UPSEB) to Rural Eiectrification
Corporation (REC) upto March 1995
on account ol Rural Electrification
Programme in the State.
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D. 1996-97
4. Andhra Pradesh
(i) 636 ACA of Rs. 636 crores as addit- ~| Since Annual Plan of the State
ional Plan Support for Annual Plan ' Governments for the current
1995-96. ’ financtal  year  (1996-97)
P i hese
. , o finalised. a view on 1t

(ii) 150 Conversion of Ways & 'Means adv requests wiil be taken at
ance of Rs.150 crores into Term |
Loan. B appropriate time.

{iin ACA to compensats the State for -
revenue losses dus to the imple- :
mentation of prohibition Policy |

2 Assam
(i) 326.C0 To cover the excess expenditure Under consideration.
incurred by the State Government
on internal Security measures In
the State during 1890-85.

{11 30 C0 For taking relief and rehabilitation Under consideration
measures fot the arson victim
families in the recent ethinic distur-
bances in Kokrajhar and
Bongaigaon districts of the State of
Assam.

(i) 500 00 To improve budgetary resources ] A decision will be taken while
of the State. | tinalising State's annual plan for

; 1996-97.
(V) 1000 0Q Constructicn of the permanent i
Capital of Assam .
3 Haryana 300 00 To convert medium term loan of Not agreed to
> Rs.300 crotes dunng 1995-96
as 50% loan and 50% grant
4. Himachal Pradesh 500 00 Reguest far tong term soft loan of A decision will be taken while
Rs 500 00 crores finalizing State's annual plan tor
1886-87
5 J&K

(1 422 .50 To release the funds on account of -do-
special plan assistance and special
plan loan at the level of 15885-56.

(iii) 351 94 To provide special financial assis- -do-
tance to bridge the uncovered gap
reflected by the BE 1996-87.

(v} 67 94 To defer recovery of Power dues Since Annual Plan of the State
through the mechanism of Central Governments for the current
appropriation during the year financial year (1996-87) have
1996-97 yet to be finalised. a view on

these requests will be taken at
appropriate time
6. Mizoram 45 00 Long term loan to cover the State's -do-
9

opening deficit of the year
199687,
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1 2 3 4 5
7. Nagaland
(1) 1.25 For carrying out the land slide Since annual Plan of the State
studies of Kohima town for Geo- Governments tor the Current
Environmental studies. financial year (1996-97) have yet
to be finalised, a view on these
requests will be taken at
appropriate time
(i) 55.07 To clear the pending bills of work -do-
done but payment not yet made by
the State Government due to finan-
cial crunch of the State.
(iii} 19.54 To make good the shortfall of Not agreed to
Rs. 19.54 crores due to the dift-
erence in estimates of share ot
Central taxes as made by the Tenth
Finance Commission and share of
Central Taxes as provided in the
Central Budget 1995-96.
(iv} 18 00 Revalidation of the Special Plan Shall be decided at the time
Loan of Rs 18 crores (out of the of finalising State's Annual Plan
specia! plan loan of Rs. 30 crores) for 1996-97.
which was adjusted against the
additional Central assistance of an
equal amount.
(v) 22598 Write off of Rs. 225.98 crores of Final decision not yet taken.
Central Loans to the State
[English] is 1n the process of taking a sutable decision in this

Rebate on Khadi

369. DR. MURLI MANOHAR JOSHI . Will the
Minister of INDUSTRY be pleased to state

{a; whether the Government have received any
representation for continuance of rebate on Khadi;

(b} f so the decision taken by the Government
thereon,

fc) whether any decision has been taken on the
recommendations of the high power committee
regarding grant of Market Development Assistance
(MDAj or Khads, .

(d) it sc. the details thereof and
le) if not. the reasons thereot?

THE MINISTER OF INDUSTRY (SHRI MURASOL!
MARAN) fa, Yes. Su

{b) to (e; The issue of grant of rebate I1s linked
to the issue of grant of Market Development
Assistance (MDA The High FPower Committee set
up under the Chairmanship of the than Prime Minister
for suggesting measures 1o revitalise the KVI sector,
had recommended (ntroduction of the Market
Uevelopment Assistance (MDA) Scheme Government

regard

[Translation]
Resignation by Employees of C.C.1,

370. DR. RAMESH CHAND TOMAR - Will the
Minister of INDUSTRY be pleased to state -

(a) whether a number of skilled employees of
the units run by the Cement Corparation of India
have resigned from service,

(b) if so, the reasons therefor, and

(c) the steps taken by the Government to remedy
the situation?

THE MINISTER OF INDUSTRY (SHRI MURASOL!
MARAN)  (a) and {b) Yes, Sir Some ot the reasons
for the exodus have heen the continuous losses
incurred by CC! and lucrative terms offered by the
private sector

* {¢) Govt has released Plan Funds of Rs. 30.00
crotes during the Ist two yea's for purchase of Diesel
Generating Sets and implementation of certain other
schemes of CCl to improve ils performance Pay
scales ol the empioyees have also been revised,
wherever applicable.
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[English]
Foreign Capital

371. KUMARI UMA BHARATI :
SHRI SATYA DEO SINGH :

Will the Minister of FINANCE be pleased to
state .

(a) whether the Government propose to make
the rules flexible in otder 10 mobilise foreign capital,

(b) it so, the details thereot,

(c) the time by which final decision is likely to be
taken in this regard. and

(d) the additional capital investment likely to be
made in the country as a result of making the relevant
rules tlexibte?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P CHIDAMBARAM) | (a)
to (c). With a view to increase the mobitisation of
foreign capital in the international capital market.
and on the basis of periodic review and assessment
0 t
the current economic situation, the Government
has announced on 18th June 1986, through a
Prass Note, revised Guidelines, for Euro issues by
indian Companies The Guidelines. inter-alia provide
for

(i) Relaxation in track record requirement for
indian Companies raising Euro i1ssues to
finance investments in infrastructure
projects.

(1) Removal of restriction on the number cf
Euro 1ssues which may be floated by a
company or Group of companies in a
financial year.

(i) Broadening the areas of deployment of
Issue proceeds,

(iv) Permiting Banks Financial instituticns and
Non-Banking Finance Companies
{registered with Reserve Bank of India) to
float GDR issues with the restriction
that the issue ptoceeds shall not be
deployed in stock markets and real estate
sector.

(d) The internationa! investors perception and
interest in, Indian scrips s a function of several
vanables, (ncluding exogenous factors like the
movements in United States interest rates
attractiveness of other emerging market equities
performance of the international capital markets elc
Accordingly while the Government's ongoing etforts
ate intended to attract more Investments in the Indian
Industry, no precise estimates are possible on the
amount of additional (nfiows of capital consequent
to the announcement of the guidelines
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{Translation]
Worid Bank Loan for Bihar

372. SHR! VIRENDRA KUMAR SINGH : Wil
the Minister of FINANCE be pieased to state :

{(a) whether any proposal has been sent to the
World Bank for locan for the development projects.

(b) it so. whether the World Bank recently has
agreed to give loan for the development schemes of
Bihar, and

{c) 1f so, the names of such projects and amount
of loan 1o be provided to the State Government?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P CHIDAMBARAM) - (a)
to (c) Apartfrom ongoing projects in Bihar with World
Bank assistance, proposals for possible World Bank
financing for Bihar Forestry Project, Subernrekha
irrigation Project. Bihar Primary Education Project
and Reform and Restructuring of Bihar State
Electricity Board are at various stages of processing.
The detatls including the amount for these projects
will be known only after the finahsation of aid
negotiations with the World Bank.

[English)]
FERA Violation in Urea Scam

373 SHRI SANAT KUMAR MANDAL : Wil the
Minister of FINANCE be pleased to state .

fa) whether any investigation had been made by
the Reserve Bank of india and his Ministry into the
affairs of State Bank of india. New Delhi violating
the Foreign Exchange Regulation Act (FERA) norms
in the Rs 133 crore Urea Import scam: and

(' ¥ so. the details thereot?

THE MINISTER OF FINANCE AND MINISTER OF
COMFPANY AFFAIRS (SHRI P CHIDAMBARAM) (a)
and (b} Some officers of the State Bank of India
(SBI} have been examined by the Enforcement
Directorate in this connection Reserve Bank of india
(RBI has also conducted a snap inspection of SBi's
South Extension (New Delhi) branch. Four officials
of SBl have been placed under suspension

Prices of essential Commodities

374 SHRI HARIN PATHAK Wil the Minister
ot FINANCE be pleased to state

() whether the process of liberalisation has any
refation with the nise 1n the prices of essential
commodities, and

(b) 11 so, the measures taken to counter the
adverse effect ot hberalisation on prices of essential
commodities?
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THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a)
and (b). Economic liberalisation can affect prices of
essential commodities in different ways. For example,
liberalisation of imports of essential commodities
generally helps o contain the rise in prices of
essential commodities. On the other hand,
liberalisation of export controls can, in the short trun,
put upward pressure on prices. Economic
liberalisation and price movements are closely
related. [n the short-run, depending upon forces of
supply and demand, prices may somelimes rise. In
the long-run, however. free market in commodities
ensures optimisation of costs and prices.

In order to counter the short-term adverse impact
of liberalisation cn prices of essential commodities,
Government has undertaken active supply
managemen! measures and also taken steps to
contain the fiscal deficit and growths ot money supply.
To augment domestic supply of essential
commodities. Government have allowed OGL imports
of edible oils, sugar. pulses, etc at concessiona!l
duties. Government has also undertaken large open
marke! sales of wheat and rice from public stocks.

Bye-lane on NH No.52

375 DR ARUN KUMAR SARMA - Will the
Minister ot SURFACE TRANSPORT be pleased 1o
state

{2) whether the Union Government propose to
construct a bye-lane on Nationa! Highway No 52 at
Lakhimpur;

(b) I so. the details thereof: and

{c) f not, the reasons therefor?

THE MINISTER OF SURFACE TRANSPORT
{SHRI T G. VENKATRAMAN, (a)to {c; No Sir. There
1s no Provision for Lakhimpur bypass in 8th five year
plan. Works of improvement to National Highways
are being taken up depending upon tre availability
of funds and Inter-se priority Bypasses have been
given lower priority

[Translation)

Concessional Rates of Interest on
Loans to SSis

276 SHRI ANANTH KUMAR .
SHRI SATYA DEO SINGH .

Wilt the Minister cf FINANCE be pleased to
State

‘a; whether the Union Governmen! propose 1o
9IVe reiaxalion In inlerest rates and accord prionty
In providing loans 1o the small scale industries:

(t) f so the getatis thereo!' and
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(¢) the time by which the final decision is likely
to be taken in this regard?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS {SHR! P. CHIDAMBARAM) : (a)
1o (c). The Reserve Bank ot India (RBI) has reported:
that as per the present interest rate policy, the rate
of interest is linked to the quantum of lcan and the
purpose-wise linkage has been done away with.

RBI has further reported that based on the
recommendations of the Nayak Commitiee, it has
simplitied the procedure for providing credit to small
scale industrial (SSI) units. All commercial banks
have been instructed by RBI to sanction working
capital limits of less than Rs, one crore to SSI units
on the basis of 20% of their projected annual
turnover. Banks have also been instructed to give
preterence to village industries, tiny industries and
other small scale units in that order, while meeting
the credit requirements of the SSI| sector

Price Rise

377  SHRL NITISH KUMAR
JUSTICE GUMAN MAL LODHA

Will the Minister of FINANCE be pleased to
state

(a) whether 100 commodities recorded 10 per
cent price rse as reported 1n Daily Tnbune dated
May 15, 19986,

{b) whether inspite of inflation rate talling down
the prices of 33 food products have registered a
double digit increase between Apnil, 1835 and March,
1986

(c) f so, the reasons tharetfor, and

(d) the steps taken by the Government to contain
the price rise?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P CHIDAMBARAM) - (a)
to fc) At the end or March, 1986 the Woolesale
Price Index stood at 299 5 as against 286 8 a year
back, thus registering an annual nse of 4 4 per cent
The magnitude of change in Wholesale prices of
various commodities during the year from Apnl, 1885
1o March 1896 is listed below -

No ot Commodities % Changes

63 No change
g4 Negative

72 Lesy than 5,
80 5 10%

2 10%
120 above 10%
26 Not available
e N
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(d) The Important steps taken on both demand
side and supply side to contain the price rise
included :

(1) continuation of open market sale by FCI of
rice and wheat through 1995-96;

(2) continuing OGL import policy for sugar,
edible oils and pulses at nil or reduced
duty.

(3) Import of sugar and edible oils on
Government account for augmenting
supply through PDS.

Reduction of fiscal deficit in the budget for
1995-96 to 5.9% (RE) of GDP.

containing monetary growth to less than
15.5 per cent in 1995-96 through a series
of measures.

(4

~

(5

Loan Recovery under P.M.R.Y.

378. SHRI SANTOSH KUMAR GANGWAR : Will
the Minister of FINANCE be pleased to state :

(a) whether the loans disbursed under Prime
Minister's Rojgar Yojana are being recovered as per
the schedule;

(b) the percentage of its recovery during the last
three years, State-wise;

(c) whether the Union Government propose to
review this scheme in view of its poor recovery
performance; and

(d) if so, the details thereof?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a)
to (d). The Prime Minister's Rojgar Yojana (PMRY)
for the educated unemployed youth was launched
on 2nd October, 1993. Under the PMRY scheme, the
repayment period is from 3 to 7 years, after initial
moratorium of 6 to 18 months. It is, therefore, too
early to say whether loans disbursed under
the scheme are recovered as per the schedule or
not.

However, Reserve Bank of India (RBI) have
conducted a quick study In January 1996 of recovery
performance of the banks under the scheme, it
was observed that the percentage of recovery to
demand was 59.44% in respect of cases examined.
The scheme is being reviewed periodically at various
levels such as by 'High Power Committee’ at
Government of indla level, State PMRY Committees
at State level and ‘Monitoring Cell’ under the
Chairmanship of the Deputy Governor, R8I, '
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[English]
Consumer Courts

378. PROF. RASA SINGH RAWAT : Will the
Minister of LAW AND JUSTICE be pleased to state
the amount of funds released by the Union
Government to Consumer Courts during each of the
last three years?

THE MINISTER OF STATE OF THE DEPARTMENT
OF LEGAL AFFAIRS, LEGISLATIVE DEPARTMENT
AND DEPARTMENT OF JUSTICE (SHRI RAMAKANT
D. KHALAP) : With a view to strengthening the
infrastructure facilities of the Consumer Courts,
Government of India commenced a Central Scheme
to grant one-time financial assistance of Rs.61 crores
to the State Governments and U, T. Administrations,
to be released in four half-Yearly instaiments during
1995-96 and 1996-97. During the first year 1995-986,
Rs.29.98 crores have been released to the States
and UTs.

(Translation]
DTC Bus Service

380. SHRI JAI PRAKASH AGARWAL : Will the
Minister of SURFACE TRANSPORT be pleased to
state :

(a) the present requirement of buses of the Delhi
Transport Corporation to meet the requirement of
passengers in the National Capital Territory of Delhi;

(b) the steps being taken to meet the existing
shortage;

(¢) the depot-wise number of buses with Delhi
Transport Corporation as on date which are plyworthy
or which can be plyworthy and the depot-wise
number of buses lying in dilapidated condition;

(d) the average number of buses plying
everyday; and

(e) the total number of buses likely to be
required in Dethi upto 2000 and the manner in which
It is proposed to be met?

THE MINISTER OF SURFACE TRANSPORT
(SHRI T.G. VENKATRAMAN) : (a) and (b). So far as
DTC is concerned, its fleet strength has been pegged
at 3500. The rest of the requirement of buses are
being met by the Govt, of NCT of Delhi under various
schemes.

(c) The details are given in the statement
enclosed.

(d) The average number of DTC buses plying on
roads every day during the Month of June, 1996

were 1408.

(e) The Transport Deptt. of Govt. of NCT of Delhi
has not made any projection for requirement of buses

“for Delhi for 2000 A.D.
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STATEMENT

Depot wise position of Buses as on 4-7-1996.

S. Depot Total no. No. of buses No. of buses lying Held-up for repairs/
No. of buses on road/ply- indilapidated condition but can be made
worthy Ply-worthy/on road after necessary

repairs including 10% buses of total flset which

are required daily for various stages ot general/

preventive maintenance, break down repairs,

preparation for MVI & Other docking etc. as

recommended by vehicle manutacturers.

1. BBM-!I 46 26 20
2. BD 70 16 54
3. GTK 54 31 23
4. NLD 58 33 23
5. WPD-I 96 34 62
6 WPD-lI 96 61 35
7 WPD-Iit 86 25 7
8. RAHN- 64 20 44
8. RHN-I 34 13 21
10.  RHN-III 41 19 22
11. DKD 54 18 35
12.  HND-! 120 18 102
13.  HND-It B5 21 65
14, HND-Ih 39 11 28
15. KPD 30 24 06
16. MPD 121 59 52
17. N.D. 81 32 49
18, SPD 75 41 34
1e. PGD 78 27 51
20 SHD-! 83 29 54
21 SHD-It 79 31 48
22 PPGD 103 - 67 36
23 NND 101 63 38
24, NOIDA 54 22 32
25. SND 81 50 a3
26 VVD 76 45 314
27 AND 71 50 21
28 KJD 10 58 52
2% CD-l 8% 58 22
30 EBBM-I 110 66 44
3t IPD 151 59 52
32 YVD gz £8 14
33 0Dl 127 88 ag

2645 1334 1311
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[English]
Self Employment Scheme in Maharashtra

381. SHRI MANIKRAO HODLYA GAVIT : Will
the Minister of INDUSTRY be pleased to state :

(a) the target fixed and achieved during 1995-86
under the self-employment scheme of the Prime
Minister for the educated unemployed youth in
Maharashtra,

(b) the amount earmarked and sanctioned during
1994-95 and 1995-96 to implement the scheme In
the State;

(c) whether the Government are aware that
uneducated youths ate facing difficulties 1n getting
loan from the banks in Maharashtra, and

(d) if so, the guidelines issued by the Union
Government to overcome the difficulties?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN) (a) During the year 1995-96 under Pnme
Minister's Rozgar Yojana target for Maharashtra was
35 900 beneficiartes Against this targe! 40 392
persons were sanctioned loans as intimated by the
State Government

(b} The amounts sanctioned under PMRY 1o the
beneficiaries by the banks for the year 1894-95 angd
1905-96 are Rs 12421 35 lakhs and Rs 19116 02
lakhs respectively as per theginfarmation suppled
by the State Government Targets under FMRY for
loaning are given in physical terms 1 e numbet of
beneficianies and not for quantum of funds to be
sanctioned

Govt of India provides subsidy @ 15°% subjest
to a maximum ceiing of Ks 7 £C0- for each
beneficiary given loan These tunds ate given to the
Reserve Bank of tndia for subsidy for releasing o
imptementing hanks for payment of sutsiay !0 the
individual beneficianes

For cperational expenses the Central Govt also
provides need based tunds which are released
ditectly 1o the State Govis The tunds reieased to the
Govt of Maharashtra during 1994-95 and 1995-96
ate Rs 2 66 crores and Rs 1 @3 crotes respectively

(¢) and (d) The State Govt has informed that
durting discussions some of the applicants
complained abou! insistance of collateral securnty
and ol tixed deposits against the loan tfrom some of
the Branch Managers The ptoblems were sorted out
trom time to time on the basis of guidelines Issued
by the Office of the Development Commissionet
(Small Scale Industries). Govt of india ({that no
collateral secunty 1s to be asked fot other than
mortagage of assets created out of loans sanctioned
undet Prime Ministar's Rozgar Yojana) and at vatious
torums like Task Force Committee Meeting. District
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Advisory Committee Meeting, Block Level
Coordination Committee Meeting, District Leve!
Coordination Committee Meeting and State Level
Coordination Committee Meeting.

Provision of Working Capital For
Sick Industries

382 DR. RAMKRISHAN KUSMARIA @ Will the
Minister ol FINANCE be pleased to state -

{aj whether the Government propose to make 1t
compulsory for the banks to provide working capital
to sick industries

{by f so the salient features thereot and

{c) the time by which a final deciston 15 likely to
be taken in this regard?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS rSHR! P CHICAMBARAM) - fa)
to ic) The Reserve Bank of india (RBi) has reported
that under the existing guidefines issued by it. banks
provide need tased working capal to sick industrial
urits Rehabilitaticn packages are drawn up for sick
rdustnal unds cons.zered as potentally viable and
the packages rter-ai.a prov:3e for need tased
wcrking caprtat from tanks Rehabditation packages
sarcticred by the Board for industnial and Financia!
FReconstruction are btinding on the tanks and otrer
agencies concerned

Foreign Investment in PSUs

383 SHRI E AHAMECDC
INDUSTRY be pieased o state

Wit the Minister of

.at whether tre Uniocn Goverrmen! have
Fropeseg any new gprogramme for attracting foreigr
myesiments in gitfergnt sectors in the country,

vt so the detans tneredt

(i the namber of appihcations pending with the
Foreign Invesiments Fromotcr Boarg (F.FPBY for
clearance durning the las! s:ix months and

1d the steps tawnen tor earhier clearance of such
apphicatiens?

THE MINISTER OF INDUSTRY ,SHRI MURASOL!
MARAN; (a. and (&1 The Govt Policy on foreign
investments 1s dynamic and s constantly reviewed
with the obiectives of increasing foreign direct
investment into the country particulatiy in priorty
core sectors inciuding infrastructure

ic) and 1d) As per records auring the period
Januarty 1886 to June 1886 424 Numbers o!
apphcations are pending 1n this Ministry tor
consideration by the Foreign investment Promotion
Board Receipt and consideration of applications for
forergn direct investment 1s a conlinuous process
and requisite steps are taken for sarly ciearance of
proposals



115 Written Answers

External Commercial Borrowings

384. SHRI K.C. KONDAIAH : Will the Minister
of FINANCE be pleased to state :

(a) whether the Government propose to relax
norms for external commercial borrowings tor
telecommunicaticn and oil sector. and

(b) it so. the norms and guidelines thereof?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHR! P CHIDAMBARAM) . (a)
and (b) In the guidelines on Externa. Commercial
Borrowings issued on June 18 1986, Corporates
engaged n infrastructure preject n
telecommunications and oil exploration and
development (excluding refining} have been
permitted to raise ECB at a minimum average
maturity of 5 years tcr borrowings exceeding USD
15 million equivalent as against a mirm.mum average
maturity of 7 years prescribed eatu=r in addition,
end-use ot ECB in the telecommunications sector
can be for project-reiated rupee experditure.
including licence fees

Water Transport from
Banaras to Calcutta

386 SHRI RAMASHRAY PRASAD 3'hLh Wi
the Minister of SURFACE TRANSPORT te pleased
o state

(a) whether the Unigcn Gevernmen: propose o
slart waler transport frem Banaras to Calcutta

(b} it so the detais therec! and
f¢) it not the reascns therefor?

THE MINISTER OF SURFACE THANSPORT
(SHRI TG VENKATRAMAN) : ta) and (5} Tre stretch
of niver Ganga- Bhagirathi-Hooghly between Banaras
ang Calcutta 1s a part of the Naticnal Waterway No
1 between Allahabad and Haldia The inland
Waterways Authorty cof ingia ({WAL s maintaining
navigabuily ot the Naticnal Waterway through vanous
river conservency works executed every year At
present in tre prased dgevelopment of National
Waterway the Haidia-Fatna stretch 1s being
developed for round the year navigation as the first
priase with & view o provide channel of 45 mirs
mitimum width and 2 mYrs minimum depth for a
pernod of at least 300 days in @ vear The National
Waterway 1s open for plying of crafts by Govt as
well as private cperators Bed reguaticn 1o improve
ravigabiity un stream Pa'ra o Varanasi and
Allanhatad ard provisior of cther infrastructure
faciiies are proposed 1o be taken up durnng 9th
Five Year Pian
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(c) Does not arise.

More Investment in Port Sector

387. SHRI KODIKUNNIL SURESH : Will the
Minister ot SURFACE TRANSPORT be pleased to
state :

(a) whether the Governmant have taken any
decision to make more investment in Port Sector;

(b) if so, the details therecf;

{(c) whether the Government propose to increase
the existing capacity of Cochin Port Trust, and

(d) it so. the details thereot?

THE MINISTER OF SURFACE TRANSPORT
(SHRI T.G VENKATRAMAN) - (a) and (b). Yes, Sir In
addition 1o the 8th Plan outlay of Rs 3216 crores,
the Port Sector has been opened tor private sector
participation 1n fine with the liberalisation policy of
the Government Private Sector participation has
been sought in the construction ot berths’container
terminals, tank farms, container treight stations,
cranage/handling equipments, captive power plants,
dry docking & ship repair laciliies, warehousing
taking on lease equipments & tloating crafts &
piotage

fc) and (d) The following schemes have been
commissicned at the Cochin Fcrt ta increase its
existing capacity

Name of the Stheme Capacity addilion

{in mithon tonnes)

Deepening of COT Channel 2.00
Container Terminal 060
Total 2 60

D.A. to Central Government Employees
a8 DR KRUPASINDKU BHO! Will the
Minister of FINANCE be pleased to state

fa) the number of dearness allowance slabs are
due for paymert to the Central Government
employees

tbjthe rate at which the D A payment s proposed
to be made to different category of employees.

{tj the date on which the DA payment 1s likely
to be released and

'd1 the sleps taken by the Government for the
timely payment of DA slabs 1o the Central
Guvernment employees?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P CHIDAMBARAM; (a)
to (d) As per the existing formula relating to the
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grant of dearness allowance to Central Government
employees based on the recommendations of the
4th Central Pay Commission, additiona! instalments
of dearness allowance become due from 1st January
and 1st July every year on the basis of percentage
increase in the 12 monthly average of All India
consumer Price index for Industrial Workers (General)
(1980-100) over the base index of 608 to which the
existing scales of pay eftective from 1.1.86 are
related. The instalment due from 1st July normally
becomes payable with the salary for the month of
September.

Development of National Highway. by
Private Sector in Maharashtra

389. SHRI MOHAN RAWALE : Will the Minister
of SURFACE TRANSPORT be pleased to state :

(a) whether the Government of Maharashtra has
submitted to the Union Government certain road
development projects of National Highways through
private sector financing;

(b) if so, the details thereof; and
(c) the reaction of the Government thereto?

THE MINISTER OF SURFACE TRANSPORT
(SHRI T.G. VENKATRAMAN) : (a) Yes, Sir.

(b) and (c). Four proposals have been received.
The details are as under :

(1) Thane-Bhiwand! Bypass on N.H. 3 & 4 :
Approved and agreement entered into.
(2) Wain-Ganga Bridge on N.H.6 : Technical
details have been recelved from State.
(3) Patal-Ganga Bridge on N.H. 17 : Technical
detalls have been approved.

(4) Four faning of Khadala-Lonavella-Pune
Seaction on N.H.8 : Technical details were
found deficient and returned to State.

Complaints Received By SEBI

381. SHRI DADA BABURAO PARANJPE : Will
the Minister of FINANCE be pleased to state :

{a) the number of complaints made to the SEBI
by the investors during the last one year till date
company-wise and bank-wise; and

(b) the number of complaints settled successtully
so far?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a)
and (b). The information is being collected and will
be laid on the Table of tha House. .
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Losses in PSUs Units

392. SHRIMATI VASUNDHARA RAJE :
SHRI MAHENDRA SINGH BHATI :

Will the Minister of INDUSTRY be pleased to
state :

(a) whether the Government have identitied
the public sector units which are running into
loss;

(b) it so, the unit-wise and year-wise details
thersof since the inception of the 8th plan;

(c) the steps taken to improve the performance
of units running into loss;

(d) the number of such units where lock out
has been declared during the last three years;
and

(e) the d tails of the policy of the Government
towards the loss making and lock out public sector
units?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN) : (a) and (b). Yes, Sir. During the first two
years of the 8th Plan, i.e. 1992-93 and 1993-94,
upto which period only information is available, 106
and 117 Central Public Sector Enterprises
respectively incurred losses. Enterprise-wise detalls
of losses incurred in the last five years are given in
Statement no. 7-B of Vol. | of Public Enterprises
Survey 19983-94 laid in both the Houses of Parliament
on 22.3.1995.

(c) Improving the performance of Public sector
undertakings is a continuous process and enterprise
specific. Some of the steps taken in this regard are
signing of MOU, periodic performance Review
Meetings by the Administrative Ministries,
diversification of product mix, technology
upgradation, reduction of surplus manpower through
VRS, restructuing, etc. The sick industrial PSUs are
referred to Board for iIndustrial & Financial
Reconstruction for formulation of revival/
Rehabilitation schemes of PSU through Operating
Agency.

(d) and (e). No lock out has been declared in any
of the Central Public Sector Enterprise during the
last three years. Statement on Industrial Policy
announced on 24th July, 1981 contains the policy
for dealing with sick and loss making PSUs. The
Sick Industrial Company (Special Provisions) Act,
1985 was amended in 1991 so as to enable the
Board for industrial and Financial Reconstruction to
register the sick PSUs for formulations of ravlva)/
rehabilitation. package.
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Duty Free Gold Missing form
Bonded Premises

393. SHRI BANWARI LAL PURCRIT : Will the
Minister of FINANCE be pleased to state :

(a) whether Customs officials at the NOIDA
Export Promotion Zone have recently found 18 kg. of
duty free gold missing trom the bonded premises,

(b) if so. the facts alongwith the details thereof:

(c) whether the Government propose to probe
the cause of missing gold; and

(d) it so. the details thereof?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHR! P. CHIDAMBARAM) . (a)
to (d) During the course of search ot the premises
of M/s. Arun jewellery Exports (P) Ltd . an export unit
in the NOIDA Export Processing Zone, on 26.4.1996,
no gold or gold Jewellery was found. However, some
stlver coins weighing less than 1 kg were found
This Unit was 1ssued 16 kgs of duty-free gold by the
MMTC for manufacture and export of gold jewellery
But the Unit reportedly failed to perform its export
obligations within the time imit allowed by the DGFT
Investigations are still continuing

Small Scale Industries

394 SHRI DHIRENDRA AGARWAL -
SHRI PRABHU DAYAL KATHERIA

Will the Minister of INDUSTRY be pleased to
state

fa) whether the Government propose to aliow
the multinational companies to produce such items
which are reserved for production in Small Scale
Sector,

(b 1if so. the details thereof. and
(c; if not. the reasons therefor?

THE MINISTER OF INDUSTRY (SHR! MURASOL!
MARAN, (a)to (c) in accordance with the current
pelicies of the Government industrial undertakings,
other than the small scale industries undertakings,
zre normally not allowed to manufacture 1tems
reserved for exclusive manutacture in the small scale
sectcr However they are allowed to do so subject
tc an export obirgatien of a mimimum of 75% o! annual
preducticn

Foreign Investment in PSU

338 LR 7 SUBBARAM! RECDY
Minister ¢f INDUSTRY be pleased to state

Will the

{a) wrhether the Goverrmen! have decided 1o
impose restrictions cn direct foreign invaestments in
consumer goods secior,
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(b) it so, whether any tina! decision has been
taken in this regard; and

(¢) if so, the items specified and to what extent
the Indian industry would benefited?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN) : (a) to (c). The Government policy on foreign
investment is constantly reviewed to make it more
dynamic with the objective of inreasing foreign direct
investments into the country, particularly, in priority/
core sectors, inciuding infrastructure.

Sick Paper Mills

396. SHRI S.D.N.R. WADIYAR : Will the Minister
of INDUSTRY be pleased to state :

(a) whether some paper mills in the country have
fallen sick;

(b) f so, the details thereof, location-wise,

{(c) the number of workers affected due to the
closure;

(d) whether the Government propose !0 revive
them, and

(e} it so, the steps being taken in this rzgard?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN| . (a) to (c) The data in regard to sick paper
mills 1s not centrally maintained 1n the Ministry ot
industry However, according to available information
the details ot sick paper milis are indicated in
statement! enciosed

(d) and {e) A quasi-judicial Body designated as
the 'The Board for Industrial and Financial
Reconstruction’ {BIFR) has been set up to deal with
the problems of sick industrial companies, The
Reserve Bank of India has also issued guidelines to
the banks for strengthening the monitoring systems
and arresting Iindustrial sickness at the incipient
stage Revival of Sick industrial units 1s also done
by amalgamation/metget of sick units with healthy
units by granling income-tax concessions to healthy
units which undertake such amalgamation

STATEMENT

S No Name of State No o; Sick Millsm

1 2 3
1 Assam 1
2 Bthar 3
3 West Bengal 15
4 Drissa 1
5. Uttar Pradesh 13
€ Detm 1
7

Punjab g
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1 2 3
8. Haryana 4
9. Chandigarh 3
\10.  Himachal Pradesh 10
11. Rajasthan 5
12.  Gujaral 8
13. Maharashtra 11
14. Madhya Pradesh 7
15. Andhra Pradesh 14
16. Karnataka 8
17.  Tamil Nadu 8
18 Kerala 2
19. Pondicherry 2
Total 121

Violation of Bipartite Agreement in Case
of Retrenched Employees

% 397 SHRI AMAR ROY PRADHAN . Will the
Minister of FINANCE be pleased 10 state |

(a) whether the Bipartite Agreement signed on
November 17, 1987 between the Management of
State Bank and All india State Bank of India Staff
Federation, also required 'o be implemented in case
of retrenched temporary employees

(by 1 soc the numbet of cases brought 1o the
notice of the Government during 1995 and 1896 by
MPs i1n which the said Agreement reported to have
been violated, State-wise particularly in respect of
SBls branch at Kpoochbehar, West Bengal. and

* {¢) the action taken in each of such cases?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHR! P CHIDAMBARAM; (a)
State Bank of india has reported that the provisions
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of its bipartite settiement signed on 17 11.87 are
applicable to ex-temporary employees whose
servicas were dis-continued, provided they fulfil the
conditions laid down thetein.

(b) and (c). The bank has further reported that
on two occasions. two Hon'bie Members of
Parliament have raised the 1ssue of permanent
appointment of one and five ex-temporary employees
in Murarat Branch and Koochbehar District (both In
West Bengal) respectively The bank has stated that
these ex-temporary employees have already been
empanelied for being absorbed into the service of
the bank as and when therr turn comes and vagancies
arise

Branch Expansion Programme of
Nationalised Banks in Orissa

398 SHRI SOUMYA RANJAN Will the Minister
of FINANCE be pleased to state .

faj The number of branches of nationalised
banks which were proposed to be opened in Orissa
during the 1934-95 and 1895-96 location-wise. and

(b the names of the naticnalised banks, the
branches ¢t which have since been opened during
the above period iocaticn-wise?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P CHIDAMBARAM, (3
The Reserve Bank of India,RBI) has reported that
had authonsed two publhic sector banks to open &
branch each in Onssa during the year 1994-85 and
five public sector banks 1o open twelve branches
during the year 19¢5-86 The location-wise details
are given i Statement-l enclosed

(b} Location-wise details ot branches of public
sector banks opened i Onssa during the years
1984.25 and 198985.96 are gwen In the Statement |l
enclosed

STATEMENT-1

Autharisations Issued 1o Pubhic Sector Banks During 19584-55 and 1985-86 for
Opening Branches in (Qrissa

Name of Centre (District)

Name of Bank

1

2

1994-95
1 Paradeep (Jagatsinghpur)
2

Sambalpur (Sambalput)

949596
3 Bhubaneswar (Bhubaneswat)
4  Shahid Nagar (Khutda)
$. Sanadeva Khunta (Balasore)
6  Puri (Pun)

Orienta! Bank of Commerce
Bank of Bareda

Bank of india
Canara Bank
Canara Bank
Vyaya Bank
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1 2
7. Mausim Temple Marg (Bhubaneswar) Indlan Bank
8. Sailashree Vihar (Bhubaneswar) Indian Bank
8. Charsuguda (Sambalpur) Indian Overseas Bank
10. Bargarh (Bargarh) ’ Indian Overseas Bank
11. Dharamgarh (Kalahandi) indian Overseas Bank
12. Nayagarh (Nayagarh) Indian Overseas Bank
13. Talcher (Angul) Indian Overseas Bank
14. Baripada (Mayurbhanj) indian Overseas Bank

STATEMENT-II

Branches of Public Secor Banks Opened in Orissa During 1994-95 and 1995-96.

Name of Centre (District)

Name of Bank

1994-95

1. Jajpur Road (Jajpur)

2. Brajrajnagar (Jharsuguda)
'3. Bhubaneswer (Khurda)

4. Sambalpur (Sambalpur)

1995-96

5. Bhubaneswar (Khurda)

6. Sahadevakhunta (Balasore)
Keshaibahal (Sambalpur)
Madhupatna (Cuttack)
Kharvelnagar (Khurda)
Duburi Project (Jajpur)
Puri (Puriy

Zooex

- .

Indian Overseas Bank
State Bank of India
UCO Bank

Bank of Baroda

Bank of India
Canara Bank

State Bank of India
Union Bank of India
Indian Bank

State Bank of India
Vijaya Bank

Industrial "Growth Centre in Kerala

398, SHRI MULLAPPALLY RAMACHANDRAN :
Will the Minister ot INDUSTRY be pleased to state :

(a) whether the Government have made any
study on.the possible aftects of bifurcation on the
objectives of the original Scheme for setting up of
industrial Growth Centre in Kerala particularly in
Cannanore and Alleppey;

(b) it so, the details thereof; and

(c) the time by which work on the bifurcated
units of the Growth Centre proposed to be
commenced and scheduled to be completed?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN) : (a) and (b). Under the Growth Centre
Scheme, 1988 Kerala has been allotted two growth
centres. Originally, one of them was selected to be
developed at Shertallal in Alleppey district and the
other one at Tellicherry in Cannanore district. However, in
view of the difficulty expressed by the State
Government in acquiring the required contiguous
land of aobut 1000 acres for a growth centre at one
place due to the peculiar problems like denisity of
population and scarcity of land, Government of India
in Feb. 1984 acceded to their request and accorded
approval for relocating the two growth cenrtres at
five split locations as mentioned below :

Name of the Growth Centre Locations Project Cost

1. Alleppey-Pathanamthitta () Alappuzha RAs. 1602 lakhs
(ii) = Pathanamthitta Rs. 1883 lakhs

2. Kannur-Kozhikode-Malappuram (i) Kannur “Rs. 1191 lakhs
(i) -~ Kozhikude Rs. 1745 lakhs
(ili)  Malappuram Rs.

1491 lakhs
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An amount of Re. 268 lakhs and Rs. 884 lakhs
has been released so far as Central assistance
towards the growth centre at Alleppey-Pathanamthitta
and Kannur-Kozhikode-Malappuram respectively.

(c) The growth centres are to be developed and
dstablished during the period of the Vill Five Year
Plan.

Levy of Customs Duty

400. SHR! SOMUJIBHA! DAMOR -
Minister ot FINANCE be pleased to state .

Will the

{a) whether the Government of Manipur have
requested the Umion Government to relieve Timber,
Rice, Dal, Rajma and Spices ot Myanmar onigin trom
levy of customs duty,

(b) if s0, the details thereof and the action taken
thereon,

(c) whether the Government are aware that
customs officials are levying heavy fines arbitrary on
natural inflow of timber from Myanmar to Manipur,

<4 and

(d) if so the remedial steps taken or proposed
to be taken to ensure imposition of the fines in the
spint ot the representation of the State Government
on the tssue”?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHR! P CHIDAMBARAM) (a}
to (d) No Si. no such request has been raceived
from the Government of Manipur

As regards Timber, this item is not included In
the Indo-Myanmar trealy Hence cases of is
rauthornsed import are tfo be adjudicated 1t has
teen reported that in such cases. goods have been
released on payment of duly, fine and penalty as
provided for in the law

Restructuring of BIFR

401 SHRI BASU DEB ACHARIA
SHRI RUPCHAND PAL
SHRi BANWAR! LAL FUROHIT

Will the Minister of FINANCE be pleased to state

(a) whether the Government ate consideting a
proposal 1o restructure Board o! Industnal and
Financial Reconstruction and to bring forward a bl
on industrial sickness, and

{b) it s0, the delalls thereo! and the steps taken
being taken to revive the sick industnal units?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P CHIDAMBARAM) (a)
and (b). Yes Howevet, no final decision has been
taken
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Smuggling of Gold

402. SHRI PINAKI MISRA : Will the Minister of
FINANCE be pleased to state :

(a) whether the Government have noticed a spurt
in the gold and narcotic drugs smuggling during the
recent months;, and

(b) it so, the contraband seized during each
month since January, 19967

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CRIDAMBARAM,) - (a)
Reports available with the Government do not indicate
that there I1s spurt in smuggling of narcotic drugs or
gold. However, smuggling being a clandestine activity,
the trends in smuggling cannot be stated with
certainty.

{b) The quantity of Narcotics seized in the
country each month since January, 1996 s as
follows -

Quantty seized 1n Kgs.

Drug Jan Feb March April May June
(prov )
Opium 37 630 153 228 13 3

Heroin 145 88 112 158 167 2
Ganja 2086 7287 4724 5158 gt
Hashish 180 3622 731 17 19
Cocaine - 0087 0135
Mandrax 4 0750

The value of contraband including goid seized
in the country (other than Narcotics) each month
since January. 1896 is as follows .-

(Rs In lakhs)
Month Value
January, 96 2414
February. 96 4524
March, Q96 6910
April, 96 2441
May. 96 1860
June 96 1704 (Prov )

Winding up of Public Sector Projects

403 SHRIMATI GEETA MUKHERJEE Wil the
Minister of FINANCE be pleased to state .

(a) whether the Government have decided either
to wind up or sell major public sector projects which
have failed to lake oft,
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(b) if so, whether such projects have since been
identified; and

(c) it so, the details thereof?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHR! P. CHIDAMBARAM) : (a)
to (c). Information is being collected and will be laid
on the Table of the House.

[Transiation]
National Highways in Bihar

404. SHR! RAM KRIPAL YADAV : Will the
Minister of SURFACE TRANSPORT be pleased to
state :

(a) the names of the national highways passing
through Bihar;

{b) whether these national highways are in a
dilapidated condition due to lack of repairs,

(¢) if so. the details thereof;

(d) the details of repair work proposed to be
undertaken of these highways: and

(e) the number of roads proposed 1o be declated
as the new national highways?

THE MINISTER OF SURFACE TRANSPORT
(SHRI T.G VENKATRAMAN) ' (a) The National
Highways passing through Bihar are as under :

NH No. Name of NHs
2 Dethi-Calcutta
6 Calcutta-Dhule
19 Ghazipur-Patna
23 Chas-Taichar
28 Lucknow-Baraunt
28 A Piprakoth)-Raxaul
30 Mohania-Bakhtiyarpur
31 Barhi-Guwahati
32 Gobindpur-Jamshedpur
33 Barhi-Bharagora

{ty and fc; No. Sir These National Highways,
passing through Bihar, are generally being
maintained in traffic worthy conditions. within
available resources.

(d) Maintenance of National Highways s
a continucus proucess and ordinary repairs,
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periodic renewals and restoration of monsoon
damages are taken up, wherever and whenever
necessary.

(e) Ghazipur-Patna highway has been dectlared
as National Highway No. 18 recently. However, due
to meagre allocation of funds during the 8th Five
Year Plan, it is difficult to declare any other Highway,
in the State of Bihar, as National Highway.

[English]

Irregularities in Vysya Bank Ltd.,
New Delhi

405. SHRI R.L.P. VERMA : Will the Minister of
FINANCE be pleased 1o state :

(a) the details of the cases of frauds and issue
of cheque books unauthorisedly and illegally in the
branches of Vysya Bank Ltd. at New Delhi during
1994, 1995 and 1996 so far indicating the action
taken in each of these cases;

(b) the reasons for not reporting all the cases of
frauds and i1ssue ot cheque books illegally and
unauthorisedly to the police,

(c) whether such cases have been reported 1o
the Reserve Bank of India; and

(d) it not, the reasons therefor?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHR! P. CHIDAMBARAM) - (a)
Details of the cases of frauds/issue of cheque books
unauthornisedliy/itlegally in the Connaugh! Place,
Karo!l Bagh and Chandn! Chowk Branches of Vysya
Bank Ltd 1n Delhi during 1994, 1995 and 1996 as
reported by Reserve Bank of India (RB!) are given
In the attached statement.

{b) RBI has intimated that the Bank has reported
fo Police both the cases pertaining to Karol Bagh
Branch However, since the amount in the case at
Connaught Place Branch had been restored 1o the
customer and personal responsibility has been fixed
to recover the amount tfrom the concerned officer, no
complaint was lodged with the police However, RBI
is advising the Bank to report the matter to the police
In so tar as the traud case at Chandni Chowk Branch
Is concerned, the bank has instructed its controlling
oftfice to lodge a complaint with the police
immediately

(c) and (d} RBI has intimated that all the cases,
excep! the one at Chandni Chowk Branch which
occurred recently, have been reported to it
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STATEMENT

(Amount in Rs. lakhs)

Amount
involved

Name of the Year
bganch

Amount
recovered

Remarks

Connaught Place 19094 1.00

Karol Bagh 1895 4.40

Karol bagh 1685 290

Chandni Chowk 1066 0 80

Nil A cheque book was issued on the basis
of xerox copy of requisition slip to an
unidentified person. Three chegues with
forged signatures were encashed
aggregating Rs. 1 lac.

Three officials have been punished for
passing the fake cheques. The amount
fo Rs 1 lac has been restored to the
account concerned.

NH One person obtained a cheque by
presenting fake requisition slip which
is simitar to the original cheque
requisition slip held with the customer.
The culprit encashed seven cheques
for Rs. 4 40 tacs and was nabbed while
attempting to encash the next cheque
and handed over to the police.

223 Some employees of the account holder
obtained cheque book from the branch
fraudutently and encashed several
cheques, through clearing for the
aggregate amount of Rs. 2 9 lakhs. One
clerk at the branch suspected to be
involved in the branch has been
suspended.

Culptits got cheque requisition shp
printed and obtained cheque book with
forge signatures Three cheques from
this book waere encashed for an
aggregate amount of Rs, 0 8 {akhs in
June 86 Internal investigation by the
bank 15 (n progress

[Translation)
Branches of Nationalised Banks

406 SHRI VIRENDRA KUMAR SINGH - Will
the Minister of FINANCE be pleased to slate

{a) the number ot branches ot nationahised banks
opened during the last three years 1n Bihat. location-
wise, and

{b) the branches of nationalised banks in rural
areas proposed to be opened in the near future,
focation-wise?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P CHIDAMBARAM) (a)
Reserve Bank of India (RBI) has reported that the

number of branches of public sector banks opened
in Bihar duning the last three years is as shown
below

Yeat No of branches
;993-94 20
1084-95 4
1995-86 (Upto 31-12-1986) 3

Location-wise details of these branches afe
furnished in enclosed statement.|

{b) Location-wise detais of rural centres in Bihat
in respect of which RBI has granted authonsation 10
public sector banks tor opening branches are at
enciosed Statement.|l.
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STATEMENT-I

Rural Centres of Public Sector Banks Opened in Bihar During 1993-94, 1994-95,
and 1995-96 (upto 31-12-1995).

Name of Bank Branch/ Name of District Name of Bank s

Centre

1993-94
1. Daudnagar Aurangabad Punjab National Bank
2. Banka Banka UCO Bank
3. Bhabua Bhabua Punjab National Bank
4, Kahalgaian Bhagalpur Allahabad Bank
5. Bckaro Steel City Branch Bokaro Vijaya Bank
6. Katrasgarh Branch Bokaro Bank of india
7. Katrasgarh Dhanbad Bokaro State Bank of Bikaner & Jaipur
8. Buxar Buxur UCO Bank
8. Darbhanga Darbhanga Indian Overseas Bank
10. Gaya Gaya Punjab National Bank
11 Tekari Gaya Punjab National Bank
12. Gopalgan] Gopalganj Canara Bank
13.  Madhubani Madhubani Cenara Bank
14. Patna Patna State Bank of India

Canara Bank
State Bank of B&J

15  Motihari Purbi Champaran
Purbi Singhbhum

Purbi Singhbhum

16. Jamshedpur

17 Jamshedpur Union Bank of India

18. Ranchi Ranchi Corporation Bank

19 Sasaram Rohtas Canara Bank

20 Hajpur Vaishali Union Bank of India
1564-65

21 Aurangabad Aurangabad Central Bank of india
22. Patna Patna Canara Bank

23 Patna Patna Indian Bank

24  Samastipur Samastipur Canara Bank

1995-6 (Upto 31-12-1985)

25 Raxaul East Champaram Canara Bank
26  Bistupur, Jamshedpur East Singhbhum Union Bank of India
27  Chutia. Ranchi Ranchi Canara Bank
28 Phulwaria Gopalganj State Bank of India
29 Tinplate (Gol-.urij, Jamshedpur East Singhbhum Union Bank of India

30

Ranchi

Ranchi

Indian Overseas Bank
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STATEMENT-Il

Rural Centres in Bihar in respect of which Reserve Bank of india have Granted Authorisations to
Public Sector Banks for Opening Branches

4

r\]ame of Centre

Name of District

Name of Bank

1. East Basuriya Dhanbad State Bank of India

2. Sudamdih Project Dhanbad UCO Bank

3  Belhari Saran Punjab National Bank
4. Turamdih, (Village Purihasa) Singhbum State Bank of India

5 Jojbera Singhbhum (E) State Bank of India

6 Kulde Singhbhum (W) Bank of India

7  Murathakura Singhbhum (E) Bark fo India

8. Matiabandh Singhbhum (E) Bark of Inda

[English]
Bank frauds

407 SHRI SANAT KUMAR MANDAL Wi the
Minister of FINANCE be pleased to state

{a) whethear there has recently been a rising in
bank frauds involving foreign and national banks
since the implementation of the new economic policy,

(b} ¥ so. the modus-operand: followed In
siphoning off hundreds of crores of rupees In
connivance with the senior bank managers,

{¢) the steps taken by the Government to check
this rising trend.

¢ (d) whether the report on the multi-crore bank
scam (n Calcutta has since been recetved and
examined, and

(e} it so, the outcome thereo! and the follow-up
action taken thereon?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P CHIDAMBARAM) (a)
The number of frauds and amounts involved therein
that occurred in public sector banks and foreign
banks as reported by the RBI during the years 1990
1o 1995 are as foliows

(Amount in Rs crores)

Year Public sector banks Foreign Banks

“No Amount No ~ Amount
1990 1687 105 93 20 020
£91 1559 65 41 32 017
1992 1717 144 49 58 0N
1983 2213 320 32 187 9 05
1994 2266 200.07 137 218
1995 1890 115 61 168 235

(Data Provisional)

tb; Withdrawal ot deposit accounts through
forged nstruments fraudulent encashment of
negotiable nstruments by opening accounts in
fictitious  names masappropriation  through
manipulation of books of accounts frauds in clearng
transacticns. misuse/overstepping o! lending:
discretionary power ana frauds (n foreign exchange
by providing take impert bilis eltc are some of the
methods used in perpetrating of the frauds

ict The public Sector banks at the instance of
Government and RBi have taken several steps tfrom
ttme to time for checking corruption and prevention
of frauds These steps include tissue ¢f
comprehensive guidelines by RBI for strengthening
the contre!l mechanism in banks review of fraug
cases on a continual basis by RBI advising the
banks of modus-cperandi in ngenious cases
alongwith required sateguards toc prevent their
recurrence. proper training of operaticnai personnel
and nvestigations and scrutiny intc reported cases
of major frauds as well as snap inspsctions covering
systems and procedures and controt arrangements
in fraud prone areas by the Department of
Supervision in RBL, etc

(3@) and (s} RB! has reporned that reports giving
the details of the fraud, modus-operand: used
amounts involved steps taken to recover the banks
funds involved and staft accountability etc have been
teceived from the banks ccncernea The reports
raceived indicate serous irregularities on the part of
the ofticials such as 1ssue of Fixed Deposit Recerpts:
Bankers' Cheques without consideration drawals
against uncieared eftects unauthorised overdrafts
against third parly FCNR deposits/factious deposi
receipts, etc These reports aiso indicate failure of
internal control machinery to detect these trauduient
transactions
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RBI has circulated the modus-operandi adopted

by fraudsters to all commercial banks and has also’

circulated a list of companies/individuals suspected
to be involved and have advised the banks to
exercise caution while dealing with them. Banks
have also been advised to take action against
cantrolling ofticers for their tailure to detect the
fraud at the early stages besides action against
staff directly involved. CBI is also investigating the
fraud.

Rental Accommodation of United India
Insurance Co. Ltd.

408. SHRI SOUMYA RANJAN : Will the Minister
of FINANCE be pleased to state :

(a) whether the United India Insurance Company
Ltd. has taken the residential premises of its Directors
or their spouses on rent;

(b) it so. the details thereof:

(c) since when those premises have been
used as Transit Camp/Guest Houses and the
amount of rent paid and other expenses incurred
on such premises from 1992 to June. 1996 year-
wise:

(d) whether the benefits acquired by the Directors
have been disclosed in the Balance Sheets of
insurance Company as per requirements of
Companies Act, 1956;

(e) it so the details thereof; and

{f) if not, the reasons therefor and the action
taken or proposed to be taken against the persons
responsible for the lease?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHR! P. CHIDAMBARAM) - (a)
to (c). The United india Insurance Company Limited
(UIIC) has reported that it has a Transit Camp at
Hyderabad since 1986. The owner of the earlier
premises wanted the premises for his personal
occupation. Besides. the premises became unsuitable
for a Transit Camp on account of acute water
shortage The UNC has acquired on lease basis. the
present premises at Hyderabad which belongs to
the parn-time Nominee Director of the Government
on its Board after advertising for a new premises in
September, 1993, and after evaluating through a
recognised valuer the fair market rent ot the premises
and following other procedural requirements of the
company. Under the Companies Act, 1856 there Is
no prohibition for leasing out his premises even by
a full-time Director to the Company on the Board on
which ha i1s represented. As against the fair marke!
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rent of Rs. 12,100/- per month assessed by the valuer
the company hired the accommodation only at Rs.
10,200/- per month w.e.f. December 1993. This works
out to a little over Rs. 3/- per square foot. Taxes and
other expenses are borne by the landlord.

(d) Section 211 of the Companies Act 1956 does
not apply to insurance companies, who will have to
prepare their balance sheets as per the provisions
of Schedule-l of the Insurance Act 1838 in which
there is no separate provision for disclosure of rental
income reveived by a Director from the premises
owned by him and let out to the company.

(e) and (f). Do not arise.

[Translation]
Pending Cases in Courts

409 PROF RASA SINGH RAWAT !
SHRI € AHMED :
SHRI JAGMOHAN

Will the Minister of LAW AND JUSTICE be
pleased to state :

(a) the scheme of the Government to provide
easy. inexpensive and early justice to the public,
and

(b) the number of cases lying pending in high
courts and Supreme Court of the country till date,
State-wise?

THE MINISTER OF STATE OF THE DEPARTMENT
OF LEGAL AFFAIRS, LEGISIATIVE DEPARTMENT
AND DEPARTMENT OF JUSTICE (SHRI RAMAKANT
D KHALAP) . (a) To make an in-depth study of the
problem of arrears in courts, a Committee of three
Chief Justices of High Courts (Justice Malimath
Committee) was constituted by the Government in
1989. The committee has made several
recommendations on various aspects covering
jurisdictional and procedural modifications, the
improvements in the judiciary. the setling up of
specialised bodies such as tribunals/commissions to
deal with specific types of cases, the fixation of
Judges strength and appointment of Judges in High
Courts, the creation of more posts in the Subordinate
judiciary and a number of other general
recommendations relating to modernisation ot otfice
equipment in courts and allocation of more funds to
the judiciary These recommendalions were
forwarded inter-alia fo all the concerned State
Governments and the High Courts for necessary
follow-up action
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Further, the problem of arrears of cases in courts
and their expeditious disposal was also considered
in a meeting of the Chief Ministers and Chief Justices
\reld on 4th December, 1993 under the Chairmanship
of the Prime Minister. The conference recommended
several steps in a resolution it adopted for the speedy
disposal of cases in the Courts/Tribunals. This
resolution has been commended to all the State
Governments/UT Administrations and High Courts/
Tribunals for necessary action. The implementation
of December, 1993 resolution and the
recommendations made by the Working Groups were
reviewed by the Law Ministers at their plenary
meeting held in Calcutta in November, 1994 and in
Hyderabad. in November, 1985 The resolutions
adopted in these meetings have been commended
to all the concerned authorities tor necessary f{ollow-
up action

(b} The available information 1s given In the
attached Statement '

STATEMENT
Cases Pending in the High Courts in India

S Name of the

No of cases Fendency

No High Coun pending as on
1 Allahabad 788448 30 € 95
2 Andhra Pradesh 148648 31 12 65
3 Bombay 217111 31 12.85
4 Calcutta 254368 311285
¥ pein 148878 30 6 85
6 Gauhati 30667 30 9 95
7 Gujarat 91853 31395
8  Himachal Peadesh 20436 311295
9  Jammu & Kashmir Q3700 3112895
t0  Karnataka 161493 3112095
11 Kerala 201551 31396
12  Madhya Pradesh B4560 3112984
13,  Madras 302361 311285
14, Orissa 510842 311285
15 Patna Q5445 31 12 85
16 Punjab & Haryana 145782 30995
4’7 Rajasthan 95368 311295
18, Sikkim 67 31396

Supreme Court

Regular Matters Admission Matters Pendency
(Actual No of tiles) (Actual No of files) as on
21,357 15,811 112 1995
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Sick Industrial Units

410. SHRI JAI PRAKASH AGARWAL
SHRIMATI VASUNDHARA RAJE
SHR!I JAGATVIR SINGH DRONA
SHR! JAGMOHAN .

Wili the Minister of FINANCE be pleased to
state

(a) the number of small/medium/iarge scale
tndustriss declared sick duning 1994, 1995 and in
1996 so far and the total number of such units as on
date. State-wise

(b) the number of units revived during the above
pericd angd the guantum cof tinancial assistance
provided to 'hese un"s year-wise and State-wise,
and

{ci the steps being taken to prevent the
sickness 'n tndus‘nial sector and the time by
which all the remaiming sick units are likely to be
tevived?

THE MINISTER OF FINANCE AND MINISTER OF
CAMPANY AFFAIRS iSHRI P CHIDAMBARAM) (a)
and (b} The data reporting sysiem of the Raserve
Bank of India {RBI) does not generate the information
in the manner asked for As per information made
avaidable by REI on the tasis of the yearly returns
received from commercial banks the State-wise data
on sick small scale industnal (SSI units and sick
Non-SSi units as at end March 1984 and end March
1985 (latest available) are gwwen n the enclosed
Statement-! and Statement-l

ic) Detalleg guideiines have been issued by RBI
regarding formulation imptementation of
rehabilitation packages n respect of sick/weak units
(tnciugdtng sick SS81 units; considered potentially
viable for theiwr revival Rehabilitation packages inter
alila provide tor funding of existing dues of banks
and financial instiutions with extended pernod tfor
repayment therect in a phased manner (nterest
concessions grant of tresh term oans as also trash
working capital tacihties As regards non-SS| sick
industrial companies. Board for Industrial and
Financial Reconstruction (BIFRY, a gquasti-judicial
body set up under the Sick Industrial Companies
(Spectal Pravisions) Act. 1985 takes necessary action
for determination of preventive ameliorative
remedial and other measures and for enforcement ot
such measutes
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STATEMENT-I

State-Wise data on SSI Sick units for the years 1994 and 1985
(Rs. crores)

AS AT END MARCH 1994 AS AT END MARCH 1995
States/ No. of No. of
Union Territory Total Units put Total Units put
Sick Under nursing Sick under nursing
Units No. of Amount Units No. of Amount
Units O/s* Units O/s*
1 2 3 4 5 6 7
Andhra Pradesh 13842 729 6513 13740 245 65 17
Aruneachal Pradesh 123 0 0.00 140 0 0.00
Assam 14210 634 5.20 17984 649 512
Bihar 17063 292 11.09 26749 289 15.34
Goa 710 25 3.05 657 24 252
Gujarat 7812 288 2118 7728 269 18.64
Haryana 1669 25 364 2339 24 278
Himacha! Pradesh 614 13 222 649 9 174
Jammu & Kashmir 162 1 013 127 1 015
Karnataka 15145 423 31 81 11399 409 25.59
Kerala 10702 5§33 45 57 8631 367 2310
Madhya Pradesh 9785 161 14.05 11489 135 12 82
Maharashtra 21350 771 13541 21346 710 79.82
Manipur 2350 80 0490 2370 95 048
Meghalaya 317 22 0.06 367 22 008
Mizoram 119 0 000 162 0 000
Nagaland 11063 0 000 1728 0 000
Orissa 17235 171 979 20498 180 12.46
Punjab 2434 140 327 2473 140 306
Rajasthan 14665 75 7 20 17205 47 7 45
Sikkim 77 0 000 96 0 000
Tam: Nadu 8125 458 59 99 7300 433 56 38
Tripura 764 0 000 821 6 0.03
Uttar Pradesh 33815 291 3115 35988 274 44 5B
West Bengal 56083 6055 49 45 50500 5914 60 07
National Capital 5516 74 15 62 5712 118 939
Territory of Delhi
Andaman & 25 0 000 28 ¢] 000
Nicobar Island
Daman & Diu € 0 0 00 67 0 Q00
Dadra & Nagar Havel 10 0 000
Chandigarh 179 12 145 188 7 on
Lakshadweep 4] 0 000 0 0 000
Pondicherry 282 3 159 234 4 162
Total 256452 11376 522 42 268815 16371 449 08

* Qutstanding
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AS AT END MARCH 1994

AS AT END MARCH 1885

States/ No. of No of
Union Territory Units Units Reported as Units Units Reported as
Nursed back to Nursed back 1o
. Health Health
No of Amount No of Amount
Units Ols* Units O/s*
fRs crore) (Rs crore)
1 2 3 4 5 7
Andhra Pradesh 209 3 14086 225 1 115
Assam 10 21
Bihar 58 53
Goa 5 4
Gujarat 184 1 031 165 3 4 44
Haryana 65 62 4 17 08
Himachal Pradesh 26 22 1 167
Jammu & Kashmt 4 & .
Karnataka 108 1 2 24 uz 2 277
Kerala €6 g€
Madhya Pradesh a7 | o082 &8 . .
Maharashtra 358¢ 5 g7y 3587 1 4 B8
Meghalaya 2 2
Nagalang 1 .
Orissa 37 1 307 44
Punjab 39 1 178 28
Rajasthan 67 62
Stkkim 1 - 1 . .
Tamii Nadu 182 1 0 ag 137 ] 15 46
Tripura 1 . 5 . -
Uttar Pradesh 165 1 822 171 3 11 85
West Bengal 22¢ 224 1 039
National Captal 17 1 113 23
Terrtory of Delh
Daman & D 3 1
Dadra & Nagar Havel 3 2
Chandigarh 10 13
Pondicherry ' 10 6
Total 1859 16 47 41 1815 21 55 69
* Quistanding
[English] {by if so the details thereot andg
Industrial Growth {¢! the action taken by the Government in this
411 SHR! RAMASHRAY PRASAD SINGH Will regard”

the Ministar of FINANCE be pleased to state

(a) whether the Government have received any
tepresentation from Small Industries Development
Bank of india (SIDB!). Shimla branch, to promote
industrial growth in rural areas,

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS |SHRI £ CHIDAMBARAM,

No. Sir

(b) and (c) Do not anse

{a)
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Privatisation of Insurance Sector

412. SHRI KODIKUNNIL SURESH : Will the
Minister of FINANCE be pleased to state :

(a) whether the Government propose to privatise
the insurance sector,;

(b) if so. the details thereof;

(c) whether the Government have also any plan
to open the insurance sector to foreign investment,
and

(d) it so, the details thereof?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHR! P. CHIDAMBARAM) : (a)
to (d). The Common Minimum Programme (CMP) of
the Government envisages restructuring of the
insurance industry in the light of the experience
gained in the working of the banking sector. and a
strengthening public sector insurance companies like
LIC. GIC etc.

Production of Cars

413 DR KRUPASINDHU BHOCH Will the
Minister of INDUSTRY be pleased to state -

{a) the detalis of the indian companies
manufacturing cars in the country,

(b) the approximate number of cars produced by
each of those companies during each of the last
three years;

fc) the number of cars exported ty these
companies annually.

{d) whether any target has been fixed by these
companies for exporting cars by the end cf the
century: and

(e) if so. the detais thereof?

THE MINISTER OF INDUSTRY (SHRI MURASCLI~

MARAN) fa) and (b, Names of the Indian
Companies manutacturing cars in the country and
number ¢! cars produced by these companies dunng
last 3 years are as under

Name Producticn

1992.54  19%4-%0  1495-96
OCM Daewce 0 v 9155_
Hindustan Mcicrs 25853 26177 28182
Marutt Udyog Ltd  151E00 108601 268756
Mercedes Benz o 2 1053
PAL Peugeo! o U 163086
Premier Automobiles 24718 27213 27738
Telco 7284 12475 17448

JULY 12, 1986
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(c) Number of cars exported by these companies
during the years 1993-94, 1994-95 and 1995-96 has
been 17572, 23092 and 28851 respectively.

(d) and (8). No specific targets for export of cars
have been fixed.

Investment Proposal fo Foreign Country

414, SHR!I DADA BABAURAO PRANJPE : Will
the Minister of INDUSTRY be pleased to state :

(a) the numbet of investment proposals of foreign
countries approved by the Government as on March
31, 1996,

(b) the details regarding names of the companies
with their nationality and investment offered by each
of them. and

(c) the terms and conditions agreed upon by the
Government and these companies?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN) (a1 4473 proposals have been approved
involving foreign direct investment during 18 81 to
31386

{b) and (c) The details of such proposals viz
name of the {ndian company. name and country of
foreign collaborator. equity/investment involved, Hem
of manutfacture/activity are pubhshed by the indian
Investment Centre as a supplement to the Monthly
Newsietter and copies of these are regularly supplied
1o the Pariiament Library

Condition of Ports

415  SHRI BANWARI LAL PUROHIT Wil the
Miruster of SURFACE TRANSFPORT be pleased o
state

{a; whether the operatioral condiion of varnous
ports in the countty 15 appathing and anachronistic

by whether the exports have suffered set back
due to this condition of ports,

{¢c) 1t s0 the details thereot and

{d) the corrective measures taken by the
Government to improve the condition of ports?

THE MINISTER OF SURFACE TRANSPORT
(SHRI TG VENKATRAMAN,; (a) No, S

vj 1o (d) Do not anse
Economic Reforms

416 DR T SUBBARAMI REDDY
Minister of FINANCE be pleased to stale

Will the

{a) whaether the international eaconomic division
of World Bank has recently appteciated the
introduction of existing economic reforms in India
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(b) i so, whether the present Government have
decided to continue the reforms in the same manner;
and

{c) it not, the changes that are likely to be
incorporated in the new economic policy?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a)
The World Bank's publication, “Global Economic
Prospects and the Developing Countries”, 1996, an
annual report prepared by the International
Economics Department of the World Bank, states
that India “continued to draw substantial benefits
‘from the trade and investment liberalisation
undertaken after the 1991 balance of payments
crisis”.

(b) and (c). The present government's policy on
economic reforms Is outlined in the Common
Minimum Programme. The economic policy of the
government can be broadly discribed as ‘growth with
social justice’.

Branch Expansion Programme by
Bank-of Maharashtra

417. SHRI S.D.N.R. WADIYAR : Will the Minister
of FINANCE be pleased to state :

(a) whether the Government have a proposal to
set up the branches of Bank of Maharashtra in every
State;

(b) if so, the time by which the proposal Is likely
to be implemented; and

ASADHA 21, 1918 (Saka)
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{c) the steps taken In that direction, so far?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a)
Bank of Maharashtra have reported that they have
no plans at present to set up branches in all the
States.

(b) and (c). Do not arise.

Agro based Foreign investment

418. SHRI HARIN PATHAK : Will the Minister
of INDUSTRY be pleased to state :

(a) the detalls of the foreign capital Investment
proposals received for setting up agro-
based industries in Gujarat during the last three
years;

(b) the number of proposals approved and
implemented so far; and

(c) the reasons for delay in implementation of
approved proposals?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN) (a) The details of foreign Iinvestment
proposals received and approved for setting up Agro-
based industries in Gujarat during the last three
years from 1.1.1993 to 31.5.96 are given in the
attached Statemeant.

(b) and (c). Implementation of Projects depends
on the gestation period which varies from project to
project.

STATEMENT

Detalls of Proposals received and Approved Involving foreign Investment In Agro Based Industries in
Gujarat from 01-01-1993 to 31-05-1996.

S. APPR. NO/APPR NAME OF INDIAN COMPANY  NAME OF THE FOREIGN AMOUNT
No. DATE COLLABORATOR (% EQTY)
(TYPE/AGENCY) ‘ (RS. LAKHS)
1 2 3 4 5
1. McCAIN FOODS LIMITED  M/S. McCAIN FOODS LIMITED  7887.50
C/o COOPERS & LYBRAND (100.00%)
PVT. LTD.

609/610 MERIDIEN COMME-
RCIAL TOWERS, WINDSOR
PLACE NEW DELHI-110001

CANADA

ITEM DESCRIPTION WHOLLY OWNED SUBSIDIARY TO MANUFACTURE & MARKET : GUJARAT

FORZEN FRENCH FRIED POTATO PRODUCTS.

2, KOROSHO PROCESSING
PRIVATE LIMIT. A-1,
HIMALAYA FLATS
NANAKUMBHNATH ROAD
NADIA-SG‘I 001 GUJARAT.

ITEM DESCRIPTION
» ROASTED OR SALTED

EXPORT HOLDINGS LTD.
POST BOX 602, TOWN

SOUTH, RUE-DU-PRE, 57
PETER PORT, GUE-RNSL

40.00 ‘
(100.00%)

" CHANNEL {SLAND
PROCESSING OF CASHEW NUT

‘AT focation : KHEDA (GUJARAT)
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1 2 3 4 5
3. INDIAMALT PRIVATE LTD. FREEDOMCHMICAL DIALT, 296.00
HEPZ GERMANY. (74.00%)
PLOT BS & B6
TAMBARAM
MADRAS-600045
GERMANY
ITEM DESCRIPTION : CASSIA GUM POWDER AT Location : VADODARA (GUJARAT)
4, UMACON AGRO LIMITED MACON AGRI LTD,, 225.00

ITEM DESCRIPTION

ITEM DESCRIPTION

ITEM DESCRIPTION

ITEM DESCRIPTION

{TEM DESCRIPTION
8

ITEM DESCRIPTION

- WHITE BUTTON MUSHROOMS

2ND FLOOR, PLOT NO. 162,
OPP. PETROL PUMP.
SECTOR-21
GANDHINAGAR-382021
GUJARAT

(9.14%)

IRELAND

FRESH MUSHROOM PRESERVED AT Location SABARKANTHA (GUJARA)
MUSHROOM & WHITE BUTTON MUSHRUUM PRESERVEDIN BRINE SOLUTION.

UN AGRO EXPORTS LTD.  NRI 187 50
BOX NO. 2537, ELEMPE (27 .00%)
LOKMANYA TILAK ROAD
VADODARA-390005
NRI
. DEHYDRATED ONIONS & OTHER AT Location VADODARA (GUJARAT)
VEGETABLES LIKE GARLIC. GINGER ETC
OL GROW LIMITED NRI 440.00
OLGROW HOUSE NRI (40.00%)
31/1 L. COLONY AMBAVADI
AHMEDABAD-380015
GUJARAT
NRI
" SHITAKE MUSHROOM (LENTINUS AT Location GUJARAT
ELDODES)
BEST BUY FOODS LIMITED  NRI 100 00
2ND FLOOR (10 00%)
COINS CORNER
DR YAGNIK RCAD
RAJKOT
GUJARAT-36001
NRI
DEHYDRATED VEGETABLES ONIONS, AT Location RAJKOT (GUJARAT)

GARLIC. POTATO'S ETC.
ANOOP KOTHARI
M-227. GREATER KAILA
NEW DELHI-110 048

DALSEM VECIAP
HOLLAND

160 00
(20 00%)

NETHERLANDS
AT Location

EURASIA COUNTERTRADE
PTE LTD SINGAPORE

VADODARA (GUJARAT)
TROFICAL GREEN FRUITS 2000
EXPGRTS LT B-402,
SAMUDRA COMPLEX
C G ROAD NAVARANGPUKA

AHMEDABAD-380009

(20 00%)

SINGAFORE
FRESH FRUITS JJICES AND AT Location . AHMEDABAD (GUJARAT)
CONCENTRATES OF PAPAYA-ORANGE-PINEAPPLE-APPLE-MANGO-
CHIKOO-PEAR GRAPES-LICHI ETC
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1 2 3 4 5
10. M/S. RADHEYSHYAM AGRO M/S. BELLAI BARTER TRADE 64.00
FOODS LIMI 2ND FLOOR,  PTE LTD. SINGAPORE (6.32%)
NIMA HOUSE,
AHMEDABAD-380001.
SINGAPORE
ITEM DESCRIPTION : POTATO PONDER AT Location GUJARAT
1. GREEN SPROUT SWIFT TRADING INC . 156 43
AGRONOMY LIMITED (30 00%)
II-NEHA", 97, SAMPATRAO,
RACE COURSE ROAD
BARODA-390007
GUJARAT
USA
ITEM DESCRIPTION BANANA PUREE (UPTO 24 DEG BX AT Location KHEDA (GUJARAT)
12 RUCH! SOYA INDUSTRIES  NRI 300 00
LIMITED 214, TULSIANI (20 00%)
CHAMBE NARIMAN POINT
BOMBAY-40021
NRI
ITEM DESCRIPTION SOYA DE-OILED CAKE AT Location RAJKOT (GUJARAT)
13 59 EARTH ENERGY EXPORTS LTD IRATEC 120 00
31/01/96 402. 4TH FLOOR, {20 00°%)
SOHAM TERRACH
NR AMALTAS BUNGLOWS
VASTRAPUR.
AHMEDABAD-380052
ISRAEL
ITEM DESCRIPTION FRESH FRUITS OF STRAWBERRY AT Location MEHSANA (GUJARAT)
CULTIVATION FOR EXPORTS AS FRESH FRUITS
14 KAMSON PHRMACEUTICALS MULTIFLOR HCLLAND NV 90 65
PVT LTD C/O SAYAJI HOLLAND {49 00%)

ITEM DESCRIPTION

[ 2

ITEM DESCRIPTION

HOTELS LT KALAGHODA
BARODA-390005
GUJARAT
NETHERLANDS

FRESH CUT FLOWERS LIKE ROSES. AT Location VADCDARA (GUJARAT)
CHRYSANTHEMUM CARNATION GERBERA (GROWN UNDER GREENHOUSE
CULTIVATION)

GUJARAT BLOOMS LIMITED DALSEM EXPCRY FROJECTS BV 10000

203, STERLING CENTRE HOLLAND {12.50%)
RC DUTT RCAD NETHERLANDS
BARODA
GUJARAT-380005
NETHERLANDS
CUT FLOWERS ROSE AND AT Location VADODARA (GUJARAT)

OTHER FLOWERS
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Industrial House

419, SHRI SOUMYA RANJAN : Will the Minister
of INDUSTRY be pleased to state :

{(a) the assets, turnover and protits of the twenty
top industrial houses during 1995-96 and upto June,
1996,

(b) whether any of these industrial houses have
sent proposals to set up industry in backward areas
of Orissa; and ~

(c) it so, the details thereol?

THE MINISTER OF INDUSTRY (SHRI MURASOL!I
MARAN) - (a) Consequent upon the omission of
Section 26 of the MRTP Act, 1969 by the MRTP
(Amendment) Act, 1991 with effect from 27 9.1981.
Large Industrial Houses are no longer required to
be registered with the Government of India and
theretore. information relating to assets. turnover and
profits of the twenty top industrial houses are not
maintained,

(b) and (c¢) Do not arse.

Voting Rights to Migrant Kashmiries

420. SHRI PINAK! MISRA
SHR{ MADHAVRAO SCINDIA .

Will the Minister of LAW AND JUSTICE be
pleased to state

(a; whether arrangements were made for
ensuring due exercise of veting rights 1o the persons
displaced from the terronst aftected areas of Jammu
and Kashmir during the recent polls 1o the eleventh
Lok Sabha.

(b) 1f so. the detais thereof: and

fc) the success achieved in this regard indicating
the percentage of such voters who polied their votes?

THE MINISTER OF STATE OF THE DEPARTMENT
OF LEGAL AFFAIRS. LEGISLATIVE DEPARTMENT
AND CEPARTMENT OF JUSTICE (SHRI RAMAKANT
O KHALAF, (a) and (b) Yes, Sir Migrant voters
enrciled 1n any of the parliamentary constituencies
¢! 1-Baramulla, 2-Srinagar and 3-Anantnag and who
were residing outside their place of ordinary
residence were pefmitted to vole by postal baliot
during the recent polls 10 the eleventh Lok Sabha
Thne procedure for voling by the migrant voters was
as laid dowrn in Fart 1A of the Conduct of Elections
Rules 19€1 Wide pubiicity was given 10 the scheme
by the Crief Eiectoral Officer Jammu & Kashmir and
the Electicr Cammission ¢f india who aiso arranged
with the Department of Fosts and Telegraph for
the prompt! clearance and speedy dehlvery of the
postai balict papers 1o the respective Returtning
officers

JULY 12, 1986
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(c) According to the information made available
by the Election Commission of India, approximately
36%, 30% and 29% migrant electors voted in
Baramulla, Srinagar and Anantnag constituencies
respectively.

FERA Violation by Leading Satellite
T.V. Companies

421, SHRIMAT! GEETA MUKHERJEE : Will the
Minister of FINANCE be pleased to state :

(a) whether the leading satellite TV companies
in India are transacting crores of rupees in foreign
exchange through clandestine operations in violation
of FERA regulations;

(b} it so, the details thereof; and
(c) the steps being taken to check this practice?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHR| P. CHIDAMBARAM) :(a)
and (b). The Entorcement Directorate has undertaken
necessary investigations under the provisions of the
Foreign Exchange Regulation Act (FERA) against
various such companies Enquiries against one of
the compaies have revealed prima facie violation of
FERA to the tune of US § €,80,000/-,

(c) A strict vigil 1s kept by the Directorate to
check mal-practices and action as envisaged under
the law 15 taken against the offenders

Lawyers Strike

422 SHRI RAM KRIPAL YADAV - Wil the
Minister ot LAW AND JUSTICE be pleased to
state .

{a) the number of times the lawyers in Delhi
courts went on strike durning the last three years
along with the period for which each ot the strike
Jasted;

(b) the main 1ssues involved in the trequent
strikes, and

(c) the steps taken by the Government 1o solve
the hardships of lingants besides long delays in the
process of justice?

THE MINISTER OF STATE OF THE DEPARTMENT
OF LEGAL AFFAIRS, LEGISLATIVE DEPARTMENT
AND DEPARTMENT OF JUSTICE (SHRI RAMAKANT
D KHALAP) (a)to (¢} Intormation is being collected
and will be laid on the table of the House

St. Kitts Forgery Case

423 SHRI RLP VERMA Wil the Ministar of
FINANCE be pleased to state

{a) whethet the Government had undertaken an
inquiry into St Kitts forgery case,
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(b) it so, whether the matter has been
investigated by now and if so, the outcome thereot;
and

(c) it not, the reasons for the delay and by when
the matter is likely to be finalised?

THE MINISTER OF FINANCE AND MINISTER OF
'COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) - (a)
Yes, Sir.

(b) and (c). The Central Bureau of Investigation
(CB1) is evaluating the evidence coliected during
investigation for taking further decision. The matter
is also being monitored by the Supreme Court of
Indra.

[Translation)
Non-Banking Financial Companies

424 SHRI VIRENDRA KUMAR SINGH
SHRI LALIT ORAON

Will the Minister of FINANCE be pleased 1o
state

(a) whether non-banking hinancial companies are
increasing reapidly n India. parhcularly in Bihar,

(b) whether the Union Government have any
study regarding the embezziement of the deposits of
poor people by way of closing the compames under
non-banking system

(¢l whethet the Reserve Bank o! India has
compied the list ot nun banking financral companies
and private limited companies opetating all over the
country,

(d) 1 s0. the details thereo! and

{e) the steps taken/proposed to be takern by the
aovernment to sateguard the (nterests of the
investors”?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P CHIDAMBARAM) 1a).
{t) and (d) Reserve Bank ctf india (RBI has reported
that, as per s maiing Lst the total number of non.
btanking financial companies (NBFCs) operating n
India, and in the State of Bihar in particular. during
the period 1091-1886 i5 as follows
Year Number ¢f financial companies
(ended March) as per RBI's maing list

TIn india “In the State of

Bihar

1a94 25085 1519

TugR 2pave 161

1883 31811 112

1994 35411 284

1995 38454 306

1996 (approx )

42800 328
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(b) RBI has reported that it has no! made any
study regarding embezzlement ot money ot poor
people by NBFCs by closure of their offices.

(e) Proposals have been initiated to regulate the
activites of NBFCs more effectiverly.

[Enghsh]
Industrial Growth Centre

425 SHRI MULLAPPALLY RAMACHANDRAN .
Will the Minister of INDUSTRY be pleased to
state

(a) the steps taken for setting up Industnal
Growth Centres in Keraia particularly at Cannanore,
and

() the reasons for delay in setting up such
centres”?

THE MINISTER OF INDUSTRY (SHRI MURASOL!I
MARAN, (a) and (b) Under the Growth Centre
Scheme 1988 Kerala has been aliotted two growth
centres for which the ijocations were initially selected
at Shertallai in Alleppey district and Tellicherry n
Cannanore district Hcwever In view of the difficulty
expressed by the State Government in acquiring the
required land ot abeout 1000 acres for a growth centre
at one place due tc the peculiar problems like
denstty of population and scarcity of land
Gevernment of india in March, 1982 acceded to therr
request ang accorded approval for relocating the
two centres allowing sphtirelocations at

(1} Alleppey-Pathanamthitta. and
12y Kannur-Kczhikode-Mallappuram.

The Scheme has to be impiemented during the
VIl Five Year Plan period These two growth centres
are in an advanced stage cf implementation

Total Central assistance reieased so tar. towards
them is Rs 1152 crores The State Government has
alsc released an amount ot Rs 11 74 crores lowargs
these .two growth centres

[Transiation]

Changes in Industries after
Liberalisation Policy

426 PROF RASA SINGH RAWAT Wil the
Mimister of INDUSTRY be pleased to state

(@) the changes atfected In Ingustries regarding
qualitatively. quantitatively and from the point of view
ot capital investment after introduction ot
Liberalization Policy

(b) the total foreign capital invested i1n Indian
industries after the introduction of Liberalization
Policy,



156 Written Answers.

(c) the policy regarding the Industrial growth in
the country likely to be adopted by the Governmaent,
and

(d) the action plan of the Government for
promoting the small cottage and medium scale
industries and encouraging the feelings of ‘Swadesh/’
and self-dependence?

THE MINISTER OF INDUSTRY (SHR! MURASOLI
MARAN) : (a) and (b). Subsequent to the
Liberalisation Policy since 1981, various measures
have been taken which, inter-alia, include
delicensing, automatic approval for foreign
collaborations, simplification of procedures,
rationalisation of import and excise duties, etc. Since
August 1981 till May 1986, 25.781 Industrial
Entrepreneurtal Memorandum (Il E.M) in the
delicensed sector envisaging investment of Rs.
5.04,782 crores have been filed and 4,679 foreign
investment proposals envisaging investment of Rs.
71036.68 crores have been approved during this
period.

{c) and (d). Government policy for overall
development of industry, including small, medium
and large scale industries is constantly reviewed to
make it more dynamic with the objective of making
the Indian industry self reliant and globally
competetive and 10 increase investment. particularly
in the priority/core sectors, including infrastructure.

Customer Service of SBI

427 SHR! RAMASHRAY PRASAD SINGH
SHRI RAMESHWAR PATIDAR
SHRIMAT! SHEELA GAUTAM .

Will the Minister ot FINANCE be pleased to
state

'a) whether the State Bank of india propose 10
establish a subsidiary company for (ssuing credn
cards and for improvement In i1s cuslomer service

(b, If so the detalls thereof, and

{z) the specific measures proposed to be laken
by the State Bank of India to improve s cusicmer
service 1n small towns and rural areas”

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P CHIDAMBARAM,; (a)
and (b; State Bank of india has reported that the
proposal 1o set up a subsidiary i1s under its
consigeration and details therefcre will be worked
cut after a final decision has been taken thaereon

fc; State Eank of India has reported that
improvement in cus'smer service is being brough!
about an an on-going tasis n all branches of the
SBi situaled at me'rc urban Semi-utban and rural
centres The Bank has further staled that! teams ot
sanior officers from its tocal Head Offices/Zonal

JULY 12, 1996
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Offices Regularly visit branches to assess the ex-
tent of implementation of Bank's instructions for
providing better customer service and corrective
action is taken wherever necessary. In addition,
Central Office Inspection Team(s) white carrying out
inspection and audit of branches, also examine
quality of customer service obtaining there at and
suitabte remedial measures are taken.

{English]
Export of Cement

428. DR. KRUPASINDHU BHQI : Will the
Minister of INDUSTRY be pleased to state :

(a) whether any target has been fixed for expon
of cement during the Eighth Plan;

(b) it so, the details thereo! alongwith the
achievement made so far;

(¢} whether target can be achieved with the
present pace of export; and

(d) if not. the steps taken to achieve the target?

THE MINISTER OF INDUSTRY (SHRI MURASOL!
MARAN) : (a) and (b} While no spec:fic target tor
expornt of cement dunng the Eighth Plan has been
fixed, export of cementiclinker has been increasing
during the last few years, except in 1995-96 when
there was a decline mainly due to higher demand In
the domestic market The year-wise export of cement/
clinker is as under

Year Mithion Tonnes
1691-92 038
1692-93 118
1993-94 2 8BS
1694-95 317
1495.66 2 38

(c) and (d) Do not anse

india's Financial System

429 SHRI BANWAR! LAL PUROHIT Will the
Minister ot FINANCE be pleased to state

(a) whaether the sutvey conducled by the Political
and Economic Risk Consultancy Limited have
described India’s financial system at 10th position In
the world as reported in Statesman dated May 22,
1996

L4
(b) W s0. the facts and reaction of the Government
thereto. and

(c) the steps taken/proposed to be taken by the
Government to improve the financia! system of the
country?
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THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a)
Yes, Sir.

(b) and (c). According to a survey conducted by
fhe Political and Economic Risk Consultancy Limited
as feported in Stateman dated May 22, 1996, india
ranked 10th in financial system with the rating ot
6.29 while it ranked 9th with a rating of 693 in
physical infrastructure, According to this survey report
published in Statesman, Vietnam was found to have
the mos!t deficient financial sector followed by China,
India and the Philippines.

Indian Financtal System is currently undergoing
a process of reform as a par! of the broader reform
programme initiated 1in 1991-92 The resulls of the
implementation of various teform measures have so
tar been encouraging As at the end of March, 1895,
13 out of 27 public sector banks attained the
minimum capital adequacy ratio of 8% 11 betwesn
4% and 8% and the remaining 3 banks less than
4°, Besides, the positive trend of reguction In the
rumber of public sector banks reporting operating
losses from 9 to 6 during 1993-94 was tyrther
confirmed 1n a signiicant turn around of the public
sector banks during 1894-95 with a net profit of Rs
1116 crore as agains! a net loss of Rs 4348 crore
in 1993-84 Alongside there has been a drop In
non-parforming assets of the public sector banks
from about 24% of therr loan portfolio In 1982-93
and 1963-%4 to a little below 20% tn 1284.85
Besides, the first phase of deregulation of interest
rate has been successiully carried out

Industirially Backward Areas

430 SHRI T SUBBARAMI REDDY
Minister of INDUSTRY be pleased to stale

Will the

(a) whether a study conducted for monritoring
Iindian economy have suggesled that norms adcpted
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by the Union Government for classitying districts as
industrially backward be revised,

(b) It so, the main features thereof,

{¢) whether the Government have examined the
said report, and

{d) it so, the details thereof and the time by
which the recommendations of the said report are
likely to be implemented?

THE MINISTER OF INDUSTRY (SHRI MURASOL!
MARAN) ‘(aj No such Study has been conducted at
the behest of the. Ministry ot Industry

{by to (d) Do not arise

Foreign Banks

431 SHRIS DN R .WADIYAR Will the Minister
of FINANCE be pieased to state

fa) the details of foreign banks country-wise
operaling in india-

(b} the places where these banks have se! up
their branches, and

ic) the extent to which these banks are helping
in the expansion of trade and industiry in the country?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SMRA! P. CHIDAMBARAM) (a)
and (b} Details of foreign banks operating in India
country-wise and places where they have set up
their branches as reporied by RBI are given in the
altached statement

{c) The market share of foreign banks in branch
network aggregate deposits and advances (excluding
inter bank deposits and advances) o! all scheduled
commercial banks as on 31 March 1984 and 31
March 1995 were as under

(Rs n crore)

Aggregate Deposits Bank Credit
Branches as on As on iast reponing Fridays of
31394 31395% 19983-84  19684.95 1993-94 199495

All Sch, 61630 62100 3.15,132 386859 1,64 418 2.11,560
Commercial
anks
Foreign Banks 146 151 24 .886 27 641 10.964 15471
Share of 0.24 024 780 7.14 667 7
Foreign

Banks (%)
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STATEMENT

Details of foreign banks operating in India country-wise and places where they
have set up their branches

S. Name of the Country Places where branches
No. foreign bank opened and number

1 2 3 4

t. American Express Bank U.SA. Mumbai
Calcutta
New Delhi
Madras

2. Bank of America U.SA. Mumbai
Calcutta
New Delhi
Madras

3. Citibank 11.SA. Mumbai
Calcutta
New Daelhi
Madras

4  Chase Manhattan Bank USA, Mumbai

5. British Bank of Middie East UK Mumbai
Trivandrum

6. Standard Chartered Bank UK Amrnitsar
Mumbai
Calcutta
Cochin
Kanpur
Madras
Dealhi
Goa
Calicut

7. Barclays Bank UK Mumbal
New Delhi

8. Banque Nationale de Paris France Mumbai
Calcutta
New Delhi
Bangalore
Pune

(4)

(4)
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(5)
8. Bangue Indosuez France Mumbal 1 (1}

10. Sociele Generale France Mumbai 1
New Delhi 1
Bangalore 1 (3)

11 Credit Lyonnais France Mumba) 1
New Daelhi 1
Ahmedabad 1 (3)

12  Bank of Tokyo Mitsubishi Ltd Japan Mumbati 1
Calcutta 1 .
New Delhi 1 (3)

13 Sakura Bank Ltd Japan Mumbai 1 (Y
14  Sanwa Bank Ltd Japan New Delhi 1 (1)
15 Fup Bank Japan Mumbai t
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1 2 3 P
16 Deutsche Bank Germany Mumbai 1

Dethi 1

Bangalore !

17 Dresdner Bank Germany Mumbai 1
18 Commerzbank Germany Mumbal 1
18 ANZ Grindlays Bank plc Australia Mumba) 12
Amritsat 2

Bangalore !

Calcutta 18

Cochin 1

Ernakulam 1

Darjeeling 1

Deih 10

Kanpur 1

Madras 4

Coimbatore 1

Simia 1

Srnnagar 1

Guwahati 1

Hyderabad 1

20 Hongkong Bank Hongkong Mumbai 7
Calcutta )

Madras 1

Visakhapatnam 1

Cen. 2

Bangaicre 1

21 Abu Dhabi Commercial Bank Lid UAE Mumbai 1
22 Mashreq Bank UAE Mumba: 1
23 Cman International Bank SAQ Sultana‘e Mumbai !
of Oman Cochin 1

24 Bank of Baharain & kuwait BSC Baharain Mumbai 1
Hyderabad 1

25 Bank of Nova Scotia Canada Mumba: 1
Delhs 1

26 ABN Amro Bank NV Netheriand Mumbai 1
Calcutta 1

New Delhi 1

Madras !

27 ING Bank Netheriand Mumbai !
28  Sonali Bank Bangladesh Calcutta 1
29  Arab Bangladesh Bank Bangiadesh Mumbas 1
30 State Bank of Mauritus Lid Mauritius Mumba: 1
KR! Development Bank o! Singapore Singapote Mumba: 1
32  Bank of Ceylon Sr Lanka Madras !
33 Siam Commercial Bank PCL Thaitand Mumbas 1
34 Bank Internationa! indonesia Indonesia Mumba: 1
35 Chinatrust Commercial BRank Taiwan New Dealhi 1
36 Co Hung Bank South Korea Mumba !
Summary (i) No of foreign banks kI

(1) _No_ot branches 165
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Right of Franchise to Prisoners

432, SHRI PINAK| MISRA :
SHRI MADHAVRAO SCINDIA .

Will the Minister of LAW AND JUSTICE be
pleased to state :

(a) whethar the All India Lawyers’ Forum for Civil
Liberties had appealed on the eve of recent general
elections to the Lok Sabha to ensure that over 2.5
million prisoners in ditferent jails in the country are
able to exercise their right of tranchise; and

(b) if so. the arrangements made for securing
due exercise of their democratic right?

THE MINISTER OF STATE OF THE DEPARTMENT
OF LEGAL AFFAIRS, LEGISLATIVE DEPARTMENT
AND DEPARTMENT OF JUSTICE (SHRI RAMAKANT
D. KHALAPY (a) No. Sr

(b) Does not anse.

12.00 hrs.
[Transiation]

SHR! BHAGWAN SHANKAR RAWAT (Agra) . The
flood situation in Agra, Mathura. Rajasthan and
Haryana is grim Hon'ble Prime Minister had visited
Agra. | would like to inform him that no rehe! has
reached Agra where flood situation 1s gnm. Many
people have died. Property of crores of rupees has
been lost. The flocd meance I1s prevailing for the last
16 days. Services of Army were sought but have not
so far been provided This has resulted in great
havoc. Reliet operation is going on very slowly. 1,
theretore. urge upon the Hon'ble Prime Minister 10
take action to start immediate and long term reliet
operations. -

[English]

MR. SPEAKER .
look into this

I will ask the Government 10

(Interruptions)

[Transiation]

SHR' BHAGWAN SHANKAR RAWAT | would like
o say tc the Hon'ble Prime Minister that inspite of
his assurance. no relief work has been started We
have made requests several time

MR SPEAKER Honble Prime Minister has
listened to what you have said | have already told
them

{interruptions)

JULY 12, 1996
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SHRI GIRDHAR!I LAL BHARGAVA (Jalpur) : There
is also flood in Rajasthan...(Interruptions)

SHRI BRAHAMANAND MANDAL (Monghyr) : |
would like to raise a matter on Monghyr...(Interruptions)

[English]

MR. SPEAKER : Please sit down. | am on my
legs now. You cannot stand up. Please sit down. That
is not the way, please sit down.

Hon. Members, | have a special request 1o make
to you to cooperate with me. Today is the Private
Members' day; in the afternoon we will take up
Private Members' Business. Before that we have to
dispose of the Resolution on Kashmir because today
is the last day. It has to go to Rajya Sabha on
Monday. So today it has to be completed. Also, we
are going to have the election of the hon. Deputy
Speaker today |f we proceed with the Zero Hour, we
will not have enough time to dispose of all these
items. Therefore | have decided not to proceed with
the Zero Hour today.

[Translation]

SHRI BHAGWAN SHANKAR RAWAT . { request to
Hon'ble Prime Minister..

MR. SPEAKER : Please co-operate. Today
election for the office of Deputy Speaker is to be
held There is very little time left | have requested
Hon'ble Prime Minister to look into the matter raised
by you You are not listening to me Please sit down,
this 1s not allowed

12.04 hrs.

PAPERS LAID ON THE TABLE

Annual Reports and Raview of the working of the
Scooters India Ltd, Lucknow for 1994-85 and
statament for delay in laying these papers

{English]

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN) . | beg 1o lay on the Table -

(1) A Copy each of the following papers (Hind:
and English versions) under sub-section (1)
ot section 615A of the Companies Act,
1956

(i) Statement regarding Review by the
Governmaent of the working of the Scooters
India Limited, Lucknow, for the year 1004-
95
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(i) Annual Report of the Scooters India
Limited, Lucknow for the year 1894-85,
alongwith Audited Accounts and commaents
o! the Comptrolier and Auditor Genaral
thereon.

(2' Statement (Hindi and English versions)

showing reasons for delay in laying the
papers mentioned at (1) above.

[Placed in Library See No. LT 37/96]

Notifications Under Central Excise and
Salt Act 1844

THE MINISTER OF FINANCE AND MINISTER OF

COMPANY AFFAIRS (SHR! P CHIDAMBARAM) !
beg to lay on the Table .

(1) A copy each of the following notitications

{Hind) and English versions) under sub-
section (2) of section 38 of the Central
Excises and Salt A = 944

(t) G SR 213(E) published 1n Gazette of (ndia
dated the 17th May 1496 toogether with
an explanatory memcrandum seeking to
walve payment of excise duty on pars and
components fabricated ang cuptively used
for buildtng a body on the chasis cf a
motor vehicie for the period commencing
on the 281h day of February 1883 and
ending with the 28th day of February, 1994

{11y G SR 254(E)pudblished in Gaze'te ot india
dated the 25th June 1996 together with an
explanatoty memorandum seeking to
provide that whole ¢! the duty of Central
Excise leviable or lime stone and
captively consumed In the manufacture cf
cemen! clinkers shall not be required to
be paid

{v1) The Aghoc Exemplion Order No 38/3/96-
CX dated the 18th March, 1996 together
with an explanatory memorandum
regarding exemphion to certain exciseable
goods procured trom certain manutacturers
mentioned (n the notification from the
whole of the duties of excise upto the 31st
March, 1986

(iv) The Adhoc Exemption Order No 40/5/96-
CX dated the 2nd Apri 1886 together
with an explanatory memorandum
regarding exemption to quantty of
excisable goods and procurred from
manufacturers as mentioned n lhe
notitication from the so much of the duty of
excise leviable thereon uptlo the 31st
March, 1987

(v} The Adhoc Exemption Order No 41/6/96-
CX dated the 2nd April, 1996 together with
an explanatary memorandum regarding
exemption to certain hospital laungry
equipment mentioned n the notification
from the whole of the duties of excise
laviable thareon

[Piaced in Library See No LT 38/96)

{2) A copy of the Notification No GS R 117(E)
{Hindi and English versions; published n
Gazette of india dated the Bth March, 1498
enlarging the scope ¢! Secticn z83A of the
fncome Tax Act 1861 1n relaticn to
participation in the bus'ness of prospecting
for, extracticn etz of Minerals QOils. under
sub-secticn 3: of section 243A of the said
Act

[Placed in Library See No (T 3%/GE,

w

;A copy of the Notifization No G SR 174/F
iHindr and Engtsh versions' pubtisheg
Gazetle ¢of ind.a gates the 3-2 Apn! 1G98
togetner witt ar explanalcry memgorandum
seeking exemplon 1o the taxabie se’vices
providec bty the te‘egraph autherity t¢ 85
specified Dipicrmatizc M'ss.ons or members
therec! from the whnoie ¢! Service Tax ieviabie
thereon under sub-section {41 of secticn 84
¢f the Finance Azt 1954

r

{Piaced in Litrary See Noc [T 40/9€!

(4) A copy of the Coinage {Standard We:ght and
Remedy cf Ccmmemorative Coins of Twe
Rupees anu Five Rupess Cupro Nickel Alloy
{Containing Cepper 75 percent and Nicke!
25 percent) ccined fro “Bth World Tamy
Conference 18857 Ruies. 1996 (Hindi ang
English versicns) published in Notitication No
G SR 135E) in Gazette of India daled the
19th March, 1986 undet sub-section (3} of
section 21 of the Coinage Act 1806

[Placed in Library See No LT 41/66;

tatement showing action taken by !ne
Government on various assu’ances promsses and
undertakings given by the Ministers during various

sessions of 8th, 3th and 10th Lok Sabha

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL PUBLIC GRIEVANTES AND
PENSIONS AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIS
BALASUBRAMONIYAN) | beg to iay on the Table on
a copy each of the following statements (Hind: and
English versions) showing actiocn taken by the
Government on various assurances. promises and
undertakings given by the Ministers during the
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various sessions of Eighth, Ninth and Tenth Lok Sabha .-

(1) Statement No. XXXIV

(2) Statement

{3) Statement

(4) 'Statement

{5' Statement

(6) Statement

(7) Statement

(81 Statement

{9) Statement

{10 Statement

(11, Statement

f12) Statement

i*2. Statement

{14, Statement

118y Statement

(1€, Statement

{17) Statemen?

[1g; Statement

No.

No.

No.

No.

No.

No

No.

No

No

No

No

No.

No

No

No

- Eighth Session, 1887
[Placed in Library See No. LT 42/96]

XLl - Tenth Session, 1988

[Placed in Library See No. LT 43/96]
XXXIX - Second Session, 1890

[Placed in Library See No. LT 44/96)
XXXV - Third Session, 1880

[Placed in Library See No. LT 45/96)
XXXII - First Session. 1991

[Placed in Library See No. LT 46/96)
XXX - Third Session, 1992

[Placed in Library See No. LT 47/96)
XXVI - Fourth Session. 1892

[Placed in Library See No. LT 48/96]
. XXV - Fifth Session, 1992

[Placed in Library See No LT 49/96)
XX - Sixth Session, 1993

[Placed in Library See No LT 50/96)
XX - Seventh Sessicn 1983

[Placed n Library See No LT 51/96)
xvi - Eighth Session, 1883

[Placed in Library See No LT 52/96)
XVi - Ninth Session, 1994

[Placed in Library See No. LT 53/96)
Xt - Eleventh Session. 1994

[Placed tn Library See No LT 54/96]
IX - Twelfth Session 1954

[Placed in Library See No LT 55/96}
VH - Thurteenth Session, 1985

[Placed in Library See No LT 56/96)
v - Fourteenth Sesston. 1895

[Placed in Library See No LT 57/96)
- Fifteenth Session, 1995

[Placed in Library See No LT 58/96)
- Sixteentt. Session. 1996

[Placed in Library See No LT 58/96]

Papers Laid

Eighth
Lok Sabha

Ninth
Lok Sabha

Tenth
Lok Sabha

168
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[English]

SHRI P. UPENDRA (Vijayawada) : Sir, | have a
submission to make. | wish to draw your attention
to item No. 4...(Interruptions)

MR. SPEAKER : What is going on?

[Translation]

SHRI BRAHAMANAND MANDAL (Monghyr) : Mr
Speaker, Sir, the matter is very serious. There is no
law and order in Bihar...(Interruptions)

[English]

MR SPEAKER . | will come back to you | will
here him first.

[Translation)

SHRI BRAHMANAND MANDAL M Speaker. Sir,
20 paersons have been kiled in Bihar in a single day
This 1s a very serious matter There is nothing ke
Government in Bihar

- nglish)

SHRI P UPENDRA Sir. | draw your attention
to (Interructions)

[Translation)

SHRI BRAHAMANAND MANDAL - Mr Speaker
Sir. there s no law ard order in Bihar There s
nothing like a Government 20 persons have been
killed 1n a single day 8 persons have been
massacred in Monghyr 5 persons were killed in
Bhojput There 1s no law and crder

i glish)

SHRI P UPENDRA tem No 4 relates to action
taken by the Governmen! on various assurances,
promises and undertakings given by the Ministers
during the various Sessions of the Eighth. Ninth and
Tenth Lok Sabhas and the earhiest Report relates to
the Eighth Session of 1987, that i1s after ten years
the Action Taken Report s coming before this House
The Ministers give all sorts of assurances in the
House and when 1t comes to tullilling the assurances.
they are not prompt in tultilling them and the
Committee on Government Assurances takes no
these issues But n spite ol that. Ministers are
teluctant to fultil the assurances Now. we have this
Action Taken Report after ten years and 1t has no
relevance al this stage We want you to give the
‘It:delines 10 the Ministes as well as to the Assurance
. smmittee on how long this procedure s to be
continued, whether It 1s two yeats of tour years or
five years There is no meaning if they submit the
Report after ten years | do not blame this
Government but you should give the general
guidelines to the Committee as well as to the
Ministars.

MR. SFEAKER . Mr. Upendra, | think, the
guidelines are already available. The proper course
for you is to go to the Committee on Papers Laid on
the Table

SHRI P UPENDRA (Vijayawada) : It is the
Committee on Government Assurances.

MR SPEAKER . Yes, you are right.
(Interruptions)

MR SPEAKER ' | am sorry. but it is because of
the constraint of time

(Interruptions

MR SPEAKER Mr Bangarappa, really, it is not
that | do not want to allow you. | understand the
importance of the 1ssues which are to be raised by
all the hon Members But. sometimes. we have to
work under certain constraints Some other important
things are there You had been a Chief Minister You
know how difficult 1t 1s

(Interruptions)

MR SPEAKER
cooperate with me”?

Bangarappaji. will you kindly

{Translation]

SHR! BRAHAMANAND MANDAL
Sir. this 1s a very sericus matler

Mr. Speaker

[Englsh]

SHRI S BANGARAPPA (Shimoga) Mr. Speaker
Sir. would you aliow me just for a minute?
Yesterday (.rterruptions)

MR SPEAKER | beg of you Bangarappaj. to
kindly cooperate with me today | must apologize to
you. Mr Bangarappa | promised you yesterday. but
today the stuation 1s such | did not anticipate | am
sorry It 1s my tault Please, cooperate with me today
because If | allow one issue to be raised. then |
have to give equal opportunity to others

{interruptions)

SHR!I 5 BANGARAPPA (Shimoga) Sir. | am
very sorry . (interruptions)
SHRI BASU DEB ACHARIA (Bankura) S, as

the Chairman of the Committee on Government

Assurances. | have seen a numbor o0 instances

where the Committee had recommended
(interruptions)

MR SPEAKER Please let me say something

pnterruptions)

[Translation]

SHRI BRAHAMANAND MANDAL ' Very serious
mattet There 1s no law and order in Bihar Theretore,
| would Itke to raise this matter There is no
Government worth the name in Bthar (interruptions)
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{English]
MR. SPEAKER : Please listen to me. You first
listen to me.

(Interruptions)

[Translation]

SHRI BRAHAMANANDA MANDAL : This is a very
serious matter...(/nterruptions)

, MR SPEAKER : No, this is not allowed.
{Interruptions)

[English]
MR. SPEAKER : You cannot behave like this in
the House Please listen to me.

(Interruptions)

MR. SPEAKER : Do you know when the Speaker
is standing. you cannot stand? Will you kindly learn
some norms?

(Interruptions)

MR. SPEAKER : Again you are doing the same
thing.

(Iinterruptions)

[Translation]

SHRI PRAHALAD PATEL (Sivani) - Mr. Speaker,
Sir, three MPs under the leadership of Kumari Uma
Bharti are sitting on Dharna in front of Rail Bhawan
demanding conversion of meter guage line Into
broad guage line.

[English]

MR. SPEAKER : | understand every issue Is
important,

(Interruptions)

. MR.SPEAKER : Can you listen to me? Why can't
the House listen to the Speaker? What is this?

Mr Bangarappa, during the Zero Hour you get
only a couple of minutes and you don't get the
response from the Government If you raise this
matter under Rule 377 Government 1s supposed 1o
reply to what extent the action is taken But if you
raise it in the Zero Hour. no action is contempiated
trom the Government During the Zero Hour. you just
raise the 1ssue This i1s the practice. On an issue like
Cauvery. | do not think you are banefited by raising
it during the Zero Hour. Why don't you come through
some other method? Why dont you come through
some other motion? | will tonsider nt

{Interruptions)

SHRI! S. BANGARAPPA | know all these Rules
Sir, with your kind permission | would like to submit
one thing. | not only tried to raise this matter during
the Zero Hour but | have sent a notice under Rule

1996 172

377 also because | know the position of raising the
matter during the Zero Hour. Yesterday | tried to raise
this matter during the Zero Hour. But you said, 'l am
going to take up this matter as the first item
tomorrow', i.e. today. Sir, what happened? You said
there are some other urgent matters. But you are not
telling what happened to that notice. You please
protect us.

MR. SPEAKER : Matter under Rule 377 is
balloted. | don't have any hand in that

SHRI S. BANGARAPPA : The matter may not be
taken up today because you are hard pressed for
time. The matter may be postponed to Monday or
Tuesday or 10 some other day. Cauvery matter is not
a small matter. It is an urgent matter. You know the
importance. | am appealing to you. You please try to
protect us. You suggest me some other Rule to which
| can take recourse to so that we can raise the matter
today itsel!. You please suggest. Other Members have
also given notice. The matter is very urgent.

MR. SPEAKER . Mr. Bangarappa, you kindly
come to my Chamber We will discuss. We will find
a way out We will meet todey We will explore the
possiblities as to how it can be done.

(Interruptions)

SHR!I BASU DEB ACHARIA - Sir, you allowed me
to speak.. (Interruptions)

[Translation]

SHRI BRAHAMANAND MANDAL . Mr Speakef,
Sir, there 1s nothing like a Government n
Bihar . (Interruptions) | want to know as o whether
Unton Government is ready to lake any responsibility
of that state or nol . (Interruptions) Such incidents
are taking place We want your protection for raising
this issue.. (Interruptions) Mr Speaker, Sir, that
Government has no justification 10 remain in power
Thirty people are killed in a single day. The Minister
of Home AMtairs should make a statement in this
regard. (Interruptions) There is nothing like &
Government in Bihar state A parallel Government of
the criminals. led by persons of ruling party is
running there (/nterruptions)

[English]
MR SPEAKER Please aliow him to speak
(Interruptions)
MR SPEAKER . | have allowed him to speak
(Interruptions)
MR SPEAKER ' Do not go beyond thal
{Interruptions)

MA. SPEAKER : Shri Acharia, this matter should
go to the Committee on the Papers Laid on the
Table of the House | have given a ruling to Shri
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Upendra, that this matter shouid go to the Committes
on the Papers Laid on the Tabie of the House.

(Interruptions)

SHRI BASU DEB ACHARIA (Bankura) : Sir, | was
the Chariman of the Assurance Committee for more
than two years and | have seen a number of
recommendations made by the Assurance
Committee Those recommendations have not been
implemented by the different Ministries. So, | would
like you, Sir, to direct the Governmen! so that the
assurance given on the floor of the House are
implementad within the stipulated time, that is. within
three months. | {eel that the recommendations made,
particularly by the Assurance Committee should not
be ignored. Those recommendations should be
implemented by the different Ministries and that
type ot a direction should be made by the hon.
Speaker.

Sir, | have another urgent matter to be raised
regarding the hunger snke by the Central
Government employees (/nterruptions)

MR SPEAKER No No That is your way o!
doing How do you confuse me? Why do you try 1o
contuse me like this?

(Interruptions)

[Translation]

SHR! ATAL BIHAR! VAJPAYEE (Lucknow) Mt
Speaker, Sit. | had no intention to speak today withou!
yout permission (inferruptions)

MR SPEAKER No no, you please speak

SHRI ATAL BIMARI VAJPAYEE  Sir. you have
given an opportunity to an hon'ble member of Bihar
to hightight the terribte situation emerged out by
Kala-azar But | dont think that the situation has
been presented in the House with utmost concern
Kala-azar has assumed the form of an epidemic
Hundreds o! people are dy:ng Medicines are not
available there Yesterday | saw a TV programme in
which (1 was stated that doctors are saying that
medicines are to be sent from Delhi but Delhi is
unaware of this Chidren are dying Feople ate
dying Like every year this year also the epidemic
has assumed its extreame form This issue has been
raised butl no result has come out | request you to
draw the altention of the Government towatds this
and 1o ask the Government to make a statement on
this

MR SPEAKER Is thate anything from the
Government on this? This 1s quite & sernnus thing

{Interruptions)

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF TOURISM (SHR! SRIKANTA
KUMAR JENA) . Sir, on this 1ssue, the Government
would like to make a statement Afer collecling a

Business of the MHouse 174

detailed information a statement will be made on
this issuse.

MR. SPEAKER . Today?

SHRI SRIKANTA KUMAR JENA : 11 it is possible.
today; or else on Monday...(Interruptions)

MR. SPEAKER : Okay, it has got the attention of
the Government. | think. it is enough.

12.18 hrs.
BUSINESS OF THE HOUSE

[Enghish]

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF TOURISM (SHRI SRIKANTA
KUMAR JENA} . Sir with your permission, Sir, | rise
to announce that Governmen! Business during the
week commencing Monday the 15th July, 1986 will
consist of

1 Ccnsideration of any item of Government
Business carried over from today's Order
Paper

2 Discussion on the Statutcry Resoilutions
seeking disapproval of the foliowing
Ordinances andg consideration and passing
c! the Bills replacing these Ordinances

ta) The Supreme Court and High Court Judges
(Conditions of Servicei Amendment
Ordinance 1996

it The Constitution iScheduled Tribes) Orger
tAmendment) Orginance 1986

ic: The Buiiding angd Other Constructicn
Workers (Regulation ¢! Empioyment and
Conditions of Service' Ordinance. 1986

(dy The Budding and Other Construction
Workers' Weltare Cess Ordinance. 1986

e The Coal Mines Frevident Fund and
M:scellaneous Provisions (Amerdment)
Ordinance, 1396

3 General Discussion on the Radway Budget
for 1866.87

4 Discussion and valing on Demands for Grants
on Account (Railways) for 19986.97

As Members are aware that the Raiway Budge!
tor 1996-87 will be presented on Tuesday. the 15th
July, 1996 immediately alter Question Hout

[Transiation]

PROF. PREM SINGH CHANDUMAJRA (Patala®
Mr Speaker. S, in Punjab, tor the last 3 years crops
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and houses have been destroyed due to floods. The
amount of reliet fund given was not utilised properly.
It should be looked into.

MR. SPEAKER : Prof. Saheb, the discussion on
this is already going on in the House. Time has been
alloted for this. You have given your submission
regarding petrofeum products, and that also has
been taken up for discussion in the House.

PROF. PREM SINGH CHANDUMAJRA : Sir. this
is relating to floods.

MR SPEAKER ' But what you have given is not
on floods, that is on petroleum products.

PROF PREM SINGH CHANDUMAJRA & Mr
Speaker. Sir. | am speaking on floods.

MR SPEAKER . Well. you may speak,

PROF PREM SINGH CHANDUMAUJRA @ Mr.
Speaker, Sir. Punjab and Haryana suffer losses due
to floods in river Ghaghar and crops and houses
worth crores of rupees are destroyed | would hke 1o
request the Government. through you. that a dam
should be constructed there Dam will help in twe
ways Cne is that will help in contrelling flood and
the other is that water can be utilised for irnigatien
purposes. | would Iike to know. through you. as to
whether the Government would provide funds fot
that dam

PROF RASA SINGH RAWAT (Ajmer: The
following subjects may please be included in the
next week's agenda

(1) Need to provide additicnal qucta 'c Gas
Agencies tc meet the ever jncreasing
demand of persons who are i the waiting
list in district Aimer

Kf

Need 16 provide speciai assistance by the
Central Geovernment for starting dredging
work in ‘Pustkar Sarcvar at the famous
piigrnms and tounst centre Fushkar

VAIDYA CAU DAYAL JOSH! (Keta; The following
subjects may piease be included 1n the next weeks
agenda

f1; Fzrtre last 15 years rs! a singie new Pos!

Oftize n the distnict ¢f Kota Boonde and

Eatran has teen sancticrea ty the Ministry
TeetomTur.cations Al present a Post
fice 1s being run in the ruins of Kota estate
rert ¢t cre rupee a month where the
mpicyees exnerente iiculy and all mall
gets wet

el
o

Q

1
i
il

™ O
o

~

Tte 10 MW capacity transformer in Boond:
18 nSt working with full zapacity as a result of
which tre TV sets of the customers of this
region (Kota. Boondi, Batran) ge! damaged
Please allow discussion on this
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[English]
SHRI PRITHVIRAJ D. CHAVAN (Karad) : Sir, |

request that the following may be included in the
next week's agenda :

(1) India's sports policy : preparedness for
Atianta Olympics, problems of team selection,
tunding and training.

(2) India's atomic energy programme, the power
generation targets and lack of tunding, and
the strategic preparedness in view of
Pakistan's reported nuclear capability, and
recent development on the CTBT.

[Translation]

DR. RAMESH CHAND TOMAR (Hapur) : Mr.
Speaker, Sir. | requaest that the following may be
included in the next week's agenda

(1) Bone Mills illegally running in Hapur
{Ghaziabad) should immediately be got closed
as these Bone Mills are creating poliution in
the entire area as a result of which local
people are suffering from various diseases

(2) CBlinguity may be made into the corruption
rampant in Ghaziabad Development Authonty

[English]

SHRI BASU DEB ACHARIA (Bankura) S, |
request that the following may be inciuded tn the
next weeks agenda

1) Indetinite hunger strike by the Central
Government employees demanding internim
reliet before final award due to inordinate
delay in finalising the HRepor! of Pay
Cemmissicn

(2; Setrious situation ansing out of the closure of
Howrat Goods Shed thereby cirppling the
economy of West Bengat as well as the indi.n
Railways

[English]

DR KRUPASINDHU BHO! (Sambalpur) Swr. |
reques! that the fcllowing may be included in next
week s agenda

{1, Prasar Bharti Amendment Bl
(2) Lok Pal Bl

[Transiation)

PROF AJIT KUMAR MEHTA (Samastipur] Mr
Speaker Sit, the folilowing items may be inciuded in
nex! week's agenda

(1) Samaslipur in one o! the backward areas o!
Bihar There sre only two sugar milis, one
sick jute mill and one ciosed Paper Mill in
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this area. In the circumstances, the Rail
Factory should not be closed down, rather it
should be expanded so as to provide
employment to the local residents.

! (2) The proposal of gauge conversion of
Samastipur-Khagaria meter gauge rail line
should be taken into consideration

[English]

PROF. JITENDRA NATH DAS (Jalpaiguri) S,
following ilems may be included in the next weeks
agenda -

{1) To improve tourism in northern part of West
Bengal

(2) Revival of aerodromes at Ambari. Falakata
and Jalapaigun

2 12.25 hrs.

MOTION RE' CONSTITUTION OF THE JOINT
COMMITTEE ON OFFICES OF PROFIT

[Enghish]

THE MINISTER OF STATE OF THE DEPARTMENT
OF LEGAL AFFAIRS LEGISLATIVE DEPARTMENT
AND DEPARTMENT CF JUST!CE 1SHRI RAMAKANT
O KHALAP; 1 beg to move

“That a Joint Cummittee of the Houses 1o be
called the Joint Committee on Ottices of Profn
> be constituted cunsisting of fi'een nembers
ten trom this House and five from the Raya
Sabha who shali te elected from amongst
thie members cf each House 1n accordance
with the system cf proportional tepresentation
by means o! the singie 'ransterable vote

That the tuncticns ¢t the Joint Commuttee shatll
be -

i to examine the composihion ang characiet
ot ali exssting "comm:ttees’ {[cther than
these examined by the Joaint Committee to
which the Farliament (Prevention of
Disqualification: Bill 1857 was referted)
and all "committees’ that! may hereafter be
constituted membership of which may
disqualty a petson for bteing chesen as,

- and for being a member of either House

of the FParhament unaer article 102 of the

Constitution

(n) to recommend n relation o the
“commitiees’ examined by it what otfices
should disquality and what offices should
not disquality,

ASADHA 21, 1818 (Saka)

Commuttee on Offices of Protit 178

(iii) to scrutinise from time to time the Schedule
to the Parliament (Prevention ot
Disqualification) Act, 1859, and to
recommend any amendments 1n the said
Schedule. whether by way ot addition.
ommission or otherwise -

That the Joint Committee shall, from time to
time report to both Houses of Parlrament in
respect of all or any of the aforesaid matters.

That the members of the Joint Committee
shall hold othice for the duration of the present
Lok Sabha:

That in crder to constitute a sitting of the
Joint Committee the gquorum shall be one-
third of the total number of members of the
Commitige.

That in other respects the rules of procedure
c! this House relating to Parliamentary
Commintees wili apply with such vanations and
meditications as the Speaker may make and

Tha' this House reccmmends 1o the Rajya
Sabra tha! the Rayya Satha do join in the
said Jourt Committee and to communicate o
this House the names c! the members 10 be
appointed ty tre Rajya Satha {o the Jont
Ccmmittee’

MFE SFEAKER Tre questicn 15

‘Trat a Joint Committee of the Houses 10 be
caiied the Jont Committee on Offices of Profit
be constituted consisting cf fifteen members
ter from this Mouse and five from the Rajya
Sabha who shall be eiected from amongst
the members ¢©f eath House in accordance
with the system ot propcriicnal representation
ry means of the singie transferabie vote

That the funchions of the Jo.nt Committee shal!
re -

10 examine the composiion angd charaster
ot all existing "committees’ [cther tharn
those examined by the Joint Commiltee to
which the Pariramen! Prevention of
Disquahficationy Bil, 1557 was retorred)
and all ‘committees’ that may hereafter de
consttuted membership of which may
disqualty a person for being chosen as
and tor being a member of either Mouse
of the Partament under article 102 of the
Consiitution

(1) 1o recommend relation 1o the "committees”
exammned bty it what o'lices should
disquadily and what othces should no!
disqualily,

(111} to scrutinise from time 10 1ime the Scheduie
to the Parliament (Frevention of
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Disqualification) Act, 1958, and to
recommend any amendments in the said
Schedule, whether by way of addition,
omission or otherwise :

That the Joint Committee shall, from time to
time, report to both Houses ot Parliament in
tespect of ali or any of the aforesaid matters;

That the members of the Joint Committee
shall hold office for the duration of the present
Lok Sabha;

That in order to constitute a sitting of the
Joint Committee, the quorum shall be one-
third of the total number of members of the
Committee;

That in other respects, the rules of procedure
of this House relating to Parliamentary
Committees will apply with such varniations
and modifications as the Speaker may make:
and

That this House recommends to the Rajya
Sabha that the Rajya Sabha do join in the
said Joint Committee and to communicate to
this House the names of the members 1o be
appointed by the Rajya Sabha to the Joint
Committee "

The motion was adogrted

12.28 hrs.

BUSINESS ADVISORY COMMITTEE
Motion Re. First Report

[Enghsh]

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND DEPARTMENT OF TOURISM (SHRi SRIKANT
JENA, | beg to move .

"That this House do agree with the First
Reponrt of the Businessd Advisory Committee
presented to the House on the 11th July
1996 °

MR SFEAKER . The question Is

“That this House do agree with the First
Report of the Business Advisory Committae
Fresented to the House on the 11th July
1996

The motion was adopied
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12.29 hrs.

ELECTION OF DEPUTY-SPEAKER

MR. SPEAKER : Now, we have a very important
item of the agenda. We take up the Motions of the
Election of Deputy-Speaker of the Lok Sabha.

SHR! SHRAD PAWAR (Baramati) : Sir, | beg to
move :

“That Shri Suraj Bhan, a member of this
House, be chosen as the Deputy Speaker of
this House’

SHRI SONTOSH MOHAN DEV (Silchar) : Sir, |
second the Motion.

[Transiation)

SHR) ATAL BIHARI VAJPAYEE (Lucknow) @ Mr.
Speaker, Sir, { beg o move :

“That Shri Suraj Bhan, a member of this
House. be chosen as the Deputy Speaker of
the House".

SHRIMATI SUSHMA SWARAJ (South Detlhi) : Mr.
Speaker, Sir, | second the Motion on behalf of
Shrimati Vijayaraje Scindia.. (Interruptions)

[Enghsh]
SHR! NIRMAL KANT! CHATTERJEE : Sir, what
about Shrimati Viayaraje Scindia?

MR SPEAKER She has sent the lelter to me
Mr Chatterjee is very very particular

{Interruptions)

[Translation]

THE MINISTER OF RAILWAYS (SHR! RAM VILAS
PASWAN) M1 Speaker, Su¢t, | beg to move

“That Shn Sura) Bhan, a member of this
House. be chosen as the Deputy Speaker of
this House "

[English]

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES, PENSIONS
AND IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI S AR BALASUBRAMONIYAN) St |
second the Motion

[Transiation) \'

DR MURL!I MANOHAR JOSHI (Allahabad) Sir,
|} beg 10 move

“That Shri Sura) Bhan, a member of this
House, be chosen as the Deputy Speaker of
this House’
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[English]

SHR! JAG MOHAN (New Delhi) : Sir, | second
the Motion.

SARDAR SURJIT SINGH BARNALA (Sangrur) :
ASir, | beg to move :

“That Shri Suraj Bhan, a Membar of this
House, be chosen as the Deputy-Speaker of
this House"

SHRI MADHUKAR SARPOTDAR (Mumbai North-
West) : Sir, | second the Motion.

SHRI GEORGE FERNANDES (Nalanda) : Sir, |
beg to move :

“That Shrl Suraj Bhan, a Member of this
House, be chosen as the Deputy-Speaker of
this House’

SHR! NITISH KUMAR (Barh) : Sir, | second the
Motion.

[Translation]

SHRI JAl PRAKASH (Hissar) Mr Speaker, Sir,
| beg to move -

“That Shri Sura; Bhan. a member of this
House, be chosen as the Depuly Speaker of
this House’

SHRI O P JINDAL (Kurukshetra} Mr Speaker,
Sir. | second the Motion

{Englsh]

SHRI SANTOSH KUMAR GANGWAR (Bareilly)
Sir. | beg to move :

"That Shri Suraj Bhan, a Member of this
House. be chosen as the Deputy Speaker of
this House”

[Translation]

DR SATYANARAYAN JATIA (Ujjain) S, |
second the Motion on behalf of Shri Jagat Vir Singh
Drona

SHRI CHANDRA SHEKHAR (Ballta) Sir | beg
1o move .

*That Shri Sura] Bhan, a Member of this
House, be chosen as the Deputy Speaker of
this House”

English)

SHR!I PRAMOD MAKAJAN (Mumbai North-East)
Sit, | second the Motion

MR. SPEAKER . Since there are a number of
Motions moved, | wiil put the first Motion moved by
Shri Shatad Pawar to the vole of the House.
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The question is -

“That Shri Suraj Bhan, a Member of this
House, be chosen as the Deputy-Speaker of
this House"

The Motion was adopted.

MR SPEAKER . | declate that Shri Suraj Bhan

has been chosen as the Deputy Speaker of this
House.

12.33 hrs.

(Shrt Suraj Bhan was conducted to his seat by
the Prime Minister. Shri H.D Deve Gowda. the Leadar
of the House Shr Ram Vilas Paswan, the Leader of
the Oppositicn, Shri Atal Bihari Vajpayee and Shri
Santosh Mohan Dev

12.34 hrs.

FELICITATIONS TO DEPUTY SPEAKER

THE MINISTER OF RAILWAYS (SHR! RAM VILAS
PASWAN| Mr Speaker, Sir as the ieader of the
House, | on behalt of the House. thank and
tongratulate Shri Sura; Bhan, who 1s a Seniof
Member of the Lok Sabha and is ke my brother, for
having been the post of Deputy Speaker This is the
democracy that despite ail ditferences, we have
always been respecttul to the conventions and
demands of democracy and have expressed our faith
in Parliamentary democracy The day Shri Suraj Bhan
was nominated for the post of Deputy Speaker and
as soon as my colleague, the Minister of
Pariiamentary Atfairs, Shri Jena suggested his name
to the Prime Minister, immediately the Prime Minister
had expressed his satistaction over it and said that
this 15 very good and should be done.

We have had a long standing association. In
1877 when | first joined the Parliament, Shrn Suraj
Bhan was an expenenced member even at that time
We got an opportunity to work together We ware
members of Committee on the Weifare of Scheduled
Castes and Scheduled Tribes Again we worked
together tn the Parlhiamentary Forum and wherever
atrocities wer- commited on the poor. we went
there together and worked for them Even when he
was not an elected M P, the way he handied the
work in the states was commendable It s not
because he belongs to the Scheduled Caste but |
have seen that Shn Sura; Bhan ji 1s well-endowed
with what we call talent He i1s a very talented person
Me 1s MABL He goes deep in the subject whatever
it may be Shri Suraj Bhan is a very capable person
in this regard He is a lawyer by protession and is
well known as a social activist | beheve that the
eminence of thsi post will nse turther when he takes
charge and on behalt of the Government and the
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United Front Government, | would like to give an
assurance that we will extend our full cooperation to
our brother Shri Suraj Bhan. As a Deputy Speaker,
Shri Suraj Bhan would not only be honouring this
post with his presence but would also pay attention
to the weltare of the poor and the underprivileged
through Parliamentary democracy.

With these words, once again on my behalf and
on behalf of my United Front Government, | extend
my hearty congratulations and good wishes to Shri
Suraj Bhan on having been elected to the post of
Deputy Speaker.

SHRI ATAL BIHARI VAJPAYEE (Lucknow) : Mr.
Speaker, Sir’ | associate myself fully with the views
expressed by Shri Ram Vilas Paswan. These are
rare occasions when we agree on a point but today
that fortunate moment has arrived Hon. Deputy
Speaker has been elected unanimously It also proves
that inspite of ditferences, we have unanimous views
on some democratic values

Mr Speaker. Sir, you were also elected
unanimously. After that when the question of hon.
Deputy Speaker's election arose, we consulted the
ruling party and when this matter was brought to the
notice of hon. Prime Minister, he readily agreed to it.
He also liked the name of Shri Suraj Bhan Shr
Suraj Bhan has been elected Member of Parliament
for the fourth time He is hard working. vocal, has
been raising issues and has been contributing in an
important manner to the move to hring change in the
society by coordinating his activities in the House
with those of outside the House | am a bit concerned
that a vocal and active Member from my side would
engage himself 1n a bid to silence our voices but |
am sure that Suraj Bhan ji. after holding the office of
Deputy Speaker will follow your foot steps and will
safeguard our rights and the dignity ot the House
and provide an opportunity to each and every
Member 1o speak

Mr  Deputy Speaker., Sir. irn democracy
. (Interrugtions)
[English]

MR SPEAKER |do not mind exchanging places
with him
[Transiation)

SHRI ATAL BIHARI VAJPAYEE Mr Speaker, Sir,
in democracy the Government has to perform its
responsibilities but the opposition has to ventilate
its views Jus! like we say in Enghsh that

[English]

Government must have its way, but the opposition
must have its say
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[Translation]

The difficulty arises when the Government does
not do its work in a proper manner and the voice
of the Opposition is silenced but | do not want to
indulge myselt in this matter at this point of time.

[English]

DR. MALLIKARJUN (Mahabubnagar) : Mr.
Speaker, Sir, it is not “say”. Actually, it is “The
Government should have the way, but the Opposition
should play."

SHRI ATAL BIHAR! VAJPAYEE : Play what?

DR. MALLIKARJUN : Whatever you want to play
..(Interruptions)

[Translation]

SHR! ATAL BIHARI VAJPAYEE : Mr. Speaker, Sir,
| congratulate Shri Suraj Bhan ji on my own behalf
as well as on behalft of my party. | would also like to
thank ail the Members of the House because
Members of all the parties proposed his name and
also supported 1t. Now. he is not affiiated to us and
for him now all the parties have equal status. | am
sure that he will impart justice to all

[English]

SHRI SONTOSH MOHAN DEV (Silchar) : Mr
Speaker. Sir, keeping with the traditions of the House,
today we have elected the Deputy-Speaker of the
House trom the main Opposition Party As far as !
know this 1s the first time when the posts of the
Speaker and the Deputy-Speaker have gone to the
Scheduled Tribe and Scheduled Caste candidates
The days of Brahmins are over il seems
. {Interruptions) We are very very happy, Sir.

As very nightly said by my friend Shri Ram Vilas
Paswan, Shri Srikanta Jena rang me up sometime in
the night - | do not know when he talked to others
and said that this was their thinking | rang up my
leader and he immediately said, “Yes. that should be
done”. and it was accepted by all of us

Shri Suraj Bhan i1s sitting very close 1o Shri
Vajpayee But his mind should be ciose to us and
not close to Shri Vajpayee. In Shri Sura) Bhan we
have seen a very active Member in 1880-85 when
we were also Members | have also seen him
participating in the debates

Mr Speaker. Sir, | am quite sure that the
combination of you and Shri Suraj Bhan will give a
better chance to us who are neither on this side nor
that side We look forward to getting the same
sympathy which we used 1o get in the past from Shn
Mallikarjunz1ah We remember today the former
Deputy-Speaker Shri Mallikarjunaiah | do not know
who selected him. whether it was Mr. Vajpayee or all
of us, but he was a very good Depuly-Speaker. He
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piayed a very useful role. Like Shri Shivraj Patil who
will always be remembered as a very good Speaker,
we remember and miss today Shri Mallikarjunaiah
who was a very good Deputy-Speader. | am sure
Shri Suraj Bhan will also prove to be a very good
Deputy-Speaker. | am sure Shri Suraj Bhan will foliow
his policy, his decisions and his wisdom. He has
seen what the Zero Hour is. | wish him all the best

[Translation]

SHRI BASU DEB ACHARIA (Bankura) : Mr
Speaker, Sir, | would iike to congratulate Shri Sura
Bhan as he is being elected unanimously today for
the office of the Deputy Speaker | am very happy
that today such a member who has vast experience
and who is an active person, has been elected for
this post He 1s known to us since 1980, when he
was elected for the first ime for the Seventh Lok
Sabha He 1s aware as to how the problems of the
general people of the country have to te raised in
Lok Sabha He used to raise senocus issue in the
House as per procedure Al present about halt of
the strength ot Lok Sabha 1s of new members O!
course. they would ike to raise here the probiems
o! their respective constituencies We hope tha! Shn
Suraj Bhan will be impartial Thus our convention
will be mamntained and the dignity o! this House will
turther be ='rengthened after his election for the
oftice of De, uty Speaker Our party will give lull
cooperation to him We hope that you will saleguard
the convention of this House | conclude my speech
with greeting Shn Sura) Bhan

SHAI MADHUKAR SARPOTDAR {Mumba! Ncrth-
West) Mr Speaker Si1. today ! teel happy that Mr
Surajbhan who has get faith in Maryada Purcsotham
"as become the Deputly Speaker of thus House We
are mote |ubtiant because the enhire House has
elected him | mean he is the unanimous choice of
the entire House Mt Speahket Sit, you were aiso
olected in the same way | fully hope that the House
will tunction properly with beth of you at the helm of
attairs May be tha! we will fight among outselves
because of our ptobiems bu! while you are presiding
we expec! Justice from you and a balanced thinking
Whatever is our problem 1s a problem of out people
Mt Surajban will run this House 1n the same way as
you tun the House in otder to teach the common
man and will try to ronde! Justice to ocur cause when
called for More than this 287 new members have
been elected here thus timeg Therse 1s a need to lake
care of them all What ! see 15 thal the members here
tell templed to raise their issues byt they do not get
sppottunity 1o this effect Gradually they wil' get this
opportunily As the days pass they will get apportumty
1o raise matters

My humbile request to Sutajbhanp is that he is
an oid member o this Huuse and he shouid take
proper care of newly elected members I wili lake

ASADHA 21, 1918 (Saka)

Felicitations to Deputy Speaker 186

time to know each of them personally. but when
names will be known. then | fully hope that new
members will get opportunity to raise their issues
and they will b given adequate opportunities.

I congratulate Skn Surajbhanji on my behalt and
on behalf of my party and hope that he will do good
things commensurate with the post of Deputy
Speaker of Lok Sabha and do hope that he will get
opportunities 10 do good things in future.

SARDAR SURJIT SINGH BARNALA (Sangrur}

Mr Speaker, Sir | teel very happy on the unanimous
electicn ot Shri Suraj Bhan today, and | congratulate
him Earlier you were also elected unanimously. Now
he has been elected In the same manner. i1 1s a
goo0d tradition that 1s being established in the House.
Atter fis unanimous election entire House expects
him to be impartial Everyone would be treated
ejually by rim Every Member has such expectalions
from tum Just as you preside over the House. we
expect the same from fum aiso

St Sura; Bhan has been a Member of this House
earhier alsc Thsi tme he has been elected for the
fourth tme He was a Member along with me 1n
1977 MHe 1s a very sober person He weighs every
word befcre speaking He never talks unnecessarily
e tatks less Uritke you re seldom laughs In this
connection we certainly kave a minor complaint
against him

[ know him alsg because he 1s my neighbourer
He beiongs to Ambala Theretore | know his private
e aiso This is his fourth term in this House His
present matenalistic condition remains the same as
it was when he was elected Member of this House
tor the first ime | think that it 1s a great quality that
a person even a'ter being eiected 3 Member tor the
tcurth time remains un:nanged-sngple and honest
Such 15 his guanty, his styie of working and his
decency tha! not only the peopie of the Backward
Classes but everyone has faith in him

| feel happy that he has been elected
unanmmously | expect him 1o work in the House
cheertully and treat every Member equally Witk
immense congratulations. | take rhy seat

SHRI GEORGE FERNANDES (Nalanda) Mt
Speaker, Sir | nse to congratulate Shri Sura) Bhan
| recal! my experiance of the Fourth Lo-. Sabha At
that ime Shr Raghunath Rao Khandelkar was the
Speaker During those days wa used to wait for the
moment when Mr Speaker wouid leave the Chair
and Deputy Speaker would occupy the Chair The
reason for this was because the Speaker has got
vast powers and once he says no means we cannot
say anything after that it has been noticed that how
much hght hearted he may be how much soctable
he may be but once he sits on the Chair we have
to be altard of him but when the Deputly Speaker
used to sit on the same Chair. we used to raise
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those issues promptely that could not be raised in
the morning. Though there was nothing like Zero
Hour, but after lunch, the same process continued to
be there for halt an hour. With the Deputy Speaker
in the Chair, we used to feel very easy in raising
issues related to our areas.

| am recalling that. Just now Shri Santosh Mohan
Dev has mentioned the name of the former Deputy
Speaker, Shri Mallikarjunnaiah. He also managed to
dispose the business of the House properly and
efficiently.

Though, today he is not a Member of this House
but | hope that he will return soon to this House and
the entire House will get his contribution. | expect
from Shri Suraj Bhan that he will maintain the dignity
of the office of the Deputy Speaker for which he has
been elected unanimously and will give his
contribution to run the business of the House
properly.

SHRI PRAMOTHES MUKHERJEE (Berhampore):
Mr. Speaker, Sir, | welcome the spirit of unanimity in
respect of election to the Chair of Deputy Speaker.
On behalf of my Party, RSP, | rise to welcome Shri
Suraj Bhan. | express my pleasure and greetings,
and | believe that his elevation to the Chair of Deputy
Speaker will add to the glory of this House.

SHR!I GEETA MUKHERJEE (Panskura) : Sir, |
also join all my hon. colieagues tn expressing our
joy at the unanimous election of Suraj Bhan Ji. About
his ability, much has aiready been said, with which
| fully agree. Coming from the backward section, |
am sure that as Deputy Speaker. he will not only
show care for every Member but will also show care
particutarly for women who are also among the
backward sections.

Sir, 1 also join my friends whc have expressed
their appreciation ot Mallikarjunaiahji. He also had
all these qualities. | am sure, Suraj Bhan Ji will add
to the glory of this high position. With these words,
| wish him all success to his Deputy Speakership.

SHRI CHITTA BASU (Barasat) : Sir, | join the
distinguished colleagues of mine in this House 1o
congratulate Shri Sura) Bhan Ji on this auspicious
occasion of being unanimously elected as the Deputy
Speaker of this august House. Sir, he is an old friend
of mine. Not only | appreciate his tnendship but also
the cause he fights for He belongs to the Scheduled
Caste community and he has always been articulate
in raising the 1ssues which afflict his community
Broadly speaking. he 1s very articulate In raising the
1ssues which relate to the under-privileged, the
deprived and the lowes! of the low This is the new
time which demands tha! those voices and hearts
should be heard eariier ang heard wilh sympathy
and perception Therefore | fee! when ne sits thers,
he 1s a powertul as you are Sir as you have shown
your ability or capacity o undarstand the testings of
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the Members in this House, likewise, | hope, there
are aspirations that Suraj Bhan Ji would also
appreciate the urges and feelings of the Members
who represent the under-privileged and deprived
section of the society.

13.00 hrs.

| am sure that! he would offer opportunities to all
irrespective of political persuasions and bellefs. |
think his contribution will further strengthen the
glorious traditions of this House and create new
conventions and create new perceptions about the
functioning of this House.

Sir, | join all of our colleagues in congratulating
him on my behalt and on behalt of my party.

MR. SPEAKER : It is one o'clock now. With the
permission of the House, we will dispose of this
item. Shri G.G. Swell.

{interruptions)

MR. SPEAKER : | will come to you, do not worry
Everybody will get a chance.

SHRI G.G SWELL (Shitliong) . Mr Speaker, | am
delighted that Shri Suraj Bhan has been elected to
the high office of the Deputy-Speaker He has been
a friend of long standing

Many many years ago when we were
younger, we travelled this country together There
was never more of a gentleman than Shri Suraj Bhan,
there was never a warmer friand, there was never a
more courteous parson and what | liked about him
most was his disarming smile Ever since, whaenever
we met, whether he was the Member of this House
or whether | was a Member of this House, he had
always received me with warmuers. | am sure that
this personality of his will emanate and imbue the
spirit of this House | have no doubt that he wili do
his duty as well as efficiently as you have done and
| am sure that his disarming smile will disarm many
of us even when we are seized with temper over
various I1Ssues

| wish him well and as far as { am concerned, |
will give him all the support and cooparation that he
needs In order to run this House properly just as !
have been giving you the same support and
cooperation The dignity and the authority of the
Chair mus! be upheld at all limes in order that this
House will run to order.

SHRI £ AHAMED (Manjeri) - | associate mysel!
with the sentiments expressed in felicitating the
Deputy-Speaker by the leaders of the House and |
avail of this opportunity on my behall as well as on
behal! of my party, the indian Union Muslim League
to congratulate Shri Suraj Bhan for having been
elected unanimously as the Dseputy-Speaker of the
House
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Like you, Mr. Speaker Sir, the former Speaker
and the Deputy-Speaker were also very much
sensitive to the issues raised here, especially for the
down (trodden, particularly of the minority
cgmmunities and | am sure that Shri Suraj Bhan —
though | did have the opportunity to know him, our
acquaintance with him is limited — will aiso foliow
the footsteps of his predecessors as wall as you, Mr.
Speaker.

| may also remind him ot his predecessor Shri
Mallikarjunaiah. He had conducted the House with
great dignity without fear ot favour and also with
affection and without {li-will to any of the Members
| am sure, that Shri Sura; Bhan will aiso follow much
mofe than that Shri Mallikarjunaiah had done.

On this occasion, | extend all the cooperation to
Shri Suraj Bhan and | am sure that he will also take
every member, especially the smaliler parties into
the active consideration in the disposal of the
functions as the Deputy-Speaker.

I wish him all success in his new assignment.

-
[Transiation]

SHAR! JAI PRAKASH (Hissar) Mr Speaket Sir,
at the outse! | would like to thank all the Members
of this House for foliowing the healthy democratic
convention of electing Shri Suraj Bhan as Deputy
Speaker unanimously Though Shri Suraj Bhan
belongs to Bharttya Janta Party but we had alliance
with B8.J P in the state of Haryana savera! imes At
present also there is a Government of BJP - Haryana
Vikas Party in Haryana

He has done commendable work in Parliament
~d also outside for Party's programmas and public
lre as well Therefore, | would ke to make a
submission to Shri Surajpbhan as | had requested
you also, that newly elected Members should be
paid special attention because senior Members of
the House are always gwven a chance to speak even
if they taise their hand for once Theretore, it 1s your
responsibility to sateguard the interest of the newly
elected Members Shrn George was saying that
Members used 10 raise long pending issues betore
the Deputy Speaker Mr Speaker, Str. | would expec!
from you that under your leadership new Members
should be given more chances

| thank all Members o! the House once again

and congratulate Shri Suraj Bhan for his election as

Deputy Speaker | aiso thank the leaders of Bhartiya

Janata party for introducing such a popular candidate

W0 is accepted o the entire House ! also thank
Shri Atal Bihari Vajpayee tor this

{Engligh)

SHRI PC. THOMAS (Muvattupuzha) Sir, on
behall on my Party. he Kerala Congress. | would
also like to extend ali felicitations to the new Deputy
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Speaker, Shri Suraj Bhan, who in known to all of us
He is a man of great character, a man of grea!
principles, 8 man who could implement his principles
and a person who has been working for a long
number ot years for the poor and the downtrodden.
| congratulate h'm on this occasion.

| would like tc add one more point. The job of a
person, who sits In the Chair. at a time when the
television is always looking on us in this electronic
media, is going to be very tough. The people have
seen the live telecast of two Motions which we had
recently There is a feeling amongst the people of
India that this House. while transacting business, is
always going beyond the limitls when the Members
are shouting at each other or when the Members are
nsing above the imits which are expected from the
Members of Parliament

Sir. [ think. this is going to be a very great duty
which the person who sits on the Chair will have to
take up and we assure the Deputy Speaker, as
Chairman of this House when he presides over. all
our support and we also felicitate him for his glorious
election 1n the most befiting manner by all sides
together

So, 1 also join ¢n this onerous occasion 1o thank
rim and to thank the House.

DR PRABIN CHANDRA SARMA (Guwahati) . Mr
Speakar, Sir, | also join the other learned Members
of the House n felicitating Shri Suraj Bhan. the
Depuly Speaker of this dignified House. The very
manner in which Shri Sura; Bhan has been elected
as the Deputy Speaker of this House speaks volumes
o! his integnty. of his great personality and alsc as
a learned Member of this Parliament

|, on my behalf and on behatt ot the A G P, like
to congratulate and feicitate Shri Suraj Bhan | am
hopetul that Shri Sura) Bhan will be abis to mamntain
the dignity and honour of tr < onerous responsibility
bestowed upon him

. as a new Member. will expect that Shri Sura)
Bhan will give due faciliies 10 express our viewpoints
in this big and most dignified House of the People's
representatives Sir, small pariies do hot have scope
to express their viewpoints | do not know the logic
behind 1 as to why the small parties get lesser time
than the bigger parties i this 1s the logic. then |
think that this logic Is illogical and | believe that a
modus operand: or a rule should be tramed by which
these small parties will have equal amount of say to
represent the viewpoints of the people they
represent. That 1s why my urgent request to the new
Deputy Speaker and aiso to the hon Speaker will
be that they give encugh scope 1o the Mambers of
new and small parties to represent their viewpoints.
We are not very much conversant with the procedure
and the modus operand: of the House and at times
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we fumble. Whenever there is an agenda placed
before the House, this agenda has been fluctuated
very many different times. We come prepared for an
agenda here in the House and sometimes it 1s not
discussed...(/nterruptions)

MR. SPEAKER : Fiease. do not go into all these
1ssues now This 1s about felicntation Why are you
going into all these things?

DR. PRABIN CHANCRA SARMA Sir, sometimes
we see that the agenda s d.ffered Therefore. we
want that there should be a procedure by which we
may come prepared

We are thanktu' tc the hon Speaker that
tomorrow a d day after there will be an orientation
programme

MR SPEAKER Fiease why are you bringing in
all those things?

(Interruptionsi

DR PRABIN CHANDRA SARMA Sir, on behalt
of myselt and on behalf ¢t my parly A G P.. ! extend
our felicitations to the new Deputy Speaker

SHR!I HARBHAJAN LAKHA (Phillaur} Sir, | on
behalf of my party congratuiate Shr: Sura) Bhan on
his unanimous electicn as the Deputy Speaker frem
that caste which was censidered as mook and mum,
but by receiving good egucation and political rights
with the great struggle ¢f Batasaheb Or. Ambedkar.
ke rhas reached to this very respectable position |
wish him success in life

SHR! S BANGARAFPA 1Shumoga: - Sir, | am not
in the habn of often raising my hand | will just show
my hand | have been agopted teel in this august
House . {interruptions; | hope Sir you wil kincly
consider.

MR SPEAKER Yes ycu speak

SHR!I S. BANGARAPPA (Shimzga: Mr Speaker.
Sir | join with the feelings cf this entire House in
congratulating Shri Sura; Bhan who has been
elevated 1o the post of Deputy Speaker of this august
House Of course. | do not know him perscnally weli
But | want to make a fittle distinction on this All the
rhon Members of the august House have already
expressed about the great qualities that Shr Sura)
Briar 1s having | am now going 1o join ali my fnends
sitting over rere in congratulating Shn Sura) Bhan
Certainly these parties will appeal to the new
Members who are eiected 1o this Mouse. to e@xtenc
cusperaton to the new Deputy Speaker

As fa' as the dignily decorum conventions and
traditions of trus augus! House are concerned. all
these things are cenamnly going 1o be upheld and
these have been very much kep! n tact by our
predecessors alsa Therelcre we will certainly give
all the cooperaticn that is requited. to Shn Sura)
Bhan in the matter of conducting the business of this
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august House. | join you, Sir, in congratulating Shri
Suraj Bhan who has filled up that post and | am sure
he will uphold the dignity and decorum of this august
House and also keep in mind, as has been said
earlier by some of our friends, that there are bigger
and smaller and medium political parties and there
are some hon Members who do no! belong to any
political panty and he may keep in mind these things.
Shri Atal Biharni Vaipayeeji was saying this. | think he
was touching that aspect yesterday He just did that
a Iittle yesteruay

| congratulate Shry Suraj Bhan and join the entire
House in wishing him all success in future

SHRITIRUCH! SIVA (Pudukkottai)  Hon Speaker,
Sir. | conter my tehicitations profusely on Mr. Suraj
Bhan for his having been elected as Deputy Speaker
unanimously This House has once again established
its uniquaness of electing the Deputy Speaket trom
the Opposition side and the happiest part of this is
that the hails from a suppressed community Making
use of this happy occasion of felicitating him, | would
say that we. the new-comers aexpect more chances
for ourselves 10 speak, espec:ally the youngsters as
well as the backbenchers We are sure that during
your regime we wrl establish a new history and
work for the welfare of this naticn Once agamn. we
promise our fullest cooperation which the Members
could give to the Charr and we expect the Chair 1o
have a soft corner towards us - youngsters and new-
comers

MR SPEAKER Hon Members | would like 10
jorn the whcle House = congratulut.ng Mr Sura
Bhan on his unaimous e.ecticr as Depuly Speake!
of this augus! House F:om the ime | was elecled as
Speaker | was thinking onty abcu! twe things - hov
1o conduct the business of thus House and who was
going to be a colieague of mine Everyday ! was
thirking abcut

finterrupticns )

MR SPEAKER In fact | was very curious and
even quietly wanted to know from this side and that
side who was guing 1o be the Deputly Speaker When
I ultimately came o know tha! there was only cne
name and that was of Mr Sura; Bhan - the man who
15 50 seasoned who has a lot of expenence in hie
- | was very happy

| have known Mr Sura; Bhan since 1877 when
I came 10 this House for ihe first ime in the Sixth Lok
Sabha | can tell you today that from now onwards,
i am feeling very much relreved Mr Sura) Bhan wi)
be a great strength, a big support 1o me | Ioo(
fcrward to working together and conducting the
business of the House together

Once again, | extend my hearties! congratulations
to Mr Suraj Bhan and wish him all the best and
sUCCOSS
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[Translation)

MR. DEPUTY SPEAKER : Mr. Speaker, Sir. before
saying something on my election. | would like to
quote an Urdu couplet! :

“Pathar ki Bht Takdir Badal Sakti Hai,
Shart Yeh Hai Ki Karine Se Tarasha Jaye"”

Fortunately. | have got training from a reverend
person like Shri Vajpayeeji and you have
embelisted me further Whatever has been said
about me for a while | was thinking as to for whom
all this 15 being said | would hke to thank all of you
Despite ditterence of opinion in political matters. the
precedent of the election of Hon'ble Speaker has
been repeated once agatn. by electing me
unanimously as Depuly Speaker in this august
House This in itself i1s a unique exposition of the
dignity ot the House My heartiest thanks to all of
you This is a very great achievement of my political
Il In this regard, motions have been moved by top
leaders of the country which include the names of
reverend Vajpayeej Rajymatay Shr
Chandrasekhar)l Bha: Ram Vilas Paswan ;i Shn
Balasubrameoniyan ji. Shn Sharad Pawar Ji Shn
Santosh Mohan Dev ;1. reverend Dr Murli Manohar
Joshi p. Shri Surpt Singh Barnala ji Shri Madrukar
Sarpotdar ;i Shri Gecrge Fernandes ;i Shri Jas
Prakash 1 Shri Om Prakash Jinda! p Srro Nitish
Kumar t Shn Pramod Mahajan + Srtn Jagmchan
Shri Santosh Kumar Gangwar 1 and Shr Jagat Vit
Singh Drona

All ot you have given me this honour and have
expressed youtr faith in meg | hope that you wil
coopera‘'e and guide me n conduching the tusmness
of the House 1n discharging ths respensib oty My
uhanimous electicn has awakened me 10 o My aJly

will consider it my duty to sateguara the interests
! nen'ble Members while conducting the business
¢! the House and for that « will sit or this Chair as
your representative | pray to the God fo give
me strength so that | can discharge my guties
propetly

india 1s the largest democracy of the world
Sometimes doubls are raised about the existence ot
this democracy but the unanimous electicn * the
hon'ble Speaker and Cepuly Speaker has on.e
again cleared these doubts and the democracy has
been strengthened further Thanks o all

13.21 hrs.
INTRODUCTION OF MINISTER

[Enghish)]

MR SPEAKER . Before we adjourn for lunch,
the Prime Minister will kindly introduce one more
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Minister to the House. The Minister was abroad when
introduction was done last time.

THE PRIME MINISTER (SHR! HD DEVE
GOWDA) : Mr. Speaker. Sir, with you kind permission,
{ would like to introduce my colleague Shr Birendra
Prasad Baishya. Minister of Steel and Mines. to the
House.

[Transiation]

SHRI GEORGE FERNANDES (Nalanda) Mr
Speaker, Sir { would like lo raise »n urgent issue
regarding the safety of Iife cf a person as the House
wiil adjeurn today for two days and will meet again
cn Monday

CBi has filed a case in the court the withess of
wh ch is Shr Lakkhy Bhat Pathak His life s in
darge’ It ras tee~ procved when he was being
honcured by the institution working for anti-
cerraption ts a queston of a persons life In thus
case evidence o! Chandraswami who is in |aif at
present s being reccrded itis but naturalthat people
will be afraig due !c unusua' things taking place In
the entire case When he was being honoured, a big
1z exchange bicws 1003 place there (/nterruptions)
I would hke to add cre more sentence

(Engrsh]

MR SFEAKER Mr Fernanges the whole matter
s telore the court Why shouia we anticipate things
in trg Mouse ke thal®

[Transianen;

SHR!I GEROGE FERNANDES Sir. on pehaif of
CB! tha! perscn 1s being asked to ieave the country.

Egvsh]
MR SPEAKER ! cannot allow that My
Ferrandes

Vinterrurnians
13.23 hrs.

DEMANDS FOR EXCESS GRANTS
(GENERAL) 93-94

[English]

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHR!I P CHIDAMBARAM) Su.
| beg to present a statement (Hindi and Engish
versions) showing the Demands tor Excess Grants
in 1espact of the Budget (Generali for 1993-94

THE MINISTER OF WELFARE (SHRI BALWANT
SINGH RAMOOWALIAY M1 Speake! Sir | have to
introduce a Bill
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MR. SPEAKER : No. There is an objection at the
introduction stage. | have received a notice of
objection from an hon. Member to the introduction of
this Bill. It will take time. So, we wili do it after lunch.
Now the House stands adjourned for lunch till 2.25
p.m.

13.24 hrs.

The Lok Sabha then adjourned for Lunch till
Twenty Five Minutes past Fourteen of the Clock.

14.30 hrs.

The Lok Sabha re-assembled after Lunch at
Thirty Minutes past Fourteen of the Ciock.

(Mr Speaker in the Chair
RE: CAUVERY WATER ISSUE

[English]

SHR!I S BANGARAPPA (Shimoga) : Mr Speaker.
Sir, | seek your king permission to raise a very
important and urgent metter of public importance
relating to the Cauvery issue. | would not like to take
much of the time of the House. You may just allow
me either under your residuary powers or under scme
other rules because the matter 15 so urgent If you
permil us to raise this matter in the next week, then
it will lose all its importance.

MR. SFEAKER : Okay. Mr. Bangarappa. | am
allowing you since | promised to you yesterday This
morning. it skipped my mind because we could not
have the Zero Hour. As a spacial case | am allowing
you. but please be brief.

SHRI S BANGARAPPA : Sir, | thank you for the
same

DR K.P RAMALINGAM (Tiruchengode) Sir.
kindly aliow me also

SHR{ S BANGARAPPA Mr Speaker, Sir, the
matter relates to the Cauvery waters dispute. | would
not hke to say anything about the matter that is
pending before the judicial authorities !tke the
Supreme Court or the Tribunal constituted under the
Inter-State Water Disputes Act 1856 1| am confining
mysell 1o two or thrae aspects only This is a matter
that has to be settied amicably through mutual
negotiations That was the unanimous stand of all
the political parties which was adopted through a
unanimous resclution passed by both Houses of the
Karnataka State Legisiature. We expect the same
thing from the other lower riparian States like Tamii
Nadu and Pondicherry
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Sir, | am not against any of the States' share or
the people thers. It is not my concern. Four States
are party to this dispute. Kerala, to some extent, and
Karnataka form pan of the upper riparian region and
Tamit Nadu and Pondicherry tall under the lower
riparian region. Now, | am not drawing your kind
attention to the full details of the matter at all. | am
confining myself to Two or three metters only. One s,
this matter can be taken up only after the National
Water Policy is completely finalised by the
Government of India. Already, a decision was taken
by the previous Government headed by Shri P.V.
Narasimha Rao. They had called the concerned State
Governments for discussions and all these things
have been gone into. The point is that till the National
Water Policy is finalised, this matter should not be
taken up because this matter will not be pertaining
only to the Cauvery basin or something like that
There are so many basins all along the country and
the matter relates to all of them. If one principle is
adopted in repect of Cauvery basin by the
Government of India, then in respect of other basin
States. they cannot adopt the same principle. So, all
those things have to be taken into account befors
this issue is taken up.

Now, this matter has engaged the attention of
the Governmert of India and it 1s seriously thinking
about it. | know that the hon. Prime Minister is also
very seriously thinking on this subject because when
he was the Chief Minister of Karnataka, he felt that
till the National Water Policy 15 evolved, guidelines
are prepared and adopted by all the concerned
States, including the approval of the Government of
India, this matter should not be taken up and tll then
the petitions pending before the Tribunal constituted
under the Inter-State Water Disputes Act might be
stayed. That i1s the stand o! the Karnataka
Government When Shri PV Narasimha Rao was
there. at that time, on the appiication made by Tamil
Nadu and Pondicherry Governments, a direction was
given by the Supreme Coun to the Government of
India, to Shn PV Narasimha Rao's Government,
saying that the Governmen! should intervene and
call the concerned States to see thal the temporary
order passed by the Tribunal constituted under the
Act was adhered to or something like that. Shri HD
Deve Gowdaji when he was the Chiet Minister of
Karnataka State, ordered the release of five TMC of
water and accordingly that water was released Tamil
Nadu has asked for more water | am not trying to
find fault with that argument The point 18 this. Now
another five TMC of water is again released by the
present Government of Karnataka State

in the catchment! area, we have got four
reservoirs in the basin. We have got sufficient water
in the catchment area. We do not have sufficient
water in our reservoirs. We cannot supply water to
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the adjacent areas. Whan we do not have that much
of water, where is the question of releasing this
amount of water? That is the point. Five TMC of
swater is again released already by the State
Government of Karnataka. It is left to them | am not
intertering. But the point is, it has been done at the
instance of or on the direction given by the
Government of India, that too by the Prime Minister,
Shri H.D. Deve Gowdaji Here i1s the crux of the
whole matter. The entire matter hinges upon this
point. Previously there was a direction by the
Supreme Court to the then Government headed by
Shri P.V. Narasimha Rao to do so But now in the
absence of such a direction by any court of law,
where was the necessity for the Government of India
to give a direction to State Government of Karnataka
to release certain quantity of water? | would ke to
know whether Government has such a direction from
the Supreme Court or not That is number one From
the press reports. | do not have any information | do
not have any source of Intormation Therefore. |
* would like to know the exact positton in the matter
The Prime Minister should give all the information
He should give a proper reply tc the question as to
why the Karnataka Government was asked by the
Government of India tc release this much of water
Now agitation is going on

MR SPEAKER Please conclude now

SHRI S BANGARAPPA Agitation is going on
In cities like Mandya Bangalore and others That is
why | requested you on a number of occasions to
permit us 1o raise this issue Since you have
< | ormitted us 1o raise this issue, through you | appeal
1o Government Shri Ram Vilas Paswanj is sitting
tete | think he 1s ready with some kind of answer
But anyway. we would like to have a reply today !
am not holding the House to ransom You may not be
knowing the exact position of the situation on hand
Theretore. | request the Government 1o make a reply
today only since the agiation is going on there
Both the Housas in Karnataka are not, in fact properly
working at all Yesterday also no transaction has
taken place in the State Therefore. | appeal through
you that Government should come out with a
statement on the subject The Hon Prime Minister.
Shr H D Deve Gowdaji i1s coming now and | expect
a reply from his side also

SHRI ANANT KUMAR (Bangalore South) S,
sccording to the statistics provided by Karnataka
Government on 1-7-96. out of 175 taluks in Karnataka.
In 27 taluks, there has been very less rainfall. In 126
taluks, there has been noaintall at all This s the
sltuation in Karnataka The Karnataka State is reeling
under severe drough situation The total river water
available in Cauvery river basin reservoirs 1s only
23218 TMC feat of water Our hon Prime Minister
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Shri H.D. Deve Gowda|i has been the Irrigation
Minister He has been the PWD Minister of Karnataka.
He was the Leader of the Opposition in the Karnataka
Assembly He has fought many batties for the sake
of Cauvery water But when the reservoir's water
capacity 1s only 23 TMC feet, the total water
requirement for July, 96 of Karnataka 1s 24 TMC ot
water. Therefore. the entire Southern Karnataka and
Bangalore city are short of drinking water. It is reeling
under severe scarcity of water. When that is the
situation, the Janata Dal Government in Karnataka
has released 5 tmcit of water suo motu and according
to our information this water has been released not
according to the Supreme Court's decision. This
water has been released not because of the Tribuna!
Award This water has been released at the instance
of the Hon Prime Minister Therefore, we want 1o
know through you. what made the hon Prime Minister
give this instructicn to the State Government of
Karnataka There have been serious doubts in the
minds of the people of Karnataka (/nterruptions)

MR SPEAKER : Please ccnciude After this the
Resolution on Jammu & Kashmir has to be taken up

SHRiI ANANT KUMAR As | said, there have
been serious doubts in the minds of the peopie of
Karnataka that for political reasons. for maintaining
the U F. alhance the hon Prime Minister has given
the instructions tc the Janata Dal Government in
Karnataka. to the Chiet Minister Shri J H Patel to
reiease 5 tmctt of water

MR SPEAKER - Please follow Shri Bangarappa
by giving constructive suggestions only

SHAI ANANT KUMAR | would like to quote the
debate of 54 1982 The hon Prime Minister was a
Member of this House at that ime and he sawd this

MR SPEAKER It is not a full debate | cannot
allow a debate on this You wanted to raise a matter
of concern. You have raised it We are not on a
debate on this Issue.

SHRI ANANT KUMAR Sir | am concluding now
He said on 54 1992 and | quote .

“The Award of the Tribunal 1s the death
sentence for the people of Karnataka’

Theretore, | demand only three things, through
you. Sir Fust of all. the tormer Prime Minister, Shri
PV Narasimha Rao. has promised that the National
River Water Policy would be enunciated and till the
Nationa! River Water Policy was enunciated. the
proceedings of the Cauvery Water Disputes Tribunal
would be stalled, after that, there would be pro rata
distribution of water to these States (/nlerruptions)

MR SPEAKER ' You are converting it into a
debate | am very sorry Please do not take undue
advantage of my leniency.
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SHRI ANANT KUMAR . [ request the hon. Prime
Minister to give a reply to this.. (Interruptions)

SHRI V DHANANJAYA KUMAR (Mangalore) . Sir,
at the outset, | would like to assure my friends from
Tamil Nadu that we have nothing against Tamil Nadu
Now. only the political tinge of it will have to be
understood. Our dear Prime Minister is sitting pretty
here The whole situation i1s aggravated. | am very
sorry to say - have to use these very harsh words -
that the stealthy way in which they released 5 tmctt
ct water from the reservoir to Tamil Nadu has
aggravated the whole situation

Now. Sir. a peculiar situation has arisen The
Chairman of the Tribunal has resigned The Tribunal
is not functioning. As has been suggested by the
friends from Tamil Nadu nothing 1s pending before
the Supreme Court It s only the Chie! Minister of
Tamil Nadu who says . "We are gong to fie an
application n the Supreme Court “"Nothing 1s
pending befcre the Court Today the standing crops
are withering The entire sowing operaticns are
delayed because of the drought-hke situaticn in the
whoie of Karnataka | must with a heavy hearn today
say cn tehalf of the people of Karnataka tha!

finterrugtions

THE MINISTER OF SURFACE TRANSPCRT
(SHRI TG VENKATARAMAN; There 1s a Tnipunal
Order Yocu cannc! viciatle it Do rot misiead the
House We cannot keep quiet. You.shouid w-thdraw
Nt f(inrterruptionsi

SHR! V DHANANJAYA KUMAR | have nothing
against you | wguid ke to make cne
psint finterruptions,

MR SFEAKER | will go through tne reccrds
You cannot make this kind of a remark !t wiil net go
cn record

finterrugtions)

SHRI V DHANANJAYA KUMAR
make one submission interrugtions;

M~ SFEAKER That 1s encugh No more

i am going 1o

{interruptions)
MK SPEAKER This 1s not the way
finterruptions)

SHRt V DHANANJAYA KUMAR This 1s a
constructive suggestion [/nlerructions)

MR SFEAKER 1 just wanted to fulhl my
commitment gwven 1o Shr Bangarappa No more now
| think the Frme Mirister wants 10 speak

finterrztions ;

SHRI V DHANANJAYA KUMAR | would Like 1%
tell the Prime Minister tha! tre pespie of Karnataka
will never pardon rm (interruchuns

* hotreccrded
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THE PRIME MINISTER (SHRiI H.D. DEVE
GOWDA) : Respected Speaker, Sir, first of all, | would
request for you kind permission fo say that in these
sensitive matters normally it is not proper on the part
of the Prime Minister to inervene. But the issue has
been raised with a political motivation. There is
nothing beyond that. | know under what
circumstances this issue has been raised
. (Intertuptions)

SHRi Vv DHANANJAYA KUMAR
released (interruptions)

MR. SFEAKER No, no, you listen to the Prime
Minister. Let the Prime Minister speak. Let him
complete

. Water is

(Interruptions)

MR SFEAKER - It 1s not fair You have had your
say Flease listen to the Prime Minister

(Irterrugtions)
MR SFEAKER

ricterructions)t

Nothing will go record

MR SFEAKER That s rot the way to behave
Trink of yourfuture Do nct be trmmy This 1s not the
way

{Interrurtions,

SHRI H D DEVE GOWLA  With you kind
permission, | would ke 1o clanfy the position Furst
of ali the Goverrmen! <! !ny.a has no! given any
instructions to anybody. o any State That s the firs!
thing Secondly, the matter is tefcre the Supreme
Court The Tamil Nagu Government has filed a Wt
of Mandamus to request the Supreme Court 10 Issue
directions 1o release water according to the !nterim
Award given by the Cauvery Tribunal {/nterruptions)

SHRI V DHANANJAYA KUMAR | am sorty the
Frime Minister s misieading the House
finterrugtions)

MR SPEAKER Nothing will 30 on record
(interruptions)*

MR SPEAKER It the FPrime Minister 1s
misieading the House. you have other opliohs open
0 you You cannot do it now here

{Interruptions ]

SHR! HD DEVE GCWDA Even the Supreme
Court the day belote yesterday adjoutned the case
ot sume other date - | do not know exac!ly because
the malter was raised - etther 1o 22nd or 24th that
15 10 next week The malter is again going to come
up telore the Suprteme Court This 1s the fust
frformation What | know, | am bringing to the
knowiedge of the House | tell you vary trankly that

* Notrecorded
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on the Interim Award which was given by the Tribunal,
the Karnataka Government has ‘reacted about the
affect or adverse Iimpact of the interim Award. But
ultimately, tha Government of India has published
that interim Award. | do not want to again narrate the
entire story of what all happened previously. | do not
want to do.that. There is no use. it has already been
notified by the Government of India which we all
had protested. That is a different matter. Shri
Bangarappa as the Chief Minister had passed an
Act. That has also been struck down. That Is also a
different matter.

But | would like to make myself clear. it is not the
question of mere a political compulsion that has
made me to intervense. No. My stand - as the then
Chief Minister of Karnataka's stands Is that from the
beginning we wanted to sort out this problem through
negotiations, mutual discussions. As a Prime Minister,
| have not given any direction because the matter is
now between the concerned States. They are fighting
their battle before the Supreme Court and before the
Tribunal. That is the correct position.

Sir, | would like to again assure this House that
there is no direction from the Government of India.
That is number one.

it the State Governments want to sort out this
problem through negotiations and through mutual
discussions, we do not come in the way. Let me by
very plain on this issue. We do not want to create
any problem. We do not want to create any' type of
hindrance If the concerned States want to come to
an understand across the table. If they want to
mutually discuss and decide and if at all the
Government of India wants to cooperate we are
prepared to extend them full cooperation,

Number two, not from today, even before the
constitution of the Tribunal, the State Government of
Karnataka as welt as the State Government of Tamil
Nadu had Several sittings to sort out the problem
across the table through mutual discussion. But
unfortunately, how the events developed to force the
Tribunal to be consltuted, is a past now. But sincere
efforts were made from both the Statss. Both the
Chiet Ministers tried. .Sincere efforts were made to
sort out this problem amicably by mutual discussion.
At the same time, | would like to-assure through this
House that the Farmers of both Karnataka as well as
Tamil Nady whether in the deficit years or good years,
‘We can have any guantum of water. In 1992, 1883
and 1994 thére was no. problem at all. Thers was
abundant water in the 'Cauvery basin. Shri

Bangarappa ‘was the Chilef Minister for two years.

While 'he was the Chiet Minister for two years there
Was'no quarrél. Last year there was shortfall of rain.
Of coursse, the standinig crops on both sides were to
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be saved. if the Supreme Court gave direction to the
former Prime Minister to intervene and to see that &
decision should be taken In consuftation with both
the States, all politicai leaders shouid be summoned
to take their views; find out a solution where the
Government of India can give a decision to save the
standing crop of Tamil Nadu as weli as Karnataka.

SHRI V. DHANANJAYA KUMAR : This time there
Is no direction...(Interruptions)

SHR! E. AHAMED : How the Prime Minister last
time intervened? It is not on his own...(/nterruptions)

SHRI V. DHANANJAYA KUMAR : Now, you are
preparing grounds...(Interruptions)

SHR! E. AHAMED : The Prime  Minister
Intervened...(/nterruptions)

SHRI V. DHANANJAYA KUMAR : This is nothing
but political, Mr Ahamed. You will not understand
it...(Interruptions).. Now the Prime Minister Is
preparing to sacrifice the State's interests just to
save...(Interruptions)... This Is an Internal conflict
...(Interruptions)

MR. SPEAKER : Please ligten to the Prime
Minister. You cannot interrupt like that.

(Interruptions)

SHRI V. DHANANJAYA KUMAR : Mr. Ahamed does
not understand it...(Interruptions)

MR. SPEAKER : Please listen to the Prime

Minister.

(Interruptions)

SHR! H.D. DEVE GOWDA : The former Chief
Minister, Mr. Bangarappa Is here. is it not at the
instance of the Supreme Court? The former Prime
Minister intervened or not, let him tell. He is the
person who has raised this issue, Let him clarily
whether the former Prime Minister has intervened on
his own or on the direction of the Supreme Court.
When the Supreme Court had Issued the direction,
then on the basis of the direction of the Supreme
Court the former Prime Minister called both the State
leaders, not only the Chief Minister, but leaders of
all political parties and he heard them. in that
delegation Mr. Bangarappa was also there. The BJP
feader Mr, Yediyurappa, Leader of the Opposition
was aiso there. Both the sides had submltted their
cases. The Prime Minister appointed an expert
committee and that expert committee after visiting
both the States and after studying the crop condition
gave a decision to release some quantum of ‘water.
That I8 only pertaining.to 11 TMC of water ordered
by the Tribunal. With regard to that limited scope, the
Supreme Court had issued the direction for the
intervention of the then Prime Minlster...{interruptions)
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MR. SPEAKER : Please to not interrupt. You are
very lucky that the Prime Minister is responding to
you.

SHRI S. BANGARAPPA | It was a temporary order
of the Tribunal relating to 11 TMC of water.

SHR! H.D. DEVE GOWDA : Only 11 TMC of water.
That is all what | am saying. | have not said anything
beyond that.

SHRI ANANT KUMAR :
Minister to yield for a minute.

MR. SPEAKER : No. Please sit down. He is not
yielding.

SHRI H.D. DEVE GOWDA : They have said tha!
| have directed the State to release 5 TMC of water
at the cost of Karnataka and ‘let him go' | have
faced a many challenges. Do not be under that
impression, | am a man coming {rom the Cauvery
Basin...(Interruptions) Do not bother about all these
things. | want to see that the farmers of both the
States in good years will have the maximum amount
of water and in bad years share the difficulties and
distress. | do not want to go beyond this.

Even the Karnataka Chief Minister said that this
month they must release 40 TMC water according to
the interim award of the Tribunal, but there 1s no
water in the reservoir. [ 1 4 my cclleagues, not only
my colieagues, but also to the members of the
delegation which came and approached me that there
is no bar in visiting the dam | requested them to
personally go and see for themselves There Is no
question of mixing poliitics here. As a son of sharing
whatever difficulties are there between the two
States. the Karnataka Chiet Minister has taken the
decision to release 5 TMC of water because there is
no water in the reservoir Just because all the
regional parties are with me, there is no need to mix
politics. .(interruptions) | can understand why this
matter was raised. ! wiil tell you very frankly. | will
assure one thing There is no question of any
injustice to anybody We will try our level best 1o see
that the matter 1s sorted out amicably.

| request the Prtme

14.58 hrs.

CONSTITUTION (SCHEDULED TRIBES)
ORDER (AMENDMENT) BILL

[English)

MR SPEAKER Now Bl to be introduced Shr
Balwant Singh Ramoowalia

DR JAYANTA RONGP| (Assam) rose-
MR SPEAKER VYes, you tell me
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THE MINISTER OF WELFARE (SHRI BALWANT
SINGH RAMOOWALIA) : | think he wants to raise an
objection 1o the introduction of the Biil. But | have
not yet sought leave to introduce the Bill. Let me
move for leave to introduce the Bill and then he can
raise the objection.

MR. SPEAKER : He is opposing the introduction
of the Bill. So, you can ask for ieave first.

SHR! BALWANT SINGH RAMOOWALIA : | beg to
move for leave to introduce a Bill to provide for the
inclusion ot Koch-Rajbongshi in the list of Scheduled
Tribes specified in relation to the State of Assam.

MR. SPEAKER : Motion moved :

“That ieave be granted to introduce a Bill
to provide for the inclusion of Koch-
Rajbongshi 1n the list of Scheduled Tribes
specified in relation to the State of Assam.”

15.00 hre.

DR. JAYANTA RONGP! (Autonomous District) :
Mr. Speaker, Sir, with your permission, | rise here
today to appeal to the Govarnment and to the entire
House to save Assam from the impending crisis, or
rather, a very senous situation, it this particular 8ill
is introduced, considered and passed.

| am not sure whether the major Opposition
parties ot cther big Parties have gone through the
details of the Bill or they are aware of the implications
of this Bill so far as Assam and North-East
are concerned Therefore, | think, it is my
humble responsibility 1o apprisea the House of the
implications of thus particular Bill so far as Assam is
concerned

MR SPEAKER . Dr Rongpi at this stage, we
cannot go into the merits of the Bill We cannot go
into the goodness or badness of the Bill at this pont
of time. You have to only point oul whether this
Parliament is competent tc legisiate it or not. That is
the limited question you have to address. All the
points that you are making now, that you intend to
make now, will come at the time of discussion on the
Bill Whether Parhament is competent 10 pass the
legisiation 1s the only limited question at this stage

DR JAYANTA RONGP! Mr Speaker, Sir. | am
aware of the procedure, but here { want to point out
that in the way the Bill has been introduced, there
s a procedural problem

MR SPEAKER ' You can point that out at the
time of the debate You can ask the Governmant to
modity it, you can bring amendments, and you can
ask the Govaernment to withdraw the Blil. At point of
fime, 1t 18 only a question of compatence of Parliament
to

{Imerruptions)
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DR. JAYANTA RONGPI : Sir, that is only one
aspect.

You can allow a debate later on, but on other
aspects you can allow a Member to make his
statement. | as not asking for a debate but what |
want to state is that there are laid down procedures
by which a community is included in the Scheduled
Tribes list. One of the procedures is that the existing
triba! bodies, the customary bodies of the tribals, the
tribat authorities and other institutes are consulted.
Here, in this particular case, there are so many
customary tribal bodies and tribal development
authoritles, but they were not consulted. Secondly,
even those institutes of Government of India and
Government of Assam who are entrusted with the
job ot veritying whether a particular community is
entitled tor scheduling, like the Tribal Research
Institute, have been ignored. The Scheduled Tribe
Commissions have been igncred All these
procedures have been.. (Interruptions)

MR. SPEAKER Again, you are going into the
merits of the Bill

DR JAYANTA RONGP! | am not going into the
merits of the Bill

MR SPEAKER ' You are going into the merits of
the Bill You come to a constitutional provision
whether this Parliamen! has the powet to pass this
legisiation or not

DR JAYANTA RONGPI What | am saying is that
the way the Bill has been placed, the Parliament has
got the power . (interruptions)

MR SPEAKER No no | am sorry, you afe
wasting the time | am overruling 1t Your objection
cannot be sustained Yes, Mr Ramoowala

{interruptions)

DR JAYANTA RONGP! Sir it 1s a very senous
matter It will amount to  (Interruptions) | may be
aliowad to make a statement | am not demanding a
debale This Koch-Rajbongshi, again. 15 misquoted
it 18 Koch-Rajbongshi Kshatriya Sammelan This
particular community has 90 lakh population in
Assam. It the Yadav Community of Bihar 1s included
in the Scheduled Tribes list. what will be the
implication for Bihar? It the Vokkahga and Lingayat
communities of Karnataka are inciuded in the
Scheduled Tribes hist. what will be the implication tor
Karnataka? (/nterruptions) Yes, this particular
community is a backward caste Now. they are
included . .(Interruptions)

SHRI NITISK KUMAR (Barh) Sir we want 1o
know that the actua! position is. why the Government
has brough this Biil We want to know that So. at
least, allow him.
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DR. JAYANTA RONGPI . i this Bill is introduced
and passed, the majority in Assam wili be Scheduled
Tribes. And Assam has to be declared as a tribal
State. More than sixty per cent seats are to be
reserved for Scheduled Tribes and more than seven
autonomous councils have to be consitituted, whereas
in the financial statement you have said not much
financial involvement is there if the Bill is passed
and whatever fund is allocated to the Welfare Ministry
that would be enough. But it is not the case. If
Koch-Rajbongshi Kshatris are made Scheduled Tribe,
the Scheduled Tribe population of Assam would be
larger than that of the general population and it you
want o increase the proportionate quota of
reservation, then you have to go beyond fifty per
cent which the Supreme Court or the existing court
order does not allow. You cannot go beyond fifty per
cent But if this community is included in the
Scheduled Tribe, You will have to make sixty per
cent reservation There are so many other demands
for including various castes and tribes in Assam in
the Scheduled List but you have chosen the
Government have chosen, the most advanced
sections of the population 10 be included in the
Scheduted Tribe This I1s just for the information of
the House This 1s the community which has produced
three Chiet Ministers of Assam, namsly Vishnuram
Madhi, Sharat Chandra Sinha and Mahendra Mohan
Choudhri. And this community is being included in
the Scheduled Tribe All the three Chief Ministers
belong to the Koch community | do not object to
Rajbongsh: Here Koch community 1s also being
included Rajbongshi community is recognised as
Scheduled Caste in Bengal and Tripura and only in
Meghalaya the State to which the Speaker bslongs
to. Koch community is recognised as Scheduled Tribe.
But that Koch community 1s ditferent from that of
Dibrugarh and Tinsukia. That is completely a dittarent
tnbe Only some Koch people are there bordering
Meghalaya in Gholpura districts who are recognised
as Scheduled Tribe in Meghalaya That way it is a
misnomet Previously it was called Kshatriya
Sammelan and the previous Government has said, if
you say Kshatrrya we will not be able to include in
the Scheduied Tribe and so you drop this demand
Kshatriya Therefore, there will the administrative
chaos because any Assamese speaking person who
1s not a Brahmin who 1s not a Xayast can clam
himselt to be a Koch-Rajbongshi and there are no
criteria by which you can say that you are not So.
the entire Assam will be Scheduled Tribes It has got
serious imphcations That 1s why | request the large!
parties. bigger parties because mine is a ione voice
from the North-East, because my voice 1s very lone.
because my voice is very dim and my voice is feeble
that it shouid not be hushed up The truth must come
to the Parhament. And everybody should suppon it
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otherwise the situation in Assam is already very
fragile. By this you have to create seven more
autonomous councils.

MR. SPEAKER : Dr. Rongpi, you have mads your
point. We are running short of time.

DR. JAYANTA RONGPI : Sir, | am concluding.
Therefore, | request the Government to defer this
Bill. | request the hon. Minister to go to the spot, talk
to the peopls. talk to the tribal bodies, talk to the
tribal authorities, talk to the representatives of the
people and then come out with a comprehensive
Biil. That is why { request that the whole House
should extend its support...(Interruptions)

MR. SPEAKER : Your notice was received very
late. Next time you send the notice on time.

(Interruptions)

PROF. RASA SINGH RAWAT (Ajmer) : Sir, let me
speak...(/nterruptions)

[Translation]

SHRI NITISH KUMAR (Barh) : Mr. Speaker, Sir,
on the basis of information given to this House by
Dr. Rongpi and the demands raised by people, |
would like to know the criteria for inclusion of any
particular group of castes in the list of Scheduled
Castes and Scheduled Tribes. There is a provision of
reservation for the SCs and STs everywhere in the
Constitution of india and that is provided in proportion
to their population. New castes and a groups are
included in the i1st of Scheduled Castes and
Scheduled Tribes frequently but the percentage of
reservation has not been increased and i1s still lying
unchanged. A tendency is Iincreasing to join that
group of castes. The reason behind it 1s to get the
benefit of reservation frcm the backlog of SCs/STs
Such a demand 1s made for this purpose and also 1o
rectily the tault incurred in the beginning to include
some castes in the above hst. But Dr Rongpi has
said something. | do not know whether the Ordinance
promulgated to include a group of Castes. tor which
now a Bill 1s being brought froward was promulgated
by the previous Government it 1s the present
Government, which 1s introducing the Bill Have
they applied their mind in this regard or not? |t
whatever Dr. Rongpi has said, 1s correct, it will
develop a horrible situation (/nterruptions) 1t also
relates 1o a Constitutional point because as per the
provisions of the Constitution, Scheduled Castes and
Scheduled Tribes are provided the facility of
reservation in proportion to their population. This
provision is not applicable on OBC. OBC has been
given more or less 50 percent weightage while SCs
and STs have been given 100 percant weightage.
Therefore, Constitutional Point 1s involved in it. i
you included any particular caste in the hst of SCs
and STs, their population wili increase but the
percentage of the reservation remains the same. The
percentage of resarvation for SCs and STs s {imited.
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Therefore, if you intend to include any group of
castes in the list, a comprehensive approach should
be adopted. if, without taking all aspects into
consideration, you include any prominent caste in
the list, a horrible situation will emerge. Shri P.R. -
Dasmunsi is informing that these castes exist in
Bengal also...{interruptions)

[English]

MR. SPEAKER : A point can be raised at this
stage, only by giving a proper notice. You cannot
raise it just like that. Everybody cannot raise this
issue.

{Translation]
SHRI NiTISH KUMAR : | am concluding.

If such a tendency develops, will anybody remain
in timit?...(Interruptions)

MR. SPEAKER : He has already given notice
Therefore, he 1s speaking. It cannot be allowed

SHRI NITISH KUMAR : If a particular caste is
included in the SC/ST list, a strange atmosphere
and a strange situation will arise. Theretore, | would
like to request you to ponder over the matter at your
level as 1o what was Dr Rongpi's as well as the
Government's intention behind this statement. First,
call a meeting of all the parties to discuss the matter
then introduce this Bill because heaven i1s no! going
to fall. Therefore, the Bill should not be introduced

PROF. RASA SINGH RAWAT (Ajmet) : Mr.
Speaker. Sir, before introducing this Bill, | would like
to state that we also advocate for social justice and
social equality but the Bill introduced by the party
which claims itself to be the Champion of social
justice 1s not the comprehensive one. |1 15 said that
several State Governments have written to the Union
Governmant for inctusion of some castes and several
castes and group ot castes have demanded their
mnclusion in SC/ST list Separate Bills for inclusion
o! separate castes are being introduced one by one.
The hon ble Mimister ot Weltare, Shri Sitaram Kesri
had given assurance that Scheduled Caste
Commission or Scheduled Tribe Commission will visit
every State in this regard and make a list of castes
or group of castes to be inciuded in the list of
Scheduled Castes and Scheduled Tribes and only
then a comprehensive Bill will be brought forward.
Therefore, | would like to request you to bring a
comprehensive Bill so that new probiem may not
anse everytime for inclusion of a particular caste
and as my fnend has said, tull information should be
given to all of us as fo what necessity compelled you
to bring this Bill. Therefore, this Bill shouid not be
introduced today ..(Interruptions)

[English)

MR SPEAKER : This is s Bill which has to be
Introduced. A notice has been given by the hon.
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Member, objecting to the introduction and so, | am
allowing that. it is not a debate where | have to allow
everybody. How can you do that? Shri Rawat has

) given a notice and therefore, | have allowed him to
say his point. | cannot aliow everybody to speak
hers.

Now, Shri Ramoowalia pleass.

SHR!I BALWANT SINGH RAMOOWALIA : Sir, |
have heard with rapt attention the views and concerns
expressed by some of the hon. Members of the House
about the inclusion of Koch-Rajbongsh: people | the
list of Scheduled Tribes It can be considered at the
time of consideralion stage when the discussion will
take place on the Bill, in the coming days But you
have directed me to briefly explain why the
Government Is introducing the Bill so. | will not take
much time of the House | know the constraint through
which we are 'o pass today because other issues
ate very important (Interruptions) The Ordinance
was issued on 27th January. 1986 As the period
had expired. the Ordinance was promulgated again

SHR!I NITISH KUMAR (Barh) Why?

SHRI BALWANT SINGH RAMOOWALIA Because
the Parliament was not in session

[Translation)

SHR! NiTISH KUMAR - Please telt us what i1s the
urgency in 11? The demand for inclusion has been
made in the case of many other castes aiso

MR SPEAKER Please usten to him

& {interruptions)

(English]

SHRA! BALWANT SINGH RAMOOWALIA Please
histen to me (Interruptions) Let me complete | am
coming to urgency

Now 1f my Governmen! allows the present
Ordinance 1o lapse then after 3rd July. the Koch-
Rajbony;shi people would have neither been in the
hst ot Scheduled Castes nor in the hst of Scheduled
Tribes They would have been no where So. | seek
the permission of the House to introduced the Bill

You have already directed the Government. |
assure you that my Government will take into
consideration the sentiments expressed by every
member of the House during the discussion The
Government 15 no! only concerned with but 15 also
committed to the weltate ot the &.!uiuled Castes
and the Scheduled Tribes so ! may te allowed 1o
introduce the Bill (Interruptions!

MR SPEAKER | am helpless Mr Nitish Kumar
you have been presiding over this House for a long
lime.
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[Translation]

SHRI NITISH KUMAR (Barh) : No, there is a
point. if any caste is included in the list the
population may increase but reservation is nat being
increased in that proportion.

MR. SPEAKER : Rule, 72 is very clear. At this
stage, it can be opposed on the ground that the Bill
initiates legistation outside the legislative
competence of the House.

The matter has not been opposed on the ground
of legisiative competence of this House.

(Interruptions)

MR. SPEAKER . The Minister is permitted.
Anyway it can be introduced with the leave of tha
House

{Interruptions)
MR SPEAKER ' The guestion is :
"That leave be granted to introduce a Bill
to provide for the inclusion of Koch-
Rajbongsht in the list of Scheduled Tribes
specitied in refation to the State Assam’
The motion was adopted

SHRI BALWANT SINGH RAMOOWALIA - |
introduce the Bill

MR SPEAKER . At the time of discussion of the
Bill. amendment's can be brought.

15.19 hrs.

STATEMENT RE CONSTITUTION
(SCHEDULED TRIBES) ORDER (AMENDMENT)
THIRD ORDINANCE. 1896—LAID.

[English)

THE MINISTER OF WELFARE (SHR! BALWANT
SINGH RAMOOWALIA) Sir. | beg to lay on the Table
an explanatory statement (MHind: and Englsh
versions) gwving reascns for immediate legisiation
by the Constitution (Scheduled Tribes; Qrder
(Amendment) Third Ordinance. 1996

15.20 hrs.
{Deputy Speaker in the Chair)

[Translation)

SHRIMATI SUSHMA SWARAJ {South Delhi) . Mr
Deputy Speaker. Sit. please allow me to speak only
tor two minutes | would like to share my persona!
happiness with the House which | am feeling on
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seeaing you sitting in this chair and addressing you
as Deputy Speaker. It is said that by sharing sorrows
one feels it less and by sharing happiness one feels
It doubled. If you allow me, | can make my happiness
double.

Mr. Deputy Speaker, Sir, multidimensional
qualities of your personality have been described in
this House. | can prove them authentic because you
and | have besn in politics altogether. We both have
been the Members of the same Legislative Assembly
and have also been the Minister in the same Cabinet.
But, here, | would like to tell the Members of this
House that Mr. Deputy Speaker and | hail from the
same state, same district and same town also. Some
years back, that town was politically regarded as
neglected but today, it has made its own identity on
the political map when the representative of that
town has been elected as Depuly Speaker of the
Indian Parliament. | extend my heartiest
congratulations to you and on behail of the people
of my homs town. | would like to thank the leaders
of all politicai parties for gloritying the name of our
city by electing him unanimously as Deputy Speaker.
Thank you very much.

MR. DEPUTY SPEAKER : Thank you.

SHRI SONTOSH MOHAN DEV (Siichar) . Please
mention the name of that town.

SHRIMAT! SUSHMA SWARAJ : it is Ambala
cantonment town of Ambala district in Haryana state
where Shri Suraj Bhan and | have been born.

15.21 hrs.

STATUTORY RESOLUTION RE :
CONTINUANCE OF PROCLAMATION BY
PRESIDENT IN RELATION TO THE STATE OF
JAMMU AND KASHMIR -CONTD.

[English]

MR. DEPUTY SPEAKER : We will now take up
Statutory Resoclution in respect of Jammu and
Kashmir to extend the President's rule for a further
period of six months with effect from 18th July, 1996,

Shri Chaman Lal Gupta may speak now.

[Translation]

SHRI CHAMAN LAL GUPTA (Udhampur) : Mr.
Deputy Speaker, Sir. while congratulating you, |
wouid like to start my point. | rise to suppont the
Motion moved in this House regarding extension of
Presidents rule in respect of Jammu and Kashmit
state for a further period of six months.

SHR!I GULAM RASOOL KAR (Baramulia) : | have
a point of order. If a resolution 1s put up in the House
under articie 356 and elections to legisiative
assembly are due to be heid, then the Government
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should get the consent of the Election Commission.
it shouid put up the rasolution in the House only
after getting the consent of the Election Commission.
| want your ruling on it because the resolution has,
been moved in the House but there is no mention in
it that the Government has got the consent of the
Election Commission. It has been moved in the
House without getting the consent of the Election
Commission. Can it be done under para 2-b of section
5 of article 3567

[English]
(Interruptions)

SHRI SATYA PAL JAIN (Chandigarh) : Mr. Deputy
Speaker, Sir, { would like to say one point. He Is
objecting to the moving of the Resolution. The
Resolution has already been moved by the Prime
Minister and the House has granted permission and
at this stage, when we are discussing it, there is no
point of order. | do not know from where has he got
it, what does he want from it and under what rule his
point of order has been raised. There is no rule and
provision for it when we are discussing the
Resolution...(Interruptions)

JUSTICE GUMAN MAL LODHA (Pali) : Sir, this
has no relevance so far as admissibility 1s concerned
...{Interruptions)

[Transiation]

SHRI CHAMAN LAL GUPTA : Discussion on this
issue is going on in this Houss for the last two days.
1t is a continuous discussion. What is the relevance
of a point of order in this regard. it shouid have been
raised at the introductory stage

SHRI PRAKASH MANI TRIPATHI (Deoria) : Today
is the third day of the discussion. At this stage, when
this resolution is going to be adopted, there is no
relevance In raising a point of order.

[English]

MR. DEPUTY SPEAKER : It has no relevance
Mr, Gupta, you please continue.

{Translation]

SHRI CHAMAN LAL GUPTA : Mr. Deputy Speaker,
Sir, | rise to support this resalution. That is because
even today, the situation in Jammu and Kashmir is
not favourable to revoke President's rule from that
State. A tew days back hon'ble Prime Minister visited
Srinagar. it was stated that he had visited that arvs
to take stock of the heavy fioods there. He has done
woll. 1t is a very good thing that the Prime Minister
wont there after eight years For this, he really
deserves to be congratulated. But let us see aiso
that he wen! there to take stock of the situation
created by the fioods and aiso reiensed 7 crore
rupees. But on the day of his arrival, a ‘bandh’ was
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organised In the entire valley. A complete strike was
observed there. But the Government tried to explain
that the strike was being observed in the wake of
increase in the prices of petrol whereas the fact was
that the people opposed the visit of the Prime
Winister and also said that they do not want the
Prime Minister there. Sir, | would like to submit that
militants are still dominating in Kashmir. At present,
the state is under President's rule. There is no
Government henceforth. Had any Government been
there, thare would not have been such incidents of
murders as taken place in the Doda district. | myself
had visited Kalwadi. | saw there that aeven members
of a family were murdered with a knite in a room. |
saw there that a grandfather and a grandmother,
their son and daughter and 'grandson and grand
daughther with two minor girls aged two years and
three and a half year were lying in a pool of blood.
This incident took place at 7 p.m. Militants went 1o
the village Kalmadi and murdered the members of
that family but the police arrived there only next day
at 4. PM. The Security forces personnel reached
there and found these two young girls clinging to the
"dead bodies of thaeir parents for about fifteen hours
continuously. How would God save them and what
would they be able to do in their iife. But this is an
actual happening that occurred in Doda. On 24th,
two boys, one eighteen years of age and another
nineteen years of age were kidnapped and thew
dead bodies were recovered later on Fifteen persons
were killed in Vearshala. The B.S.F. and C.RPF.
pickets are merely one and a halt kilometer away
trom that place but no police personnel reached there
for twelve hours. Whan it is enquired as to whose
responsibility it is, the C.R.PF. personnsl reply that
&' s the responsibility of the B S.F to look into it The
B S.F. personne! says that it is the responsibility of
R.R Hon'ble Prime Minister is not present here. |
would iilke to mention that a file has been lying
pending in the office of hon'bie Prime Minister Shri
Narasimha Rao for past one and a hall year for
taking a decision as to whether the Rashtriya Rifles
is Superior or the B SF The Government has not
been able to decide the issue for one and a half
year. What should we make out of #1? |s Government
functioning there? Some children who were making
bombs were apprehended trom a D.C's house in
Anantnag The D.C was found to be involved in it
it was announced that the D C. would be implicated
in it. But do you know what happened afterwards.
The same D.C. continued working as DC. al
the same place for four months and atter four months
1‘0 was transferred 1o another place Now you tell
¢ that some people are caught making bombs in a
D.C's House and nobody dares point a tinger towards
that D.C. Would you cail this a Government? The
Governor dismissed 80 police personnel. Some of
them were Government servants and some were
such empioyess and police personnel who had gone
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to Pakistan and were apprehended while coming
back trom Pakistan. They were in jall but they kep!
on drawing salary for two years. The persons who
remained in jail for two years, who have taken
training in Pakistan, who are Government Servants
and still they kept on drawing salary. So the Governor
dismissed seven employees. A few days after their
dismissal, a strike was heid there and the Committes
is stili reviewing the cases of the people who had
been dismissed.

SHR1I NITISH KUMAR (Barh) : Mr. Deputy Speaker,
Sir, it 15 already 3.30. Therefore, Private Members’
business sould be taken up.

MR DEPUTY-SPEAKER : Shri Chaman Lal Gupta.
It is 3.30 p.m, now Private Members' business will
be taken up You can continue your speech later on.

[English]

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND DEPARTMENT OF TOURISM (SHRI SRIKANTA
JENA) : Sir, we may continue with the Statutory
Resoiution on Jammu and Kashmir after six o'clock.
We can extend the time of the House as we have to

pass this resolution today itseit so that it can go to
the Rajya Sabha.

(Transiation)

MR. DEPUTY-SPEAKER : That will depend on
the House.

[English]

SHR! SRIKANTA JENA : If ali of us agree, after
the Private Members' Business is over, we can sit for
a while and pass this Resolution so that it can go to
the other House as it has {0 be passed before 17th
July, 19886,

[Transiation]

SHRI NITiSH KUMAR : Sir, it is 3.30 Private
Members' business should be taken up.

SHRI CHAMAN LAL GUPTA : 1 shall conclude
my speech whenever you ask me.

[English]

SHRI JAG MOMAN (New Delhi) . We have no
objection We can continue it after six o'clock.

SHRI SONTOSH MOHAN DEV (Silchar) : There
are 8 number of precedents in the House, when
because of some important matter Private Members’
Business was deferred for 10 or 15 minutes. So, you
may please allow him to tinish his speach.

[Transiation]

SHRI NITISH KUMAR . Mr. Deputy Speaker, Sit,
Private Members’' business begins at 3.30 and two
minutes have already passed sver since. Right now
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you please take up Private Members' business and
then at 6 O'clock, we will see as to what should be
taken up.

MR. DEPUTY SPEAKER : Shri Gupta, you may
continue after six O'Clock.

[English]

This House will now take up the Private Members'
Resclution on. Unemployment, moved by Shri
Katheria. Before we take up this Resolution for
discussion, we have to fix the time. Shall we fix two
hours for it?

SEVERAL HON. MEMBERS : Yes. Sir

15.33 hrs.

PRIVATE MEMBER'S RESO' UTION RE .
UNEMPLOYMENT

[Translation)

SHRI PRABHU DAYAL KATHERIA (Ferozabad) :
Mr. Deputy Speaker, Sir. | extend my hearty
congratulations to you for having been elected to
such a high office in the Parliament. You have been
unanimously chosen for this post and are new
adorning this position with your presence.

Mr. Deputy Speaker. Sir. | beg to move that

‘With a view 10 check ncreasing
unemployment and tor generating more
employment opportunities. this House urges
upon the Government-

(i) to provide financial assistance 10 existing
small scale industres:

(11} to set up new small scale industries and
provide necessary Infrastructural faciities
like loan, electricity, marketing etc to such
industries.

(iii) to reserve certain areas of production for
small scale industries; and

{iv) to set up a National Craftsmen
Development Bank”

Sir today unempioyment poverty and hunger
are spreading like epidemic and are indicative of
the fact that it small scale industries had been set up
In rural areas. the unemployment helplessness and
proverty would not iave ncreased in the country on
such large scale Even after 47 years ot
independence no measure has been taken for the
development of small scale industries The
Government has been lormuiating policies and
laws but the intennions have never been good
Therr policy has never been sound They kept on
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giving all kinds of incentives to large scale industries.
They did not give incentives to the small
scale industries in the manner they should
have been. That is why there is unemployment and
hunger today. If the small scale industries in rural
areas had basen given the incentives and the'
basic facilities like electricity, water etc., the small
scale industries would have been surviving
independently.

Sir, the Government extends full protection to
the large scale industries but it is a unfortunate that
even after independence, the Inspectors’ Raj prevails
in the small scale industries, functioning in the
country and that is the reason the small scale
industries are not flourishing.

Today people who want to run small scale
industries in rural areas are exploited by the
Department of Small Scale industry. Thereafter they
are exploited by the Department ot Powar and by
banks. At last he becomes 50 much helpless that he
does not find himselt able to run his own industry.

Sir, | was a member ot 10th Lok Sabha also. At
that time the Minister of Finance had made an
announcement and gave assurance tha! inspectors
system prevailing in the Small Scale industries will
be checked within three months in the country 8ut
it has not been done unt! now A poet has rightly
sad -

Wo wada hee kya jis par ama! ho jaya"

Sir even today inspector raj is stiil continued.
Today, large scale industries are being encouraged
that is why small scale industries are not tiourishing

Sir, even today 19 percent peopie living undet
poverty line are facing problems because of lack ¢
employment opportunities Today. large numbaer of
people are leaving rural areas Who is responsible
for this? People ftom rural areas are migrating to
Metropolitan Cities like Delhi, Calcutta, Madras, and
Mumbai and there by increasing the poliution in these
cities if those poor labourers and farmers of such
rural areas are provided employment and arrangement
et their hvelihood 1s made then | think they will not
migrate in such a large numbaer All this 1s happening
cnly because no attention been paid towards them
Ait the Governments have protected only big
capitalists I they had given protection to the amall
scale industries, this stuation would not have arisen.

Su, | would like to say only that small scale
industries are not fagging behind in any teid. Today,
45 percent of the production in the country is being
done by the small scale industries and s contribution
in expon fieid 18 35 percent | think that small scale
indusines are not lagging behind In any matter |
would like to criticise the Government. The
developing country like india should iearn & lesson
from Japan. Japan is the smaliest country of Asia,
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where small scale industries are dominating till today.
Small scale industries are established in every house
there. Thay are running electronic industries though
it is manufacturing spare parts of Television or Tape
recorder. There, industrialists are producing small
things. Even today, Japan has established its name
in the world in the field of small scale industries. On
the contrary,in the developing country like India,
small scale industries have become sick as a result
of wrong policies of the Government of India.

After all whose reponsibility is this? Mr. Deputy
Speaker, Sir. the people who have been in powet
have not given protection to the small scale
industries. rather they have protected only large
scale industries. Our respected leader Shri Atal Bihar
Vajpayee had once told in this House that so long
as the elections are contested with black money, our
democratic system cannot be strengthened as
corruption spreads because of this. Big industrialists
of the country give crores of rupees as black money
to Members of Parliament for contesting election
This is the reason that industrialists get their work
done in whatever manner they like Till it goes on.
corruption will be the main 1ssue That 15 why big
industrialists are getting protection and the small
industrites are no! getting the protection

Our Communis! triends of CPM are not sitting
here. What is the position of Calcutta today”? These
peopie say they are the weli wishers o! dalits and
minorities Today 20-30 percen! pecple in Calcutta
are in such condition who are forced 12 cafty peopie
on rickshaws like a naked horse How strange It is
In a metropohs like Calcutta where foreign tourists
come in large numbers such things tappen there
» und our communist triends say that they are well
wishetrs of both 'dalits’ and ‘minorities Mr Speaker
Sir. these people o! Calcutta are suftering from
poverty hunger and helplessress Had our
communis! triends worked there propetly this would
not have been the condition

Mr Speaker. Sir | hail from Frozatbad There are
around 400 such small scale ngustries which not
only export theor products in india bu! also export
these items 1o foreign countnies and earn huge
toreign exchange (n the year 1963 the Government
through an order of Supreme Court got about 300
units closed down It must be mentioned that the
Government had agreed to supply gas to those unit
as a result of protest made by respected Shn Atat
gihar Vajpayee and Shri Rawa! Even today we are
heing given step-motherly treatment Those 400 units
+ngaged in bangle and glass work are now becoming
sick, There is no arrangement ol water and electricity
tor the workers. They work In such conditions there

The provident fund of the dally wage workers is
deposited in their oftice and they cannot get it |
therefore, request you to note this paint also
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The Governmant had promised to supply natural
gas by 1996. Today in Firozabad we are being given
step motherly treatment in this matter too. The rate
of the gas being supplied in other districts is Rs.
3500 per thousand cubic meter whereas we are being
charged Rs. 5100 as registration Why such a dual
policy is being adopted? Who is responsible for this?
Our region Firozabad is known as Suhag Nagri, why
there is so much partiality with it?Please note this
point also.

Mr. Deputy Speaker, Sir, | am again going to
discuss the matter relating to the people living under
poverty line Even today, 19 percent people are there
who make arragement for the livelihood of thair
children by way of coflecing the vegitables which
are thrown out in the vegetable market.

{ would like to say with deep sorrow that this
condition 1s the result of the wrong policies of the
previous Government Today those very people speak
of social equality Even today, 20 percent people in
the country are such who sieep under open sky
without having their meal. They have not even a hut
for shelter, whereas there are 30 percent peopie In
the country whose bathrooms alone cost Rs. 20
crores They are alsc born here. What to talk of their
independence What 1s this independence for? Even
today. those people are given step motherly
treatment This 1s a very shameful act. Until and
untess small scale industries and cotlage industries
are tiourished.unemployment, helpiessness and
hunger will not stop Therefore, the rural industries
should be provided necessary facilities which is
essential too

In our country there are five crore unemployed
people but only a small number of peopie are
registered with Employment changes. A large number
of people are not registered with Employment
Exchanges. You can imagine the axtent of
unemployment in the country.

| would like to urge upon and demand that the
rate of natural gas given to the small scale industries
may be reduced from RAs 5100 per thousand cubic
meler 1o Rs 3600 par thousand cubic meter. The
minimum capital ot the small scale industries may
be increased from Rs 75 lakhs to Rs three crores

Provident fund amount should be paid directly to
the daily wage labourers in small industries. Once
this amount I1s deposited in the office they do not get
it back

My next point is that in 1981, small scale
industries used to satisty a number of inspectors for
their tunctioning As | have alteady spoken on this
point Therelore, |-do not want 10 repeat it

We should take steps o ward oft the challenges
taced by the small scale industries Today, they have
to pass through a tough competition This is the
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biggest irony. Therefore the area of their opaeration
should be earmarked. It should be ensured that the
items produced by small-scale Industries are not
produced by big industries. It is unfortunate that in
a developing country like India, the Multinationals
are making potato chips and bhujias. Such items
can be undertaken by small scale industries. |
apprehend that due to the policy of liberalisation,
our three lakh small scale industries, which have
become sick, may get ruined. Therefore, the area of
operation shouid be earmarked. If the need be a
stringent law may be got enacted by Parliament for
this purpose. It the intention of the Government is
malatide, no law prevent muitinational companies
from manufacturing these things. It is being talked
about that big crocodile are gulping small fishes.
Various muitinational companies are entering
India.

MR. DEPUTY SPEAKER : You wiil have the right
of reply. Therefore, you would be able to express
your views later also.

SHR! PRABHU DAYAL KATHERIA : Mr. Deputy
Speaker, Sir, | am going to conclude. | waelcome
Multinationa! companies in India but they should be
prevented from manufactuting potato chips and
bhujuas. The Government has already made
provisions for liberalisation. | feel that it is & serious
issue.

My [ast point is that we have got skilled workers
in our country and they are earning fame abroad
also. They have produced things like handicrafts,
carpets and brass wares with their own hand. My
submission is that National Craftsman Development
Bank shouid be opened for these categories of
artisans. So that economic security could be made
available to them through this bank.

Mr. Deputy Speaker, Sir, before concluding, |
would like to speak only on one more point, as |
would be getting time to reply. It the Government
enforces this law seriously after its enactment. | think
the unempioyment and starvation will be done away
with as a result of competition among smali scale
industries.

Mr. Deputy Speaker Sir, | thank you for giving
me time to speak.

[English]

SHRI P.R.DASMUNSI| (Howrah) : Mr. Deputy
Speaker, Sir, the Resolution brought by my dear
colisague and triend, Prabhu Dayal Katheriaji on
unempicyment, which is specially related to the small
scale sector's development, is really a very important
and significant Resolution.

At this moment, in the entire country, the
unemployed young population is looking forward to
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the Governmant and the nation as a whole for their
future. In that given context, when | see, particularl
this Resolution, | take keen interest to participate in
ls. It Is.not merely that | would like to convey my

tesling but | feel that this Is a time when cutting -

across tha Party lines, we must very constructively
contribute in a manner that heips the nation to decide
the destiny of the unemployed youngsters of this
country so as to make them self-reliant young people
for tuture.

Mr. Deputy Speaker, Sir, the points made out by
my dear colleague and friend, Prabhu Dayal
Katheriaji, as laid out in the Resolution, have clearly
thrown a few stones In the window as to how thigs
will be taken up.

As you see, today, in the entire country, the
number of registered unemployed is a little over five
crores. In West Bengal alona, from where | represent,
the registered unamployed peopie are more than 65
lakhs. | will not be surprised if in another two years.
it will reach rear about a crore.

| may recall those days of 1967 to 1870 when |
was a student of university. Everyday | used fo see
blood-bath on the roads under the jamous Naxalite
movement. Eminent percons in those days used to
write in the columns that this was due to the
frustration among the unemployed youth, and rightly
so.that was one of the main and principle reason.
The movement is over. Many people lost their lives.
In those days, the number of registersd unemployed
in West Bengal was more than 7.5 lakhs. But loday
the reality is that there are more than 85 lakhs
unemployed. Ye! we are stlli approaching this
problem with a much sense of sorrow.

The small acale sector today should not be
regarded as small scale in the narrow sngle of the
industrial vision. It is a sector which is specially
taking care of the entire nation’s daily needs. Right
from morning when you get up from the bed from
using the tocth-paste till the time you retire to the
bed, whatever you use, out of 10 items, | can single
out that eight items that you use from the small
sector. And that particular sector is now facing a
serious crisis. That is why the additional employment
genaration progamme I8 at a halting stage. There I
no time for me to explain eveything in this Resolution.
But | will narrate a few things only because many
other speakers will participate today In this
Resolution.

Mr. Deputy Speaker, Sir, when | used to read
about Mahatma Gandhliji in the days of the national
struggle, | came to know that it was Mahatma
Gandhlji who had first seen in his far-sight as to how
the larger section of the people couid be involved
for self-reliant economic programme 1o ge! soms jobs
and, at the same time, 1o have s feeling of some
creative contribution for the country. That was during

-
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the national struggle against the British-managed
and the foreign-monopoly-managed big industries,
specially the clothing made by Manchester. Gandhiji
innovated the idea of charkha and because of that,

4 Khadi and Village Industries came into shape after
freedom. These industries involve millions and
miilions of people. Till today the very charkha
symbolizes the ego and the ideals of our nation's
pride, in the sense that how Mahatma Gandhiji saw
to it that a larger section of the pecplie ge! involved
in it to get things done.

Now today the Khadi and Village industries are
in a very bad shape | consider it one of the very
largest Government organised public seclor where
the small scale industlries programme Is gaining
ground in favour of craftsmen Half of it is full of
craftsmen Everybody is taking the certificates (n the
name o! helping the unemployed youth { can say
with authority that it the CBI only takes up of the
Village industries Commisston to see and go 10
respective parts of India as to those who are taking

. the licence of Khadi and Village industiries and how
they are managing the lorces at the grass-roots they
will find that it 1s no! the youth who are benefited,
but a few individuals in benam: management. looting
the subsidy of the Khad: sharnng the bocty with few
of the gangsters and destroying the prospects of the
tuture of the nation and depriving young people in
the villages This 1s one point | like to tell you today
| know, that the Government, if they are sincere, can
do it immediately This 1s the only sector where the
Government money 1s being spoiled without providing
rehef to the youngsters and the craftsmen

My second point is aboutl the banks in majorty
ot the banks they study the proposai. the market
approach and the maleral that willi go out for the
market In conmivance with a few penple they are
advancing the ioans knowing fully weli that it will be
ealen up and there are a number of units which did
no! see the fight ot the day

S0. my proposa! is like this, it the Government
can consider Only las! week | was addressing a
meeting of the Federation ot Small Scale Industries
at Calculta since my constituency s a viactim of the
largest number of closed small scale unis. 1e.
Howrah, | have studied the whoie thing It is a very
peculiar and tunny situation The banks n
connivance sometimes with the big industries. have
8 meeting in advance such which of the small scale

° units whose advances should be delayed-which have
10 get the raw matenal in ime and go to the marke!
for compaetition-so thal they become Sick and the
moment they become sick they got! lo manage
themselves, either selling it outl or teasing out or
thereby close it throughout There are & number of
instances. | can cite any number of instances but
there is no time al my disposal at the moment So.
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through some vigilance of the banks and the
Government some special monitoring arrangement
of the tunctioning of the small scale industries must
be made.

Now | give two examples Guest, Keen and
Williams is known to be one of the largest units, of
the big scale The same components are made by
the small scale units at the same place in the smali
scale The banks take special care that unless the
Guest Keen Wilhams material comes in the market
the ancilary companies who make the same
component do not get the bank s advance in time |t
is a peculiar atrangement going on for years together.
This 1s a very unholy arrangement all over every
part of the country wherever there ts a big scale and
small scale and nobody I1s there to stop anybody.
And 1 1:nd that there i1s only one thing When the
banrking peopie retire they are well placed in those
big units as consultants or something eise | think
there 15 an unhcly arrangement That is why the
small scale 1s dying and it 1s not because of the
entrecraneur's fault

Lastly | must say this because this 1s a Private
Memters Resociution | belong to a party which
propounded the concep! of the liberal economy But
| do have stll reservations The manner in which the
door of hberalism i1s geting up 1t is deliberately hitting
the basic foundation of the small scale industries
the dream of Pandit Jawaharlal Nehru of the very
self-aconomic reliance ot the youngsters,

| give you two exampies The day Dr Manmohan
Singh used to announce that "l am giving so and so
rebate. so and so concession. or giving such and
concession, so and so customs duty or excise dutly
rellef”. a message used 1o go to Japan and Korea
that the Indian climate 1s very goed On the very
same day 8 smali entrepreneur-who educated his
son up to MBA selling the ornaments of his wite. 1
take charge ot his small scale unit which is going 1o
be a medium scale tomorrow. to empioy a little more
young people to solve the unemployment problem
and instal a machine, the products of which will
come out in six months time in the market-hinds that
the costing system and the sconomic production in
the marke! have no meaning

16.00 hrs.

It 1s because the concessional advaniage will be
exploned largely by the large scale sector at that
time In the recaession lime. the small sector will not
get any advantage or compensatory allowances even
by the banks Even the moratorium, the concession
in the duties will not come. So they decided to close
the units and ge! back to homa This has happened
in many sectors. The liberalisation policy has caused
not one but thousands and thousands upcoming
small scaie industries in the last four years to close
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their units, causing unemployment to thousands and
thousands of people. | can cite examples after
examples as to how it has been caused. Of course,
my friend has quoted Japan, Singapore and South
Korea. | am not enamoured about these countries. |
have bee there, | have studied about them. They
have developed small scale and big industries and
have developed many things. Japan, Taiwan, South
Korea and Singapore have an in-built arrangement.
They never any problem of population or the problem
of war. They never knew what is called Defence.
They are looked after as the lackeys of the United
States and still they are being managed by that
country in the matter of Defence. Their way of
arranging the in-built economy in their industrial
sector. as compared to India, is altogether different.
So. | am not going to argue on that point.

My dear colleague has suggested that the limit
should be increased trom Rs 75 lakh to Rs. 3 crore
But the recommendation of the Federation of the
Small Scale Industries. keeping 1n view the
inflationary rate. is that it should be Rs five crore
The amount of Rs five crore i1s nothing The cost of
modern plant and machinery calcuiated
hypothetically i1s Rs three and a half crore. If | want
to start a small scale imdustry. it cannot be just within
the Rs. 75 lakh Iimit It has to be a bare minimum
limit of Rs. five crore.

Mr. Deputy Speaker Sir. | want to gi!ve an
example. Because of this iimit of Rs. 75 lakh. no
small scale industry can be built with a greater vision
Take the Engineers of Jadhavpur University of
Calcutta They learnt Engineering education. They
set up on the Scuthern Averue Hoad of Calcutta a
restaurant These engineers are serving food When
| enquired them as to why they have opened up a
restaurant they said. "we are engineers What can
we do with Rs 75 lakh? What machinery can we
install? What shali we manufacture? We are the
trained Engineering Graduates What do we do”?
We cannot do anything else Who will histen to
us? I we negotiate with the bank, the bank will say
that it 1s the prescription of the Government’

Theretore | feel that Rs five 5 crore hmit will
prcvide opportunities to a number of unemployed
youngsters whe have qualfications of M.Sc. B Sc .
€ Com  Engineering Degrees etc . to club
themsleves tcgether and to plan many more things
» sectors hke agficulture and in many other
ways especially in the small scale sector

Sit | wouid iastly say one poinl, My dear
colieague has suggested to set up new small scale
ingustries and to provide necessary infrastructural
facilities Now no State Government 1s monitoring
the industrial sectors. There are sheds, plols and
lands but how are they being used?
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I will refer to my State. Till today not a single
industrial sector has grown after Dr. B.C. Roy. In my
district, there is a sign board of State industrial sector.
There are huts where In the evening the drug
paddlers are gossiping. The unemployed youth see’
that there is a big signboard. There is no industrial
saector, no industry, No entreprenaur has been given
any new opportunity. The tunctioning of the D.I.C.s.
in the respective districts has become only to receive
the paper on political patronage and nothing else.
The situation is so sordid that | cannot explain it to
you, These days the identification of an unemployed
youth is not that he is unemployed, but his first
identification is which Party does he belong to.
Unless he is sufficiently certified by a political colour,
his paper is not scrutinised at all by the authority of
the bank. How long will they go on fighting? This is
leading to a very serious situation.

| know the days of maxalites during 1967-71. |
am worried thalt the manner in which il is
approaching. the situation is not so far away that all
of us will be defied in the street.

All of us will be defied by the youngsters outside
Parliament unless the Government respond to this
issue as the biggest priority. | was listening about
the United Front Government's Minimum Programme.
It was a good one. But | will request the Prime
Minister, through you, about one thing, that s
unemployment | am not saying that he will solve the
unemployment probiem so quickly. At least a priority-
based programme. to take care of the educated
unemployed immediately. to get out of the corruption
link ot the banks and other sides, is to be taken up
and uniess 1t 1s taken care of. it will be very difficult.
Even to provide foan they ask ‘How much
percentage will you return me back? Otherwise the
finance will not be given | got three such cases
referred to vigilance but nothing has happened. |
have phoned in at the top and they were rescued |
did it 1n one bank; bu! nothing happened What
to do” Even youngsters get loan |1 get a loan of
Rs 75 lakh and it | am to give 10 per cenl of it
immediately to ge! it by hook or crook, what do | do
business with? who will protect me? This is another
problem with the unemployed young people in this
country

Therefore, Sir. | request you for three things and
then | conclude my speech

Fustly, the hmit should be increased to Rs five
crore.

Secondly, in the areas of smali-scale functioning
and development. there should be a compuisory
direction by the Industry Minister of the Government
of india that all big units’ ancillaries should be
supplied by the smalli-scale units and they should
not compete with them in the smali-scale sector,
whatever may be the liberalisation of economy.
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Thirdly, it any unit wants to come to India from
abroad to take advantage of the liberalised economy,
let them do i. | do not mind. But that should be in
selective priority sectars of the Govaernment of India
like life-saving drugs, petroleum, Power sector etc.
¢Whichever sector can be managed by our indian
small-scale entrepreneurs, they shouid not be
earmarked for the foreign countries like the East
India Company's invasion of India.

This is precisely what | would like to appeal on
behall of the unemployed youth ot the country. | am
thanktul to Shri Prabhu Dayal Katharia for bringing
up this Resolution.

[Translation)

SHRI NITISH KUMAR (Barh) - Mr Deputy Speaker
Sir, first of all, | want to thank Shn Prabhu Dayal
Katheria, who has brought this Resclulion on a
burning issue. The way unemloyment is Increasing
1s a matter of concern The policy-makers ot this
country had emphasised on industnahsation 1n order
to remove unemploment They had announced a
policy of protection to small scalc (nducines But our
experience shows that small-scale industnes have
got protection The small scale and cottage industries
are facing gradual extinction, giving way to big
industries The MNCs are coming in their places
Shri Katheria has rightly asked as to which industries
the foreign companies will be permitted to set up

Today, United Front Government is in power
Theit Common Minimum Programme has also been
published After going through . it ts observed that
they would not let the foreign companies come Into
non-priority sector But this is just [ike a general
statment What 1s their real intention 15 yet to come
n open Now, Shri Murasoli Maran i1s the Minister of
Industry A controversy has started foilowing his
announcement It appears that Mimisters of United
Front Government are speaking in ditterent tones
The discussion takes place 1n the Steerng
Commiuttee conshituted for its internal coordination.
Some points fiter out and they are reacted upon

Then. a drama slarts tor bringing improvemants

The United Fron! Government has stated 'n its
Common Mimimum Programme that they would not
le! the MNC's enter into non-priority sector But 1t is
not known as to which 1s the priotity sector It s
understandable if they come in the held of electncity,
roads, aeroplanes etc but MNC's are coming for
making Bikaneri Bhujia, seling vegelables and
Papads. it the MNC's sell vegetables. then the road
vendors will be deprived of their hivelihood This 18
the policy of the Congress which you are followmng
Although you say very proudly that you would not
lollow the policy of the Congrass The Janata Dal is
a8 major constituent of the United Front Government
and it believes in Gandhian economic policy
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Gandhiji had always spoken in favour of small scale
industries. When they were in the opposition. they
espoused Gandhian Philosophy and talked of
foliowing Gandhi an principles. However, after
assuming power, their tone and languge has been
undergoing a change.

It is a policy related matter as to how small scale
industries and cottage industries will get protection
and how it would be ensured that the people who
have got empioyment, do not lose their job. Where
does this Government want to take this nation? Do
they want! to take this nation towards destruction? |f
you want to ruin this nation.then you may continue
your old policy but if you want to save this nation,
then you have this opportunity to show courage and
abangon the old economic policy launched by the
Congress If your intention, is bonafide you can
enforce your policy in the country and thus save the
nation Otherwise, you continue to follow the policy
of the Congress on the excuse of not displeasing
them

| would like 10 tell how educated unemployed
people sufter in this country. The unemployed youth
run from piftar to post in order to get ioan from banks,
I have been a Mimster in V.P Singh Government
The policy of that Government was to make the right
1c employmen! as a fundamental night. In this rega’d,
we had even prepared a constitution Amendment
Bili It the ngh! 1o employment i1s made a fundamaentatl
right. then ali problems of unempioyment will be
rescived Dunng the Congress regime, a Prime
Minister Employment Scheme was launched Under
this scheme unempioyed youth were give ioan of
Rupees one fakhs for sell-employment. These youth
had to run from piliar 1o pos! for getting this loan |
had seen a big adverhisement at that time about this
scheme Sometimes girls were shown and at imes,
boys werea shown do:ng a job in that adventisement
It was told therein as to how the country had
progressed under this scheme But the fact 1s that
uniess and until the bank manager gets a gnod
amount as bribe. the youth would not get loan

In this way there was a fraud in the name of this
scheme and n the publicity of the Government on
electromic maedia (n fact not a single ordinary person
was benefited by this scheme | cannot say ! some
important persons had got s benetit

We are the reperesentatives of public. Many
peopie came to meet us | recail the case of an
unemplioyed youth whose application under the Prime
Minister's Rojgar Yojna was sanctioned at every ievel
but loan was not given to him by the bank | wrote
a letter 1o the Managar of the Bank and to the Finance
Minister but all in vain He did not get loan from the
bank The Manager of the bank torn oft my letler in
tront of that youth This 15 the unempioyment situation
In the country. When | was coming here 1o attend the
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sassion, that youth was complaining that he didi not get
loan so far. Therefore, | request you not to foliow the
path of Congress. Be strong, | want to encourage
you for taking decisions according to your polocies.
Otherwise you will be blamed quilty for going astray
to your policies and reverences and that you have
changed your mind. Today, you are adopting
multinationals and leaving Gandhian ideciogy. When
we mention the name of Gandhiji we start talking
about cottage industry, Gandhiji encouraged people
to wear khadi. There are some basic conditions for
getting primary membership of Congress Party and
one of the condition is that he will wear handloom
or khadi cloth. You can get a survey conducted to
find out as to what is the number ot congress leaders
wearing khadi. We. the leaders form. U.P. and Bihar
still wear khadi...(interruptions} | know that you do
not wear safari. Shri Arjun Singh used to wear satari
and | have not seen him n khadi when he was in
Congress Party. But now when he came out of
congress and he could not prove himselt a true
congressman, we see him wearing khadi what | mean
to say is that now a days congressmen believe in
safari culture. How yocu would encourage cottage
industry?

Gandhiji had said that spin and weave the yarn,
this way you will pass your time and people will get
employment That is why khadi industry is given
protection even now. Commission is given on
purchase of khadi to encourage people for khadi.
But | have came to know through newspapers that
commission given on khadi has been stopped.
Please look into this Shri Devendraji is sitting at the
seat of the Minister of Industry, Shri Raghuvansh
Prasad and Khalpji are also sitting here | would like
to requast you to see that the commission given on
khad: is not withdrawn . (interruptions)

SHRI BHUPINDER SINGH HOODA (Rohtak) : We
all agree with you.

SHRI NITISH KUMAR . Stern action should be
taken to check corruption pervailing in khadi industry
It does not mean that the rebate given on khad! on
the occasion of Gandhi Jayanti should be withdrawn
because at that time we all purchase khadi. Mr.
Deputy Speaker, Sir. | think you may be purchasing
khadi at that occasion. {t should be given protection
because nothing can be done without providing
peotection to cottage industry.

Mr. Speaker, Sir, there has been a fraud in this
country on the issue of child labour. What is
happening in the name of child labour Now Shri
Sangma has been chosen as Speaker. Formerly he
was Labour Minustet, In the previous Lok Sabha when
we ask him that the carpet Industry has to obtamn
centificate from certain Institutions certifying that child
labourers have not been engaged in the indusiry
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Then they can seli carpets in foreign countries. The
demand of Indian carpets is immense in the world.
When forelgn companies producing synthetic carpets
found that in comparison to India market ot thelr
carpets is shrinking and Indian carpet market is
flourishing, they raised the issue of child labour t¢
discourage the demand of Indian carpets. One day
we raised this question but he did not understand
my point and said that the problem of child labour Is
being dealt strictly. Children working in tea stalls,
hotels and mines should be stopped to work there.
But at the same time | would like to say that the child
jearn this particular skill within §-7 years. 1t is
traditional as well. It is a gensetic character for
example the shape of testh of people balonging to
non-vegetarian groups forms accordingly whereas
shape of teeth of vegetarian people remaln differant
as original. They face problam in chewing flesh.
Similarly a person (earn any skill durlng his
childhood. It take a littie time to learn weaving carpet.
The carpet industry will ruin if you stop child labour.
This small scale Industry wilt vanish. As a result of
it big industry will take over these small scale
industries. Thereafter synthetic carpets of multl-
national will enter our domestic market and.carpet
market in abroad will shrink. This there are severa!
aspects related to this.

The credit goes to Shri Katherna. The Government
has given assurance to provide loan for it. People
come to bank for running capital. Shri Priyaranjan
Dasmunsi has said that a board has been instalied
there n my constituency there is an industrial estate
where tirst of all a scooter tactory was set up and
fater an. another tractor faciory was set up there. But
where those factories are now? HM.T. is a publi
sector company. We have written several letters in
this regard but nothing has been done.

| would like to say that nothing will be done i
you fix State Governments' responsibility tor it as
has been done during the period ol Congress rule
and it is stil! out of contro! |n Patna there is a board
bearing the caption 'industrial Estate’ but nobody is
there to look atter it Such is the condition of
industrial Estates all over the country. Therefore, so
tar as the matter of handing over the small scale
industries 10 the entrepreneurs is concerned. they
set up their industries only when they get loan and
running capital. Otherwise, there are some persons
who got loan for this purpose but they have
purchased gold in lieu of setting up Industry, as the
amount was not sufficient for industry. They tried to
run away when the industry became sick and thus
industrialisation could not take place. Banks do not
give loans, they create troubles for people, this
should be looked into. The products produced in
small scaie industries are not glven market
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protection. They cannot compete with bij industries
until we give them market protection. Therefors,
protection should be given to them in order to keep
the cottage industry in working condition in the
aountry.

East Indla Company came. We have heard a lot
of praise about the silk ot Dhaka, that the entire
length of cloth could pass through a ring. The
Britishers came and they put an end to it. Their
thumbs were cut. The same situation is arising today.
People are being displaced in different manners.
When it was not tound possible to cut their tingers,
they are being rendered unemployed in diffarent
manners. Every time on the eve of the Budget. the
organisations of the small entrepreneurs turnish their
representations to the Members of Pariiament in
respact of vatious problems faced by them, whether
these are In regard to the matter of limit, or putting
restriction on the items to be manutactured in small
scale industries or the issue ot running capital etc
As a matter of fact the position is that they never get
protection The Finance Minister makes a few points.
&£yt they are naver impiemented. Their problems are
not looked into properly This proposal has been
made before the presentation o! the Budget.
Therefore. through you, upon the Government | would
like fo urge that this should be looked into and every
possible protection ang support shouid be exiended
to the small and cottage industry Every person
should get employment. Bapu had said that labour
is the greatest asset of this country We have not
capital. We should set up small scale industries,
which require more manpower and low capital
investment. Only then we can provide employment
to all, bring about industrialisation in the country
W d take the nation on the path of progress. We
rneed such machines, which would enhance the
efficiency of our hands and not render us
unemployed You should formulate such a policy. |
would like to request the Governemt to accept the
proposal given by Shri Kathena and also to announce
steps for extending protectiod on behall of the
Government. At the same time amendment may be
made in Constitution to make provision for Right to
Work as Fundamental Right. Unless and until Right
to Work is made a Fundamental Right, the nation
cannot be saved from the clutches of the
multinationals. The day we make the Right to Work
a Fundamental Right, every unemployed youth will
have the right to claim either for employment or
unemployment allowance. In such a situation the
nation will have to formuiate such a policy
,‘Hnrorruprlons)

SHRI PRITHVIRAJ D CHAVAN (Karad) From
where will the money come?

SHR! NITISH KUMAR . 1t wili be
arranged...(Interruptions) Corruption and scams
should be checked. Matador service has been
provided for the Members of Parllament. The same
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can be provided for the Ministers also. At present,
each Minister has a separate Bungalow. All the
Ministers can be accommodated in muiti-storeyed
flats to enable them under a single security cover. If
you have to bring them to the Parliament House,
they can be bsought in a matador or a bus under the
single security cover.. (interruptions)

SHR! RAMESH CHENNITHALA (Kottayam) - You
should have done this. when you were a Minister
{Interruptions)

SHRI NITISH KUMAR : | remained in power only
for eight days During that time we were discussing
on the matter to make the Right to Work, a
Fundamenta! Right At that time we concentrated on
meaningtyl thinking Now 1t is all lost Now those
things are being forgctten by these people also.
These people have gwven up austerily measures.
Now it is becoming a status symbol Unless there is
a convoy of ten vehicies behind the Minister, he
does not think he is a Minister. .(Interruptions) Shri
Devendra Kumar Yadav Is sitting He was a Member
in the pfrevious Lok Sabha also. His picture was
published in place of another person and this caused
threat to his salety He was given a bodyguard. There
are several other Members who have not sough! any
bodyguards However there are several persons who
have secured Black Cat Protection and God knows
what else. just for status symbol Those who have no
threats to their lives, on whom no one wouid waste
even a single bulliet. have secured such security
which has become status symbol.

Theretore. austerity measures should be
observed here When the issue of making Right to
Work, a Fundamental Right arises, you shouid not
raise the problem of fund. When Right to Work
becomes a Fundamenta! Right. pressure will mount
and under such pressure. policy would be formulated
accordingly

Liberalisation and globalisation is the norm of
today. We are isading to global economy Can a
lame and a healthy person compete a race? Can
our weak economy compete with the strong
economies of Japan and America® Shrt Narasimha
Roa and Dr Manmohan Singhji used to preach us
Shri Chidambaram would preach the same thing.
Hence | request you to keep a littie controt an Shri
Chidambaram. Eise, he would prove to be more
radical. i there is any person in the country. who s
most radical advocate of hiverahsation, it 1s yous
Finance Minister who is tar ahead of Shri Manmohan
Singh ji. Hence, be caretul

Hon'ble Prime Minister is not present here |
reques! him, through you o copsider some changas
in his poticies. While replying to the Conthidence
Motion. as the Chief Mimister of Karnataka he had
spoken of Karnataka 18 times What happened in
Karnataka? Kentucky Fried Chicken oulte! was
opened Small scale industries should be
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encouraged. In the Common Minimum Programme
manifesto of the United Front, you have mentioned
that you will not allow foreign companies in the non-
priority sector. What about Kentucky Fried Chicken?
An agitation was launched there by Nanjudaswamy.
The tarmers there say, they are humble farmers. And
when under the leadership of Nanjudaswamy, an
agitation was launched by the tarmers there,
Nanjudaswamy was incarcerated. The Karnataka
Government stood up in defence of Kentucky Fried
Chicken. Will the same practice be adopted here
...(Intertuptions)

THE MINISTER OF FOOD AND MINISTER OF
CIVIL SUPPLIES, CONSUMER AFFAIRS AND
PUBLIC DISTRIBUTION (SHRI DEVENDRA PRASAD
YADAV) : Fertilizer prices have come down. Please
mention also the good work done by the Government.

SHRI NITISH KUMAR : Discussion is not going
on agriculture. The discussion is on small scale
industries. Hon'ble Minister. Sir. your Government
has mentioned that foreign industries wouid not be
allowed in non-priority sector. But | want to know
from you. as to what are those sectors under which
Kentucky Fried Chicken. Coca-Cola. Pepsi Cola.
Bikaneri Bhujia and Uncle Chips come? These
should be closed down, if it is in the United Front's
manifesto.

SHRI DEVENDRA PRASAD YADAV : D.A.P. cost
has come down by Rs. 100 per bag. The good work
should also be mentioned.

SHRI NITISH KUMAR . It's all night. You have
increased the subsidy on D.A.P. for which the credit
goes 1o you. But, one hand you have increased the
subsidy and on the other hand you have increased
the price of Diesel and Naptha thereby nullitying the
benefits after increasing the subsidy. You can
increase the price of L P.G. as much as you like
because only a small number of people use L.PG
for cooking Discussion on L.PG has nothing to do
with the main discussion...(Interruptions) Personally.
| 'am of the view that there should be no subsidy on
L.P.G. Because, only a few people use L.P.G in this
country...(Interrugtions)

He said that the discussion was related to LPG
Panigrahiji. on behalt of the Government raised the
1ssue of subsidy...(Interruptions) We allow to speak
liberally. If | go there, | shall let you speak in that
capacity What he said has already been stated by
the hon. Minister that the subsidy worth Rs 70 is
provided on each LPG. Cylinder but the facility of
subsidy provided on LPG. Cylinder is given 10 a few
persons only Therefore, this subsidy should be
withdrawn. This subsidy is aiso a sort of headache
for the hon. Members because they have to 1ssue 25
Gas connections in three months Pleased withdraw
this facility from the hon Members of Parliament
...{Interruptions)
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That is a different matter. | was reacting and
responding to the question asked by him. It is he
who has changed the subject of the discussion. The
hon. Minister has made a bid to derail me
...(Interruptions) ,

SHRI DEVENDRA PRASAD YADAV : No. | did
not make any derailment.

SHRI NITISH KUMAR : Only therefore | stated
that. | would like to say that some cottage industry
...(Interruptions)

SHR!I DEVENDRA PRASAD YADAV : | see that
you can think now in a broader perspective but when
you were on this side then you never thought like
that. Today, the whole House is concerned at your
Statement because you are so much worried about
the country and the society that instead of raising
the issue of fertiliser, you are raising the issue of
L.P.G. but you are also expected to praise the
Government for its good work

SHRI NITISH KUMAR - You want to deviate from
the subject of discussion which started on small scale
industries. intact, | support the four points highlighted
by Katheriaj while introducing his resolution Further,
the Government should make its statement in the
light of common minimum programme of the Front
Government and this should neither be evasive nor
a general type of statement. This should come in the
shape of a concrete and ime bound programme and
in very un-ambiguous form as to what steps they
intend to take to sateguard the interest ot small scale
industries and cottage industries and to remove the
unempioyment.

The National Front Government which was
tormed in 1989 had decided 1o make employment
the tundamental right | also demand the Government
to make it clear whether it also thinks alike in this
regard.

With these words, | again thank Katheriaji for
raising a matter of public importance which is in the
interest of the whole country and s related to the
millons of the unemployed persons. They can get
employment in this way. This resolution i adopted
can prove to be of great importance in the
development of the country.

SHRI P. NAMGYAL (Ladakh) . | would like to
thank Kathetiaji for moving a resolution in the House
to provide employment to the unemployed persons
By moving this resolution, he has drawn the attention
of the House towards the unemployment problem of

the country. '
A}

16.33 hrs.
(Shri Nntish Kumar in the Chair)

I think it a most burning 1ssue of the country
yvhich needs to be resolved but the question is how
it should be resolved. He has given suggestion that
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financial assistance should be provided to the
existing small scale industries and new small scale
industries should be saet up. As a measure to remove
unemployment, he has suggested to provide loan to
unemployed persons. Though, the other Government,
speclally the Congress Government had introduced
many schemes to solve the problems of
unemployment but many difficuities came in the way
of implementing those schames. Particuiarly the
system of providing loan is not proper. Banks and
financial institutions which provide loans, are marred
with corruption. Unless the palm of the concerned
officer is greased, it is very ditlicult for a needy person
to get loan. There are many unemployed youth who
want to do something but cannot grease the paim of
the concerned officers and are unable to get loan
due to which unemployed persons particularly the
educated unemployed find themselives uhabile to do
anything. | hail from Jammu and Kashmir state which
occupies the front page of daily newspapers. You
might be awarae that since 1989 till date, the militancy
has shattered the system of the state What is its
reason? You might be aware that Pakistan had tried
to instigate the people of the Jammu and Kashmir in
1965 1o revolt so that it could occupy Kashmir
illegally. But the peopie of Kashmir did not Listen to
them at that time. After that they chalked out a long
term schame under which it was planned as 10 how
their posthion in Kashmir could be strengthened and
their entry could be made easy Under the same
scheme, opening of cha:n of schools in Kashmir was
planned and training of fundamentalism was to be
ptovided 1n the name of Jamat-e-{slami Secondly,
thetr intention was to win over the tavour ot educated
unemployed persons and supply arms to them They
used to provide them financial assistance on the
rretext that employment was not available It was
one of the reasons for the beginning of militancy
The second reason was the rigging during etections
held prior to this election Free and fair elections
could never be heid in the state

It also became an issue The result was that all
the uneducated. unemployed youth came in the hold
of milnancy They were provided with guns and this
ts how the militancy started There are more than
one lakh unemployed youth in Jammu and Kashmir
at present. My Parliamentary Constituency is scarcely
populated. It is larger than the area ot Mimachal
Pradesh by 7000 sq KM and 1s inhabited by more
than two lakh people There are resources which
can generate employmant bul there are around five
lakh unempioyed youth a! present. | want the
Governmant to pay attention towards this problam
As | said earher that unless the Government takes
steps 1o solve the problem arising due to financial
institutions. the problem of unemployment cannot be
solved So far as the problem of educaled
uhemployed perscns is concerned. il 1s increasing
day by day. A time will come whan the Government
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will find itselt unable to provide employment to alt
the unemployed youth, then they will have to be
diverted towards small scale industries. | would like
to suggest the Government to divert the attention of
these educated unempioyment youth towards seif-
employment.

| would also like to draw the attention of the
Government towards the problem being created by
banks. Any one who approaches the bank to get
loan has to face a (9! of ditticuities Suppose.
someone wants a loan of Rs cne iakh bank asks
him to deposnt fifty percent ¢f the amount i1n his
account in cash and arrange for lump sum guarantee
It a person has Hs 50000 why would he go to the
Governmant for the ican? $o far as the guaraniee is
concerred. 1t stoula be arranged Youth of the
country want 'c tuy tre:rr cwn trucks, drive
themselves 1o earn the:r iivelihood Some of them
want to purchase ‘taxy ard scme want 10 set up
small scala industres tut all the efforts are stalked
by trie problems deveioped Oy the banks There i1s a
State Bank branch in my Parliamentary Constituency.
Feople tave depositeg heavy amoun! in this bank.
But that amount 1s not provided as lpan People are
nct getting the benefnt that they should get So far as
the Gevernment does not take any step in this regard
the educated unemployed perscns will not get any
benefit

With these words. | thank Shri Prachu Daya!
Katheria for raising this problem n the House
through this resclution | support this rasciution and
hope that the Government would take steps to solve
this problem

[English]

SHRI AJAY CHAKRABORTY iBasirthatt Hon.
Chairman, Sir, my learned colieague has moved a
Resolution which I1s a very important matter ¢f our
country | think all the Members are o! the same
cpirion that thas problem 1s a paramount and a
burning problem of our country Bu! | regret 1o say
rather | am compelied to say that we are discussing
the problem in the vacant House We all agree that
it ts a burning 1ssue a paramount issue o our
country But we are discussing this matler in a vacan!
House.

You know there afe ditferent classes ot
unemplioyment in our country First is the huge
number of educated young men Perhaps 1t s not
possible to count the number o! those who obtain
degrees from universities and colleges They have
registered their names in the emplayment exchanges
in the town area or city area Bul barnng those young
men. there are SC Many young mer who have no!
obtained degrees from universihes or TOrEJ8S. WhO
are hving in a remote corner ot the vilage they are
no! able to register theit names in the employment
exchanges
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Their number also is not possible to count
because huge numbaer of young men living in remote
corner of our villages are not able to register their
names in the Employment Exchanges.

Mr. Chairman, Sir, there is another class of
unemployment and that is the agricultural labourers.
The agricultural labourers are not obtaining any job
particularly in our area i.e., 24 Parganas in West
Bengal. There are so many fisheries and agricultural
lands which are inundated by the saline water and
“so the lands are not fit for cultivation. Therefore, the
agricultural tabourers are not getting any job. They
are not engaged by any cultivator to cultivate land
to grow paddy etc. So, they are tacing unemployment
problem almost throughout the year.

Sir. the West Bengal Government has taken some
measures to render some reliet to the agricultural
labourers. They are getting their rations at minimum
prices from the West Bengal Government. | think, the
Central Government should also take such measures
and steps in the States so that the agricultural
labourers are provided with such type of relief.

Sir, there are many other classes which are facing
the unemployment problem. For example. the
working class. The working class was working in so
many industries. But all of us know that the maximum
number of industries of our country have been ciosed
now and due to which the working class who were
engaged to work in the industries has now become
jobless and unemployed.

Mr. Chairman, Sir, as all of us know that in both
the banks of the Ganga river there are so many jute
mills where the people are coming from Bihar. Orissa,
UP. Sikkim and West Bengal. Lakhs of people of the
working class were engaged to work in the jute mills,
But the jute mills have been closed now. So, that
working class is also unemployed now. Barring the
jute mills. there are so many mills in our country so
many industries in our country which are ciosed now.
So. the Government should take - rather must take
- initiative to reopening and 1o revive the sick
industries and closed industries so that the working
class who were engaged in the working of those
industries s provided with job

Mt Chairman. Sir earlier before the lunch recess
today. there were discussions abou! the Banks that
there were so many provisions 1o render tinancial
assistance to the unemployed youth. So far as my
knowledge 1s concerned, particularly the authorities
of the banks are very much reluctant to provide, to
render financial assistance 1o real unemployed youth
who request 1o obtain Ioans from the banks tor their
jobs Bu! | am ratner compelled to say that in
connivance with s may designing persons, the bank
authorities and officials are net rendening, net giving.
not providing any ican to tre unemplioyed youths
So. they have not been provided leans by the bank
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authorities. Some designing persons, some interested
persons in connivance with the bank authorities are
getting loans by the bank authorities. This is the
reality of our country,

| think, the West Bengal Government has taken

some efforts, some measures to launch some *

programme for unemployed youth to provide them
employment, But the scope of the West Bengal
Government is very limited though they have taken
efforts and measures sariously for the employment
of the unemployed youth to reopening and reviving
sick industries.

Therefore, Sir, | want that the right to work and
the right to employment should be incorporated in
the Fundamental Rights of the Indian Constitution.

| humbly urge upon the Prime Minister through
you that there must be a portfolio in the Government
of India under the supervision of a Cabinet Minister
1o look after the problems of the unemployed youth
and to chalk out a programme to provide employment
to them in order to solve this problem. | think this
Government, which has declared so much in its
Common Minimum Programme and which has been
formed with the support of a targe number ot
Members, would look atter the matter and would
take care of this problem They should take positive
steps 1o remove the unempioyment problem from
our country.

SHRI SRIBALLAV PANIGRAH! (Deogarh) Mr
Chairman Sir. I, at the outse!. thank our esteemed
colleague Shri Prabhu Dayal Katheria to have
brought forward this Resolution relating to
unemployment which has provided an opportunity
for a threadbare discussion on this burning probiem
facing the country The seriousness of this problem
needs no emphasis. Everyone of us is acquainted
with the problem We face angry unemployed young
men while moving 1n our areas. We also see
frustration in the faces of our youth,

As you know. in our system the educated young
men mostly prefer services, employment either in
the Government or in public sector undertakings o
1n reputed private firms, In the absence of job opponunities
a few are forced towards the indusirial sector, that is
10 se! up an industry or business themselves.

This problem of unemployment has different
aspects in it It 1s multifaceted We have absolutaly
unemployed people and also we have a large
number of pecple who are underemployed Ours is
an agricuitural country and agriculture remains the
mainstay o! the eaconomy The agricultural sector
engages a vast majority ol our population Duectly
or indirectly about B0 percent of people are hinked
with agriculture | would not like to go into the
stalistics. they have already been given here
Somebody said that aboul five crores is the figure.
That is available from our live registers of employment

NTLY



237 Private Member's Resolufion

exchanges, but that also does not retlect the real
position. All unemployed people do not get
themselves registered. There are many unempioyed
who are outside the register.

| said, there are two categories - educated
Lnemployed and uneducated unemployed.
Uneducated unemployment is easy 1o tackle by
pumping funds into rural development. In that sector,
the previous Government has done much to its credit,
which even its anemies, if they would like to be
truthful, have to admit. Today, honestly speaking in
the rural areas, whare this Employment Assurance
Scheme is in operation, where i1 is under
implementation, the problem of dearth of money is
not there. That question is not being raised. But the
other problem 1s how that money 1s being utthzed [t
is not being properly utilized Even Gram Panchayats
where ten years ago, even the Sarpanchs the
Pradhans were unable to find funds to clear the
salary bilis o their secretaries and peons, are now
overflowing with money to the tune of about Rs 8
lakh to Rs 10 lakh. Under the Jawahar Rozgar Yojna.
a mintmum of Rs 1 lakh goes to evety Gram
A Danchayat and whete the population ol Scheduled
Castes and Scheduled Tribes s high the amount
goes up to Rs 1.5 lakh or even mote than that per
year By all this. | do nct! want to undermine the
senousness of this topic bt what | would Itke to say
s o the uneducated unemi.nyed perscns want {0
work physically 1t they would vhe to d3 manual work
a ot of work 1s avallabie ang can be mage avanable
That 1s what | wouid like 1o say Ever ‘rnse who
have studied up 1o Class VI or Class Vil are also
ampitious to ge! Class IV jobs Manual work
agnicultural work building worh e'c are theirr last
vrefarences So 1t 15 a question of atituge which
as got to be changed How can it be changed In an
agriculture-dominated country?

We have 10 give more importance and a higher
status to agniculture Even the children of big larmers
preter Government service This is something which
the entite House, regardless of party ditterences.
has 1o address isel!

Si. | would like to say one more thing You also
participated in the debale and it 1s ditficult now for
me 1o contradict some points which you brought out
here because you are in the Chair Kindly permit me,
Sir.. {interruptions)

[Transiation)

MR. CHAIRMAN Thers 1s no problem as such

SHRI SRIBALLAV PANIGRAKH!I Please Iisten to
‘me You said that the Congress Government did not
do anything

MR CHAIRMAN You may mention names The
Chair has no name The Chair 18 a separate authority
allogether
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[English]

SHRI SRIBALLAY PANIGRAHI {Deogarh) : | agree
with that. Yes, the hon. Membar, Nitish Kumarji
...(Interruptions) Nitish Kumarji said so. But, | say,
the problem is so enormous and challenging that
whatever you do, falls short of the requiremant.

17.00 hrs.

But if one says that nothing has been done, that
is not true. This Bill has another limitation. This
Resolution relates to small sector, Of course, small
sector industrias have a major role 1o play in tackling
this problem. in tackling this vexed probiem, small
scale units have a very very prominent role to play.
Kindly allow me 1o read this. “With a view to tackling
unemployment and for generation of more
employment opportunities. this House urges upon
the Government to provide financial assistance 10
the existing small scaie industries”. Is 1t not being
done? It i1s being done. It is in the policy. But the
question 1s, how 1t 1S being implemented. !t is not
being implemented properly. There is a lot of
hatassment There should be more assistance. That
1s @ ~'erent pomnt But is 1 not being done? Then,
1 s3ys  Sel up more small scale industries and
provite necessary infrastructural tacilities like loans,
electnicty marketiny etc. to such industries” Is it
rot part 2f 1re Government! policy, the industrial
policy to tacwie uremployment? Resefve certain
areas ¢! producthion for small scale industries it is
fine As ycu know Sit our society i1s not even tis
not hike a foctbal ground which i1s even A fot of ups
and gowns are there It s tull of inequaiities. When
it 1s not equal when 1t 15 not uniform. naturally we
have lo have some reservation tfor the weaker
secticns, for the downtrodden and in the same
manne! we should make some reservation for small
scale industnes S we all know that big hish eats
small ish Tha! is true in this sector also Theretore,
precautions have 1o be taken (/ntarruptions} Yes,
that 1s why | say some reservation shouid be there
Why ate we having reservation for Scheduled Castes
and Scheduied Tribes reservation for weaker
sections ana now tot OBCs? It s because we agree
that all could not progress well There ate paople
who are left behind in the race for improvement for
advancemaent in social side etc Is it not being done?
| am coming to the figures In 1980 B36 products
had been teserved exclusively for small scale
industries it they implement 1t properly. the big units.
the big industnes are forbidden from manufactuning
all these things Recently. in the month of January
an Expert Committee has been formed on
unemployment ! do not know whather that Commites
has gwen its report 1 think. initially three months’
time was given to that Committee. i1t must have been
extended | think, the commitiee was set up under
the Chairmanship ot ex-Planning Commission
Member



239 Private Member's Resolution

17.04 hrs.

(Mr. Deputy-Speaker /n the Chalr)

The Committee was set up to give a frash look
at the changing situation. Priya Ranjan Das Munshiji
is not here now. Sea changes have taken place in
our industrial policy, in our economy policy and
because of this India could stand up. What happened
to USSR? What happened to other countries? They
have collapsed. And since we have swilched over
well in time, we could come out of the brink. The
economy was on the brink of collapse economically
in 1991. But we have a prestigious position in the
worid today. Of course, in the changing situation, in
the wake of all these changes in our policy, a fresh
look needs to be given to our small scale industries,
to their problems etc.

| find that this committee does not have direct
representation from the small sector units or small
scale industries. If they are also given representation,
it witl be good, but at the same time. finance is the
most important thing for industry, as you know. Some
representatives of some major banks should find
representation so that they can move together. This
committee need not sit in Delhi alone and they should
visit rural areas. They should have direct interaction
with the small entrepreneurs, make a study of their
problems in depth and come out with dispassionate,
practical suggestions. The Government also should
give all importance to the recommendations of this
committee. This is what is needed. That i1s why | said
all these things. We cannot say that this sector is
totally neglected though with all the shertcomings
about which we have made a comptaint. in spite of
that, today in the total scenario of the industnal
sector, small scale sector account for 43 percent of
the total goods manufactured This I1s also true that
it is exactly 40 percent.

As regards the exports, of the total production
exercised, their contribution is 40 percent and also
in terms of exports of this country, they account for
40 percent. Again the export of small scale industry
sector has improved dramatically in two or three
years' time....(Interruptions) | am giving you figures
In 1980-81. the value-exercised export was Rs. 9664
crore. Exports for the year 1894-85 are provisionally
estimated to be Rs. 26000 crore. The targets for
1985-96 for production. employment and expoarts are
Rs. 300000 crore, Rs. 145 lakhs and Rs 30000
crore respectively So. it 1s on the growing side. It s
on a torward march. as | said But they have their
problems As has been stated eariier 1n some areas,
the sign boards are there for District Industry
Centres, but there is no approach roads in such
places. in this House earher, in the Tenth Lok Sabha,
many questions were raised about these DICs, the
District Industry Centres or to build up infrastructure,
etc.
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Money is being paid by the Central Government
and the implemantation part is left with the State
Governments. This needs to be monitored. Only
giving money or placing money does not serve the
purpose. It needs close, effective and day-to-day
monitoring from the Centre. That way, we can see:
further things. As | said, about sale and preferential
treatment, etc., it is already there in the policy. But
to what extent and for how many years it should be
exemp! initially from the sales tax and other taxes
should be seen. To some extent, preferential
treatment should be given in tender, etc.

| will come to the price hike in the petroleum
products. Of course, | will be discussing the details
on Monday while panticipating in this debate. But |
can say today that the other factor associated with
this Resolution is that we have to be compsetitive.
Our industry has to be competitive internationally. in
the international market, it must attempt. Otherwise,
it will become sick. How long can you give
protection? | think, that is the practical solution for
different sectors of our economy. We have to go for
dual-pricing. Even in the case of diesel, etc. used by

the smali-scale industry, there should be another '

price. Otherwise. we will also be eroding the
international competitiveness of our industry. That
way. the exports will be affected. Many of these
industries will he closed down Out of these, the
small scale industry will be the worst victim, Earlier
also. 1 had indicated why diterent treatment has to
be given,

Now | come to the unemployed youth. There are
also small-scale industnes of different sizes and of
different dimensions - medium, simple and very vetry
small ones. and sometimes though on small-scale
but sizeable ones. The smali-scale industry - cottage
industry - was very much at the root of our freedom
movemen!. Gandhiji, Father ot the Nation, started a
movement burning the Manchester cloth. He want
on practising Khad) and hand woven cloth As you
know. in our country, agricullure sector provides
utmost employment, Next comes the textile sector or
the small-scale sector, cottage industry and all those
things. You go to Karnataka, Andhra Pradesh or you
go to Onssa. You will find the pitiable condition of
the weavers - the Harijan people, this downtrodden
people - who earn their livelihood from it. In this
competitive world, we have power poweriooms and
other looms - textile mills, etc. Today. we have 10 see
that the more we have dritted away from the
Gandhian path, the more crisis we are facing in the
country. That 1s why today is the time also 1o think
about it.

SHR!I SURESH PRABU (Rajapur) . Are the
economic policy and the Gandhian path compatible?

SHRI SRIBALLAV PANIGRAHI! (Deogarh) : There
can be all these things. There can be comprehensive
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coordination. There can be both the things. In some
areas, we can do it. Otherwise, you cannot be
competitive in the world. in certain areas, you cannot
do {t. You see power generation. What can you do
in small scale industries? Tell me about it
...{Interruptions) Like this, certain things are there.

As you know, the population growth is our enamy
number one. To have provided employment
opportunities to a large number of people. Since the
population growth is moving vary very tast, this does
not cope up with the employment opportunities, or
other opportunities created in different fields do not
cope up with it, i.e. popularing growth. These are not
matching with the growth 1n our population That s
the problem. Anyway. 1t 1s time for us to give a
thought to it

Today, you have been elected Deputy-Speaker
| also congratulate you | wish you a very very
successful tenure. | do not hke that you ring the Bell
ang insist me to sit down Belore that, | would like
1o close.

| would say that unemployment 1s a very very
senous problem covering everybody, particuiarly the
peopie in Orissa Therefore there should a! least be
a Parhament Committee on Employment

Before the system of Standing Cammittees came
into betng, we had formed the Committee on
Environment. Agriculture etc So why no! we form a
parhamentary committee on employment and devole
full and adequate time to d:fferent aspects of this
problem and come out with concrete suggestions?

DR RAM CHANDRA DOME (Bitbhum) Why not
we form a different Ministry for this purpose?
{Interruptions) '

SHRI RAMESH CHENNITHALA (Kottayam) We
have enough commitlee existing in ouf country there
is no dearth of committees 1n our countty Now the
problem (s of unemployment You are such an
experienced and decen! Membet. (Interruptions)

SHR! SRIBALLAV PANIGRAH! There is a point
in what our young tnend trom Kerala is saying There
are a lot of committees Sometimes, we want to avert
certain things and we form a committee, sub-
commities, stc | am not saying ft in that sense | am
saying that a committee shouid be tormed to look
Into empioyment and related aspects (inlerruptions!
Since the matter has come up In the form of a
Resolution, we are getling an opportunity to discuss
the matter But what | want to say 15, f thete i1s 8
parmanent commitiee and also a depanment 1o deal
with employment, it will be very good Many o! our
policies are good but they need to be reoriented and
looked at afresh, specially our policy on industry
and amall scale inddustry My grievance is that theur
implementation is not satisiactory and there is a lot
ot scope in improving the implementation.
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Implementation of policies is quite defective. There
is a schame for unemployed people under Rozgar
Yojana or PMRY. Beneficiaries are being chosen for
this. They are moving from pillar to post approaching
bank authorities. Out of Rs 1 lakh, about Rs. 5000
to Rs. 10,000 are being spent by them in coming to
that office and greasing the palms of different people
occupying position. By that, their interest is also lost.
Therelore, you should update the policy. There is an
expert committee looking into it. We can do it in the
hght of its recommendations also. Al the same time,
suggestions from hon Membars can also be invited
so that our policy can be impiemented in letter and
spirit This is very very important and has to be
ensured,

With these words, | thank the hon. Member for
having trought forward the Resolution for discussion

[Translation]

PROF RASA SINGH RAWAT (Ajmer) Hon'ble
Deputy Speaker. Sir. Shri Prabhu Dayal Katheria has
moved the resolution “With a view to check
unemployment! and for generating more employment
opportuniies this House urges upon the Government
to -1y provide financia! assistance 1o existing small
scaie industries. (1) set up new small scale industries
and provide necessary infrastructural facilities like
loans eilectricity marketing etc to such industries
{in} reserve certain areas of production for small
scale industries and (ivi set up a National Craftsman
Development Bank " | strongly support this resolytion
and through you. teguest ali the Members of this
House to rise above the pohlical ditferences and
pass this resolulion unanimously so that the
Government strives constanlly to remove
unempioyment

Hon'bie Depuly Speaker. Sir. their 1s a coupiet in
Ramayana

Jas-jas sursa badan badhava
Tassu doon kap! roop dikhava

When Shri Hanumanj went to Lanka to find Snay,
Surasa wanted to test Hanumanji Suddenly Surasa
assumed a gigantic form Hanuman) also assumed
a form which was proportianately double in size
Again, when Sursa grew two times bigger. Hanumanj
assumed a form four times bigger Such s the
situation of unempioyment

Ever since Independence. every Government that
was formed promised o remove unemployment but
none has succeded so far Just now my {nend was
speaking His party. mn 1ts mantesto in 1981,
promised 1o chech the price nsa within 100 days but
five years passed and prices kep! on rising instead
ot coming down

The situation reamained unchanged The prices
are rnising day by day
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Mr. Deputy Speaker, Sir, if | describe the extent
of price rise and unemployment problem, you wiil
come to know of the frightening aspect of
unemployment. More than four and a hall crore
people are unemployed in our country. Out of them
more than 75 lakh are educated unemployed. There
are various categories of people amongst them -
educated unemployed, uneducated unemployed,
urban unempioyed, rural unemployed, trained
unempioyed, periodically unemployed.
Unemployment exists in various forms.

Sir, there is a wide resentment over
unemployment. It is causing political and social
discontent in the country and wrath of the people is
increasing. After studying hard, earning degrees and
even after acquiring a doctrate degree when one
tries to enter the job market he faces unemployment
because of which he gets disappointed and frustrated
and his whole life is ruined. This is not a good sign
for our administration.

Sir, we have always been speaking out in favour
of providing work to every person, water 10 every
field and appropriate remuneration to the labourer.
1 would like to make a request, through you. that the
right to employment should be included in the
Fundamental Rights in the Constitution of india. So
long as this is not done, nothing can be
accomplished. Provision for providing work to every
youth and to every capable person should be made
in the fundamental Rights. Till employment is not
provided, unempioyment will keep on rsing.

Sir. we observe that the U.P.S C. advertises many
vacancies. You will be surprised at the extent of
amount being spent by the youngsters in the process
ot filling up forms, attaching postal orders. and lor
appearing in examinations and interviews. Firstly,
the youngsters are unemployed and then they have
to spend so much of money, which i1s a big burden
for them and their parents. If you cannot do anything
else, you should at least remove this burden. The
problem of unemployment is quite frighttul and if we
only make it a subject for discussion or for staging
demonstrations or just keep on describing it and
afterwards nothing is done about it. then it is not
going to the solved. As | suggested, the only way to
remove unemployment is o include the Right to
employment in the Fundamental Rights in the
Constitution ot our country.

Sir, the population of'the country is increasing
rapidly and the increase in the number of unemployed
people is going up much higher in comparison to
the increase in population It one compares the
increase in the number of unemployed and inzrease
registerad in population 1n the last 40 years, you will
be surprised to note that the increase in the numbaer
of unemployed peopie is ten times higher in
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comparison to the Increase in population. The
enormity of the problem of unemployment should be
well apparent,

Sir, according to the statistics of the World Bank
in respect of our country, 31 crore and fifty lakh
people are living below poverty line. If such Is the
extent of poverty then all those friends who keep on
shouting slogans for removing poverty, should sit
back and ponder over this issue as to how they kept
on shouting such slogans whereas the situation
remained unchanged.

Sir, it is being stated that 30,000 crore rupees
were allocated for rural development | wish to point
out that Jawahar Rojgar is not being implemented
properly in the villages. A muster-roll is prepared
and the well-off peopie get their names included in
it. The families who were identified three-four years
ago are provided employment. Then it is stated that
so many people were given jobs and so many
mandays were genarated. Bul does this help
decrease unemployment? This will not help in
bringing down the rate of unemployment. Similarly,
at the time of elections, Prime Ministar Employment
Scheme was being propagated. The banks do not
provide any assistance whatsover in this regard. Our
educated unemployment receive training from the
Labour Institutes or some other training Institutes
and thereafter. their names are forwarded to the
banks by District industrial Centres or District
Industrial Development Centres for setting up small
scale industries of theiwr own. They keep on visiting
the bank because the bank employees frequently
call them on the pretext that this and that paper has
not been enclosed and the document does not
contain the required guarantee Consequently after
five or six months of running trom piliar to post, that
person, sits at home overcome by frustration and
discontentment and the training taken by him aiso
goes 1o waste He does not get any money from
Prime Minister Employment Schems. Even If he gets
it, the bank personnel take their Commissions on it

Mr. Speaker, Sir, many membars in this House
must be aware that the loans are granted by the
bank only after greasing a few paims. As a result
thereo!, the desired targets and objactives are not
achieved. Sir, the closure or the sickness of about
58 public sector industries, the losses being Incurred
by the 125 N.T.C. National Textlle mills, the
Computerisation and the adoption of modern
technology in Industries, the retrenchment of
labourers, the privatisation of Railways and the eniry
of multinational companies are some of the factor
aftecting economic position of the country,

Sir, Rajathan has 8 bhujia making industry and
the potato chips ventures also the small scale
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industries running in the villages such as handioom,
Carpet weaving, murabba-making, Achaar making
or semolina, papad and flour products would be
aftected.

\ Through you, | would like to draw the attention
of the Government to the fact that Japan was
completely destroyed in the two wars howsver even
after being destroyed, Japan has dealt with the
unemployment, has made progress in the industrial
sector and has been able 1o increase the value of its
currancy. The sole reason for such progress lies in
the promotion of small scale industries. The
electronic items such as the Tapercorder, Record
player, T.V., Transistor, Smal! electrical appliances
aré manufactured in small scale industries sector in
Japan but over here we have invited 'Sony’ and
several other multinational companies. Alli the
companies have been taken over by the
muitinationais. In this way, the country is being
deprived of the employment opportunities. They are
bringing the technology experts from abroad. What
would the youth do? What would be the fate of the
youth who have been trained? Hence al!l such
policies as the liberalistion, promoting muitinationais,
exerting pressure on agricuitural banks, bowing to
the I.M.F.. aill such policies are a part of the
conspiracy to wipe oul our Industries, a conspiracy
to crush the '‘Swadeshi spirit, and the spirit of self
sutficlency Hence through you | would like to state
that there is a need to proceed with caution in this
regard We should welcome the multinationals to set
up iIndustries only in such areas wherein we do not
have the high lave! technoiogy and the sectors
wherein we are incurring losses But so far as the
@ mail scale industries, small scale traders, cottage
industries are concerned which are handed down
from genaration to generation and which are
traditionaily based in rural areas. people should not
be deprived of such industries, their Source of
employment should not be cut off, such industries
should no! be closed down Khadi and Viliage
Industries have been providing employment to many
people in the rural areas o! the country and now the
news appear very promingntly in the newspapers
that the subsidy on Khad: and viliage Indusinies given
1o the State Government has been stopped It such
a8 move 15 thete than the existing cottage industries
would be on the bink of destruction Hence | would
like to request. through you, tha! first of all the nght
10 employmant shauid be included in the

~¢ . onstitution Secondly. we nave aecided thal target
of empioymeant for all should be achieved by 2002
t would like to request the new Government thal you
used to shout many a slogans. now you should do
something as well How ate you going o ptovide
employment 10 every unemployed persaon by 2002
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You should present your scheme in the House. When
you present budget, the schame should be mentioned
in it.

| would like to request my friends sitting on the
treasury benches that you have always been a
supporter of this cause. Now the budget is being
presented. The truth does not need any proof. Hence
| would request that you still have a few day left. You
should at least try to bring such a budget wherain
the unemployed are given relief, the young people
are given jobs, welfare schemes are started for them
so that socialism is brought in the country in the real
sense, and the spirit of 'Sangachadhyam
Sanvadadhyam' is matenalised.

In this context, | would like to mantion that the
ceiling of land and empioyment shouid be determined
in the villages also.. . (Interruptions)

SHRI NITISH KUMAR (Barh) : Mr. Deputy Speaker.
Sir, two hours’' time was allotted for this discussion
and now only two minutes are left. Many members
stilt want to speak hence time shouid be extendsd
by atieast one more hour.

MR DEPUTY SPEAKER : If the House wishes,
time can be extended .

{Interruptions)

[English}

DR. 7. SUBBARAMI REDDY {Visakhapatnam) :
Sir. everybody is repeating. it you give five minutes
each, then everybody wili be abie to put forth his
points Unemployment 1s a burning problem in our
country. So, itis very important for all of us to express
our views

[Transtation]

MR DEPUTY SPEAKER If the House agrees to
. we can increase its time by cne hour Bu! my
request 1s that the hon bie Membet should no! speak
for more than 5-7 minutes so that more Membaers
have chance ¢ spean

[Interruplions!
SHRi DEVENDRA FRASAD YADAV Mr Speaker.
Sit, discussion is also 10 be held n regard to Jammu
and Xashmu
MR DEPUTY SPEAKER We wili begin 1t at six
o clochk
Laterruplions:

SHR! THAWAR CHAND GEHLOT {Shajapury Mr
Speaker Su | am cn a point of order | do not object
to discussion on Jammu and Kashmir but on Friday
the las! two and a hall hours are only tor disposing
un-ofticial work and discussion on any other subject
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cannot take place after that time (s over
...{Interruptions)

MR. DEPUTY SPEAKER : if the House so desires
we can certainly have this discussion.

SHRI THAWAR CHAND GEHLOT : That can only
be done by relexasing the rules and also with the
permission of the House. But generally it is not so.

MR. DEPUTY SPEAKER : We will do that,

SHRI JAG MOHAN (New Delhi) : When Mr,
Chairman Lal was speaking, the House agreed for
now taking up the Private Members bill and the
discussion .on Jammu and Kashmir can be taken up
at 6 o' Clock.

MR. DEPUTY SPEAKER : We are going to do
that.

SHRI NITISH KUMAR : To extend the time by
one hour on this resolution does not mean that it is
to be taken up today it self. Private Members biil can
continue only upto six o'clock. After that it you want
to take up any other business then you may do s0
But time has been extended for this debate. lf it is not
concluded today. we can resume it some other day.

MR. DEPUTY SPEAKER : What | want fo say i
that it 1t 1s not completed today then it witl continue
next time. But we will discuss Jammu and Kashmir
at 6 o'clock.

PROF. RASA SINGH RAWAT : | am making my
last request. My suggestion Is that a network of
cottage indusinies. small scale industries and village
industries should be set up in village areas on large
scale and without being involved in the statistics the
work should be gwven 10 the needy unempicyed
youths, so that rural unemployment can be removed
and they do not run towards the cities Arrangements
should be made for tris Therefore, minimum Limit tor
providing empioyment and also for land shouid be
fixed.

We have one Khadi and Village Industries
Commission and also an Institute of Enginesrnng and
Rural Technology These two should be competent
and strengthened further so that the information
about the type of technology that can be provided
and developed in the rural areas and the type of
research toc be carried out for the purpose can be
provided. National Craftsmen Development Bank
should be set up In the country A bank for giving
loans to the artisans to those who are good artisans,
who are involved in carpet weaving and also those
who work on locoms. so that any individual family or
community who want to stan its industry can get
loan at confessionai rates ang invest the money In
industry of his choice and can repay it in easy
instaiments.

JULY 12, 19986

Private Member's Resolution 248

The greatest need is to make an overall change
in the educational system. Today our education
system is such that it is creating unemployment and
discouraging the feeling of hard work. It prepares
everyone for obtaining white collar job, which is not
possible.

The reservation made for some categories
proved to be useless because how many can be
given jobs on the basis of reservation. How many of
our friends from the scheduled castes and scheduled
tribes and the backward classes could get jobs in
the name of reservation. Whatever employment they
get and the number of vacancies created are not
fiited up and there remains the backlog for these
posts thousand of posts remamn vacant, they are not
tilled up. therefore care should be taken to fill the
vacan! posts from amongs! the persons of the relevant
categoty to remove unemployment

In the same way. | am producing some statistics.
In the year 1991 there were 24 66 lakh matriculates
in our area but only 0 59 takh could get employment
through Employment exchanges There were 63.23 .
lakh non-degree holders but only 0 25 fakh could
got employment. Similarly the number o! Graduate
and Post Graduate Degree holders was 7 19 lakh
and only 0 42 lakhs got employment These figures
speak itself and you can weil imagine, with this. the
postiton of employment.

I, therefore, urge the Government through you
that to instigate the feeiings of sell reliance and
Swadeshi our own small scate industries should be
encouraged and the multi national companies should
not be allowed in every lietd and the right to
employment should be included in the Fundamental
Rights of the Consttution

SHRI SURENDRA YADAV (Khalilabad) : Mr
Speaker. Sir. our hon'ble member Katheria ji has
raised a very important subject. Today. the youths of
our country are very much frustrated with
unemployment problem of out countty Today, all the
youths are setting afire ther degrees, simply because
they are not! getting employment

I hail from Khalilabad o! eastern Uttar Pradesh,
which 1s dominated by weavers. These weavers who
cloth the entire nation, are today forced 1o go in
search ol employment to the cihies irke Mumbai,
Caicutta, Madras. Delhi, Lucknow and other cities of
our country. The weavers who have set up handlooms
and powarlcoms are not getlting powel They ate
facing difficulty in the absence of power. They aré
sitting with their hands crossed day and night. | wan!
10 1ell you that when you go to the places like Mau,
Monghyr. Khalilabad. Charamsinhwa, Ludua, Mahua
or any other weavers uomenated area, you will find
that people come out fo stand for wark and glve
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brick etc. at eight o'clock. They are the educated
sons of these weaver. There was a time when they
used to weave a wrapper out of bomboos to be used
to cover the back of an elephant but today they are
'holploss. Their hands are cut off. Nobody cares for
them in our country and nobody works for them.

Mr. Deputy Speaker, Sir, the Governments come
and go. Then do talk of giving priorities to them but
as a matter of fact, no work is done for them. | feel
very unhappy that the career of weavers is at stake
ever since the last Government was in power. Those
who are graduates and post graduates are living in
villages and doing tuition work by visiting the
residences of rich peopie in cities for Rs. 100 only
per month. They come to them and make requests
for tuition. | am also a trained graduate, | had started
my career by doing tution for Rs. 100 only per
month. But what is the position of the institutes today
The persons having degrees of B.A. B.Ed. M.A. and
M. Sc. go to such institutes and implore them for

a lution for Rs. 500 to Rs. 700 per month. if this is the

condition of educated youths of our country and they
are not going to be given employment, then do not
open such schools and institutes. stop giving
recognition to them. If you give them recognition
then you may give aid to such institutes. | recall that
once a teacher was asked by a Manager as to why
you come clad in a ‘dirty dhoti’ then he replhed that
if you give Rin Soap. then | will come i1n clean 'Kurta
dhoti’

Mr Deputy Speaker, Sir, my tnend Shri Katheria
had raised here a burning 1ssue Today. the situation

@ has become bad to worse we are in difticulty Our

area Is dominated by weavers and fishermen
Ghagra. Tapti and Ami rivers flow there | want to
give an example of Ami niver flowing in my area
Sanjay Paper Mill 1s located just near it This mill
pollutes the entire river It any person takes a dip In
it. he becomes blind and i a buftalo gets Into it, its
skin gels removed Such kind of poliution 1s seen in
these rivers of our couniry But no action is taken in
this regard. This is a matter of great concern for the
entire nation

| am a newly elected member. but the people of
our area want that we should highlight such
problems and the Government should work and they
should get employment | will urge upon you to help
the artisans, Specially the carpenters blachsmiths

"Q and Pofters whose work go on vary briskly in villages

but such working people are not given any
assistance It is said that banks provide loans but as
a matter of tact, no loan 1s given to them One fourth
of loan goes into the pocket of Bank Manager They
come back with the rest of the amount of loan to
their homes and after some days RC s issued
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against them and then the employees of tehsil go to
collect the sum. They harass them. A list of names
of ten persons is maintained in every tehsil, who
have taken maximum loan. In fact, no body harasses
them and nothing is said to them.Tehsiidar, Naib
Tehsildar and Amin go to harass those who have got
the loan of one thousand, five thousand or ten
thousand irrespective of whether it is shoe maker or
rikshapuller or any small entrepreneur.

| demand. through this House, that the system of
arresting the poor and putting them in Tehsil Jail
should be stopped. otherwise people, when
infuriated, pull out your DM. or Tehsildar from his
Chair like the 16th Louis of Russia. Mill owners owe
Rs. 10 crore as locan, and we owe just Rs. one
thousand or Rs ten thousand. then we are put in jail
but nobody says anything to the mill owners. Why
this happens? | have mysell seen such people with
my own eyes and worked in their favour. | pity such
poor peopie

Mr Deputy Speaker. Sir hon'ble Katheriaji has
raised this issue We did not tee! happy with it rather
we feel anguished because the story of misernes of
the poor has been unfoided | want to congratulate
you for being eiected to this Chair and want to
express our plight, through a couplet. This 1s the
suftering of unemployed. fishermen, blacksmiths,
carpenters and the poor | want to express it before
you When unempioyed people look towards me with
stony eyes. | feel their agony | am a new member
and have been in politics ever since 1979. They ask
whether they will get employment. This i1s the couplet
| want to quote

Koi mere dil se puchhe tere lir-e-neemkash ko.
Yeh khalish kahan se holl jo jigar ke par hota.

The arrows which do not pierce hearts, hunt us.
destroys us and make us worrnied. Then we raise
slogans against exploitation and injustice Police
resorts to lathicharge. My right leg and left hand
were broken with the police tlows We will raise
their questions ! want to telt you that you should do
something for unemployed peopie. otherwise nation
wifl have to tace a catastrophe One more thing | will
like 1o say to Kathenaji Ot course. he should say to
the Government and but to his leaders also as to
what message they have gwven by allowing Enron to
se! up their project here You have aliowed Mull
Naticnal companies to enter and thereatter you say
that you want to develop rura! employment for youths
How will you do this? How the small scale industnes
and cottage industries will tiourish? Whether they
will floutnish with the establishment o! Enron?

| do not want to speak for long This 1s the agony
of each of those who are true and hones! | have
been a teacher Today | am a lawyer, because my
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services as a teacher were terminated on 12th June,
1976. Therefore, | do know the sufferings of the
people of my country and my area. Today M.A. B.Ed.
and M.Sc., B.Ed. teachers are working in non-aided
institutions, they are doing tution. in Khalilabad, the
city President of Janata Dal, Shri Kutubuddin ‘Sarik’
Shahi is |.5.C. diploma holder. He is doing tution
and thereby earning his livelihood. This is happening
in this country. When Mandal Commission
recommendations were implemented all the
unemployed people were subjected to atrocities. This
is the problem of this nation. | would like to say that
the Government should stop ruining this country.
The way the loans from the weavers in Uttar Pradesh
are being recovered should be stopped. Whether
the hoardings displayed in tehsil is for show? Why
do not you stop it, why do not you arrest them? Why
you arrest these unemployed persons? You arrest
the carpenters potters, blacksmiths etc. who get the
loan of just Rs. 1000 to Rs. 5000.

| am the only member of Janata Dal after Maneka
Gandhi from Uttar Pradesh.

17.49 hrs.
(Shri PM. Sayeed in the Chair)

Therefore, | want toc speak on behalf of the entire
U.P. that weavers and fishermen of U P are being
subjected to injustice. The pollution of rivers should
be checked, these rivers should be cleaned so that
our fishermen coula go for fishing to earn therr
livelihood

With these words. | want to urge upon the
Government that the vast guestion of unemploym- nt
that | have raised must be solved The wvifagers
should be .iven employment The Government
should develop the professions of carpentery, pottery
and animal husbandry and where jute s grown In
large quantity. Jute mills shouid be set up there In
my area. sugar mills could not survive OQOur
Government did well that it issued orders to pay 50
per cent of the outstanding amount to the sugarcane
growers | would fike to thank the Government for
that and urge upon 1t that the agony of the
unemployed may be realised so that their probiem
can be resoived.

DR T SUBBARAMI REDDY Mr Chairman, Sir
I wholeheartedly cangratulate Shr Prabhu Cayal
Katheria for having moved a Resoluticn on
unempioyment | must say that loday n our country
unemployment 1s the most burning problem Those
who have done their graduahon and have come oul
suffer from frustration pacause there is ng
employment You go to any gplace there I1s no Job
The result is that aparn trom trustration, it s leading
them to go on the wrong track and to take up extreme
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activities. So, this is the most important thing. | am
really happy that the small-scale industries are
thought of very nicely in this Resolution.

Sir, everybody spoke on this Resolution. So, | do
not want to repeat all the points nor do | want to
have a lengthy debate. | will speak only for a few
minutes on some important points.

Firstly, banks have got a psychology that a small
entrepreneur is a small man. He is not given much
importance. This has been the grievance of a
common man who wants to start the industry, It is the
duty of the Government to screw the banks and the
institutions to give the top-most priority tor financing
the smali-scale industries It does not mean thal we
speak less of big industries. To soive the
unemployment problem, we must have masaive
industrialisation on large-scale, medwum-scale and
small-scale. Further, the population should aiso be
controlled. Then, only the unempioyment problem
can be solved. | hope hon. Members unanimously
will agree on this and nobody can deny that this
unempioyment probiem 1s a burning problem. We
must make the Government formulate a law of give
standing instructions to all the institutions and banks
that every month they must have the quota For
example. take the case of the State Bank of India or
the State Bank of Mysore. How many small scale
industries must they finance and how much should
be their duty for this sector? it is their duty to catch
hold cf the entrepreneurs who can start these small-
scale industnes. who must be trained and aiso given
help also For example a man is having ten lakh of
rupeas but has no (dea how 1o formulate the scheme
properly But when he goes to the bank the bank
does no! give him proper response Once the bank
has been told that it 1s i1s monthly duty and if it does
not show monthly progress, it will be lolerated and
spared and that bank will not be recognised by the
Resetve Bank of India and by the Government of
India or the people Then only they will come round
Therefore. this is one way of solving the problem by
stimulating and inspiring entrepreneurs in tha small
scale sector

Sir, | do not want to politicise it Everywhere we
will find good people and bad people. every Parly 1s
good and bad, and everything has got its own plus
and minus But, at the same time, the previous
Government has done its bes! 1o see that problem of
unemploymen! is soived

Sir. what 18 liberalisation? Some people ge! mixed
up Liberahsahion means, ‘Do not have licence. do
not stang in queue. need not spend money for some
lowar or higher people If you want an industry, you
are welcome Licence Is not required It you want
some foreign collaboration, it 18 readily mvailable
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Our Country is a poor country and we have no
money. If you want money from any other country,
the money can be invested from other countries all
over the world. Therefore, the previous Government
had inspired every country to come to our nation
and participate in building this great country by
participation in massive industrialisation, so that the
unempioyment problem can be solved. | must say it
was sowed, seed was put, water was put and plant
has started. Now, the fruits have 1o cdme. Therefore,
as far as the unemployment problem is concerned,
as far as massive industrialisation is concerned, let
us forget the party and politics. Let us be united
together.

Let us tight for it and let us inspire everybody. if
some tndustry is coming, let us feel happy that one
temple is coming. Previously, Pandit Jawahatrlal
Nehru said thet any irngation project coming up was
a modern temple of india Now today. not only the
trrigation projects are the modren Temples of India
but aiso the industries are the modern tamples of
'te counlry to solve the poverty ol this country We
prust accept it But unfortunately, people are trying
to politicise the hberalisalion 1ssue Today China 5
progressive and prosperous and s one of the leading
countries In the world How was 1t possible? Though
1 1s a communist country they invited capntal from
all over the warld Theretora let us not diffarentiate
the medium-scale industries, large-scaie industries
or small-scale industries Our determination
dedication, devolion and concentration should help
us 10 remove poverty

[Translation]

We should try to see and find ou! ways and
means 1o remove poverty

{Enghish]
For this we need masswve industrialisation

| am very happy that this Resolution has been
introduced to provide financial assistance Here 1t 1s
said

"to provide financial assistance to existing
smali-scale 1ngustnes”

It 1s not that the financial assistance i1s not
provided What 1s required s 1o accelerate the giving
ot finance to the small scale industnies That is the
idea of it It 15 also said

'‘$0' up new small scale industnes and
ptovide necessary infrastructural
lacilities. .

Here | must tell one thing 1o the Government
One colieague has said that we must have a
committee tor unemployment !t thete 1s & commiltee
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for unemployment, there should be a Minister for
Unemployment and that Minister also will become
unemployed; Let us not use that word of ‘committee
of Minister for Unemployment'. The Minister who is
meant to create the employment potentialities for
various channeis, such as small-scale industries,
cottage industries, medium-scale industries and
major industries and massive agricultural production
should look into it His duly is to implement the
various projects of the Government to create
empioyment Now there are only some branches of
the Ministry looking into 1t There should be an
exclusive Ministry and, at the same time, that Ministry
should be given the top priority top prominance, top
significance and top respect Wherever they go, they
must be heard Any Secretary called by that Ministry
must come and cooperate Such a system should be
created That s all and not by more criticising and
by pointing out mistakes

17.58 hrs
(Mr Speaker n the Chair)

S there is crie more thing People are mistaking
that hberahsaticn has been given only for major
industries o:beralisation has teen given by the
previcus Government for every industry, even small-
scale ngustry alse ! you want to have a licence if
you want to have paper formalities fultiled there
will be proplems There will be environmental
problem Water supgly ang power connection and
so many other things are required for setting up
industries small. medwm or targe Every State
Government and also a branch of the Central
Government should creale an exclusive machinery
1o help them n such a way that red-tapism 1§
abolished | must say that as long as the red-tapism
1s hiving In this country we canno. dream 1o achieve
the prospenty and solve this unempioyment probiem

i{ you dc not persuade the suntuation. nothing
moves Even a few days back all M.Fs have had a
discussion with aur Chie! Minister of Andhra Pradesh
It was openly telt that even n Dathi uniess a man
persuades. nothing moves [t nothing moves, industry
also cannot come | industry does not come. we
cannot get empioyment also Everything 1s (nter-
hnked Therelore there should be a zeal enthusiasm
and spinit which should be inculcated In the blood of
every citizen ot this country As ¢itizens of this country
we must march forward to see that everybody works
with a zeal and commitment 1o this nation Let us not
forget that it @ man comes for a small-scaie industry
of a licenca of tor assistance or tor any help we
should not see whethet he 15 our relation or whether
he has any influence or not As long as that rad-
tapism s there, we cannot dream to solve
unempioyment in this country
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Therefore, | want to submit one thing. Sir, just
now the hon. Minister has entered the House. He
will live for hundred years. | was just to tell about
him and he entered the House.

| am very happy that he is taking very much
interest on industrialisation. | really want to
compliment him that big changes have been brought
about by the Industries Minister ! request him that
he must now concentrate on small-scale
industrialisation also. Some effort should be made
to find out as to what are the teething problems, the
problems of red-tapism and other day-to-day
problems. If Shri Murasoli Maran thinks about it. it is
not impossible.

18.00 hrs

| hope that the present Government will
accelerate the philosophy which was started by our
previous Government. | have already told that the
tree has come up and all of us must enjoy the truit
and uneployment should be curbed.

Lastly. even though population 1s not a concerned
point, but it has got an inseparable connection with
this problem of unemployment aisc. it i1s not that our
country is not achieving prospenty since
independence We have been achieving 1t

MR. SPEAKER Your ttme is over

DR T. SUBBEARAMI REDDY . Lastly. ! support
the Resolution to provide the financial assistance
ana acceleration to existing small industries, to se!
up new small-scale industries and to provide them
necessary infrastructural faciities like loan,
electricity, marketing etc and reserve certain
areas of production for them Finally, | would say
though this point is not there. to solve the problem
of unemployment, population should also be
controlled...{Interruptions)

DR AAM CHANDRA DOME (Birbshum) . Would
you give chance to others alsc?

MR. SPEAKER : It will continue.

OR. 7. SUBBARAMI REDDY . Si. for my third
Resolution, will | get a chance rext day?

MR. SPEAKER : It will continue later on

18.01 hrs.

STATUTORY RESOLUTION RE:CONTINUANCE
OF PROCLAMATION BY PRESIDENT j!
RELATION TO THE STATE OF JAMMU ABND
KASHMIR- CONTD.

MR. SPEAKER : We will now resume the
discussion on Statutory Resolution in respect of
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Jammu and Kashmir to extend the President's rule
for a further period of six months with effect from
18th July, 1996.

Shri Chaman Lal Gupta will resume his speech.

[Translation]

SHRI CHAMAN LAL GUPTA (Udhampur) : Mr.
Speaker, Sir, | had riesen to support this resolution
and had also said that | was supporting it because
the situation was not normal there at present.
Besides, | was giving an example that when the
Prime Minister went there, a total Bandh was
observed, though the Prime Minister went there to
take stock of the floods and to provide some financlal
assistance... (Interruptions)

[English]

MR. SPEAKER : Piease maintain order in the
House. Mr. Reddy you have made a good speech;
do not spoil it.

[Translation]

SHR! CHAMAN LAL GUPTA : My submission is
that keeping in view the situation prevailing in Doda.
Army should not have been withdrawn from there.
Last time alsc. you had given an order that Army
should not be withdrawn from there but after elections
Army was withdrawn as a resull of which today. 4-
5 murders are taking place there everyday Mihtants-
want to create an atmosphete of terror there. Militants
slay people with a knife saying that they do not want
to waste even a single bullet to kill them, They have
created a rein of terror there Our security forces
have also been deployed there You have aiso’
deployed Rashtriya Ritles, BSF and CRPF there
alongwith the locai police but thers 1s no coordination
among them | was giving an example that a file is
held up in the Prime Ministers Ottice for deciding
which ot the two 1s superior the Rashinya Ridies or
the BS' The BSF people do not want to work under
the command of Rashtriya Rifies On the other hans
Rashtriya Rifles personnel say that they ate frem
Army and so nobody can dictate them Such type ol
confusion ts prevailing there | gave an exampie that
the militants fled after kidling 15 people in Varshala
and their dead bodies were lying there for abou! ten
hours Though, BSF post 15 only one kilometre and
Rashtriya Rities pos! is quarler to one kilometre away
trom there but none o! them 1s ready to be
accountable for tha! Both of them are passing e
responsiblity on one another tor this incident | would
like to submit that the Government should establish
its authority As | said earlier also that today Delhi
Government 1s running the state, there should not be
so much of confusion there. About 60 officers there
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went to Pakistan for training and returned back to
the country. Thay were arrested and were kept in the
jail. But it is very surprising that they continued to
get their salaries for about one and a hal! year.
Wyhen they were dismissed by the Govennor, so much
of hue and cry was made. Consequently, a committee
was constituted but it could not give its findings
although a period ot one and a half year has since
been elapsed. Orders for their dismissal had been
issued but could not be implemented. Here, a
reference to elections was made. Elections were held
ptoperly and rightly so. As many as 11,000
employees from U P, Madhya Pradesh, Punjab and
Delhi were sent there for holding elections in addition
to more than two lakh Army personnel who were
deployed there. For how long can you run
admimistration Iike this? Now, very soon Amarnath
Yatra 1s going to take place and vou are going to
deploy Army for this purpoce You don't have any
control on the empioyees.

Mr Speaker. Sir, we have a common border with
akistan. in 1971, our torces had occupied more
than one third of Pakistan and had arrested its 93,000
soldiers But they were later released because i is
an mternational border and we cannot do anything
on this border In 1871, we dug a ditch all along the
border systematically After completing fencing work
in Punjab, we decided 1o carry it out in Kashmir
also As soon as we started fencing. Pakistani
soldiers started tiring When the Union Government
was conlacted n this regard, we were told to catry
on fencing work moving back 500 yards trom the
border line Bu! when we moved back 500 yards and
4g:started tencing. Pakistanis again started tiring
They had asked to abandon tencing Pakistan does
not allow us to carry out fencing on international
border and we do not carry cut Even today
infiltration is continuing People enter the country
from across the border with money and ammunition
Drug peddiing s going on | would like to submu
that our Government should estabhish its authonty

The Governmen! should establish s authonty.
as loday authority ot indian Government! has been
eroded there Shri Jagmohan has also mentoned
that bureaucracy should be restructured Today
several people In Government machinery encourage
and support miltancy thete They work for them The
Governmen! should establish its authonty thete so
that existence ot the Government o! india should be

there actually

The mus: unfortunate aspec! of this probiem 1Is
that Pakistan has been fighting this war on out land
it has fought sevaral wars with india like the wat of
1947, 1965 and 1971 and has been deteated every
time. Our army knocked 1t down every tima In
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compatrison to all these three wars, our country has
suffered a huge loss in this proxy war. More than
5000 security personnel have been killed and a large
number of them have been rendered handicapped.
Around 30 thousand persons have been killed and
4 lakh have been rendered homeless Thousands of
houses, shops and around three thousand school
and college buildings have been burnt 1o ashes. You
should know that such a depiorable condition is
prevailing there. It has been said time and again
that there is need 1o win the confidence of people of
Kashmir. There should be no doubt in it that Kashmiris
are Indian. they were Indian and will remain Indian

As | have mentioned earlier also that we defeated
Pakistan badly tn 1947 1965 and 1871. What has
happened in Kashmir tcday reveals our tailure
Pakistan and ISI would create disturbances as they
do not like Kashmir 1o remain with India. We have
provided a corrupt Governmen! there My triends from
Congress Party are also sitting here they are
tesponsibie tor creating such problems in J&K. I we
go through the history right from 1947 tll date. we
come to know about the cases of bungling took place
in Kashmir During 1847 to 1953, Sheikh Abdullah
was encouraged by your party and Articie 370 was
framed for them A separate Consttution was tramed
for them in 1853 re nhas impnsoned and in 1875 he
became herc when he was released The same thing
happened !'c Farooq Abdullah and G M. Shah A
contusion has been created n Kashmir since long
So there 15 need 1o go Into the rodt of the probiem
of Kashmir As | have mentioned earher also this
problem 1s being onginated from Rawalpind: by IS!
! wouid like 1o remind that a unanimous Resolution
was passed n this House which says tha! wha!
remains 1o be done regarding Kashmir probiem is
merger of Pakistan occupied Kashmir into Iindia
Togday. the number of traiming camps are tunctioning
in Doda ang not in Pak-occupred Kashmir for
imparting tramning to terrorists | have brought this
point in the notice of the Governor and now . would
like to draw the attention of the Government lowards
the new camps funning 1in Doda aistrict for training
the terronsts Recently two boys fled trom such a
camp one of them is Shakil who has surrendered at
Udhampur One of them told that! shout 80 persons
are being imparted training 1n one camp and 150 1n
anothe! You can very well imagine about the real
situation of Kashmir by this that Pakistanis are
training our people on our land to Light against our
Governmen! Where 1s cut Government today? | would
iike to make two more points

[Enghsh]

The Government must establish its authonty
Jammu and Kashmir
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[Transiation)

The second point is that militants are fighting
this war on our land by our hard earned money.
Crores of rupees are sent to Kashmir and D.C. and
other subordinate officers call militant leaders to seek
their opinion about various projects and negotiate
with militant contractors on these issues. Thus
developmental works have come to a standstill.
Recently a case has come to the notice of the
Government that D.C. of Anantnag had withdrawn
Rs. 9 crores. So far no action has been taken against
him. It has been told today that Rs. 27 crores have
been allocated for rural development in Doda district
but it you go there, you will find that not a single
penny has been spent there. All the funds are given
to militants and they misuse it for buying arms. It is
my humble submission that the Government should
establish its authority and make proper utilisation of
hard earned money of the Government of India.
Hon'ble Governor of Kashmir Gen. K.V. Krishna Rao
himself has said that so far Rs. one lakh crores have
been spent on Kashmir. and Shri Jagmohaniji in his
book has mentioned this amount as Rs 80 thousand
crores. Now the Government should check that our
hard earned money should not be misused for
creating miltancy.

The third point 1s that there 1s need for fencing
border. Absence of which has rendered thousands
ot acres of cultivable fand unutiised Farmers cannot
plough and cultivate it ang they are unable to harves!
their corps. We have to make some arrangements
for 1t. A Parliamentary Ccmmittee should be
constituted to (nguire into the matter as to how our
fur.ds are being spent. instead of taking these steps.
only a minister visits, makes some speech and
expresses view of the Government on TV This cannot
solve the Kashmir probiem Durning this extended
period of President's Rule. the autharity of the
Government should be established 10 ensure the
functioning of Secretariat of Kashmir in accordance
with the policy o! the Indian Government A big
portion of cultivable land is lying unutihsed due to
firing by Pakistan every now and then We should
adopt some measures to stop that

Mr Speaker, Sir, while conciuding, | would like
to make one more point. Around 4 lakh migrants
have been rendered homaless by this miltancy You
are talking about elections During last elections
97 GOO migrants were registered and out of them
only 23.000 could cast therr votes You can Imagine
the future ot democracy in a State where voters are
deprived of their nght 1o cast vote Hon'ble Prime
Minister has given assurance that voter lists would
be rectified. How a list of 82000 voters could be
rectified within a period of one month. You have
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extended voting right to those who have attained the
age of 18 years after 1990. How a person can cast
his vote when his name is not included in voters’
list. Therefore, | would like to make a submission
that proper decision should be taken about thp
migrants’ right to vote.

[English]
MR. SPEAKER : Please conclude now.

SHRI MADHUKAR SARPOTDAR (Mumbai North-
West) : Sir, the matter is a very serious one. Let him
speak.

MR. SPEAKER : Do you also want to speak?
Your name is here.

(Interruptions)

MR. SPEAKER : Till what time you want to sit?
We have exceeded the time already allotted for this
debate Itis not that | am saying it just like that trom
the chair

SHRI MADHUKAR SARPOTDAR : But the matter
IS a very serious one.

[Transiation]

SHRI CHAMAN LAL GUPTA : | would like to say
that the persons who have been rendered homeless
are running from one place to another. Some are in
Delhi at present and some are in Jammy The
Government is not making any arrangements for them
We also wish that free and tair elections should be
held in Kashmir as i1s being mentioned by the
Government How the discrimination done to Jammu
will be removed”? At present, there are more than
60 000 voters n Jammu Constituency whereas in
Kashmir valley the number is still stagnant at 40,000.
How free and fair elections would be held Il the
migrants and also the young people who have
attained the aje of 18 years, do not cas! their votes.
You have 1o first fullill these pre-conditions before
discussing the issue of elections. There is no
difference in the opinion on the issue that elections
are to be held

[English]

Elections are the heartbeat of democracy

[Translation)

Every person knows thal but elections should
be tree and far | would like v make & submissio
that one of the reasons for the insurgency going oi:
In Kashmir is stated to relections of 1987 You wiil
alienate Kashmir from the rest of India It you hold
that type of efections again Kashmir has made
scarifices for the countty India has also spent a
huge amount of funds on Kashmir Kashmir belongs
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to India and | would like to say that arrangements
should be made in such a way so that Kashmir aiways
remains a part of the country.

[English]

SHRI PRAMOTHES MUKHERJEE (Berhampore):
Mr. Speaker, Sir, Thank you for the opportunity given
to me to express our views on the Statutory
Resolution for extension of the President's Rule in
Jammu and Kashmir. On behalf of my Party, RSP, |
rise to accord approval to this Resolution under
constitutional compulsion.

Sir, the imposition of the President's Rule under
Article 356 or its continuation for an indetinite period
in that State is not the solution to the basic problems
of that State. The President’'s Rule in a State is not
a good sign of democracy. This is not a good sign
of the federal structure of the Indian Constitution. So
we have to go deeper into the process of the solution
of the basic problems of the State.

Sir, it is my opinion that the basic problem here
in Kashmir is to preserve the dignity of Kashmir and
to preserve the sovereignty of india as a whole. Both
these things, preservation of dignity of Kashmir and
the preservation of the sovereignty of the country as
a whole, should be taken into consideration while
attempting to solve the basic problems of the State.
The situation is so grave that it demands immediate
restoration of the political process in the State. But
the restoration of the political process does not imply
holding of the Lok Sabha elections or holding of the
Assembly elections only under the guardianship of
the security forces in a bureaucratic manner.

To restore political process means to restore the
political activity at all levels for bringing forth the
positive enthusiasm, the positive faith and confidence
among the people of Kashmir towards the political
culture of Indian Constitution. For this purposs, it is
my suggestion that more autonomy should be given
to the people of Kashmir within the constitutional
tramework of India.

Autonomy, as granted for Gorkha Hill Council In
‘West Bengal or the autonomy for Jharkhand
Autonomous Council In Bihar, cannot be the same
autonomy as demanded by the people of Kashmir.
What type of autonomy can be given to the people

of Kashmir should be settled in this House very
Caretully,

SHRI CHAMAN LAL GUPTA : Woe, two Mambers
from Jammu, have opposed the autonomy Who s
demanding autonomy?

MR. SPEAKER : You had your chancc Have
Patience 15 listen: -
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SHR! PRAMOTHES MUKHERJEE (W.B.) : | can
again repeat my sentence with your kind permission.
| have explained what type of autonomy can be given
to the people of Kashmir should be settled in this
House very carefully. Autonomy is the beginning of
the restoration of political process. At the time of
Kashmir's accession to India, an assurance was
given to the people of Kashmir by the then Central
Government, that f{full autonomy within the
constitutional framework of india would be given to
the people of Kashmir and the assurance was given
that the distinct indentity of the people of Kashmir
would be protected.

SHRI XAVIER ARAKAL (Ernakulam) : Yes.
Government of India gave it on 26th November. Who
gave it?

MR. SPEAKER : Don't put questions.

SHRI PRAMOTHES MUKHERJEE (W.B.) : Let me
finish my point please. Distinct identity would be
protected and an assurance was also given that the
tradition of the Kashmiri people would be honoured.
Article 370 of our Indian Constitution is the sum
total, the embodiment, of this assurance given to the
people of Kashmir by the then Central Govenment
at that time.

So, | appeal to the Government, through
you, that we should consider the extent of autonomy
to be given to the people of Kashmir as a step
towards the restoration of political process in that
State.

Restoration of political process is very easy to
say but It Is very difficult to perform. Restoration of
political process is Impossible without the restoration
of economic activity. Economic activity does not imply
the sanction of Central assistance to the people of
Kashmir In their Kashmir Budget. Economic activity
does not imply the sanction of dry doles to the people
of Kashmir. immediate steps should be taken to
rejuvenate the economic activities in respect of
tourism, soclal forestry and other fieids. They do not
want that a little amount of money should be given
to them from the Central fund. Actually, the economic
process should be rejuvenated now and here. This
Is only to start the political process. it is very
unfortunate for me and for everybody to remind that
the Beautitul giris and boys of Kashmir were
misguided. They were misguided not of their own
cholce. They were misguided by the mishandling of
the situation by the Central Government at that time.
it is very paintul to remember that the Central
Government, that is the Congress Government at
that time, imposed President's rule in Kashmir. As a
resuit, the State Govornmnnt of Kashmir was
dismissed.
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The Prime Minister-designate, Shri Sheik
Abdullah, was sentenced to imprisonment for a long
time That was the beginning for the people ot
Kashmir to think that they were losing their dignity;
they were losing their political status and they were
losing their constitutional rights. So. their sentiments
began to be wounded. | speak of the sentimental
wounds of the Kashmir people because | believe
that the sentimenta! attachment is the root of social
Iintegration and national integration. If the people of
a particular State are emotionally detached, then
they will be compelied to be disintegrated from the
mainstream of the Indian society and those things
have already happened in the case of Kashmir So,
we should adopt positive measures., the measures
for building the confidence to get back the broken
heart of the people of Kashmir to the mainstream ot
the Indian society

Nobody wants terrorism. But terrorism 1s a tact in
Kashmir today Why did the beautiful children of
Kashmir become terrorists? Is 1t their fault? The
misrute of the Congress for the last thirty or torty
years has made them choose the path of terrorism
and extremism

MR SPEAKER - You have two minutes {or your
Party but you have taken 12 minutes Please
conclude

SHRI PRAMOTHES MUKHERJEE (WB ) Please
allow me to continue for two minutes The point is
that the Pakistan-sponscred terronism in Kashmir to
destabilize our country s a fact But Pakistan 1s alsc
perturbed in its own politics today We are aware of
the aftermath of the MQM in Karachi and the torture
and atrocities let loose on them by the Pakistan
Administration, and as a result. Pakistan today is
compelled, due to its internal politics tc change Hs
attitude of sponsoring terrorism in Kashkmir They have
let loose the State machinery on the people Even
today. the people who are bent upon terrorism have
begun to think about the restoration of peace and
tranquillity in that State The people of Kashmir want
peace and tranquillty They are alienated from the
threat of security forces They are also alienated
from the threa! of Pakistan-sponsored terrorism. They
are alienated trom all those bad influsnces They
want peace They wan! trangquillity They want
progress They want 1o earn their livelihood This is
the situation So. the scenario today has radicaly
changed from what it was five years ago This change
Is 1o be kept In our mind today This 15 the situation.
The situation ts ripe 1or political interference and the
Central Government shouid take positive steps S0,
it is high time to stan the poltical process and also
to get back the migrants to thetr own homeland. You
aiso think of them Therefore, | appeat to the hon
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Prime Minister and to the Central Government to
take positive steps for the restoration of political
process, economic activity and for the restoration of
peace and tranqulllity.

With these few words, | accord my approval fo
this Resolution.

MR. SPEAKER : Thank you very much for your
coopaeration.

SHRI SATYA PAL JAIN (Chandigarh) : Sir, the
hon. Member has made a factually incorrect
statement He has said that an assurance was given
by the then Central Government to the people of
Kashmir that they would be given full autonomy. No
such assurance was given. If this goes on record, it
will give @ wrong signal to the militants. They will get
a chance to quote the proceedings of the House to
drive home their own point So. it should not form
part of the record Kindly expunge that remark

MR SPEAKER ithink the Government will reply
to that

SHRI MADHUKAR SARPOTDAR  Sir. hon
Prime Minister has moved the Statutory Resolution
in respect of extension ¢t the Fresident's rule in
Jammu and Kashmir This deliberation has been
gotng on for the last two, three days. since the last
day 's 17th of July 1t is necessary to complete this
deliberation by today only so as to refer this Bill to
the Rajya Sabha We understand the seriousness of
this entire situation The time allotted for this
discussion, considering the senousness o! this
particular problem o! this country, 15 according to
me. inadeguale

The representatives, MPs from Jammu and
Kashmir have also placed before this august House
their grievances Most of them said that they did not
wish to have any more autonomy Whatever has been
granted 1s enough The most surprising thing 1s that
the people who have not visiled Kashmir and Jammu
those who have not seen the plight of those who are
staying in Jammu and Kashmir, they are suggesting
to give more and more autonomy more facility to
see that some of the problem is resolved. A person
like me always think of the situation s it a political
wisdom of our country that we have no! been able
to solve a single problem o! Jammu and Kashmir for
the las! filty years? Actually who 15 responsibie or
instrumental for creating this problem” We must go
into the root of the cause and find out the remedy,
We will have to see and answer to tha! also | am not
going to elaborate the entire issue | know the time
is iimited But | would like to ask certain points from
the Prime Minister But uniuckily, the Prime Minister
is not hera in the House even when such a serious
discussion is taking place And the Home Minister I8
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also . not here. He is supposed to look after the day-
to-day grievances pertaining to Jammu and Kashmir
issue. How may resolutions were passed during the
last tifty years? What were the facilities given and
what is the total cost of all these things? From where
are we spending this money and for what? We must
think about that also very carefully. How many jawans
were killed in two wars during the last fifty years?
How many police personnel were killed? How many
innocent citizens were Kkilled both in Jammu and
Kashmir irrespective of caste and creed? If you try
to calculate those figures, you will come to know
that basically our Indian Government is responsible
for all these killings only because they have no
courage to take a final decision in the matter this
way or that way. What we are doing or trying to do
is appeasement after appeasement trying to please
the people and find out the remedy. There is nothing
wrong in that also. But how long? That is the only
question, | would like to ask to the Prime Minister.
Shri Deve Gowda, our hon. Prime Minister has visited
Jammu and Kashmir. At least that much courage
Shri Deve .Gowda has shown. Otherwise, the
unfortunate pant is, during the last six or seven years,
not a single Prime Minister have visited that place to
look into the day-to-day grievances of Jammu and
Kashmir. Our Prime Minister has gone there. But |
really fall to understand as to how in one visit, he is
able to jump to the conclusion to say that this is the
proper time when we can hold the elections in
Jammu and Kashmir in one round. Who has furnished
or who has rendered this information to the Prime
Minister?

THE MINISTER OF CiViL AVIATION AND
MINISTER OF INFORMATION AND BROADCASTING
(SHR! C.M. IBRAHIM) : Mr. Speaker, Sir, just now |
was observing Shri Sharma’'s speech also. | will
congratulate all the parties - National Conference,
Congress, BJP, Janata Dal, CPi, CPM, Panthers Party
- because for the first time everybody has come to
an understanding and unanimously they took that
we must have the elections in Jammu & Kashmir.
This is number one.

Number two, | will congratulate the political
parties of Jammu and Kashmir as unanimously in
one voice they said, “Kashmir is the integral part of
India, India is in Kashmir; Kashmir Is In India,
Whatever Issues are there, we will settle ourselves,
we do not want other's guidance.” This Is the biggest
achievemsnt.

Even the hon. prime Minister has convened a
mesting of all political leaders - 1 think you were
also pteaent in that meeting.

- . SHRI MADHUKAR SARPOTDAR : | am coming
10 that. .
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SHRI C.M. IBRAHIM : There also we have agreed
that as early as possible we should have an election
and that too they have indicated the time also.

As far as the voters’ list is concerned, Mr.
Speaker, Sir, the State Election Commission before
all the parties have sald that they have already two
lakh forms. Still the forms are necessary because
even f an eligible boy is there, there Is no time to
go to house and house for lamination. All political
parties have agreed for that. And, two lakh forms
have not come and only 12,000 have been registgred.
This is as per the information we have got. Still ! will
request on behalf of the Government o Sharmaji and
all other parties that if—

[Translation]

Not only two lakh but we are ready to provide
four lakh forms if required. You can take that. This
will increase the number of voters in voters, list. We
intend to hold peacefu] elections there.

SHRI MANGAT RAM SHARMA (Jammu) :
Sufficient number of forms are available there with
the Returning Officer and there is no need to take
them from anyone else.

[English]

SHRI SATYA PAL JAIN : The miyrants are not
there. They have come to Delhi. They are outside
Jammu and Kashmir. Unless you give those powers
to them...(lnterruptloh,g) ... Sir, he iIs telting about the
voters' list. There are-migrants in.Delhi,

MR. SPEAKER : No, ho, you cannot go and argue
like this.

(Interruptions)

SHRI SATYA PAL JAIN : How can they go to
Srinagar and fill the forms?...(Interryptions)

MR. SPEAKER : It is going to be 6.35 p.m.

', SHRI MADHUKAR SARPOTDAR : My learned
friend, the hon. Minister, intervened in the matter in
my speech. It is a good thing that he has given the
valuable information.

MR. SPEAKER : Anyway, | will minus that time.

SHR!I MADHUKAR SARPOTDAR : But am aware
of these developments...(Interruptions)

SHRI C.M. IBRAHIM : Because you happen to be
my good friend, that is why | have given this
Information...(/nterruptions).

SHRI MADHUKAR SARPOTDAR : The basic
reason is that only.

What | wanted to point out is, in one visit of Mr.
Deve Gowda, he has taken an all party meeting. He
has consulted practically everybody.
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My only simple question is this. As our MP has
rightly said about the present situation, what are the
developments taking place in Jammu and Kashmir
today. Even today he has just pointed out in his
speech that extremist are coming here and killing
the innocent persons and our Rashtriya Ritles and
BSF Jawans are not there. No one there supported
the interests of the local people, and innocent
persons have been killed. This is a coupie of day's
old story which he was narrating.

" | have no grudge against the Kashmiri people at
all. My only grudge is against the extremists who are
entering into our country from across the border.
What is the plight of our life? Mr. Sharma was telling
that hundreds of acres land have been grabbed away
and we cannot just cultivate them. This is the problem
and in view of this problem. 1t is necessary that
we should have election, there is no two opinion
about it. In the meeting itselt | said. it is necessary
to have election because the democratic process
should start But at the same time it should be the
determination of the Government that would see it in
action. What should be the determination of the
Government? The first thing is that corruption will
not take place and it would be stopped at any cost
What is going on in J&K today? Whatever you may
be spending here. but what is the revenue that we
get from J&K? What is the amount that this country
has been spending over J&K: since when and for
how long? Are we not going to make them seli-
sufticient? In the absence of peace nothing 1s
Impossible, you cannot start any industry, you cannot
start any business' you cannol dlve them any
alternative jobs and other things. From where would
you bring peace? For the purpose Bringing peace to
the State it is not advisable to have a dialogue with
the extremists What we are doing in the country
today is that those who are killing the people are
being called here and we are having a dialogue
with théee pecple. Thosg who are having AK 56 and
other guns and sophisticated weapons in their hands
are being invited for a dialogue on peace. On the
one hand they are having guns and on the other
hand we are requesting them ‘for God's sake please
do not use those guns and sophisticated weapons,
please save us and have some peace. This 15 the
theory. | do not knew frem where this entire theory
was brough to bear

f have to come to the point about foreign
hostages Actually | did want 1o elaborate it But
since my tniend has intervenes. { want 1o clanty our
posttion on the point Otherwise | would have liked
to put emphasis on other points

MR SPEAKER In order to help you | am not
deliberately disclosing the time thal 1s available to
you!
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SHR! MADHUKAR SARPOTDAR : For the
information of the House | would like to ask this
question. How many Innocent people have been
killed during the last 50 years only bezause of the
skillfu! handling of our Indian Government? | do not
say that they were not skillful. They were having
skill. Then we will weigh the situation as to actually
where that skill was used - in killing more people or
in saving the lives of the people. We will have to
look into that. How many visitors have been killed
there? How much amount has teen spent? Just
now somebody said that one lakh crore of rupees
have been spent over Kashmir. | would like to
know that particular figure - how much amount we
have spent during the last 50 years or during the
hast few years. Some information is needed on this.
What is the utility of all these things? What
development has been done in J&K? What are the
industries and so many other things that we have
provided to the local people there? Are they self-
sufficient? Can they earn their own bread and butter?
Can they have twe square meals a day? Or should
they be dependent upon somebody? We are giving
them rice at Rs 2 a kilo whereas in the enlire country
we are giving this rice a! not less than Rs.B a kilo
We are giving them sugar at the rate of Rs.2 a kilo,
I am told It may be wrong We are really subsidising
so much for those people 1t is a good thing, there
is nothing wrong in this ..(Interruptions) Belote |
complete, please do not interrupt me Letl me
compiete,

| would like o know today what 1s the population
of J&AK How many people have been added into the
popuiation from among the foreigners? | considet
Pakistan as a foreign land to our country. | do not
know what is the impression of the Government about
that.

[Transiation]

SHRI MANGAT RAM SHARMA It 1s no! available
for Rs. 2 a kg

[English]

SHRI PC CHACKO (Mukundapuram) This is a
deliberate BJP-Shiv Sena campaign.

SHRI MADHUKAR SARPOTDAR This 1s not a
deliberate campaign ot Shiv Sena. { know that | am
praud of the stand of Shiv Sena, {et me say this very
frankly if you are proud of yoursel!, | am proud of
myself.

SHRI P.C CHACKO . Why do you not understand
the basic facits? This 15 all distorting the facts

SHRi MADHUKAR SARPOTDAR . { am not giving
any distorted picture
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MR. SPEAKER : The Government will reply.

SHR! MADHUKAR SARPOTDAR : If you are not
proud of your own self, then | have nothing to say.
| do not wish to add anything to that. | am asking this
for my information-sake. There is nothing wrong if |
do not know anything. | am not having any authentic
infromation. | am not making any authentic statement.
This is a piece of Information which | have collected
and which may be wrong also because i do not have
authentic information.

| have visited Jammu once or twice. | have seen
the plight of the people there. Just now, somebody
sald that four lakh people are staying in the sand.
Shri Mukherjee or somebody said that if you want to
see the plight of those rose-like children, you go to
the sand there and see the kind of life they are
leading. What was the crime committed by them?
The only crime was that they are Hindus, they have
been staying in Kashmir and because of that they
are refugees in their own country...(Interruptions)
Listen to me. So many Muslims are also there; so
many Sardarjis are also there. ...(Interruptions) | am
not saying that. | am coming to that. When he says.
‘rose-like children’, ‘rose-like children' belong to alt
communities, not to a particular community. But what
is the plight ot their life and who is responsible for
that? We will have to find that out. We have not
taken timely action.

When we say that it is an intergral part of our
country, then, why should we compromise our
people? Why was land surrendered? A couple of
months before, Shri Narasimha Rao, our former
Prime Minister said that now our struggle, our battle
will be for ‘Azad’ Kashmir and not for Kashmir. | was
really happy to note. But instead of struggling for
‘Azad’ Kashmir, we are struggling for our own
Kashmir today. That Is the unfortunate plight of our
life.

Many foreign tourists come there. They have
been abducted and they are under arrest. | do not
know as to how long will this affect the prestige of
our country. Those persons have come as tourists
ans have been abducted by those people and they
are under arrest, We cannot just get them released
because that is the strength that our country has got.
What impressicn wiil the foreigners carry about our
country? Only the Government knows that.

The only peoblem, after going through all this is,
whether our Government is capable of saving the
lives of Kashmiris and the Jammu peopie. All the
extremists are coming in, walking into the country
and kmlng the people. This Government should
declare that it does not possess the capacity and
3"9"9“1 to protect our own people..Otherwise, let
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them declare, ‘Yes, at any cost, we will not allow a
single life to go. Let anyone come’. Are we going to
compromise with such extremist people? What are
their activitios? What are they doing?

| was told - | collected the information - that our
military and BSF are the people who say, “We do not
have the instructions to kill the people. In case of
any extremism, if they have been killed, they will
ask, ‘why were they killed?', and if they are not
killed, they will ask, ‘why have you not taken any
action?' This kind of a policy will not serve any
purpose. This Government has to adopt some fixed
policy. Take some firm decision. We welcome the
elections but at the same time the Government should
have the determination that within a stipulated period
we shall see that the problem of Jammu and Kashmir
is solved permanently. We should march forward to
vacate the place, which they have forcibly occupled,
that is ‘Azad’ Kashmir. When are we going to free
that part-of land from the clutches of the Pakistanis?
That decision, this Government should take, if not
today, tomorrow. But before that, let us protect entire
Jammu and Kashmir. That is all.

18.50 hrs.

SHRI E. AHAMED (Manjeri) : Mr. Speaker, Sir, |
stand to support the Statutory Resolution moved by
the Prime Minister for extending the President's Rule
in Kashmir.

Sir, in this House, 1 think, this is the fourth or fiith
time | have besn supporting this Motion. | had been
supporting the Motions moved by the then Home
Minister S.B. Chavan. Last time S$.B. Chavan said
that it was the last time that he moved the Resolution.
Yes, it was his last time and | hope the present
Prime Minister will also have no occasion to move
for another extension in this House and | hope the
elaction will be held in due time.

At the outset, | congratulate the hon. Prime
Minister who has toured Srinagar which has given
the most positive publicity for our country in the
international media. | have got some of the papers
and one paper | have is ‘The International Tribune’
which has given the photo of the Prime Minister
visiting Kashmir and they have also mentioned India's
Prime Minister, H.D.Deve Gowda visiting Srinagar
the embattled capital of Kashmir. He is the first Prime
Minister to visit Srinagar since 1988". This is one
positive propaganda Iin the international media that
our country could get despite the adverse
propaganda, adverse publicity and adverse
campaign by the Interested elements against our
country. | would like to say only one thing. Whenever
we speak about Kashmir, all of us should be a little
bit cautions. and we should also restrain ourselves.
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There are moves by the international forces in the
name of Kashmir helping Pakistan and the people
alike them to destabilise our country and we should
not play into the hands of those enemies of our
country or those who want to destabilise our country.
| do not know why some of our people are still
communalising the Kashmir issue as a Hindu-Muslim
issue. Is it a Hindu-Muslim issue? No, If say that it
is a Hindu-Muslim issue, you are only helping the
enemies of this country.

Sir, | have had occasions to represent and to
defend this great country in the United Nations for
four times consecutively and many times in the
international fora. Many islamic countries are
compeliled to believe taking this issue as a Hindu-
Mulslim issue which is going against interest of our
country ...(Intarruptions) Please sit down. You can
ask the question after my speech. it was my duty as
an Indian and ailso as a member of the minority
community, to say that it is not a Hindu-Muslim issue.
It is a question of the integrity of our country and it
is the unity of our country as well and even if there
are people whec would not so, | am very sorry for
that. Do you think that the people of Kashmir can be
won over to bullets? No. you can only win over them
by means of ballots and our reconciliation with them.
Unit! recently we had only the soil of Kashmir but
not the soul of Kashmir But the soul 15 returning
towards us That was the resu!t cf the election The
Members including Mr. Sharma have been returned
to Parliament. to this House But still we are talking
on the same lines |s it possible | am sorry to hear
the speech made by my friend Mr Jag Mohan
yesterday. What did Mr. Jag Mohan say? He made
some unsavoury remarks about the taliest personality
of Kashmir., Sheikh Mohammad Abdullah | would
even say that it was a derogatory statement | would
not even hesitate to say that it was obnoxious on
the part of Mr. Jag Mchan to colour Mr. Sheikh
Abdullah. such a tallest personality, in that bad
shape What did he think about Mr Sheikh Abduliah?
But for Sheikh Abdullah, should there have been the
Instrument of Accession with India? Was he not the
man who played a key rely in i1? And | would even
quote some of the papers here It is my duty to
defend the man who s not living with us. It is the
duty of every Indian o detend the man who stood
with india who stood for seculansm and who stood
tor Hindu Mushm harmony .finterruptions) Please
listen tc me | have beer sitting here. | have with me
‘he publication calied 'Eminent Parliamentarians
Monograph Series, Sheikh Mohammad Abdullah, Lok
Sabha Secretariat In one of the artictes thal was
written by Prot Rasheedudd:n Khan who 15 a
modarate and a we!l known scholar-like tigure. he
said this and | quote
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“Accession to India by the Maharajah was
more an act of compulsion due to the
belligerency shown by Pakistan, than an
act reflecting either his conviction,
patriotism or foresight. On the contrary it
was Sheikh Sahib's consistent stand that
British colonialism, Dogra feudal
oppression and Muslim separatism from
the national mainstream, are the three
main and inter-linked enemies of the
people of Jammu and Kashmir”

That is the result. | am now coming to Mr.
Mehar Chand Maharajah who was a great friend
of Shyama Prasad Mukherjee. ... (Interruptions}
Piease bear with me Mr. Mehar Chand Maharajah
was the Prime Minister of Kashmir for a long time.
He has written a bock. The name of the book is,
| remember, ‘Looking Back'. In that book, he has
referred to the role of Sheikh Sahib. What he
said was, Mr. Mehar Chand Maharajah and
Maharajah Harn Singh went to see the Prime Minister
of India, Shri Jawaharlal Nehru and asked the
support of Jawaharlal Nehru to send army to
intervene against the Pakistanis Panditji was a little
bit hesitant because of the international niceties
Then in the next room, Sheikh Sahib was there
Sheikh Sahib wrote a note and sant to Panditji. He
had said. “You act immediately” That is what he had
said.

| may be permitted 1o quote further from the same
book because | am duty bound to bring this
information to the notice of this august House. This
was written by Dr. Sushila Nayar, on 'Sheikh Abdullah
- Sher-E-Kashmir' it has been published by the
Parliament Secretarial. This I1s what Dr. Sushila Nayar
said and | quote -

“l was present when Prime Minister
Jawaharlal Nehru came to Gandhiji to seek
his advice Gandhiy asked him whether
the people of Kashmir had also agreed to
the accession and asked for India’'s
intervention. Nehru said, yes, the National
Conference and Sheikh Abduliah, its
leader, had ailso asked for india's help and
had accepted accession {0 India to get
that help. Gandhiji was a believer in non-
vinlence. He told Nehru, "You know my
way ol thinking. But tha!t is not your way.
As head of the Government, you must send
the necessary help to Jammu and
Kashmir® On 27th October, 1647, the
Maharajah accordingly signed the
Instrument of Accession and on the same
day Indian troops were air-lifted to
Sninagar”
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Is It not Sheikn Abduillah Sahib's stand?
...{Interruptions} | hopae that the hon, Prime Minister
will allow me some more time to speak.

, MR. SPEAKER : No. Please conclude now.

SHR!I E. AHAMED (Manjeri) : | am concluding.
Just on one more point | want to speak.

in the same way, Gandhiji had also said.
Shri Jagmohan has made some unsavory statement
yesterday. ...(Interruptions) | know what he
sald yesterday. In the same book, | quote it Is
said :

“‘Deeply impressed by this great achievement
of the people of the State, Gandhiji observed
in his prayer speech on Ist November, 1847 :

Sheikh Abdullah represents non-Muslims
as well as Muslims. It is on the Kashmir
soil that Islam and Hinduism are being
weighed If both pull their weight correctly
and in the same direction the chief actors
will cover themselves with glory. My sole
hope and praver i1s that Kashmir should
become a beacon light to this benighted
sub-continent”

This is what Gandhiji had said. May | ask Shri
Jagmohan, were you not the Governor of Kashmi- in
19847 Your dismissal of a duly elected Government
was the watershed in worsening the situation in
Kashmir | would say to Shri Jagmohan that the
migration of Kashmiri pundits had taken place when
he was the Govarnor for the second time. Were you
not responsible for the repression, | would like to
know the number of the massacred innocent Kashmiri
people during his Governorship.

19.00 hra.

And he Is coming here and saying: We are giving
them 100 percent assistance from Plan funds and 60
percent from Non-Pilan funds. Do you think that
Kashmiris can be purchased by giving them financial
assistance? Do you think they can be enslaved? Are
they not the people with seif-respect? Are they not
having Kashmiriat? They have their self-respect as
much as the Tamilians have, the Andhrites have, the
Keralites have, the Assamese have. The people in
this country have self-respect. There is unity in
diversity. The people of Kashmir say : We want
autonomy. We want self-respect. They want
Kashmiriat. We are to respect their feelings. Why do
you love them?

Mr. Jag Mohan and other people should think
that Kashmir can be won by compassion, love and
affection. The people of Kashmir stood by India like
& rock. Therefore, you cannot forget that. Whoever
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speaks about Kashmir, he must ailways bear in mind
that Kashmir is not a communal issue. Kashmir a an
integral and inalienable part of this country.
Everybody in this country, lrrespective of religion,
region and caste, whether he is a Hindu or Muslim
or a Christian, will stand for that...(Interruptions) Mr.
Prime Minister, this country will be with you on
Kashmir...(Interruptions) | am wishing you all the best.
Thank you very much,

SHR!I JAG MOHAN (New Delhi) : Sir, my name
has been mentioned. | would like to make the point
very clear. What he is quoting is his opinion. What
| quoted was from the documents...(/nterruptions)
Before | speak, they know what | am going to speak.
So, the truth is bitter. They will never be able to
swallow It. The Issue is that | quoted the documents
of 1948 which are recorded contemporaneously about
the attitude of Sheikh Abdullah in 1952-53.

MR. SPEAKER : | think, you have made your
point.

SHRI JAG MOHAN : No, Please let me remind
him about Adlai Stevensen Papers St. Leoy
Hendaerson reports and other documents. Does he
mean that in 1953, Panditji imprisoned him without
Sheikh's conspiracy? Was he not looked In Kashmir
conspiracy? What have all the cases shown? Was
this Plebiscite Front Organisation? Who organised
it? 1 shouid tell hm E. Ahamed that it was Sheikh's
compulsion becausse Jinnah and others never wanted
Mr. Sheikh Abdullah. Therefore, he had come here.

in 1946, Mr. Jinnah had given the clear signals
to Chaudhury Ghulam Abbass Hussain and said: He
is your leader and not Mr. Sheikh Abdullah. Mr.
Sheikh Abduilah knew that he had no future in
Kashmir. He did it because of his own circumstances.
| would remind him what Panditji wrote. Mr. Shelkh
Abdullah himself had written a book about Panditji.
He says : Panditji was like an Arya Samafi. He was
like this.

| have quoted the full text. He is misrepresenting
the facts. | have quoted the documents. | have quoted
the United States' Papers. | would say whatever it
means...(Interruptions) He has proved where the
problem lies. These are the peopie who have created
the problems...(Interruptions)

MR. SPEAKER : Two minutes please.
{Interruptions)

SHRI XAVIER ARAKAL (Ernakulam) : Sir, | do
not beg for time.

MR. SPEAKER : | know. | did not get a slip that
you wanted to speak. You have just come. You gave
me a slip just now. That is why | am saying that. Had
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| got a slip from you, | would have given you the
time. But | am going out of the way of allow you.
it is not a question of begging. Do not say like
that.

SHRI XAVIER ARAKAL : Thank you, Mr. Speaker,
for allowing me to say a few words in a few minutes.

Sir, for your information | would like to say that
| am an independent Member. We have had very
lengthy discussion on this very subject. The whole
country is looking at us as to what we are going 1o
do with this problem. Sir, you may remember that Mr.
Jagmohan was referring to Article 370 in his speech
but | was looking at the President's address of 26th
May, that is, their own policy. They referred to Jammu
and Kashmir in paragraph 14. There is no word about
Article 370 in that President's Address. This is the
greatest hypocrisy and deceit as far as BJP is
concerned.

Secondly. Mr. Jag Mohan was telling to the
House about one more point. Under Article 370,
Jammu and Kashmir induiges in corruption, nepotism
and maladministration. May | ask him one guestion?
What were you doing for the last six years when you
were the Governor of that State?...(Interruptions)

SHRI JAG MOHAN : | prevented that
totally.. (interruptions) . You asked me a question and
| am giving you the reply You see the documents ot
that period.. (Interruptions)

SHR! XAVIER ARAKAL : Why are you disturbing
me? Sir, you were here in the House.. (Interruptions)

MR. SPEAKER : Why don't you listen to me?
This 1s a serious matter. Let us find out a national
solution to this. Why do you indulge in allegations
and counter allegations? We are no going to get a
solution in this fashion. Let us be constructive in a
debate like this.

MR. XAVIER ARAKAL ' Mr Speaker Sir, thank
you for your constructive instruction. | hope all the
Members will be following that direction.

We had Lok Sabha elections there. What was
the verdict? Seventy to eighly percent of the people
had cast their votes What for? Can the hon. Members
of Opposition explain it? What is the desire of that
part of the people of Jammu and Kashmir? Why did
they cast their vote? For the last seven years, we did
not have a democratic Government there They were
opposing election. He reterred 1o the innocent
killings. murders. etc What happened in the streets
of Bombay? There also innocent pecple were shot
down. What for? Anywhere in India, a drop of blood
of a human being, a citizen, 18 our own biood. That
belongs to you and me How many widows are
weaping, Sir? Are you to find a solution to that
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problem or not? ...(Interruptions)... That is why, we
saiJd that autonomy should be given to Jammu and
Kashmir. The hon Member referred to the Instrument
of Accession of 26th October, 1947. What does It
say, Sir? Basically, three points were there, that is,
external atfairs, defence and communications. Are
they not antitled to some sort of autonomy based on
that sacred document and covenant? Will the
Opposition object to a sacred document which has
spelt out three basic conditions for the joining of the
Union of India? What is wrong in that? Now, some
Members were saying that they did not go for that
agreement. Are we going to march to Pakistan
annulling 1947 Agreement? Are we going to march
to Bangladesh? Is that your philosophy? Every
document executed by the Government after 1947 is
sacred. It is a monument and we respect it. That
is how we say that autonomy should be given to
them.

The hon. Member was saying that the question
of autonomy should be decided and spelt out in this
very House.

SHR! RAJIV PRATAP RUDY (Chapra) : Does
autonomy mean the separation of this country?

SHRI XAVIER ARAKAL : You please wait. Maybe,
you are a new Member.

Sir. there is another very important point. Shri
George Fernandes in 1988 said...(Interruptions) that
the real problem of Jammu and Kashmir was the
alignation of the paople of that State from the rest of
the india Who did that? The then Governor B.K.
Nehru said that there should be a dialogue between
the peopie of India and Kashmir. He refused to bend
under the instructions of the Central Government at
that ttme. But somebody took that dirty job and
dismissed Shri Farooq Abdulla Why did you do that?
Now. you profess that the power to exercise article
356 should be curtailed. What 15 your morality to say
that? What nght have you got 1o say so when you
yourselves have induiged in such sort of an action?
Is 1t not the inmorality of the BJP?.. (Interruptions)

[Translation]

SHAI JAG MOHAN (New Delhi} . It is totally
incorrect.

SHRI PRAHLAD SINGH (Seoni) What is the
use of talking like this. It will convey wrong message
to the people.

[English)
SHRI XAVIER ARAKAL : That is why | say that
there should be a meaningful dialogue with the

people ol Jammu and Kashmir...(interruptions) The
hon Prime Minister has said that there would be
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elections in Jammu and Kashmir in the month of
either September or October.

SHRI JAG MOHAN : Sir, he is taking
of...(Interruptions)

SHR! XAVIER ARAKAL : Sir, this process of a
dialogue between the people of Kashmir and the
rest of India should be started.

| take another objection to what some hon,
Members say. Tl.ere should not be any identity. any
nationallty as far as India is concerned. That is wrong.
India is fult of nationalities, cultures, Sub-culturers.
Unity cannot be achieved in ali respects. No, it is not
possible. '

Therefore, | submit that this Resolution extending
the period of President's Rule is a welcome move.
Simuitaneously, real and concrete steps should be
taken for initiating a meaningtu! dialogue, based on
understanding and assimilation of the will and desire
of the people of Jammu and Kashmir, with the rest
of India without delay.

THE PRIME MINISTER (SHRI HD DEVE
GOWDA) . Respected Mr Speaker. Sir, while moving
the Resoiution for the extension of Praesident's Rule
tor a short petiod, even though it has been mentioned
in the Motion ‘for six months', | assured the House,
while moving the Motion for consideration of this
august Housa, the elections would be held either in
September or in the first waek of October

Sir. | heard the former Governor of Jammu and
Kashmir and the hon. Member of this House who
spoke about several events ol the past history We
have come 1o the stage of handing over the State to
its elected representatives Debating on the past
history starting from 1958 to what happened till 1996
Is not going to bring any peace in the State of Jammu
and Kashmir. It 1s only a futile exercise. an exercise
of showing our talenis as 1o who knows better about
the past events That 1s not going to bring any
solution. | do not want to deliberate particularly about
the past evenits

This 1s the first time that | visited Kashmir | have
never been to Kashmir earlier, let me be very plain
and frank When | decided to go o Kashmir iast
lime  .n nigh! of my journey the Emergency was

desiated ! then cancelled my au-tickat and went
bace o Bangalore
Dunng my visit | 11ied 1o meet a cross section of

peaple My purpose of visit was to have a spot study
of the natural calamity and 10 discuss with the officers
about the quantum of loss caused by the floods A!
the same time, | had gwven indication to the officers
and the Governot that | was equally anxious to meet
all poliical party leaders, I they really wanted to
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meet me. There was no special invitation offered to
them. Sir, | am happy to inform the House that all
political panies, including the National Conference,
collectively met me and their unanimous
demand was that early election shouid be held in
Jammu and Kashmir. Of course, one of the political
parties did try 1o impress upon me on this autonomy
factor. in the same meeting where all the political
parties were represented including the BJP, they all
agreed that the question of autonomy which 1s
mentioned in the Common Minimum Programme of
the United Front should not be discussed at that
stage.

Let us tirst go to eletion We want early peace
We do not want to allow the neighbouring country to
again play with the lives of the people ot Kashmir
| would like to mention what they said They said.
“We are a part and parcel of this country We are an
tntegral part of this country We do not want to again
give scope to the externail forces to spoil the
atmosphere here’

Sit, there are scme forces which tried to
ptopagate and present a distorted picture to various
other countries that the parliamentary election that
was held in Jammu and Kashmir was not free and
fair They want to create this impression in the
international worid | would ke to compliment the
previous Government and 1ts decision to held the
electicn even when some of the political parties
wanted to boycott them It is one of the best decisions
that they had taken | must comphment the peopie of
Kashmir and at the same time | mus! aiso compliment
the administralive machinery and the Army people
who created a congenial atmosphere for a heavy
turnout at the polling booths | do not think any
sensible man can call this election a farce of an
eiection that was not free and tarr

Str. 1 would like to inform the whole world. through
this House. a propaganda betng made by the divisive
torces that it was only a manipulated election | would
say that it was not so

Sir. in Baramulla Parhiamentary constituency. the
turn-out was 46 €3 percent. In Srinagar Parhamentary
constituency, the turn-out was 41 parcen! in Jammu
Parliamentary constituency, the turn-out was 48
percent. In Ladakh Parliamentary constituency the
turn-out was 8326 percent In Anantnag
Parhamentary constituency. the turn-out was abaut
51 14 percent In Udhampur Parliamentary
constituency. the turn-out was 53 pet cent Thisis a
clear indication 1o the whole world that peopie want
their own Government today Let us have a frank
analysis ot all these things

| would ltke to ask a very senior Leader and a
tormer Governot - for wham | have got a great respec!
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- what happened in Gujarat. In Gujarat, in the last
Parliamentary election, the polling was hardly 39
per cent. But here is a case where, in no
Parllamentary constituency, the polling was less than
42 per cent or 45 per cent. This itselt is a clear
indication that the people want their own Government.
So, we wanted that election to the State Assembly
is held as early as possible. | am not interested in
who is going to win, which Party is going to
participate, and what will be the type of combination.
Let me be very plain on this issue. Whether you are
going to win or the Congress is going to win or the
Janata Dal is going to win, that is not my concern
My concern is that efections must be held and the
power shouid go to the people. Then, the question
of autonomy will be discussed with the elected
representatives. That is the right method. With whom
should the Central Government discuss now? | cannot
act according to the taste of individual political
Parties. The Central Government will discuss about
the quantum of autonomy and some other allied
issues with those people who get the people's
mandate. You know how they felt during the
discussion which they have had with me. Your own
Party Leaders were there. When | was discussing
with them, they started telling me so many things
viz . how they have been treated on the
developmental side and so on. | will tetl you that
they have realised today the amount of sutferings
the common man had tc undergo who used to earn
his bread through tourism. Today, the common men
are in the strests. They are joblass. Their living
conditions are very bad. They have honestly realised
that they want normaicy. They want to go back 1o the
old Kashmir. It has got its own pride. People
want such an atmosphere. The railway-line from
Udhampur to Jammu, the power projects and so many
other projects have been stopped due to various
reasons

Sir, this Government 1s prepared lo give
maxtmum weightage to see that the pecple should
teel that this Central Governmen! is not going to
discriminate, so far as Kashmir 1s concerned
Whatever may be the financial constraint. | am going
to start this process | teil you very frankly | have
given this assurance

SHR! CHAMAN LAL GUPTA At the same time
there shoula ne no discnminal on hetlweer Ladakh
and Leh

SHRI HD DEVE GOWDA Al r:ight there is no
questicr of miscnmination celween sammu ang tre
Valley «1 tne —uindu Pandts and the Musims They
have been uxe nne family ! was astorished and
happy to hear. | 4o not wart 1o claim tha! | know
evervthing atout the culture of the Kashmin peaple,
how they have come up The Muslims today have
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stopped eating beef. They treat the cow as a sacred
animal. That is the tradition. Hindus wili not eat pork.
They themselves have said this in my presence |
am so much amazed. | will tell you how they have
come up. Do you know, we have destroyed the
culture, the old tradition and the bondage between
the two communities, we mean, the politicians. | do
not want to go back to the past. | only promised this
august House that | will try my best to have free and
fair elections This i1s all what they want.

So tar as the omission and commissions in the
electoral nrocess i.e In the voting list etc., are
concerred, | have told the Governor, the Chiet
Secretary and other officers to see that proper media
coverage is giver ~ the electronic media as well as
the newspapers, etc., requesting those people who
have not registered their names in the voters list to
take advantage of this oppcrtunity and get themselves
registered | asked the Governor to get two or three
lakh mcre forms printed and given 1o various puitical
parties

Some of the militant youths have approached
me. They are also prepared to participate in the
elections and they tried to explain cerain problems.
Cf coutse. when they met me. the Governor was also
there with me, there was no question of any secret
meeting. | asked the Governor to sit by my side |
told them to tiust go before the people, show ther
sincerity 1o the people and it the people voted for
them. then they will aiso be calied for discussion as
far as autonomy and other i1ssues are concerned

There s a change of hearts. Even some of the
youths, who were earlier misied by the neighbouring
country, have realised this and wanted fo see that
they should cooperate for normalcy in the entire
Jammu & Kashmir State.

In certain areas certain omissions and
commissicns are there about contituencies etc All
these things are there | cannot set night all these
things before September It wili take time and that is
why let us hold the election as it Is.

Later on. in subsequaent years, when the
elections are going 10 be held, all these things can
be looked into by the coming elected Government!
Sir, as | have already promised, | will write to the
Election Commission it 15 they who have to fix the
date The Government of India will make ali
necessary arrangements We will make security
arrangements tor Doda District or any other disturbed
area We will give maximum protaection and will see
there 15 a heavy turn-out in the coming election

SHR! SATYA PAL JAIN (Chandigarh) How wiil
you ensure the migrated persons 10 vole?

SHRI HD DEVE GOWDA : This 1ssue was raised
ih the meating of all senior leaders of Partigs
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including Shri Vajpayee. | am telling you there are
about 96,000 voters. This time, In the Parliamentary
election, about 30,000 people have voted. There
were some confusions at that time as to who was to
certify that they were the migrants. We have also
simplitied the postal votes. There will be no question
of any hurdle. We have simplified and everybody
who wants to vote through postal ballots, will be
accommodated. There will be no guestion of any
problem even for those people.

SHRI SATYA PAL JAIN (Chandigarh) : Unless
you give them a chance, how will they vote? For
example, they are sitting in Delhi. They cannot go to
Kashmir Valley to fill up the forms for the inclusion
of their names. You have to do two things. You give
them the option in Delhi. They may fill up the form
and you get it verified. That 1s number one. The
postal ballot will not serve the purpose. Why do you
not create polling booths for them in Delhi or Calcutta
or Chandigarh or wherever they are? Let them go
and cast their votes Out of 93,000 only 23,000 cast
their votes.

SHR! H.D DEVE GOWDA : Where to create the
polhing booths, how many polling booths, in which
area whether it 1s outside India or outside Kashmuir,
those are left 1o the wisdom ot the Election
Commission. It is not for me to say Your point also
will be well-taken. | am not going to argue It is left
to the Election Commission so far as creating the
polling booths outside Kashmir or inside Kashmir is
concerned | cannot encroach upon the rights of the
Election Commission | would only make a
suggestion

SHRI SATYA PAL JAIN We want therr
involvement in the election and also a tree and fair
election

MR. SPEAKER
taken the point

SHRI BAJU BAN RIYAN (Tripura East) - You can
conduct first round 1in Delht, second round in Jamu
and the third round postal ballot in Srinagar We
would very much like to have the election on that
method.

SHRI SATYA PAL JAIN (Chandigarh) That you
know it much better You have gone by that method.
Kindly take the House into conhidence about your
talks with the miitants also You have said 1 on the
Hoor ol the House thal ycu have talked to the
"nitants Which were the miidant groups that had
talked 10 you? What were the tailks? You have talhed
1o the militants but you have not talked to the tamiles
affected by tetronists Coming trom the Primie Minister
that he had a meeting with them Is a very serious
matter Piease take the House inta contidence

The Prime Minister has well-
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SHRI H.D. DEVE GOWDA : | cannot talk to the
individua! families.

SHRI SATYA PAL JAIN (Chandigarh) : But you
haved talked to the militants. What was the talk?
What was the issue?

SHRI H.D DEVE GOWDA : At least you mus!
appreciate that ater nine years, a Prime Minister has
taken the courage to go there.

SHRI SATYA PAL JAIN (Chandigarh) : We
appreciate that.

MR. SPEAKER : | think 1t is already 7.30 p.m. it
is enough

SHRI SATYA PAL JAIN (Chandigarh) : You are
talking about autonomy What do you mean by
autonomy?

SHRI E AHAMED (Manjeri) : Whatever autonomy
will be given. it will be within the framework of the
Constitution

MR SPEAKER
into all these details

SHRI H.D DEVE GOWDA | only assure this
august House including our triends on the other side
that | will try my best te have a free and fair election
and | will take steps to hold the elections in the
month of September if possible. or in the first week
of October With this assurance. | request all of them
to give their unanimous support for the Resolution

MR SPEAKER | shall now put the Resolution
regaraing approval of the continuance in force of the
proclamation dated the 18th July, 1990 Iin respect of
Jammu & Kashmir. issued under article 356 of the
Constitution by the President, for a further period of
six months with effect trom the 18th July, 1996.
moved by the Prime Minister, to the vote of thie
House

| do not think we have to go

The question Is

“That this House approves the continuance
in torce of the proclamatiop dated the 18th
July, 1990 in respect of J;ammu & Kashmr,
1issued under article 356°of the Constitution
by the President. for a lurther penod of six
months with effect ‘rom the 16th July.
1996 °

The motion was adopled

19 35 hrs.

ANNOUNCEMENT RE* APPOINTMENT OF
SEChETARY-GENERAL LOK SABHA

MR SPEAKER Hon hembors ! have one
anncuncement 1o make Hon Members may be aware
that 1n 1950 a Committee of eminent parhamentanans
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had recommended that the post of Secretary-General,
Lok Sabha is to be held by an officer of the rank and
status of the Cabinet Secretary. This recommendation
has been accepted by the Chair. This is also
consistent with general international practice.

| am happy to announce that | have appointed
Shri S. Gopalan, currently Secretary, Ministry of
Information and Broadcasting, as the Secretary-
Genseral, Lok Sabha. He is the seniormost amongst
the serving Secretaries to the Government ot India.
He has had 36 years of diversified and distinguished
career. | have great pleasure in placing Shri
S.Gopalan at your service.

JULY 12, 1998
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| also place on record on my behalf and on
behalf of the House, our deep appreclation of the
services rendered by Shri S.N. Mishra, Additional
Secretary, Lok Sabha Secretariat, who has been
officiating as Secretary-General with effect from 1-1-
1996. Now the House stands adjourned till 11 a.m.
on July 15, 1996.

19.37 hrs.

The Lok Sabha then adjourned till Eleven of
the Clock on Monday, July 15, 1996/Asadha 24,
1918 (Saka)



